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LOK SABHA DEBATES

LOK SABHA

Manday, April 20, 1970/Chaitra 30,
1892 (Saka)

———

The Lok Sabha met ot Eleoen of the Clock
[ MR. SPEAKER in the Chair ]
RETURN OF U. S. ASTRONAUTS

MR. SPEAKER: The Prime Minister
wanted to make a brief statement about the
safe return of the Astronauts,

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Speaker, Sir, with your permision I
should like to refer to the safe return of the
Astronauts last week, and express the pleasure
and admiration of this House and of the
people of India for the magnificent achieve-
ment of the and technicians of the

U. S. Space Agency.

Many Members of this House may have
sat up on Friday night, as I did, awaiting
news of the splashdown and must have shared
the tremendous relief, when the news did
come through that Lovell, Haise and Swigert
were back on carth, sound in body and
unvanquished in spirit.

In olden days, we spoke of perilous scas.
Yet, the perils of outer space are far more
awesome than any that had been known.
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When the spaceship Apollo-13 developed
trouble last week, the anxicty was world-wide
and one of the more welcome aspects of this
harrowing experience was the fact that it linked
the peoples of the world into one family,
When he was in Bombay, Ambassador Keat-
ing was asked about the welfare of ‘our
Astronauts’. The three brave men belonged
to the United States, but we looked upon
them as representatives of the human race,
and of the spirit of man.

The Apollo-13 mission might have failed
in its avowed objective of making a third
landing on the m#on. But it is one of those
instances when failure can be deemed greater
than victory. The rescue operations proved
ooce again the extraordinary power and
precision of the instruments of modern tech-
nology and cven more remarkable than the
instruments are the minds which devise and
control them. Our congratulations go out
to the Scientists and Technologists of the
Ground Control Systems, whose work has
enabled the astronauts to return safely,

1 am glad that the prayers and good wishes
expressed by you, Sir, and other Members
of the House were of avail. I offer congratula-
tions and grectiogs to the astronauts Lovell,
Haise and Swigert and to their families ; also
to the Space Scientists and to the people of
the United States,

SHRI SHRI CHAND GOYAL (Chandi-
garh): Sir, I request that the feclings and
sentiments of the House may be conveyed to
the Astronauts,

MR. SPEAKER: On your behall I join
the Prime Minister in comveying our congra-
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tulations and in the fine and laudable ideas
expressed by her, and I think the whole
House joins me in sending our felicitations to
these brave men.

ORAL ANSWERS TO QUESTIONS
Loan agreements with West Germany

*1081. SHRIN. K. P. SALVE: Will the
Minister of FINANCE be pleased to state :

(a) the number of loan agreements signed
between India and West Germany during the
current financial year and the total amount
involved ;

(b) the purposes for which the loan agree-
ments have been entered into;

(c) whether all of the carlier loans taken
from West Germany by India have been
fully utilised and if not, the reasons therefor;
and

(d) the amount remained unutilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No loan agrecment has been
signed with West Germany during the
current financial year which commenced only
on Ist April, 1970.

(b) Does not arise.

(c) and (d). Inrespect of loanscontracted
upto 1969-70 for a total amount of Rs. 953
crores, an amount of Rs. 88.6 crores remains
to be disbursed. This is inclusive of an
amount of Rs. 46 crores for which commercial
contracts have been signed already and in
respect of which disbursements will take place
in keeping with deliveris. Some time lag is
inevitable in the utilisation of those portions
of the credits which pertain to projects and
to the import of capital goods.

SHRIN. K. P. SALVE: My query rela-
tes to the non-utilisation of these credits. I
think the Minister is oversimplyfying the
matter by saying that there is some time-lag
which is inevitable in the utilisation of those
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portions which pertain to projects and to the
import of capital goods.

In fact, the Public Accounts Committee, in
their Fifty-fifih Report narrate a different
story. The Committee’s findings seem to
suggest that it is due to dilatoriness on the
part of the administrative ministries.

MR. SPEAKER: You aska question. I
am not going to allow introduction in the
speech in future.

SHRI N. K. P. SALVE: I am coming to
that. The story of the Public Accounts
Committee is different. What they have
stated is that the non-utilisation is on account
of the failure of the Government to take
sufficient preparatory action in respect of pro-
jects. And there is plenty of duplication of
administrative work involved in the matter.
They have also stated that the matter should
be investigated and steps taken,

May I know from the Minister if this
is the finding of the Public Accounts Com-
mittee in their Fiftyfifth Report, what were
those factors which impeded in not taking
advance preparation of action for the projects
and what concrete steps have been taken by
the Finance Ministry in that direction so as
to avoid this non-utilisation of the credits?
We do not again have to explain the non-
utilisation of credits.

SHRI P. C. SETHI: 1 understand what
is meant by nop-utilisation of credits and
therefore, the hon. Member need not take
the trouble of explaining what is non-utili-
sation, ' b

SHRI N. K. P. SALVE: When did I
explain that ?

SHRI P. C. SETHI: You stressed on
that. Therefore, I would only like to add
that this has been continuously receiving the
attention and as a matter of fact if he looks
into the figures of the total non-utilisation of
credits with regard to non-project or pro-
ject aid be will find that as on Ist April, 1967
the figure was § 848 million (in 1967) which
has been reduced to 480 million dollars in 1970.
In the case of project aid, from 2083 million
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dollars it has come down to 1,577 million
dollars. Sometimes it so happens that non-
utilisation is on account of certain factors.
Sometimes itis on account of change in the
Plan preparation or the change in the plan
project or delay in the negotiations and these
things do occur. But a constant vigilance is
being maintained and the non-utilisation
figure is going down.

SHRI N. K. P. SALVE: Out of 4,225
million dollars (D. M.} of credit by West
Germany between 2nd March and upto 31st
March, 1968 only 62% is utilised and it has
been pointed out by eminent scholars that
one of the reasons why we are not able to
have optimum generation of economic surplus-
es is because we do not divert these loans
into an adequately productive investment.

May I know what fiscal, monetary and
administrative measures have been taken to
ensure that these loams are diverted to
productive investment from non-productive
investment ?

SHRI P.C, SETHI: As far as Germany
is concerned, the total Third Plan credit from
Germany is 644.5 million dollars on 31-12-69.
Out of this, agreement has been signed for
643.9 of which the value of the orders placed is
for 612.3 millon dollars. Therefore, as far as
West Germany is concerned, utilisation of

credits is fairly satisfactory.

SHRI UMANATH: From reports we
find that as a prefcondition to these loan
agreements with West Germany, three assur-
ances have been given by Government to
the Abs Mission which was here, first, that
no foreign banks will be nationalised, second
that GDR will not be recognised and third,
majority participation in equity capital will
be permitted. This was found in the press
and was also editorially commented on, for
and against. Were these assurances given
orally or has any such impression been given
to the German delegation prior to signing this
loan agreement ?

SHRI P. C. SETHI: No such assurance
was given to the German delegation. As for
majority participation, every case is decided
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on merits. Our general policy is not to allow
majority participation.

As regards the other two points, according
to my information there was no such gquestion
of giving any assurance.

SHRI CHINTAMANI PANIGRAHI:
Out of the Rs. 953 crores received last year,
how much of it went by way of payment of
capital and interest to West Germany ?

MR. SPEAKER: This is not within the
scope of the question.

SHRI CHINTAMANI PANIGRAHI : He
referred to Rs. 953 crores, And he is search-

ing his papers to reply.

MR. SPEAKER: He may be searching
for somethiong else. I will not say it is irrele-
vant, but it is outside the scope.

SHRI BALRAJ] MADHOK: It is clear
from the reply that a good part of the loans
we get is not utilised. May be it s due to
the fact that the credits are available easily
and Government like a prodigal son gets it
and passes on the burden of debt to the future
generation. Will Government make it clear
that they will not contract any loans unless
there is specific need for them and that simply
because credits are available they will not
enter into such loan agreements ?

SHRI P. C. SETHI: The foreign
exchange requirement of every plan period
is worked out, then loans obtained and fully
utilised. It is not for the pleasure of signing
agreements that we contract loans. This is
a most valuable foreign exchange we require
for our plan periods. All these things are
taken into account before signing loan agree-
ments. As | have explained, there are certain
cases where utilisation has not been as quick
as desirable. Those cases arc being looked
into.

SHRI HEM BARUA: May I know if
prior to application for loans from foreign
countries, projects are prepared on the basis
of which these are applied for in order to
avoid non-utilisation ?
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SHRI P. C. SETHI: Asfar as the loan
is concerned, we do have various discussions
at various levels, As far as the consortium
countries are concerned, it is decided at
mectings of representatives of those countries.
As for this, a meeting is going to take place
next month. The overall picture for the year
of the plan is scrutinised and on the basis of
that we work out the requirements of each
year of the Plan period. Before loan agree-
ments are decided upon, there are meetings
of the World Bank or the consortium
¢ountries or the concerned European coun-
tries.

Over-invoicing and Under-invoicing
of Exports

*1082. SHRI SITARAM KESRI: Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that there have
been persistent complaints against exporters
and export houses in regard to their indul-
ging in over-invoicing and under-invoicing
on a large scale ;

(b) whether Government have enquired into
the matter ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir. Government have
come across complaints of over-invoicing and
under-invoicing against different exporters
and export houses.

(b) and (c). Yes, Sir. Apart from enqui-
ries into individual cases, Government have
also set up a Study Team to look into the
problems of under-invoicing and over-invoic-
ing of exports and imports and suggest
remedial mecasures. If the hon'ble Member
wants details of any particular case, these
can be collected and furnished.

st drataR W asge o, FW
ger YT Afew g & drw ¥ R
%A TEES S 7 9g3 ATy reafzai S
@ &1 & faw Wt w@Ew ¥ wr
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sgu 5w @w, s wer
fafadz % 1963, 1964, 1965 # =t
T TAT I A R 50 AW wo
#1 fememn sl sEiR @fes gew &
flas s faa rwaEd dro dlo
arfo A &Y T qwer, @ & qrwT WA
fs F¥at ¥ oY wqer fear afas gea
& AT JAA FT A GE A I
WHEE §F A€ gEIAr ww=w,
ar i, ag & srar g ?

SHRI P. C, SETHI: As far as Chamanlal
& Bros., are concerned, this quecstion was
raised in this hon. House in 1966, and ac-
cording to the information available with me,
there was a case of Rs. 75 lakhs, out of which
according to the Reserve Bank agreement
Rs, 40 lakhs have been received, and for the
remaining Rs. 35 lakhs a show-causc notice
was issued to them.  (Interruptions)

SHRI MANUBHAI PATEL: It is a
general question. How does he reply to this
specific point ?

SHRI P. C. SETHI : The hearing has been
completed, but in the meanwhile the party
has gone to the High Court.

st dtarow dEQ ¢ aeaw oft, ATAR
wdrdm 7 afas @ #7 qeq Fv90
df9E a9y EIuA AN F MY o
FHEY a4 FT A &7 fawifor
gAY & S Agar g f5 9w awaw
F Fgard A9 F1E F q@ # A
A faad a7z Tamafar & At
FAEiET & ara a1 s AR frata
FA AT FH HOWT FTET & IW T
sigm an ?

SHRI P. C. SETHI: I have just now

pointed out that according to the advice of
the PAC, a Committee has already been cons-

tituted in regard to this, in which there is
Mr. M. G. Kaul, Additional Secretary of the
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Ministry of Finance along with the represen-
tatives of the Department of Economic Affairs,
Ministry of Foreign Trade, Revenue and Insu-
rance, Reserve Bank and Central Bureau of
Investigation. They have been asked to look
into the matter and give us a report.

SHRI JYOTIRMOY BASU: During
foreign rule, we were generally known for
under-selling and over-buying, and this new
mischief of over-invoicing and under-invoicing
has started from 1947, The Mathur Study
Team has very modestly put it at over Rs. 100
crores a year, but those who differ from them
say that it is Rs. 300 to Rs. 400 crores a year.
Itis a permanent evil in our business with
the outside world, Shri Morarji Desai some
months ago, before relinquishing his portfolio,
said that some machinery was being set up to
check this under-invoicing and  over-invoicing.
In that context, will the hon. Minister tell us
what specific steps Government have taken to
set up machinery in foreign countries to check
under-sclling and over-buyinmg and under-
invoicing and over-invoicing ?

SHRI P. C. SETHI: As far as the quantum
is concerned, it could be anybody's guess
but looking to the over-all figure of imports
and exports, I would point out that over-
invoicing is seldom done in exports, except in
a few cases where they want to take advan-

SHRI JYOTIRMOY BASU: Every ex-
porting firm is doing it. He can say that he
does not know, but why should he talk like
that? For the last three years I have been
raising this issuc and I am pained to see that
the Government has done nothing at all to
check this serious evil.

SHRI P. C. SETHI: If the hon. Mem-
ber had listened to me patiently he would
have realised the correct position. I was
talking, of over-invoicing in exports; I had
not denied that as far as over-invoicing of
imports is concerned, it is being done on a
fairly big scale....(Interruptions) Therefore,
mptforapitalgwdam of the imports of
raw materials are channelised asa matter of
policy through the public sector. It would be
difficult for me to give the exact amount of
over-invoicing or under-invoicing.
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SHRI JYOTIRMOY BASU: Your Siate
Trading Corporation’s share is just four per
cent of the total trade.

SHRI P.C. SETHI: This committee is
going into it. Apart from that, the hon.
Member referred to appointment of certain
personnel in the foreign countrics to check
this kind of thing. We are appointing suit-
able persons in the Embassies concerned to do
this particular type of work. . . . (Interruptions).

st v fawd ¢ W wEgiRT &7 G
grm f g greew § a@ Fveen
At Isvar war ot fawer sutar ager
TFLET 37 FUT §o AT 0 AT F w2T
fear war ar 40 @Te g0 aw | IR AT
4 78F T F gOA A4 AR I9-quH
wft %t fafezat fad off | 987 agamn
fe ag st gt §12 F o ) gw
gar 7w § fr el dfee qee o
FFLGAARE T 59 39 A anfw 5T
faar | & 90 wgRT ¥ SrAAT Wwngn
fs 7 svw 1A # A gErT ¥
N aEwsar § 7 @t a9 ag ag
At wawnd e Sfw fadet a1 &1 g=@wa
Fra-raEfar F queT-gAaTafar &
fadr & ot & wEfad s fadst @9
FT ULHFT FH F AL F g
qafare s34 ?

ol go We ¥ : @ AW FE w7
Gaet gaT a1 3@ gAwl fiw ar fs
oy Wl ¥ g T §Y A A1
FrEATS FET N A€ §, WL HA
GRS A (R § e A
T ERAl 2 1 3@ AT F FAOU I
gam faqd #qwr qfer ¥ IAF Feovg
e #r Tgq WY FAE W AT
Iz T g, qfeT TF aww 3T
¥ A A AEA O # g
st wrr Atz IET FRAE F S
A gFem ® o AEA & 5w
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TFAS [ Y § oA, 1969 #
qfcad= fear mam &)

ot Ay fomd : &7 g@a q@y arfe
sfs fadeft 491 &1 s@wa fear ar @
2 sirae-grarafan s qver-gATEiaT
fad gofay a1 e o fgema &
fa2eit 351 1 oFAE FA & fe-
®or & faare w0 ?

SHRI P. C. SETHI: As far as the
nationalisation of the foreign banks is concern-
ed, this House has discussed this question
many times before.

st A9 ford © EW HE T% A9 EHR
®CIH § guITINET § SEE & ) a9
IR W KOS, AT H WA § IF T

qAfaaTT #73 |
Feqq WEIAW : AT qgH § "a afgy |

SHRI N. K. P. SALVE: With reference
to Bird and Company, the Supreme Court
may hold that no action was possible under
the Customs Act but this must be having a
tax angle also, Has the department taken
any penal action against it because it would
be liable to pay income-tax penalties which
will aggregate to 150 per cent. Have they
taken any confiscatory measures under
Income-tax Act against Bird and Company ?

SHRIP. C. SETHI: 1 bhave no informa-
tion as far as any income-tax penalty is con-
cerned, 1 shall collect it and place iton the
Table of the House.

Vigilance Body to Prevent Corruptioa
in the Affiairs of Natiomalised Banks

*1083. SHRI D. AMAT : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether any Vigilance body or bodies
has/have since been constituted to prevent
corruption in the affairs of the nationalised
banks ; and

(b) if so, the precisc comstitution and
medus operandi thereof ?

APRIL 20, 1970
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI): (a)and (b). The question of
evolving a suitable machinery for vigilance
work in the public sector banks is under
examination,

SHRI D. AMAT: The objective of the
nationalised banks is to provide credit to
small peasants and small entreprencurs
in  industries, which is not otherwise
available, The past experience of
the illiterate and small peasants is that a
large chunk of financial aid provided by the
different Government agencies like the Com-
munity Development schemes, ctc. was
taken away by the official hierarchy. In view
of this, may I knmow what specific steps or
measures are being taken to prevent this sort
of corruption with regard to credit from
nationalised banks ?

SHRI P. C. SETHI: I have already said
during the course of the debate on the Bill
and the bon. Law Minister has also pointed
out to the House, that this question is being
considered by the co-ordination committee of
the banks and I hope it would be able to take
a decision in this matter very shortly.

SHRID. AMAT: It has been observed
that in the past, over the 22 years of indepen-
dence, the bank deposits have shot up five
times, and yet, the fruits of the prosperity
have been exploited to the advantage of a few
tycoons, with the result that the rich have
become richer and the poor bave become
poorer. So, may I know what steps are the
Government taking to keep vigilance to  ensure
that monopolisation is not further accentuated
despite the nationalisation of banks.

SHRI P. C. SETHI: It was only with this
point in view, that certain sections of society
were being ignored up to this time, that bank
pationalisation was taken recourse to. That
is ooe of the reasons, I would also like to
point out that from July, 1969 to January,
1970, as far as the total number of farmers
who have been helped is concerned, their
number has risen from 1,71,880 to 4,21,007.

SHRI K. LAKKAPPA: Sir, regarding
the nationalisation of banks in the country,—
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MR. SPEAKER : Please ask a question
only.

SHRIK. LAKKAFPPA: Mayl draw the
attention of the Government to the fact that
one section of the people in this country per-
sistently oppose the nationalisation of banks
and cven after nationalisation of banks they
are continuing to see—

MR. SPEAKER : Do not express your
views ; come straight to the question.

SHRI K. LAKKAPPA :—that the purpose of

nationalisation of banks is nullified, and as
a consequence of that, those officers who
continue to be working in the nationalised
banks indulge in corrupt practices; as for
example, even in the processing of applications
for loans to the farmers. Even in my own
State of Mysore, I have received huge com-
plaints regarding corruption after the nation-
alisation of banks, I am told that this
section of the people, in collusion with officers
who are working.—

MR. SPEAKER: Do not express your
views and do mot give any introduction.
Come out straight with your question.

SHRI K. LAKKAPPA: No introduction,
Sir. Is it nota fact that some scctions of
the people and the officers who are working
there, are in collusion ? Secretly, this section
of the people, who oppose nationalisation of
banks, in collusion with the officers, have
started this corrupt practice and are playing
a fraud on the innocent farmers. Therefore,
1 may go even to the extent of saying that
we have formed a private vigilance com-
mittce headed by Shri  Joshi to fight out
corruption in the nationalised banks.

MR. SPEAKER : [ am pot going to
allow a speech. I am not in a mood to
allow a speech, I am just asking you to put
a straight forward supplementary question.

SHRI K. LAKKAPPA: In view of
these things, may I know whether this Govern-
ment would see that corruption which is
rampant in the nationalised banks is remove
ed? May I know whether it is not a fact
that it is due to the officers who are conti-
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nuing there even after the nationalisation of
banks ? The same officers are continuing.
So, will the Government take stringent action
to see that such officers are removed from
the banks for the sake of the smooth working
of the banks, before setting up a permanent
body of vigilance in these banks ?

SHRI S. 8, KOTHARI : Sir, I do not
think it is proper for the hon. Member to
tarnish the names of officers who have been
there before nationalisation or after that.

(Interruption)

SHRI P. C. SETHI: I would like to
categorically deny the allegation that corrup-
tion is rampant in the nationalised banks,
Occasionally, some complaints or cases of
corruption or negligence or misbehaviour have
been trickling in.  But, as I have pointed
out, we arc appointing a Vigilance Cell in
each of the banks. As far as the other com-
plaints also are concerned, we are trying to
streamline the procedure and see that such
complaints do not arise ; they are properly
being looked into.

SHRI §. S. KOTHARI: What is the

per ge of plai to the total number
of cases ?
SHRI LOBO PRABHU: Two hon.

Members of this House, Mr. Madhu Limaye
and Mr. Panigrahi, who arc protagonists of
nationalisation of banking, made a statement
that Rs. 500 must be paid in order to obtain
a loan of Rs. 6,000 from the nationalised
banks. Corruption arises either in the refusal
or approval of the loan. This has to be left
to the discretion of the officer. He said that
rules arc being framed. When he frames the
rules, would he take care to sce that they
are sufficiently elastic because otherwise the
discretion cases. Sccondly, will he empower
the Board of Directors occasionally to survey
the approvals and refusals of loans? Thirdly
—this is altogether independent of the rules
—why should there not be a vigilance com-
mission for public sector enterprises, partic
cularly for nationalised banks, because at
present vigilance does not extend to the
private sector or nationalised banks?

SHRIP.C. SETHI: As far as the first
question is concerned, as far as I have under-
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stood, it is a seggestion for action. With
regard to the second question, certainly the
Board of Directors are entitled and em-
powered to look into all these cases and
certainly to have a survey done.  Thirdly,
even with regard to the vigilance commission,
even for that, we will have to get the con-
currence of the Board of Directors. The
vigilance commission can go into the cases of
corruption of such officers who are drawing
Rs. 1000 and above, Therefore, with regard
to complaints about advancement of loans
etc., the vigilance cell appointed in the banks
would be able to function.

=it <fa T : { 5 AfEw A SrAAr
wrgan g s 7ar ag adt @ fs asiawar
FOEAAF § W Umaw WA F I
FHrrA foan omar o1 ULIFIT F I
At qg warg ardr M ofeqs g
asdIF qrey & 7 S ¥ WY AERW
# wrwrd ¥ ag i arf § 5 aAga
& ot dafomr qofzs § 73 |EaaHs
| sfama Mm@ wwHmA A7 § 9
wiqw % faars & ? darag @ I
Ftaar Hon€ 1 afe s § at sar
Fgw 9o a1 W E?

SHRIP. C. SETHI: As far as the last
part of the question is concerned, we arc
trying to cxpedite the scheme and as soon
as it is ready—we are at it—we shall certainly
come to the House, We are trying to expe-
dite it. It is very difficult to indicate an
exact time-limit. As I said, we are earnestly
expediting the whole thing. As far as the
question of Century is concerned......

ot Ao geew @ FnAr
wOR & A w0

SHRI P. C. SETHI: I have no informa-
tion with regard to this particular to
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With regard to the general streamlining of
the whole procedure, that is receiving atten-
tion of the banks and the Reserve Bank.

ot g T afgrare ;. weT agiEs,
& ag wnear Agar g 5 wm oawer @
are Tt frwraa and & Fr odiaga @5
framl &1 | 7 F qF I QO qfA
® a7 EF T F0 § WY A€ g w1 g7
framr & afus #i T &Y 1qgr as e
5 AT T FATLF HO & oy fram
1 AT TAC & geT A qfw w1 Twww
fear strar @ aar o 9 o I (fram)
&1 gTefl AT ATATF F1AT | FAT TTHIL
w g & J& ® famw s U
faed feari wt awEr & =50 faa
F qar ITH! IAAT qfw TEw A a7
Forar frmmer =gor T 81

SHRI P. C. SETHI: As far asthe smaller loans
are concerned, there is no question of asking
for any surety or pledging any land. We are
looking into these matters and the banks
are being gradually streamlined to work
on those lines where such sureties are not
asked for. But with regard to legal problems,
it would be difficult for me to say. It would
depend upon each case. Itis likely that the
farmer who is coming to the bank for a loan
might have got his land pledged with some
other person or there may bea first charge
on it for some other person from whom
the former might have taken a prior loan.
So, cach case will have to be looked into.
If the hon. Member has information about
any particular case of injustice having been
done, we will look into it.

SHRI S. KANDAPPAN : May I know
whether Government have fixed any percent-
age that should be disbursed among the
agriculturists out of the funds of the national-
ised banks? If they have not fixed any

which the hon. Member is referring. If there
were some cases of corruption even before
nationalisation and if there was some com-
mission even before that, that is being
continued, Now if any specific complaint
comes to our motice, we shall look into it

P ge, what is the thinking of the
Government? Then, what is the method
for disbursement in the absence of branches
in the rural arcas ?

SHRIP. C. SETHI: As far as the credit
policy of banks is concerned, we will have
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to be fairly elastic in this matter because all
productive sectors of the cconomy of the
country will have to be taken into account
before any such credit policy is cvolved.
As far as the agricultural sector is concerned,
out of the mobilisation of Rs, 3,000 crores
in the Fourth Plan period, the banks would
be able to give Rs. 400 crores to the agricul-
turists,

SHRI S. S. KOTHARI : Prior to nationali-

sation I do not think that corruption was
I the banking staff.  Even

L o
now I am not

prepared to accept that all
the officials, or most of the officials, of the
banks are corrupt. I think itis unfair that
they should be described as such. Thisis a
very important point. I should like the Minis-
ter to say whether he has received any com-
plaints of corruption against any ofthe officials
or staff members of the banks, If he has not
reccived any such complaints, what is the
basis of appointing vigilance cells? What
is the percentage of such complaints with
regard to the amount involved in relation to
the entire deposits ?

SHRI P. C. SETHI: We have not
received any such complaints. As far as the
remarks made by the hon. Member before
putting the question arc concerned, I have
never said that there is corruption in banks,
Itis likely that some of the people may not
be prepared to complain, but the fact remains
that no complaint has been received from
the staff members. But, certainly, some of
the members of the public have sent tom-
plaimis. Even The Prime Minister has received
a couple of complaints,

it weiw Tog watfemn - arsmmr o1, w9
FY A # AT AW qTwE @
qedt & faad T8 & gar g 1 #fsa
Wt af fawig 45 a1 Samgifea Taaaiz
dem § w1 fean war @ Sad e <faed-
T adl 2 & faw swie d gfw
fasrg &1 7 791 fpai &Y st ot
& fay ar adw & faww & fag famr
AT & IHI IHRL A T USEAFT §%1
¥ wat el AF fagr ar aFar g 7 W@
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THTT FH IFIT F 71 A gqary HW0
fom s#rx § yfw fasm dsi 22
S 3% faw § s I g S 3
fag T dare &7 ok smr A
AR A g ar & ag N gam
W 5 owag ¥ o
5 A9 aF AT § a1 §E7 ¥ §g AT
& o frar ¥ wafea & 399 0%
e amé oy @ifs fraral s o
TN & @ A @ F AR I
gfaarg wiea gi ? W@t a%w wezrare v
g B, 7 At & fr werarc § ax
fFara 3a% o @t @t Qe
qE

ot Ro Wo AW : wgi aw &Y fewmial
FET XX AT awas § & amar e
R A AR 9T ag fearw a1 s @
femal &1 = & ¥ arar ds
TERFI § R/ AT 48 ¥ T A%
g W ¥ ar amT anft & avww Frar
TRET &1 gAA 9% F@ ¥ ) &fea §
7 wgr & fr 397 ¥ seifoosw & mifay
TATHT IR &G a1 & @ w77 Ar @
2 fr 59 agfy =) ofvafas #¢ 1 fegray
&1 IAR! JTNIT AAAT F FIC T foq=ar
arfgd 7 5 a79% & sarz 92 | Ffeq
T T § IEH AT T@ A9 & gAR
g & w1 wifEr aig  am@ a0

SHRI MANUBHAI PATEL: The root
cause of corruption generally is delay in dis-
posing of cases. In order to make the work
of this commission casy, has Government
fixed any time-limit for disposal of cases that
within a particular time-limit they should
be disposed of ?

SHRI P. C. SETHI: As I .have said,
the Custodians of the Banks and the
Reserve Bank are conferring  on  this
matter. Certainly, this will have 1o be
streamlined. Even with regard to the fixation

of a time-limit for the disposal of cases,
there will have to be some amount of flexi-
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bility because it will depend upon the nature
of the case and the amount involved in decid-
ing a particular case. The matter is receiv-
ing the attention of the bank authorities and
I hope, they will be able to evolve a suitable
time-limit and some streamlining of the
process.

st TW W : oA wgRd, &
F o A o ¥ qgTr A g, 90
F AT F g 11 F aqq oy Fram
aaen @ g fF oagi 4F A 5 St
FHIIA AFT AN &) "or 37 § &1 qar
ag 3u% fa vz a1 fefegwz amw fafa-
g i §2 a9 wan foad qifafera
T9F WY 3% AFAT ff arfF g9 @ W
ot Wz afy & fawrag & 9AF
faars g7 & O ?

st 9o Wo AR ¢ HY W fF w=-
argw A fefgmzares gn  fafadw
FAE ¥T 9 FO

ot TW AW TG AR AAST FE-
Tz § agi it s ag fafada s34 8z
A7 FO AT FTT FH E FA, q@ ITH0
2z anfew § agr & 4z aw F{N ?

=t Yo wWo A : FEAW AEE, TF
A ag 8z Aq Y a7 fH srgi-rgt <A
% WAl gein geF far o
FriatEr &7 Sriny | a8 fedeq #Y aun
% & AT g2 99T AT qO AT AT
qwr

st gwm W wgAa@ : § @ F
aTwH ¥ WA AA ¥ qmE g
g % d%1 & wgl a% F91 3 AW ,
M@ AT G TN AT g AT AR
gl oz @iaas g FaF H grom
sfema iz Algz & &1 39 arem
¥ ag =i g1 Faan srar @, 5 wfoaw &
#w< 15-20 wfawa o saf 374 areqw &
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XA E a1 3 SAR Wi F@ & fay v
T § Wi T IA% G919 gg o w@ia
G f& a1 aw Faf FA AR
@ FEFT Fl, GET IAM A
g, 39% gru IF N 1 FF gFR
§ gy a8 fRar omar & 0 fam
FH & arex ag &1 fagr aEr @
gfewa § 90 &9 &' W9 ¥ § 20-25
gfama 3@ &9 9 FOUET AAT F AE
oA fasft FTAT H qATAT ST § 0 H4r
w4l AgRT I A9 A AT FOA &
#1§ sgazar 40 f5 uw safex Effagﬁrr
qar frar @ Iawr @@ Iqan fear ar
@ & F9ar Al A ag IW wA H
o frar o @ g o A faw wrw &
faq ag = faan mar av ?

st wo Wo W : TFT H AT I
% qqEEz @ IAFT qg QU T
¢ ag @ @1a &1 Jfw FL e o1 i
feqr tar & I9HT AF Ieger Fan ar
wr & sgar 7@l foaw w7 & fq ot
fem sma St w19 F fAT IwET IIHT
gar wrfgd 1 3w aw & AWEAd 9@
Fawm W oAtz & arwr AT I Al
AAGT F K FrA@EHAT N HC IAF
qrg ®r§ dar gngow & faad fa 9%
#YT AT FTA F ACE WggA arv A
a1 ag At Aifzg & 9 e § 39 At
# faure & Arawms Fgargr FEar |

SHRI BEDABRATA BARUA : The real
difficulty about loans to very small entrepre-
neurs is in regard to ¢ and informati
Has any machinery been devised to supply
information and assistance to small entre-
prencurs in applying for and getting loans ?

SHRI P. C. SETHI: Each bank is
appointing technical staff which will be able
to give technical advice to the smaller entre-
prencurs.
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Negligence in Examining Patients by
Irwin Hospital Autherities

-+

*1084¢. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government's attention has
been drawn to the reported case of one, Shri
Sunder Lal, who was pronounced dead by
the Irwin Hospital authorities and shifted to
mortuary but who was later found alive and
readmitted for treatment ; and

(b) if so, the details of the case and the
action taken against the doctors found respon-
sible for not giving proper treatment to the
above patient ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRIB. S.
MURTHY): (a) and (b). A patient
named Shri Sunder Lal was admitted in the
Irwin Hospital on the 20th March, 1970,
He was diagnosed as a case of Pyogenic
Pneumonia. The patient was treated in the
hospital and discharged on the 27th March.
He was ncither pronounced dead at any
stage nor this body was sent to the mortuary.

SHRI JAI SINGH: The hon. Minister
has just now stated that the patient concerned
was discharged on the 27th March, 1970.
Will the hon. Minister please confirm or deny
that the patient quietly slipped out of the
hospital on the 26th March, 19707

SHRI B. 5. MURTHY : All cflorts have
been made to find out the exact date and
other information and what I have said is
correct, namely, that the patient was admit-
ted on the 20th and was discharged on the
27th March, 1970,

SHRI JAI SINGH : Sir, My questions has
not been replied, I would like the hon.
Minister to confirm or deny whether the
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patient slipped out of the Hospital on the 26th
March.

SHRI B. S. MURTHY : No, Sir.

SHRI KANWAR LAL GUPTA: After
his death he was discharged, or before that
he was discharged ?

SHRIB. S. MURTHY: He did not die.

ot grvar dwqw ;T oag wg g e
ag s foedlt Wfaes wifasr & oY
321 a1 9 fawely Qefafrdom & 9o
T # aiw afafs frgsa & 4t ok
W G G IEH ¥ A F ow@r
feé 8 ? qarag a1 g fe 9 @iw
gfafs Y ag foiie & Y f&5 g am
FT §Y A1 T AR FT gA1C FvaT
1T FEad ¥ T/ guAEr 2, T ag
g8 & oY €9 ST & gArA wHrfa
FAAARMEF Eaamisragg g ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : So far as Delhi
Municipality is  concerned, we have no

SHRI BALRAJ MADHOK : There is no
Municipality in Delhi; there is the Corpo-
ration.

SHRI K. K. SHAH: Yes; I mean Corpo-
ration. But so far as we are concerned, we
have made very minute enquiries. Not only
that. We have sent enquiries to the address
of the patient because the question was that
he was removed to the mortuary and pro-
nounced dead. Now, surely, my hon. friend
says, he slipped away on the 26th ; therefore
he knew he was not dead.

MR. SPEAKER : 1 think, there is no fur-
ther need to put any more supplementary,
The person is alive all right.

SHRI N. K. P. SALVE: Not merely he
is alive, but he is proved to be alive.
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Shri Haridas Mundhra

+
*1085. SHRI N. R. LASKAR :
SHRI DHANDAPANI :
SHRI SAMINATHAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether it isa fact that Government
have written off part oftax arrears against
Shri Haridas Mundhra, whose tax liability
totalled about Rs. 1.97 crores ; and

(b) if so, the main reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No, Sir.

(b) Does not arise,

MR. SPEAKER: Mr. Laskar, what will
you ask outof “No, Sir"” and “Does not
arise” ?

SHRI N. R. LASKAR : When the hon.
Minister says, “No, Sir” to part (a) of the
question, it does not mean that Shri Haridas
Mundhra does not owe this amount of arrears
of income-tax to the Government. I would
like to know how they are going to realise
this amount from him,

SHRI P. C. SETHI: I have said, “No,
Sir” with regard to the question of writing
off part tax of the arrears. As far asthe
arrears of tax are concerned, the fact is that
the gross arrear  against Shri Haridas Mundhra
isof Rs. 2.29 crores out of which Rs. 32
lakhs had not fallen due on 31.3.70 and there-
fore, the tax duc against Shri Mundhra, as
on today, is Rs. 1.97 crores.

SHRI N. R. LASKAR : May I know
from the hon. Minister whether itis not a
fact that there are a number of individuals
and companies whose arrears, of income-tax
payment amount to more than Rs. 1 crore
and, ifso, will he give the names for the
benefit of the House ?

MR. SPEAKER : This is too wide a ques-

fton. 0
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SHRI C. K. BHATTACHARYYA : Will
the hon, Minister take notice of this and give
the information later ?

Mr. SPEAKER :
this question.

It does not arise out of

SHRI N. R. LASKAR: This is very
important to the House. Let the hon. Minis-
ter lay this information on the Table of the
House later on, if not now itself.

MR. SPEAKER : This was a specific ques-
tion about Mr. Haridas Mundhra, If you
want to ask about others, you give
notice of it.

SHRI N. R. LASKAR : There arc several
individuals and companies who owe more
than Rs. 1 crore income-tax to the Govern-
ment.

MR. SPEAKER: Thisis only about one
particular person. If you want information
about more persons, you can give notice of
another question,

st WAL AW O {IW HIEE AT
TE O L 41 97 JT FUT IK047
Faaar agm g fs 7% TA q¥ew
feaq & &t ot as x@ ufw &t
Foamredem wf adi ganr & ?

w ag adr ¢ fr @ av9 qefafy
g st avw E+a ufas aga & afe
¥ 997 gizg gEL ATl § sIEEE A
W7 e A5 F g awe FA
¥ Far $1§ GAAT T A7 W ¢ aEH ¥
|7 AT e gAU F AW TR A
FT AT AT GO FTTHATT A G 7

st go wo ¥ : @l aw eI
qa%r &1 grew §, A% A0 gaie
feqeiiz & o 2w § | IWET FA
deguye 09 91T FAT 1 1 qUa-
W g8 WoE A AEwT R 1 A W
wdss & 3% a1t # &% Arway § faag
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ST @R AEE F AHT A1 W AR
3 faa1z & ag g7 9T § 7g fasa &
qraar fF ew wod § ¥ feadft  w@ww
gast faam A feadr 9T fer gat
T BT AT 00 1

ot WA AW A ¢ qIA CHIH AT
ZAT & AW TR FTL T &1 TE feg
FIYA F AW 7T MG FEA AT W@ E
aifF gast QFTom A% ? @@ a@ A
I oRTE qa F AW FIATE L.

sew wim : @y fgerdfesw

gara g

SHRI KANWAR LAL GUPTA: This is
an important question, Sir. You ask him to
reply.

MR. SPEAKER : Please don’t put hypo-
thetical questions.

SHRI JYOTIRMOY BASU: Isita fact
that Shri Haridas Mundhra during the last
several years has shilted most of his assets to
foreign countries? If so, what are the details
that the Government have in their posses-
sion ?

SHRI P. C. SETHI: Ido not have any

details about shifiing of asscts to foreign coun-
tries. We would require notice.

SHRI JYOTIRMOY BASU: It has
come out in the Press several times. How
can the Government adopt an ostrich-like
policy and say that they have no information,
and encourage criminals? There must be a
limit.

Mr. SPEAKER : You do it like this every
time.

SHRI JYOTIRMOY BASU : [ will bringa
privilege motion against the Minister. They
know full well about it. They are suppress-
ing it because they got Rs. 11 lakhs for the

Bangla Congress.

MR. SPEAKER: You need
attached to you. .

a silencer
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SHRI N. K. SANGHI: May I know
from the hon. Minister as to what is the exact
amount due from Mr. Mundhra? Out of
it what is the specific amount under dispute
before judicial authority or tribunals? I
would also like to know from the Minister
whether he bas acquired control of some
companies recently, and have you taken any
action to recover the amount ?

SHRI P. C. SETHI: As far as the tax
outstanding is concerned, I have pointed out
the various amounts outstanding against
Mr. Mundhra for various years. Even the
assesment  cases of 1941-42 to 48-49 have
been re-opened and the amessments were
finalised on 30-11-60. From that time
till now the total outstanding against him is
Rs. 1.97 crores.  Out of this Rs. 1.97 crores,
asfar as the disputed amount demand is
concerned, the disputed demand is Rs. 1.57
crores. Therefore Rs. 40 lakhs is the undisputed
demand.

SHRI N. K. SANGHI: Has he taken
over certain new companies in the country ?

SHRI P. C. SETHI: I have no infor-

mation.

st Wi WY ;31 Wi #1 A OF
N3 & IO # HAY WERT ¥ OF gl
Tm #1 4t 3% fAad a9 A
ar IqY TR FT FITFT ATHT § 3q 7T
¥ oW qaE & oam ot ar arf
ﬂ“lgf T fazar &1 awe am
L | T,

W WEHEW ¢ M9 A1 cAatEE ¥
9% 7T |

st Wi W §oaew § fNQ oW
WE!

qEqW WHAW : AT HEE A Y,
gaTd 98 |

=t Wilex |\ HEwr w1 oawfa &
a1 ¥ a7 gF g var Wy § afsT fagar
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%1 grafa ¥4t § Pomsr oo fr 2 20
o w1E ¥ F9 ey A awnar g
a1 faast gt sl dare ¢ &t 2,
I AT ¥ HIET afgw gw ufw 1 awgEh
& fag #ar fear o <@reg ? wr amd
#1§ wafy fraifa #t & faed o aw
TR AGA AN 7w A9 qreETAA 2
gvd & B @ safg & sz agw
FTHA?

st wo o B : o ArEl F Al
fom wvw & @ ¥ foel ¥z smifcdr
aT FIE & A HIAT 9N @ &, IN
FIN FT AN AF GEAT A g AA AT
TAF AT TN N A AFA G FE AR
Hagr w1 aF § 1 §0F 97 @r|w @1
fewiz @ & 1 50z 57 arar ¥ fewis
& @ # wover 97 @1 § fafwea sgreat
Har i sqifed & amA i
ity are ¥ o femiz g€ ?, Iaw
aqd 0 §F aX A srdar £ a1 W@
g1 TR FE gEIC F W0 A gAF-
i fendiz d qEai=sg &1 @ aa
&t fifaw ot £ a1 @ 3 w5 3w Aedf
F omeqw ¥ ot @ OWW F oagA
faar ST )

o A K €T FwFAT AFAT § |
AT AT GIF R TG AT AT
a1 &\ 9" F FI 939 a6 qF@r g
FAFI GAI GEA F AT 9FA F H AW
AaM 2 falt ® A% wwT wH
gg i 73(1) # fafasr sfesomie &
Fenar #X HE FAW TH@ ARG FMEA
Hgfqaia adi § | @ T @I #
' ar ¥ o fa=wr s @ 5 Esm
FT THMAT TR IYA KA & AL F T
% 71 gorea fean oo ar gERr g
FAAT T AT Fad Arw@f AN F A
q 4 W9 afer ggd At oger &
|1 aw |
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st s fag Wit @ zfcaw
szer 1 wafaar wad ¥ fawg whafa
T WA F ST FF A AR AT aETAT
I IGA FIA H A1 A AT A7
afrt 398 At afews «t awER §
% fawg ¥ & ¥ wew F{AE AW
FAA g 3 ? FwT AT FAAT §
a1 AT IA ANH HGAGATHT BT gL FA
% fag #1f aar ;A 0 & fag amw
dare & aify am sfadi ®1 gz frar
aigt ? AInFAT F feafes & sar
1A et A% s faqr fEar @ 7

=t Ho ®o WGt : %1 A% 299
# afy awar § sER agA W F
faw A ot a9 & AEr w9 fwar
T ®FA1 § AT ag W a4 o« 6 wrHAT
FREHATFE T AW A9EF B AT FC
faadt ot fwT aga & @Fdr & IEe
GrU ag A A §T AT qFAY & | WG
A% FAT A &1 geaeq  H qarar & 5
aft st ®F 73(1) & 99% A8A TG
wfawms anweifas & 999 a9
feqritz fafaa gfeqaadz € qar fear
awar § | A% qamn & fF aau feafa
FEwT w1 w@d ot daw Ad 3
FIFIT T AT F2a7 @ & 5 feg
IFIT F TAR! AT T€T FAT AT FHAL
g < 70 §g fpar argaar &

15 ag ¥ Afww darera T wwarfeaf
Q¥ agd FEAET A
,_}_
*1086. =it gy Ay :
Y TR T G

T e au afEr faem @t
faniw, atna aa aaQa faww 54 07
TqE &1 F9 F fe :

(%) ®1 awwrz 39 WA FA-
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sif@El #1 a1 & 72 w=ET 3| F fad
fagz wfrsr § 1€ wer fwifa w00
faasr &ar w19 15 a¥ & sfes g T
t art farg sardt ad fod §; &

(@) afzgr, @ aX & 3 a%
favia faar s ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
'B.S. MURTHY): (a) and (b). The allot-
ment of accommodation from the general pool
is made to Central Government cmployees
working in eligible offices on the basis of

their date of priority for a particular
type. There is no  proposal under
consideration  to make out of turn allot-

ments to such employees as have put in more
than 15 years of service and have not been
allotted Government accommodation, There
are large mumber of Government servants,
who have been waiting for much longer than
15 years and out of turn allotments in their
cases will be physically impossible, baving
regard to the position of housing available at
present.

st aware fag . waifed s fee
tfagar ¥ § ? v oa@ oA @
@amE ¥ anltaw i A e gw &
ot qQ aTe § IRAfN wewr T faar
T FTHTT 1L TAT INT FE FT FFAT
¢ fr 7 @t Iwraefral g @t 7 & faw-
far=a ?

SHRI B. 5. MURTHY : In the Case of
Types I to IV, the date of priority is reck-
oned from the date of appointment of the
officer on the post under the Gentral Govern-
ment, State Government and foreign service,
whereas, in the case of officers entitled to types
V and above the date of priority is reckoned
from the date they draw the emoluments
relevant to that particular type.

it qurae fag : w4 g w1 A

CHAITRA 30, 1892 (§4KA)

Oral Answers 30

sfEgr s sE Fat § o9 @
¢ fr aad e s e R w9,
faas a2, N, wr-way wgrf ¥ 73 &
arR agiz gu g AR s ey W@E,
& Ia @i o B 9, faas aey
WEA G §, A gHeAT FJqW § 7

SHRI B. 5. MURTHY : Allotments are
made according to certain criteria ; and the
suggestions made by the hon. Member will be
considered.

SHORT NOTICE QUESTION

High Prices of Drugs
+
S.N.Q. 21. SHRI SAMAR GUHA :
SHRI PRAKASH VIR
SHASTRI :
SHRI SHRI CHAND
GOYAL :
SHRI YASHPAL SINGH ;
SHRI KANWAR LAL
GUPTA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that he had a meet-
ing with the Minister for Health and Family
Planning and Works, Housing and Urban
Development to devise ways and means for
fixing prices of drugs ;

(b) whether the present high prices of drugs
are against the interest of common people;
and

(c) if so0, the steps Government propose to
take to curb racketeering in drug prices so as
to make availability of drugs within the means
of common people of our country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c).
During the consideration of the Report of
the Tariff Commission on fair prices of drugs



31 Oral Answers

series of inter—Ministerial ings were held
some of which were attended by the Minister
for Petroleum and Chemicals and Mines and
Metals and the Minister for Health, F. P.,
W.H. & U. D. Government are aware of
the public feclings which have been given
expression to in  the Parliament and the Press
about the current prices of drugs in the
country and the need for scaling them down,
the Tariff Commission’s Report in this regard is
under consideration of the Government and
decision of the Government will be announced

very soon.

SHRI SAMAR GUHA: The country
appreciated the move made by the Minister
of Petroleum in regard to the reduction of
the price of crude oil and petroleum chemicals.
And the country is cagerly looking forward
to the policy of giving an ultimatum to the
drug manufacturers. Now, the Government
is going to announce their policy.

I want to know from the Government one
thing. Only 230 drug inspectors are asked
to inspect 2,300 drug manufacturers and
73,000 drug dealers to check their corrupt
practices. Is this not a fact? Also is it not
a fact that the Government permits different
drug munufacturers to sell their different
drugs in different patent names although
their generic formulations are the same?
Also are the drugs sold at the same price? If
not what steps are the Government contem-
plating to control for a uniform sale price
for the capsules, tablets etc. ?

SHRI D. R. CHAVAN: I have already
answered this question. This matter has been
referred to the Tariff Commission. The
recommendations made by the Tariff Commis-
sion and price formulations have been sub-
mitted to the Cabinet. And fixation of price
of drugs will soon be taken upand a decision
will shortly be announced-may be before
the end of this month.

SHRI SAMAR GUHA: Sir, therc are
230 drug inspectors. How can they inspect
all these dealers ?

is dealt
il the

SHRI D. R. CHAVAN: This
with by the Health Ministry. But
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hon. Member wants me to collect the infor-
mation I shall collect it and supply it.

SHRI SAMAR GUHA: Sir, my second
question is this. Is ita fact that the Rishi-
kesh Anti-biotics Plant as also the Surgical
Instruments, Madras are running at a loss of
Rs. 10 crores and 4 crores respectively? Is
italsoa fact that an American drug manu-
facturer like M/s. Pfizer and Cyanamide &
Company which were blacklisted in America
have been permitted to manufacture the basic
drugs in our country? Andis it also a fact
that these companies are selling tetracycline
at this high rate ?

MR. SPEAKER : There are rules about
supplementarics. They should not give infor-
mation, nor make suggestions, but should
simply elicit information.

SHRI SAMAR GUHA: Iasked a ques-
tion about an American company purchasing
drugs worth Rs. B crores and selling it at Rs.

MR. SPEAKER: [ did not want him to

make another speech.

SHRI SAMAR GUHA: I donot under-
stand this. Every time I rise to ask a ques-
tion, you continuoualy interrupt every minute.

MR. SPEAKER : Questions must be simple
and straight, not goingto allow the other
procedure.

SHRI SAMAR GUHA: A report has
appeared in the press that the Cyanamide
Company have purchased tetracycline worth
Rs. B crores from the international market,
Isita fact that theysold thisin India at
Rs. 80 crores? Isita fact that the Indian
Drugs and Pharmaceuticals Limited have
been permitted to sl tetracycline hydrochlo-
ride, phanacin, vitamin Bl and B?, pheno-
barbital and some other drugs at prices
ranging from 200 to 400 per cent higher than
their formulated prices ?

SHRI D. R. CHAVAN: Concerning the
basic drugs which are being manufactured
and sold under gencric names,
price control ; they are free tosell as they

there is no
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like. This isin respect of both IDPL and
others.

As regards the question about IDPL, I
wish he was present here at the time replies
were given in the debate which took place
when [ elaborately answered.

SHRI 5. KUNDU : Was he present ?

SHRI D. R. CHAVAN: I replied to the
questions. IDPL has sustained loss and is
sustaining loss. The Surgical Instruments
Factory has sustained a loss of Rs. 4. crores
and the Synthetic Drugs about Rs. 6 crores.
I gave all the details when I replied to the
debate the other day. As a matter of fact,
the question about IDPL now doecs not arises
Anyway, I have given the information.

Then he asked whether some American
firm had rigged up the prices in the United
States, T saw a report about some American
firm overcharging. They were prosecuted
under the American anti-trust laws, The
hon. Member says that drugs worth nearly
Rs. 80 crores were imported here and sold at
a very high price.

SHRI SAMAR GUHA: Rs. 8 crores
worth sold at Rs. 80 crores.
SHRI D. R. CHAVAN: Itso happencd

that certain drugs were imported and sold,
but not at double the price.

AN HON. MEMBER : 20 times.

SHRI D. R. CHAVAN: Itis not 20
times. This answer has been given in reply
to Unstarred Question No. 6677. If he could
look into it, it would be better.
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SHRI D. R. CHAVAN : The cost of pro-
duction in IDPL is very high, that has been
admitted.

SOME HON. MEMBERS : Why?

SHRI S. KUNDU : You are not prepared
to give increase in wages to the workers whercas
similar establishments have agreed and your
Minister comes here and says tha he is a
poor man, he cannot decide the issue. The
Chairman does not bother to listen to this
Minister. What kind of a Minister is he?
He should pack up and go.

SHRI D. R. CHAVAN : [ was answering
the question and meanwhile hon. Members
out of excitement interrupted me.

I said the cost of production in IDPL was
very high because they had gone into pro-
duction only recently. In the initial stages
there were teething troubles. This  year the
production has considerably improved over
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last year. Therefore, when the production

reaches the rated capacity, the cost of produc-
tion is likely to go down.

Concerning the other question, a sugges-
tion has been made that manufacturing costs,
packaging charges and other things should
be taken into consideration in determining
the mark-up price. While considering the
recommendation made by the Tariff Com-
mission, all these will be taken into consi-
deration, and I hope and trust the prices
will certainly come down. The basis will
be placed on the Table of the House,

oY AETHAT WrEA : JAH  HEIEA,
ATA AL AIA GA( GO, AL wFqOE A
gara a1 fr wfodw ot gquars &
FroE faad &t &7 &7 arawe
g wr ¢ fan gafac s feer 30 fadw
¥ gg 7 F@E] KT §IA AL
wAfaw wTOo & Iaw e fear v
wiwHr Ry 9z s
fe ag ot Difafesa seam gT@r faar
an gr & fagd zargmt w@n § @
I Twurn & faq fafasy war
FENE? A AT IR AT AT

SHRI D. R. CHAVAN : There is no such
hanky-panky or political pressure or some-
thing being done by somebody. All these
plants arc being looked after and managed
by our own men. There are some foreigners
no doubt in Synthetic Products and IDPL,
but they are our collaborators who have
technical know-how, who are helping us in
identifying areas of difficulties and on that
remedial action is being taken.

=it siwx e - X A AERT &
ag @A Agm s war g ara a@ @
f§ wea & Afaal F o goa §, @9C
Fara) 2 ¥ QT A gaw § oag
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SHRI D. R. CHAVAN: With regard
to the prices to be charged for formulations
and basic drugs I have stated already that
the matter is under the consideration of the
Government. The Tariff Commission has
made certain recommendations and probably
by the end of this month the decision of the
Government will be announced, and the
resolution will be placed before the House.

Therefore, I request the hon. Members to
wait for some time.
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There is a quality controller to Jook after the
spurious drugs and sub-standard drugs and
it comes under the purview of the Ministry
of Health.
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): What
the hon. Member refers to as having appeared
in the Press is I did not
suggest to the manufacturers to reduce the
cost of medicines or drugs to 30 or 35 per
cent ; I only requested them to give a for-
mula by which we can regulate the prices
of all the medicines that are manufactured
in India. They did so only recently ; they
came to me with a formula by which they
said that the prices could be reduced by
20-22 per cent. The Tarif Commission’s
report is a voluminous one and it was con-
sidered by my Ministry in collaboration with
the Ministry of Health and our recommenda-
tions were before the Cabinet ; the Cabinet
has alrcady taken a decision. It is a volu-
minous report and our recommendations are
also many and some orders are also to be
placed under the Drugs Act and the Essen-
tial Commodities Act. We arc preparing
them and then shall place them before the
House within a short time. Everything is
ready. It is not correct to say that the
prices of drugs have been reduced to 30 or
35 per cent. Prices of some drugs, according
the formula, may be reduced to 70 per cent
some to 60 per cent, some to 50 per cent and
some by 20 per cent and so on. We
have evolved a formula and we have
also taken into consideration the cost of
production of drugs in the public sector
undertakings which is high. We will also
reduce that price so that when we import the
bulk supply from abroad we will have the
pooled price and will supply to everybody
on a particular price level, so that we can
control the price of drugs. We will place
everything before the House within a short

not correct.

SHRIMATI SHARDA MUKERJEE:
May I ask the hon. Minister whether it isa
fact that even in your public sector factories,
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you are only importing the penultimate pro-
duct and are merely finishing it here ? There-
fore, your public sector factory prices are
high. The private sector factories are
naturally charging even higher. Therefore,
you can only import drugs under their generic
name and insist that the manoufacturers print
on that drug the generic names of every
drug : for instance, il you call it acromycine
or something, you put ‘tetracycline' on it.
Are you prepared to do it? That is my first
question.

Secondly, the fact that the manufacturers
have said that they would be reducing the
price even by 50 per cent is a very small
thing, because they are selling the drugs
at fabulously high prices. The reason is that
you have allowed contracts where these people
are buying our products from somebody
else and they are charging you, as a sort of
middlemen ; for instance, Tetracycline, which
is sold cheaper. You are not doing that.
You are allowing them to import under the
brand name and then you charge excise duty,
include cost of production and all sorts of
things. Therefore, the prices are high. So,
will you, first of all, import the drugs under
their generic name ? Put the generic names
on every product.

Thirdly, will you see that the public sector
units manufacture medicines at a cheaper
cost? You have done nothing in the last
so many years. For instance, sulpha thiasol
was being sold at Rs. 800 a kilo, and when it
was produced by the Haffekine Institute, I
remember the price came down to Rs. 17.
You have not made any effort at all. You
have only gone into this packaging in India.

DR. TRIGUNA SEN: The hon. lady
Member has given good suggestions. We are
awarc of some of these suggestions. We
shall take into consideration her other sug-
gestionsalso while arriving at formula. We will
place the formula before the House.

SHRI KANWAR LAL GUPTA: Why
is the Minister reluctant to tell us?

DR, TRIGUNA SEN: I cannot say any-
thing further, before I place the whole of
it before the House.
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SHRI CHINTAMANI PANIGRAHI :
While the hon. Minister is taking all these
things into consideration, will he kindly let
us know whether all those high prices which
the manufacturers of drugs have got from the
consumers will be received from them after
they agree to the reduction of prices ? Will
they agree also to get those high prices
recovered from them ?

Secondly, I want to know whether itisa
fact that when the Government is going to
accept this formula, in that formula itself,
there is going to be a margin of another 20
per cent increase, and if so, whether that
will be examined thoroughly by Government.

Secondly, T want to know whether the
IDPL will be given the authority to import
the basic drugs and they will scll the drugs
at the pooled price which will be cheaper.

DR. TRIGUNA SEN: About the first
suggestions,—whether the extra price which
they have charged 5o long can be recovered
—I do not think we can do that. Regard-
ing the other suggestion we are aware of
it. Such suggestions will also be considered.
We will place our recommendations before
the House.

SHRI UMANATH : The  Kafevar
Committee, named after the American
senator, in its report, has declared clearly
that India is the highest-priced country
8o far as these drugs from other countries
are concerned. After such a report of
the Committee, I would like to know from
the Government whether, apart from the
Tariff Commission’s report this requires a
special going-into. Does the Government
propose to constitute a separate Committee
to go into the entire price structure question,
in relation to all the international drugs sold
here, mot just the other Committee, but to
have a scparate Committee to go into the
entire question  of the price structure of
international drugs ?

DR. TRIGUNA SEN: Though I am not
allowed to divulge it, it was one of the recom-
mendations that we must have a specialised
cell always to calculate the cost of production
of each drug that is put into the market and
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That is a recom-
has

fix the price of that drug.
mendation  which  the Government
accepted.

SHRI MANUBHAI PATEL : The Minister
has confessed that IDPL prices are high
because they are running into losses. The
reason for that is, their machinery and tech-
nology are out-dated. May I know whether
the Government is prepared to change the
collaboration and have new collaborators
who can improve that unit 7 Another reason
for high prices is that their policy of lowering
the price is foiled by certain monopolists.
‘They have their own marketing organisation,
through which they should sell. Instead of
giving the agencies to small people, they
give the agency to Voltas, who are mono-
polists. May I know whether they will
take away the agency of the Voltas and sell
only through their own marketing organisa-
tion, which they arc maintaining ? Then,
may I know whether they arc prepared to
remove this anomaly between the Health
Ministry and Petroleum Ministry, the pro-
ducing agency and the price-fixing agency
being different > Will they try to coordinate
itin a better manner ?

DR. TRIGUNA SEN: I do not know
whether this comes within the purview of
this question. The short notice question is
about reduction of prices. About the work-
ing of the IDPL, during the budget discussion,
I spent 15 minutes on it giving the details.
I do not want to repeat all that now. I
would only draw his attention to what I said
then.

SHRI MANUBHAI PATEL: Thee
details were not given then. .

DR. TRIGUNA SEN: If they were
not given, I am prepared to submit the
details individually to the hon. Members later
on.

MR. SPEAKER : This question has taken
half an hour. Now calling attention.
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House-Building loans uonder Urban
Housing Schemes

*1088. SHRI P. C. ADICHAN :
SHRI ABDUL GHANI DAR :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that almost invaria-
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bly the estimates of comstruction of houses,
submitted by applicants for house-building
loans under the urban housing schemes of his
Ministry and of Delhi Administration, exceed
those estimates by as much as 100 per cent
and even above on account of high and in-
creasing costs of construction ; and

(b) if so, whether in view of the high costs
of construction in urban areas particularly in
Delhi, Government propose to revise the
relevant schemes to increase the maximum
admissible limits of loans so as to make them
more realistic 1o match with increasing costs
of construction and if not, the reasons there-
for ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

(SHRI K. K. SHAH) (a) No, Sir, not
after the limits raised in 1968.

(b) Does not arise.
Chari C H ' R dations

on Operation of Coal Mines
*1089 SHRI RABI RAY: Wil the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Chari
Committee made certain recommendations
about the operation of coal mines in the
country ;

(b) if so, what are those recommendations ;
and

(c) the steps Government
implement them ?

has taken to

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) k) No, Sir.

(b) and (c). Do not arise.

Probe into Tax Structure

*1090. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased to
state :

(a) whether the Economic and Scientific
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Research Foundation had called for a tho-
rough probe into the tax system in the coun-
try, particularly examining the scope for
structural reform in the tax structure ; and

(b) if so, the details thereof and the reac-
tion of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) (a) Dr. M. H. Gopal, Fiscal Con-
sultant to the Foundation has prepared a
report on the  subject. These are, however,
his own findings and not of the Foundation.

(b) Does not arise.

Ecomomic working of Life Insurance
Corporation of India

*109]. SHRI G.Y. KRISHNAN : Wil
the Minister of FINANCE be pleased to state :

(a) whether it is a fact that the working of the
Life Insurance Corporation of India could be
made more economical ; and

(b) ifso, what steps are being taken by

Government in the matter ?

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR): (a) and (b). The L.I.C.
as well as the Government are comscious of
the need for utmost economy. Measures to-
wards that end are therefore constantly under
review.

High Prices of Drugs

*1092. SHRI VIRENDRA KUMAR
SHAH :

SHRI S. K. TAPURIAH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether his attention has been drawn
toa report in the Economic Times of the 13th
March, 1970, under the caption, “Govern-
ment blamed for high drug prices” ;

(b) whether it is a fact that one of the
reasons for high prices of drugs is the exorbi-
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tant prices fixed by Government for pharma-
ceutical chemicals ;

(c) whetheritis a fact that the Director
General of Technical Development has given
permission to two foreign firms to sell phar-
maceutical chemicals at prices several times
higher than the international prices ;

(d) whether it is also a fact that the Indian
Drugs and Pharmaceuticals Limited, a public
sector undertaking, has been  permitted to
sell Tetracycline Hydrochloride, Phenacetin,
Vitamin B1 and Bz, Phenobarbitone, Amido-
pyrine  etc., at prices 200 to 400 per cent
higher than the international prices ; and

(e) if the answer to parts (a) to (d) above
be in the affirmative, the reasons for fixing
prices of pharmaceutical chemicals at such
exorbitant levels ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes, Sir.

(b) to (d). No, Sir. There is at present
no price control on pharmaccutical chemicals
sold under generic names,

(e) Does not arise.

World Bank Aid for Housing Projects
to produce housing Material

+1093. SHRIBHOGENDRA JHA :
SHRI RAM CHANDRA VEER-
APPA : :
SHRI N. K. SANGHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

be pleased to state :

(a) whether it is a fact that he had talks on
the 21st March, 1970 with Mr. Burke Knapp,
Vice-President of the World Bank regarding
India’s Housing problem ; ~

(b) whether Mr. Knapp assured him that
World Bank would consider financial assis-
tance to India for sctting up projects to pro-
duce more and cheap building material ; and
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(¢} if so, Government’s reaction thereto ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) (a) Yes, Sir.

(b) and (c). The discussion wasof a pre-
liminary character and is expected to be follow-
ed by further consultation. Itistoo early to
talk about either the Bank’s assurance or the
Government's reaction.

Setting up of Polyester Filament Yarm
Plant in Co-operative Sector

*1094. SHRI S. M. BANERJEE : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether there is a proposal to set up a
Polyester Filament Yarn plant in the co-opera-
tive sector with assistance from the Public
Sector ;

(b) if so, the source from where the techni-
cal know-how is proposed to be obtained for
this unit ;

(¢) whether Government studied the feasi-
bility of Co-operative Sector to process and
utilise this sophisticated synthetic yarn before
arriving at this decision ;

(d) why Government have changed the
policy of allowing the existing nylon yarmn

spinners to produce polyester filament yarn
and thus save valuable foreign exchange ; and

() the pr ption of poly

filament yarn by the Co-operative units ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). A
proposal to set up a polyester filament yarn
plant in public sector in asociation with co-
operative consumers of polyester filament yarn
is under consideration of Government. The
details are being worked out.

(d) This is not entirely correct. Two of
the existing nylon yarn manufacturers are
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permitted to produce polyester filament yarn
under diversification and they are already in
production. Their applications for a larger
capacity of filament yarn are under considera-
tion.

(e) Sep fig of « ption  of
polyester filament yarn by co-operative units
are not  available, It is however estimated
that the consumption is not high.
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¢, fadw vv & gafr f5 7 9 ol
wF AEH F @19 77 feeal F d460
N TIIAT FIA KT AT § | FF AR
FFAT EIT, FIFMC 9 THI IO, AT
& gag fed s T fra-afafa &
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Az § =y @i wdfas Ay &
s 59 WA FT swEiga 3w
gy O w7, W IEW § oWq
FW 1 mEtaw aaw Jg g fed
HISqH AT & AU, 7AW 9 7 F
a<i®1 fafesm ear gwg adf £

Comtract with Iran for purchase of
Ammonia, Sulphur and Phosphoric Acid

*1096. SHRI BABURAO PATEL: Wwill
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

{a) the date and salient terms of our con-
tract to purchase Ammonia, Sulphur and
Phosphoric Acid from Iran with their quan-
tities and value in rupees ;

(b) the price at which Iran has agreed to
supply Ammonia and the price at which we
have already contracted to purchase Ammonia
from Kuwait with date of contract ; and

(c) the reasons for the difference in the
two prices ; and

(d) what happened to the original barter
aspect of the Indo-Iran transaction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) Agreements
have been reached by the Fertilizer Corpora-
tion of India for import of one million tonnes
of ammonia from Iran over a period of 7
years beginning from year 1972-73. An agree-
ment has been reached by Indian Farmers
Fertilizer Co-operative Ltd., for import of
450,000 tonnes of phosphoric acid from Iran
over a period of 7 years beginning from
1971-72. The details are yet to be finalised.
In regard to sulphur the STC/MMTC have
concluded two agreements in Scptember 1969
and February 1970 covering 20,000 tonnes and
24,645 tonnes respectively for import. An
additional contract for 30,000 tonnes is also
being negotiated.
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(b) and (c). No contract has yet been
entered into with Kuwait for the purchase of
ammonia. As the agreements between the
Indian parties on the one hand and the
Iranian and Kuwaiti parties on the other are
still under consideration of Government,
it is not possible to disclosc the prices and
other details at this stage.

(d) The proposal to import ammonia from
Iran is an integral part of the wider arrange-
ments for ecconomic, trade and technical
cooperation between India and Iran under the
auspices of the Joint Indo-Iranian Commission
set up in pur of the und ding
reached by the Prime Minister of India and
Shah of Iran in June, 1969,

W o W 6w

*1097. =it vauie Fag et : wa
fam w1 ag TN # P A fF

(%) 7ar 7z &9 §FF ®eme A
w1 & &1y o geft ofegw g I ¥
JqrER =y A Ak ¥ @ 3fg @
we

(w) afz g, ot % war w17 §
qur fagd 1 ad & aaedlt  aiwE
a1 § ; AR

(1) feafa w1 garey & fad =
FrAnd F3 71 faarc g ?

faw swrerm W T WA (S WO
%o ¥R) : (F) A (=). Frgd drw awt
#, FIAIC W AT ITHA FT IYIIT
aa &1 IoeR #1 g€ afr w1 sk
T AT § —

L] sfamam gifa

w1 # JEmA (ST et

) wm #)
1967-68 199.60 306.65
1968-69 187.83 299.00
1969-70 202.53 352.00

(gwfaa srgaTa)
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W g A fow awg gget
fearat 1962 *1 =@ ITFw F FaA
g19 & fagqr 91, 39 999 @ & 4 80
a9 ¥ afqs aqq a5 §n fawen o
IIAIWITEAFZTH AT T 39
fasgvam & 07 aga afl wEEw
% war Y, faad &€ @ @At & aftw
A Af fastar wr @) gEw g
1962 ¥ 1965 a% amr wwa, @Al
Tt I T wE A wzEd W
o & 3 swrwfas faofeaar af o
ST IORA 9T U TAE 9 ;A
& fawad arelt afror @1g *1 z=f o
wfear garer wr ¥ %A% ae-Ee
gl aq1 AT & fA¥r sraEmw I9-
W ARl W T @ A F
A F IQEA-AME A TG WG
& ¥ ot Ay Frvaan §, 9¥ it av-
et wqur fafw grar 1934 & Fawifer
T FgaTe § Futy 35 T wfy A
T I H FER QUFTN EFHA
faar smar &, 7 &6 eI @
it st & qrwat o grfa g€ & 1 feeg
™ I9FAT § AY I g aqy g, e
ITFAT 1 @fasr @ #T qver agr
IAEA ®I afT FE @A H] ;= A
W &3 & g9 § eyt fegfa qar
& ¥ ggraar =t & 1

SfF 1968-69 #, garegT H FTHIAT
TrwA aret Wz Af g€ awr afqw
& ¥t fFew & of wget @1 gare gen
2 zafeg % a9 ¥ SwEA-Ama &
oreY gt w41 g€ & 1 93 famsaT 1968
i swwifeat & agm€ a9 § afg fed
T A A AW, I GMA F
Froai d gra w9 ¥ afg @7, 19
s & oFf & gEadieer fEy oam
oYX v wafe % q9A qrAl gyArHl
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afs & Froor JwiEA A & @AY
1969-70 ¥ @17 =t IarEgw T W
afg gr =,

(w) ww faaim aqr 7 ¥ W W
faqramar &1

fawow

low &t @ ge € g,
fred A &m & wifes
FEUTEA ATAT 20,000 Hfew za
& agTHT 25,000 Afrw e f
o

2, 9Tz & TN q9T AT AT WA
& Fitw 1962 # Y A
;T & I 9z g fase
&1 &1 &7 &€ % faar mar ar,
Iy fafwmr 0 ® fer & =g
FA N oF NIAT 9 " A
w31

3. gl SEC H CF A \IAT AT
gra § oY adqr & frmw Afeqmw
% am #1 afigoit agdt ¥ fme
o afasr g fasmsr @ g%

4, IUAHT F) SETER AT DT
) witeT 1 ot § oAt SR
nmea fear mr & anfs sl
%t FeqTEEAT AFIAT AT HH

5, aft A Y G FT G IART
qar ST T @ F asE a1
ysmsE 1 fafys dor 5@
¥ fag, faasr ganEw T@d ¥
gew ¥ fvafafem s@t o 2w-
g e ¥ W 9gar  §, S
dadts AT ¥ oagw - 6
FraTg e w1 Y § —
(%) =w (mwe) g@r 1,2 #1313
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#1 qzi€ w3 fawg;

(a) ¥frmge A% &= & famey
Tgof a% &TH fRqT 9T ARAT g ITAV
TEOE q% qfeqT gl &1 ST
FAT AT FF2T FEAGU T AT T147;

(n) #gm =a § gar ¥ amx
mA FY syaFar § gUT FT;

(%) e &t afs & dfese
&7 3 o= & %1 fawrg |

6. |«l ¥ 50 aug gond ary ATy

gl #1 atw wF NTEw Y

&7 qira ¥ wfew ¥ sfgs sa@r-

g FA FT A%q q 7 F fay

uF awrar  afafa fager &

Leil-
C for Sarfi Mining Scheme
for Bailadila Iron Ore Deposits

*1098. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the National
Mineral Development Corporation has recently
given a contract for the Design and Engineer-
ing of the surface mining scheme for the
Bailadila Iron Ore deposits to the National
Industrial Development Corporation in  which
a large amount of work is entrusted to a
Japanese firm ;

(b) if so, whether the National I
Devdopumtcarpmuonhumb-mm-nmdm
the Japanese firm M/s. Niftetsu; if so, the
reason therefor ;

(c) whether such sub-contract was given
because . National Industrial Development
Corporation could not find a requisitc nurnber
of Indian Engineeys who could be entrusted
with the work ;

(d) whether Indian Engineers are not
available in sufficient number who have the
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expertise to deal with surface mining techno-
logy ; and

(¢) if not, the reasons for entrusting a
Japanese firm the above surface mining works
when Indian Engineers are [facing scrious
unemployment problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (e).
A statemnent is laid on the Table of the
House.

Statement

Pending execution of a formal contract, a
letter of intent has been issued to Ihe National
Industrial Devel nt Corp Limited,

di their i as the prime
lnd:an nomulunt l'or design, engineering and
trial operations of the crushing, screening and
loading plant at Bailadila Deposit No. 5
Project. For these consultancy services,
National Industrial Development Corporation
have been allowed to retain  M/s.  MNittetru
Mining Consultants of Japan as their foreign
consultant as the necessary technical expertise
and know-how for a Project of this magnitude,
complexity and criticality from the point
of view of the time schedule for completion, is
not available with any single Indian party. As
the completion of the Project in time is essential
from the point of view of fulfilling the export
[ i s alrcady d into with Japan,
it is not possible to take any risk by entrusting
the work exclusively to an lndian agency.
Indian Engineers arc available in sufficient
numbers with expertise in surface mining
technology, but the scope of the work entrust-
ed to National Industrial Development
Corporation—Nittetsu ~ Mining  Consultants
relates to design, engineering, supcwnwn of
erectian and cmmomng of iron ore dren-
ing and handling plant.

The Japancse firm would only be providing
necessary technical assistance in specific areas
in which National Industrial Development
Corporation ‘do not have the necessary know-
how available with them, for doing the design
and engineering in accordance with the latest
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technological requirements for a project of
this complexity and magnitude. The bulk of
the work would be done by National Industrial
Development Corporation in  India, the
forcign exchange component being only
Rs. 19.4 lakhs out of the total contract value
of Rs. 92 lakhs for the services to be rendered

by National Industrial Development Corpora-

tion.,
e aEa d61 w1 wrdieon

*1099. &t sfwre wtar Wy :
faw ot 73 T3 Fo w0 v

(¥) =1 @wwe W ag wawd g
& tisfaga ¥91 & it ot gqan
% § W1 aefrawen & fagreal & agare
AT T%F HIAT ST qff AT qr !’3 t
aR A oft § AR ® 9% vawsl
A1 FHAfEE & 9 74 % §1€ q7-
whar 7 gan & 5 X

(&) afz zi, & 31 FoF & 7w
a1 & AT gTE A feafs & gqme w¢7
& fad wr wdTdt A 2 fraw ¥y &
gy fgg ¥ s w9 ?

few dxwa & wew A (s wo
Wo W) : (F) W (W) ugwws i
9, UgEFE F GAA & IR w6
SINIE €Y ¥ ST @R 1 0 faega
fagor @ & ¥7 9T @ faay m@y &)

o

uflaga I8 F awifas sPew
¥ —(1) w1 F fag <Al w7 aga
aF A T e wvan, Faad fay
fade w1 ¥ WA gAwl [T I A
= ¥ af a9 1 Frar
FEAFA TF WA WG OO HiY
(i) 3w & gfr o R fadw w9 3
symiga Afawfas &4 §  wowdar
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& ;e A fEmw 9w Ry
fam, fafaw w#1< ¥ Soqres swi & faly
it afafeas = ¥ aaw &, fa<fim
FETAAT F1 SAFEAT FCI | WLAFA T51 4
1 IYEET F sq1A H @ g | usdgwa
I3 % o @ T @, ot 18 -
1969 # 2626.2 FT TWA ¥ 4,
WHF AT 1970 & s7a ¥ 2786.5
FOT 590 #  wE 0 umEa 6t
Fqh aafa § 475 af wrend e,
faadt & 50 wfrws arare 45 Wea =0
¥ reft

ULEFs 4% A AW a% sAfaq
aaf q¥ o feami, ags of@gy
qTAF], AT ®T ¥ FH-GHT FT A
safrgt, gro symfal aifz s xo
¥ & fad Qo dar o &) A,
1969 & Ay, 1970 ¥F o=@ a% %t
aafy % feamel, g o3 & drenfos
qF %1, geF fagT wasi, @ safaal
@qT & Y FH NI £ A1A1 sqfEIqy
& mo @@l A fomr F s@wA ¥
gafga %o @@l T §ear 2,02,730
¥ agw 3,93,431 g i wafy wmi
wran 51.5 sfrwe & wfew & 3fa
g€ T a1 FETT WA 202.11
T &9 § FIF FAT 298.5 FUF
1 mit safq =@ safe § SFH @A
97.00 7z w9y M g g€

wgi % qE A qrEd F1 9
¢, faawr Ieorm WA axe e
g, afenm sum # wafes ofordt &
FIATT, A T AT A AT A AT
geag & ¥ garEw! AT gEAG FAAQA
¥w & dw fgmg o & ofa
aq #1 o1 WY} | FIHL F 907 ITAH
AT & Agar 11-4-1970 Y wi5g
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IR H oz &% 1969 % af & frdr
WY & AT I F FHFACE
5 7 4 wfama &1 sgraw aAg foa
taR @ qTg N afw w9 A @
fam qelr wear &1 fewg S d
FTHAT 17 5 AW F wrAA A, graz
saust A FHAd §9 & 9 et
s 7w @ § o= amar § fF ae
&1 fqerar skt gy sna

Increase in Interest Rates om deposits
byR.B.L

*1100. SHRI CHENGALRAYA NAIDU :
Will the Minister of FINANCE be pleased to
state

(a) whether it is a fact that Reserve Bank is
considering to increase the interest rates on
deposits by § per cent to 1 per cent ;

(b) if so, the main reasons for this revision ;

(c) how far this revision of interest rates
will affect the categories of deposits and
saving bank accounts ;

(d) whether this decision will require
permission to the other banks to raise the
interest rates on advances ; and

(e) if so, whether this will not affect a
large number of people in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Till the 2lst January
1970 there was a ceiling of 94% per annum
imposed by the Reserve Bank of India on the
rate of interest that could be charged on
advances - (other than those in respect of
exports) by schedule commercial banks with
deposits  exceeding Rs. 50 crores and by
foreign banks. As the Reserve Bank was of
the view that Bank credit was rising at too
rapid a pace and that banks were resorting to
borrowing heavily from Reserve Bank for
the purpose, it decided to remove the ceiling
on interest rate on advances with effect from
21st January, 1970 in order to make cost of
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money higher to borrowers and thus dis-
courage excessive borrowing. In the wake of
the removal of the ceiling on rate of advances
by the bigger scheduled banks on the upward
revision of interest rates on certain categories
of postal deposits the Reserve Bank considered
it necemary to raise the rates of interest pay-
able by scheduled commercial banks on fixed
deposits for periods of 2 years and above by
110 }% above the then existing rates. The
revised rates notified by the Reserve Bank
and effective from 1st April, 1970 are given
in the statement laid on the Table of the
House, [Placed in Library. See No. LT—3233/70].

(c) The increased rates of interest are
expected to help sustain the growth of bank
deposits,

(d) Since there is at present no ceiling on
interest rates on advances (other than those
in respect of exports for which the earkier
ceiling of 6% continues) the permission of
the Reserve bank is not needed for raising the
interest rates on advances.

() The Reserve Bank has decided upon
the increases in the rates of interest in longer
term deposits after taking into account all
factors such as the necemity for increased
deposit mobilisation and the need for a more
cautious policy regarding expansion of bank
credit. The Reserve Bank felt that in the
procems some upward adjustment takes place
in the rates of interest on bank advances this
is likely to prove beneficial to the economy
rather than otherwise in the present context.
The situation will, however, be kept under
close watch by the Reserve Bank.

Closure of Okhla Water Works, Delhi

*1101. SHRI D. N. PATODIA: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is fact that decision bhas
been taken to close down the Okhla Water
Works, Delhi ;

(b) if so, the reasons therefor, and when
it will be done ; and
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(c) whether arrangements have been made
to ensure adequate water supply for the
South Delhi in the event of the closures of
the Okhla plant ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir,

(b) The Plant is proposed to be closed for
drinking water supplies as the quality of raw
water in the river at Okhla intake is not
always satisfactory and requires expensive
treatment. The Mounicipal Corporation,
Delhi, is expected to stop drawing water
from Okhla point from Scptember, 1970,

(c) Yes, Sir.

Installation of Computers to Prevent
Avoidable Mortality

*1102. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the attention of Government
has been drawn to & news item in the
magazine ‘Health' that the California Pacific
State Hospital has a computer which can
predict and in some cases help doctors
prevent deaths ; and

(b) if so, whether Government proposes to
instal such computers in the country to
prevent avoidable mortality ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) The
Government of India have not come across
the news-item. However it is known that
computer monitoring is being used in  several
advanced countries for purposes of intensive
patient monitoring, )

(b) In view of the meagre resources avail-

able and urgent need to spend moncy on the
control, prevention and treatment of several
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common diseases which afflict-our population,

the question of installation of such computers

in our hospitals has not been considered.

gaT 93IM * oF  afgerar & fram
A 93 g

*1103. &t WMoy waw : a1 faw
oAt ag amA 1 Fv w4 5

(%) ®ar qE&rT &1 sq7q 12 FA79,
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AW, 9FATH a4l F1afaq £ 94T w40
ot 1o g9 F &0 s F oar @

87
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¥W): (%) A #rf |IT qIH F TAA
% g% ot 3 1 9%, Y@ Arard fe se
w1 d%q AT w9 U FA FTTY
1970 ¥ w&43 § IOL I FEHH
oF FHATE F 9T, TEAC AN AR A
& it gartaat &g REdr ¥
AT wre A T qqa faw FATT
#t fpdt Qo gra IUT NIW FIFR
& fet afesrd s af

wady |

(=) wmH ¥ FAT-T¥AA A4
99 @ EA A, 9 g9 we Afasrd

APRIL 20, 1970

Written Answers 60

F A AGA [IRA F g s AfET
Fwar sfaa agf giar ) FfaqzaE gl
g W Fag gaF frenat F g
FEAH | F g " fqwe frar
ElLLIE

Consignments of Modicines to Lagos
for Relief of People

*1104. SHRI MOHAMMAD SHERIFF :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have sent any
consignment of medicines to Lagos as a
token of its contribution to the Nigerian
Federal Government's programme of ecmer-
gency relief and rehabilitation of eastern
Nigerian people who suffered during the
scceasionist war ; and

(b) if so, the details thereof and the
approximate cost of the consignment sent or
likely 1o be sent ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRIK. K. SHAH) : (a) and (b).
Government of India have recently made a
special contribution of Rs. 3,75,000/- in cash
to the United Nations Children’s Fund for
emergency aid of mothers and children in
Nigeria. Earlicr also, in July, 1968, the
Indian Red Cross Society had sent bandages,
vitamin tablets, medicines, etc., for the civil
war victims in Nigeria through International
Red Cross in Geneva. In October, 1968, a
consignment of medicines, bandages and other
medical items worth Rs. 5,000/ was sent to
the International Red Cross in Geneva for
distribution in Nigeria. In February, 1969
the Indian community in Nigeria donated a
sum of Rs. 25,000/- through the India High
Commission in Lagos for the rehabilitation of
war refugees.
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Loaas from UK.

*1105. SHRI SHIVA CHANDRA JHA:
SHRIR. BARUA :

Will the Minister of FINANCE be pleased
to state :

(a) the total amount of loan in terms of
rupees given by Britain to India under various
agreements so far ; and

{b) the conditions therefor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). British Loans, which are all
repayable in Pound Sterling, have from their
inception in 1958 until now totalled to £ 419
million, the rupee equivalent of which at the
current official rate is Ra. 754.20 crores.

The loans extended during the Second Plan
were repayable over a period of 7to 20 years
inclusive of a grace period of 5 to 7 yearns.
Except for the first one which had a grace
period of 5 years all loans given during the
Third Plan and thereafter were repayable  over
a period of 25 years inclusive of a grace
period of 7 years.

The loans extended upto October 1965
carried interest charges linked to the British
Treasury’s borrowing rate for comparable
periods. Of these, the loans given after
April 1963 however carried a waiver of
interest charges for the first seven years of the
loans which waiver brought down the effective
average rate of interest from about 6§% to
34 % per annum. Now commencing with the
loan authorised on 20th October 1965, all the
British loans are interest-free.

Records of Insurance Policy-holders

in Burma

*1106. SHRI P. VISWAMBHARAN :

Will the Minister of FINANCE be pleased to
state @

(8) whether it is a fact that the records of
the insurance policy holders in Burma bave
now been transferred in India ;
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(b) whether these records also include those
Indians who have arrived in India from
Rangoon in January 1970 ; and

(c) if 5o, the reasons for keeping a large
number of claims unsettled of such persons
who have come down to India even before
1970 ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) No, Sir.

(b) Does not arise.

(c) The transfer of policy records and
reserves need the permission of the Exchang
Control authorities of Burma. In the absence
of these records andfor reserves, it has not
been possible to pay all the claims of Burma
repatriates,

Seirure of Gold and Wrist Watches

*1107. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased o
state :

(a) whether 40,000 tolas of gold and 4998
wrist watches were seized from M. V., Anwar
on the 10th January, 1969 near the creek of
Chettuvai by the Customs Officials, Cochin ;

(b) whether itis a fact that the mame of
the vessel, description of the contraband
articles, quantity of the articles, value of the
contraband, the name of the tindal, differ
from the report semt to the Directorate of
Revenue Intelligence in DRI 1 form prior to
the seizure on this date ;

(¢) whether in any report given to the
Directorate of Revenue Intelligence on the
11th January, 1969 in DRI 2 form, the Chief
Inspector on behalf of the Collector of
Customs reported that the secizure wasas a
result of information contained in the report
submitted earlier ; and

(d) whether Government propose to investi-
gate into this discrepancy and find out the
implications thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) The name of the vessel indicated in the
information forwarded to the Directorate of
Revenue Intelligence in the report prior to
the seizure differed from the name of the
vessel from which the seizure was made.

Quantity and value of the contraband and
the name of the tindal were not i i in
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Beserve Bank of India Carb on Private
. Financiag Agencies

*1109. SHRI LOBO PRABHU: Wil
the Minister of FINANCE be pleased to
state :

(a) with reference to the report in Hindu
of the 5th April, that the Finance Minister of
Mysore stated that Reserve Bank is considers
ing curbs on the rate of interest of private

the information. As regards description, the
information was that gold would be smug-
gled, and in fact most of the value of the
scizure was that of gold. In addition, watches
not mentioned in the information were also
scized.

(c) Yes, Sir.
1
(d) The matter has already been looked
into. The discrepancy between the infor-
mation and the seizure is in the name of the
vessel but the information was detailed enough
as to the time, date and the place of the
expected arrival of the suspected vessel.

Excess price charged by Dealers for
petrol mixed with dicsel from Tourists

*1108. SHRI RA] DEO SINGH: Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) whether Government are aware that in
Delhi, U.P., Bihar, Punjab and in other
parts of the country, petrol mixed with dicsel
is being sold by the dealers to foreign  tourists ;
and

(b) whether it is a fact that the price
charged lms no relation whatsoever with the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) No such com-
plaint has been received by Government.

(b) N, Sir. -

gencies being as high as 18 per cent whether
hanulrym.Il give the prevailing rates of

| —

of private 3 H

(b) whether Government have ascertained
that the high rates of interest are related to
security of the loans or to the shortnes of
credit in the hands of moncy-lenders ;

(c) to improve security of loans, why there
is no legislation making tendencies a subject
of mortgage as that would cover the largest
part of rural borrowers ; and

(d) to improve credit, why the Co-operative

ieties of lend are not organised
wrﬂnnﬂnaboultheratunl‘mmm they may
charge ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C
SETHI): (a) Interest rates for deposits offer-
ed by private agencies vary widely from place
to place and from agency to agency. The
private financial agencies which, according to
the report in ‘The Hindu' of the 5th Apdil,
1970 were stated by the Finance Minister of
Mysore to be offering rates of interest on
deposits varying between 13 and 18 per cent
are presumably certain partnership firms
describing themselves as  Finance Corporations
that have come into existence in Mysore and
Andhra Pradesh during the last one year or
so. Their lending rates are reported to be as
high as 24 per cent.

(b) Government have no  information as
moncy-lending is a State subject.

(c} A number of States have already passed
legisiation enabling recorded tenants to mort-
gage their interest in the land to facilitate
their obtaining institutional credit. The lase
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Chief Minister’s Conference on Land Reforms
also recommended that other States should
pass similar legislation.

(d) Since the State policy has been one of
developing cooperatives and other institutional
credit agencies as an alternative to money
lenders, the question of cncouraging the
formation of cooperative societies of money
lenders has not arisen.

Bank Set up by M J. B. Mangh
& Co. in Gwallor

*1110. SHRI K. N. TIWARY :
SHRI SHASHI BHUSHAN :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
in Gwalior there is one ]. B. Mangharam
Biscuit Factory and it has its own bank and
the bank owners are not returning the money
of its depositors ;

(b) if so, the reasons therefor ;

() whether Government are aware that
there are seriows cases of suicides every day
since the poor people are unable to get their
hard-earned money back from this bank ; and

(d) if so, what action Government propose
to take against this bank ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Mess J. B. Mangharam &
Co., Gawalior, a partnership firm, cngaged
in the manufacture of confectionery products
was also accepting money from the public and
issuing hundies and fixed deposit receipts to
the depositors in licu of the moncy deposited
by them. It was reported in July, 1969 that
deposits amount to about Rs. 140 lakhs in all
were due to be repaid and that deposits up to
Ras. 600/- were being paid in full on due dates,
but deposits for amounts over Rs. 600/- were
being paid on due date to the extent of 10}
of such deposits in cash and the remaining
amount was being renewed for a further
period of 12 months.
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(b) It was reported that the firm had not
been meeting the claims of its depositors in
full on account of a rift between the partners
and shortage of funds.

(¢) Goverament have no information.

(d) The liabilities are in the nature of
civil contracts and in the absence of
powers, no action can be taken by the Reserve
Bank or the Central Government to enforce
the payment of the amounts due.

aifeat far it & A
6651. «t s avaw : a1 TaATEUy

v afcare frate site friw, st
o A fawemm 54 ag amiw w0 v

®4r s :

(%) & -0 & s 4w
R ¥ w1 wiew § wwife w77 Ry
wm e 50 o & afaw W amp &
@fFat =t w0 fear 3 qwar § aar
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RE

(&) 3@ & @& Ax-swomisi & a7
MR AG AT E T IR ® T A
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F5, wmmn, afagies, ®F oF
Tt QT ot fF qi|l 9 wE s
g Sty waya, grsATRaT anfe A A
AN F Tg& TR E |

gaar fraien ushim  afafy gra
faedt 0 Iq% ATq 9w ® AT OF
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[wrarere & o @t w | e e
LT-3234/70]

New Ashoka Housing Co-operative
Society, Delhi
6652, SHRI P. L. BARUPAL : Will the

Minister of HEALTH AND FAMILY PLAN-
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NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that the New
Ashoka Housing Co-operative Society (P)
Ltd. 3¢, Kamla Nagar Municipal Flats, Delhi
has been allotted land in Shabdara Area ;

(b) if s0, the total area of the land and its
location ; and

(c) by what time the Socicty is going to
provide plots and other facilities to the share-
holders ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (b). The
Society has been offered 14 acres of land in
the Shahdara Area, to the diti
that land will be allotted to it only after other
socictics, which have alrcady paid the pre-
mium, are accor dated. The location of
the land has not been decided.

(c) Normally, a period of 3 years is
allowed to Societies for the development of
land after its physical possession is bhanded
over to them. As land has not yet been given
to the Society, no target date for the provision
of plots and other facilities to the shareholders
can be indicated,

Increased Availability of Chemical
Elements in Bhilai Area during
Fourth Plan

6653. SHRI D. V. SINGH: Wil the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether with the expansion of the
Bhilai Steel Plant as envisaged in the Fourth
Five Year Plan the availability of Chemical
clements like Benzene, Phenol, Naphthalene
and solid coal tar is likely to increase in the
Bhilai area by the end of the Plan ;

(b) if so0, to what extent and the present
annual availability of each of these clements
in the area ; and
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(c) the details of the industries to be set
up in the area for proper utilisation of these
chemical elements and how these el are
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(b) The value of jade, and cut and uncut
ruheu, sapphires and other precious and
ious stones sold at the auction during

being used ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). In-
formation is being collected and will be laid
on the Table of the House.

Auction of Diamonds in Rangoon
by National Mineral Development
Corporation

6654¢. SHRI BABURAO PATEL: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) the names of members of the delega-
tion of the National Mineral Development
Corporation who visited Raogoon for the
auctions of precious stones ;

(b) the quantity and value of precious and
semi-precious stones sold in this auction ; and

{¢) the number of auctions of Indian
diamonds, precious stones and semi-precious
stones held abroad during last three years and
the foreign exchange carned for each ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS (SHRI
JAGANATH RAO) : (a)

1. Shri A. L. Nair,
Director, National
Mineral Development
Corporation Ltd.

2, Shri J. Padmanabha Iyer, ]

Secretary, National
Mineral p:v:lupme.nt
Corporation Limited.
3. Shri Jai Kishan,

Diamond Sales Officer,
National Mineral Deve-
lopment Corporation
Ir.'imiud.

(Leader)

4. Shri Vimal Chand Surana,

thepmodufmyd‘theNmomlhhwal

Development Corporation’s delegation  in
Rangoon was approximately U.S. § 14,28,000.

(c) Nil
Cases of Abortions in States

6655. SHRI BABURAO PATEL: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state

{a) the total number of abortions, natural
and induced, performed anoually in India
during the last 2 years ;

(b) the total number of deaths, State-wise.
due to induced abortions ;

(c) whether there have been any complaints
of negligence against doctors ;

(d) if so, the number of complaints and
doctors concerned and the action taken against
them, State-wise ; and

(e) the date when abortions will be
legalized ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) No country-wide
statistics are maintained or compiled in res-
pect of number of abortions, natural or
induced, performed. However, based on
certain assumptions Shanti Lal Shah Com-
mittee on Abortions has estimated 6.5 million
abortions, 2.6 million natural and 3.9 million
induced for the population of 500 millions.

(b) No statistics on number of deaths duc
to induced abortion are available State-wise.

{c) Question docs not arise.

(d) Question does not arise.

(e) At present, abortions are legal under
the rupetic conditions in terms of Section 312
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of Indian Penal Code. A Bill on Medical
Termination of Pregoancy for liberalizing
abortions under certain conditions has already
been introduced in the Rajya Sabha and has
since been referred to the Joint Select Com-
mittee of the Parliament.

Revision of Refinery Agreements with
Foreign Oil Companies in India

6656. SHRI BABURAO PATEL:
SHRI MOHAMMAD SHERIFF :
SHRI1 B. K. DASCHOWDHURY :
SHRI DEVINDER SINGH
GARCHA :
SHRI YASHPAL SINGH :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the remittances made annually by cach
of the three Foreign Oil Companies in India
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during the last three years;

(b) whether it is a fact that the Oil Prices
Inquiry Committee presided over by Shri
Shantilal Shah has strongly recommended
immediate revision of the lop-sided agreements
under which we have been substantially
cheated ;

(c) if o, when the new agreements will be
made ; and

{(d) the annual difference in saving which
the recent price revision of crude oil supplies
will make in comparison to the figures of
previous three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The remit-
tances made by the three foreign oil companies
during 1967, 1968 and 1969 were as follows :

(Figures in Rs, lakhs)

M /s. Esso
. Mjs. Burmah- M/t Butia | Standard | Mjs. Eso | Mjs. Caltex | M/s. Caltex
T N Rzﬁfﬁ]&. (Marketing) | (Refining) | (Marketing)
1967 01 3400 1715 71 979 230
1968 523 2899 2297 579 1757 9%
1969 466 3810 2087 486 1288 “

(b) and (c). The report submitted by Oil
Pricing Committee headed by Shri Shantilal
Shah is still under consideration of the
Government.

{(d) The companies gave di on posted
prices as below :

1.1.66 to 30.4.68 38 cents.

1.5.68 to 31.7.69/31.8.69 41 cents.

1.8.69/1.9.69 to 31.1.70 44 cents,

1.2.70 onwards «v 51 cents.

On the basis of 10 cents additi discount
in February 70 over the discount on 31.8.69,
the saving in 1970 will be approximately
Ras. 5.44 crores.

Sea t by Minister of Petroleum and

Chemicals Regarding Setting up of Oil
Refinery “all on our own” in India

6657. SHRI R. K. BIRLA: Will the

Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether he has recently stated that
India would be in a position to set up her
own refinery “all on our own" during the
next five years ;

(b) if s, the steps so far initiated by
Government in this direction ; and

(c) the percentage of foreign component at
present in the refineries so far set up in the
country, refinery-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) With the experience acquired/being
acquired by the Engineers India Ltd., in the
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setting up of refineries, this agency will be in
a position to render nct:hn.lcnl services like
process design, detailed eng ing,
procurcment and construction supervision.
The Indian Institute of Petroleum, a national
laboratory, has developed or is developing
know-how processes. Only proprietory know-
how will need to be purchased from abroad
in future, the total foreign cxchange cxpendi-
ture on which for the next refinery should be
approximately 3% of the installed cost. As a

b b
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import substitution, about 40% in value of
total equipment required for the petroleum
refinery needs to be imported today. With
additional steps being taken for the indigenous
manufacture of items presently being imparted,
like pumps, compressors, pipes and pipe-
fittings, high pressure reactors etc., it is
anticipated that this percentage will drop to
about 20% in value of the total equipment
necessary for a refinery.

(c) The p of forej ¥ t

cig in

el

result of the development of the Indian  the refineries so far set up in the country is as
engineering capabilities and intensification of  follows :
s Project cost | Approximate foreign ex-
No. Name of refinery in crores change requirement as Remarks
of Rs. % of project cost |
1. Burmah-Shell, Trombay 26 50 Figures based on
best available in-
formation.
g. Euo. Trounbw 12.5 gg do,
8 uﬁ':“m 14.5 do.
4, l O C., Ga 17.43 36.9
5. 1.0.C., Barauni
(a) 2 million tonnes 471.3 375
(b) Expansion to 3 million 28 30.4
tonnes
6. 1.0.C., Gujarat
(a} 2 million tonnes 25.7 333
(b) Expansion to 3 million 2.9 38.1
tonnes
¢) Udex unit 2.7 46.3 *(35.3)
7. in refinery 28.25 65  *(53)
8. Madras refin s 448 37 *(274)
9. Lube India l.x 18.2 46  *(35)
10. Haldia refinery 72 29  *(18.8) These are estima-
:;: res, since
project is
to be mw?“
(*These bracketed figures represent the foreign exchange requirement as a % of project
cost on the basis of the m-duvnlmmmchns\:nw,:e. §1= Ra. 4.75.)
Slow Progress im Offi-Shore Drilling  our enginecrs ; and
for Oil in India (d) whether it is a fact that in England the
off-shore drilling is very successful ?

6658. SHRI R. K. BIRLA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that there is very
slow progress in off-shore drilling for oil in
India as compared to foreign countries ;

(b) if so, the reasons therefor ;

(c) the names of the countries whose off-
shore drillings for oil have been studied by

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No.

(b) Does not arise.

(¢) U.S.S.R,, Italy and Iran.

(d) Drilling in the North Sca, off the shores
of United Kingdom has discovered gas in
commercial quantities.



75 Written Answers

I ¥ ‘Tt (qerefearfea) &
G

6659. st WsAT aTAA : AT EATERY
awr afcare faqtem st faatw, smaw
a1 Al fawre 551 77 qT@A 1 FO
w4 f :

(%) % % whae A ¥ dar @
w7 w0 § Aq1 o A aet & QoA
frad sofer ww < & faere g s

(@) ®a1 "X 7 g® QAT &
gzqid Qwa & fad w1 fadre gaew frdr
& aar 3w ¥ I wEqAAT F wWrAWE
aaT ¥ wgi 9 feqmw § ogi x¥ v
¥ a7 & fair fadry gaea sl o § 7

wresy aqr qfcare fadtew st
fwtor, e oy anQla fae| swem
¥ T WMt (@ w0 go gfa)
(%) smafar fad ey A«
(ufadforafes) «z8 & d3zx w=gd
(vqesw Gere | aafifaares sonfa)
T AT § ageq aF wrgAfear o
(mewrereafaar) &1 & ST S
WATE VT QT AR S & g IR
qret aea: fvar & ofeonrg cqsq daar
2 AE o wwi ewAfon & @R
wreafaar ofrare), quEmr aafy wgea
T ATY 79 FT AAEACT-AHfAF I
o mfs T oaE wAAg, dfas
TIATA A qePA F1 AT gwifc 7
Feafar ®1 agrar § #X arnfas aara
arft SR FT AT IET T IS,
T, AAPFOr AT gATATTAF
qAEATH |

3 i ant § @ v § 9few g
sgfadl #1 §%q7 F M H gEAICFAFT S

APRIL 20, 1970

Written Anstoers 76

WA T =T 9% w few
ik (i
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qz & & qAAr

Central Assistance for Floods in Nasik,
Jalgaoa and Abmednagar Districts
(Maharashtra)

6660. SHRI Z. M. KAHANDOLE: Will
the Minister of FINANCE be pleased to

state :
L)

(a) whether it is a fact that on the 9th
September, 1969, due to floods in the Nasik,
Jalgaon and Ahmednagar districts of Maha-
rashtra, there was destruction of property on
a large scale ;

(b) whether a delegation was sent to these
areas by the Central Government to assess
the Joss ;

(c) what are the findings of the deleg H
and the action taken by Government thereon ;

(d) whether the flood-affected people are
still to be resettled ; and

(c) the amount of amistance given by
Government to the Government of Maha-
rashtra for the relief work in connection with
the floods of the 9th September, 1969 ?
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.K.
KHADILKAR): (a) and (b). Yes, Sir.

(e) The Central Team has, for purposes of
Central amistance, recommended the following
ceilings of expenditure on wvarious relief,
rehabilitation and repair measures necessitated
on account of the floods :

(Rs. in crores)
(i) Relief measures (includ-
ing gratuitous relief,
public health and cattle
health measures and

housing grants) ; 1.42

(ii) Loans for house build-
ing, agricultural taccavi

and for shifting of
villages ; 3.58

(ili) Repairs of roads and
irrigation works. 0.50
5.50

These ceilings have been accepted by
Government.

(d) According to information received from
the State Government, relief measures are in
progress.

(e) No financial assistance to the State
Government has been given so far. Assistance
will be released in the light of the progress of
expenditure to be  reported by the State

Government from time to time.

qd frary & ¥aMta seerc & wdafa
® TTETQ ATATH TG HATE ®TAT
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o1 ™ & ®OH WrAT T4r § 0 gAH
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6663. SHRI P. L. BARUPAL : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
refer to the reply  given to Unstarred Question
No. 2026 on the 9th March, 1970 and state :

(a) whether it is a fact that the Town
Planner had wvide his letter No. TP2/63/4574,
dated the 12th  February, 1963, stated that
“the Coloniser is supposed to develop the
entire area according to the specifications laid
by the Corporation. As the Coloniser had
completed the services in a part of the colony,
the building activity has been allowed in that
area” ;

(b) if so, how the Delhi Municipal Cor-
poration have reported that the “Coloniser has
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not provided the services and roads etc., to
the prescribed standard” ; and

(c) the steps proposed to be taken by
Government to remove the difficulties of the
residents of the Mukerjee Park ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.5. MURTHY) : (a) Yes, Sir.

(b) The Coloniser had completed the ser-
vices in accordance with the laid down speci-
fications only in a part~of the Colony, where
the building activity was allowed. But in the
major portion of the Colony the Colonizer
had not provided the services upto the speci-
fied standards.

(c) Tt has been reported by the Delhi
Municipal Corporation that the concerned
Services Departments of the Corporation have
been asked to check up the work done at site
and the cost of deficiencies be estimated.
On receipt of the inf ion, the deficiencies
will be communicated to the Colonizer.
Either the Colonizer will have to make good
the deficiencies in services, or he will have to
pay the cost of deficiencics so that the services
could be brought to the required standards.

Evasions of Excise daty by a Firm
dealing in Wireless recelving sets

6664. SHRI LATAFAT ALI KHAN:
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a firm of Delhi
dealing in wireless receiving sets evaded Cen-
tral Excise duty of about Rs, 92,000/- ; and

(b) if s0, the action taken against that firm
and the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir. The concerned
firm in Delhi dealing in Wireless Receiving
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Sets evaded duty to the tune of Rs. 1,20,800/-
in total,

(b) An offence case was booked against
the firm. The case has since been adjudi-
cated confirming the three demands for duty

of Rs. 92,490/-, Rs. 27,900/- and Rs. 500/-
respectively,
Number of of Excise duty
in Delhi
6665. SHRI LATAFAT ALI KHAN:

Will the Minister of FINANCE be pleased to
state

(a) the total number of provisional assess-
ments of central excise duty in Delhi Central
Excise and Customs Collectorate on st
March, 1970 ;

(b) the dates on which those provisional
assessments were made ; and

(c) the time limit fixed for finalisation of a
provisional assessment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.

SETHI): (a) 2190,
(b) Since March, 1968.

(¢) No statutory time limit is fixed for
finalisation of a provisional assessment. How-
ever, under the executive instructions issued
by the Central Board of Excise and Customs,
provisional assessment cases of a routine type
should be finalised within a period of three
months and others within a period of six
months which may be extended further, con-
sidering the circumstances of the particular case.

Excise duty on Metal coatainers of
Geometrical and Colour Boxes

6666. SHRI DEVINDER  SINGH
GARCHA :

SHRI VALMIKI CHOWDHARY :

Will the Minister of FINANCE be pleased
fo state :

—_—

(a) whether Government have received
representations from Delhi Stationers’ Asso-
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ciation for exemption of educational items
such as Geometrical and Colour boxes from
the mew excise duty on metal containers ;

(b) if 80, the action Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) The matter is under consideration.

Geelogical Survey of India

6667. SHRI S. M. BANERJEE: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that there are
serious charges of corruption against a Senior
Officer of the rank of Director in the Geolo-
gical Survey of India at Calcutta ;

(b) whether these charges are under inves
tigation by the Vigilance Department ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) No. Sir.

(b) and (c). Do not arise.

Receipt of Funds from U. S. A, by
individuals in Methodist Intermediate
Girls College, Moradabad

6668. SHRI BHARAT SINGH CHAU-
HAN: Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Kumari S.
Sinha and Kumari Chancha Joshi of Metho-
dist Girls Intermediate College, Moradabad
(U. P.) arc getting money and oﬁlernuc]n
directly from the U, 8. A, ;

(b) if so, the purpose for which they get
moncy from the U. 8. A, ;
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(c) whether their Bank balance are in ex-
cess of their salary which they get from the
college ; and

(d) whether they have paid income-tax on
their known and unknown income ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Government have no infor-
mation that Kumari §. Sinha and Kumari
Chancha Joshi of Methodist Intermediate
Girls College of Moradabad arc getting any
money and other articles directly from the
U. S A

(b) to (d). Do not arise.
Houses for Workers in Eanpur under
o‘n—— j_.n-

6669, SHRI S. M. BANERJEE: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have since taken
a final decision to treat the industrial and
non-industrial employees of Central Govern-
ment establishments in Kanpur as “Worker”
to make them entitled to live in the houses
built under Industrial Housing Scheme ; and

(b) if mot, the reasons for this-abnormal
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
. PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) (a) and (b). Attention
isinvited to the answer given to Unstarred
Question No. 3952 on the 15th December,
1969, in the Lok Sabha.

N. M. D. C. Agreement with G. D. R.
for import of Rough Diamonds

6670. SHRI1 VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the National Mineral Develop-
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ment Corporation (N. M. D..C.) has recently
signed an agreement with the German Demo-
cratic Republic (G. D. R.) for the import of
rough diamonds worth Rs. 5 lakhs ;

(b) whether G. D. R. has no diamond

mines ;

(c) whether some of the African countries
account for the bulk of the world’s diamond
Production and that they sell their diamonds
to a Central Selling Agency in London, which
controls the sales of the diamonds to the final
consumers throughout the world ;

(d) whether the said Central Selling Agency
in London does not view with favour any
bilateral deals in diamonds ; and

() if the answers to parts (a) to (d) above
bein the affirmative, whether N. M. D. C.
has taken thesc facts into consideration before
entering into the said pact with G.D. R.so
that no complications arise in future when we
want to purchase diamonds from the Central
Selling Agency at London, referred to in part
(c) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Yes,
Sir. The Agreement is for import of rough
diamonds worth Rs. 4,63,657/-.

(b) German Democratic Republic are
reported to be not  having any diamond mines
of their own.

(c) Diamonds are produced in many parts
of the world including Burma, India, Latin
America, Africa. Ttis understood that pro-
ducers sell to several agencies including the
Central Selling Agency, London.

(d) The Central Selling Agency, London,
is one of several international diamond Com-
panies and does not comment on bilateral
matters between third parties.

(e) Does not arise.
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Disp Workers and Manage-
ment of Hindustan Housing Factory

6671. SHRI BAL RA] MADHOK : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state the steps being taken to settle the
dispute between workers and management of
Hindustan Housing Factory through bilateral
talks to avoid further complications and
hardships to workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOFMENT (SHRI
B. 5. MURTHY): The workers of the
Hindustan Housing Factory Limited have
been demanding dearness allowance at rates
paid to Central Government employees. A
dispute arose between the employees and the
management over this matter. This dispute
was referred by the Delhi  Administration to
the Industrial Tribunal for adjudication in
January 1967. Following the Tribunal's
award, the matter was taken to the High
Court who has recently decided that the dis-
pute be remitted to the Tribunal. As the
matter has been subjudice, no bilateral talks
have been held.

Issue of Passes to Officers of Indian Ol
Corporation for entry imto various
Ministries

6672. SHRI MANGALATHUMADAM :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be P]med, to state :

(a) whether it is a fact that only a few
Officers of the Indian Oil Corporation Ltd.,
have been given entry passes for entry in the
Ministries for official work ;

(b) whether itis also a fact that most of
these officers function in Bombay and the
junior Officers who have not been issued passes
are finding it difficult to go to the Ministries
and meet the Officers, for want of regular
Pagses ; and
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(¢) if so, the steps taken by Government
to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). As per
the requirements indicated by the Indiin Oil
Corporation, 12 entry passes have been issued
for Indian Oil Corporation’s officers. Their
distribution has been made as per the Indian
Oil Corporation’s advice. Out of the 12 passes,
11 have been issued in favour of officers posted
in Delhi. Absence of a regular pass does not
uuneanyd.iiﬁmltyaspmfmlmpunry
periods can be had from the Reception desk.
No representation of any increasc in the
number of passes has been received from the
Indian Oil Corporation.

Recruitment of Class-l Income Tax
Officers

6673. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be pleased to
state :

(a) the percentage for promotion of Class II
Income Tax Officers to Class I as compared
with direct recruitment of Class I Officers ;

(b) the date on which the promotion of
Class II Income Tax Officers to Class I took
place in the past; and

(c) the reasons for not promoting them
thereafter when direct recruitment to Class I
cadre continued year after year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI): (a) The percentage for promotions
and direct recruitment to Income-Tax Officers,
Class I is 334 % and 66§% respectively.

(b) The last promotions of Income-tax
Officers, Class II to Class I were made with
effect from 1.1.66.

(c) In 1965-66, an appeal and a writ peti-
tion were filed in the Supreme Court by direct
recruits, contendifig, inter-alia, excess promo-
tions of Income-tax Officers’ Class IT to posts
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of Income-tax Officers, Class I. The Supreme
Court delivered the judgement in February
1967 ding the Go t to prep
a fresh seniority list after adjusting the recruit-
ment for the period 1951 to 1956 and onwards
in accordance with the quota rule, The revised
seniority list was issued in July 1968. As a
result of the adjustment, 154 juniormost
officiating Class T Income-tax Officers (Depart-
mental promotees) were found to be in excess
of e quota and they were left to be absorbed
agaimst future vacancies. 51 excess promotees
have since been adjusted against direct recruit-
ment made in 1968 and 1969, leaving a
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Swarankar Sangh Meerut had repeatedly sought
his transfer from there as he was trying
to subvert the complainant and his wit ?

THE MINISTER OF STATE IN THE
MINISTR¥ OF FINANCE (SHRI P.C.
SETHI): (a) A complaint dated 19.1.1968
against three Central Excise officials at Meerut
was received from the Swarankar Sangh,
Meerut. On preliminary enquiry the two
officials were identified. The case was, there-
after handed over to the S. P. E. for investiga-
tion. After handing over the complaint to the
5. P. E., a complaint from a local goldsmith

tioning three names of the Central Excise

balance of 103 officers still awaiting adj
In view of the appealfwrit petition pending in
the Supreme Court in 1966, the question of
convening a Departmental Promotion Com-
mittee that year was not contemplated.
Implementation of the mandamus further
delayed the matter. The discovery of excess
promotions, consequent on the issue of the
revised seniority list, is mow in the way of con-
vening a Departmental Promotion Committee
meeting till the excess promotees are absorbed.

Complaints against Central Excise Officials
Meerut

6674. SHRI HARDAYAL DEVGUN
SHRI JAL SINGH :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that in the complaint
against three Central Excise officials at Meerut
for the extortion of Rs. 1,500 from a local
goldsmith, the complainant recognised an
Inspector as the third Officer involved in this
case armd supplied this information to the
Collector of Central Excise, Kanpur in March,
1968 and if 50, the action taken thereon ;

(b)whgﬁw:i:isnhoafactﬁtatnompcm
taken to get this Officer identified by the com-
lainant and his wi s as had earlier been

done in the case of the other two accused
officers ; and

(¢) whether it is further a fact that this
Inspector remains posted at Meerut though the

officials was also received and this was passed
on to the 5. P. E. for necessary action.

(b) As the complaint had been made over
to the S. P. E. for investigation, no steps were
taken to get the third officer identified.

(c) The Inspector concerned has since been
transferred from Mcerut on the basis of S.P.E.'s
advice.

Foreign Bank Account of Prime
Minister and other Ministers

6675. SHRI KANWAR LAL GUPTA :
SHRI SURAJ BHAN :
SHRI SHARDA NAND :
SHRI SHIVA CHANDRA JHA :

Will the Minister of FINANCE be pleased to
state ;

(a) whether it isa fact that Government
admitted in the Rajya Sabha that Prime
Minister has a forcign bank account ;

(b) if so, in which country and how much
amount has been deposited by her in that
account ;

(c) what were the special reasons given by
the Prime Minister for opening the bank
account in the foreign country ;

(d) why Government have permitted her
to open the said account ; and

(e) the names of other Ministers in the
Centre having accounts in forcign banks?



89 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI: (a) to (d). Out of the royalty
carned by him on his books, Pt. Jawahar
Lal Nehru gave sum of a £1,000/- to Shrimati
Indira Gandhi with which she opened an
account in a bank in London on December
18, 1947. Subsequently, the account con-
tinued to be maintained with the approval of
the Reserve Bank of India. The account
might have been closed earlier but for the
circumstance that her sons went to U.K.
for purpose of education and Smt. Indira
Gandhi was also elected as a member of the
Executive Board of UNESCO. She then
sought permission of the Reserve Bank to be
allowed to operate the account to extent of
£50 per annum in order to meet incidental
expenses when she went abroad for attending
the mectings of UNESCO Executive Board.
However, the account has now been closed
and the balance repatriated to her account
in India ;

(e) Information regarding foreign accounts
is maintained by the Reserve Bank of India
on an annual basis. According to the
declarations submitted by such account-
holders as on 3lst December, 1968, among
the other Ministers in the Centre, only Dr.
Karan Singh, Union Minister of Tourism and
Civil Aviation, had an account abroad.

Modification of Agreement with National
Iranian Oil Company Re. Price of
Darias Crade

6676. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether itis a fact that Government
have persuaded the Oil Companies in India
to pay not more than $1.28 per barrel for
Aghajari crude ;

(b) whether Rostam crude is considered in-
ferior to Aghajari Crude and costs 5 to 7
cents less per barrel in the international
market ;

(c) whether Darius crude, because of its
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high sulphur content, is considered inferior in
quality even to Rostam crude and hence should
cost not more than §$1.18 per barrel ; and

(d) if so, whether Government would take
necessary steps to modify the agreement with
the National Iranian Oil Company which
tiesus toa more or less fixed price of §1.35
per barrel for Darius Crude ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) and (c). The characteristics of Rostam
crude have yet to be stabilized and therefore,
a camparison with Aghajari crude or with
Darius crude is not possible at this stage,
Also, the sulphur content is not the only
criterion for deciding the value of a crude
oil. The entire properties of the crude,
potential yield and wvalue of products, design
of the refinery to process the crude, are other
important cconomic factors that determine
the value of a crude oil.

(d) A Government of India Team has
already gone to Tehran for discussing modi-
fications to the present contract for supply
of Darius crude.

Marketing of Tetracycline in India under
Different Brand Names by American
Firms

6677. SHRI SHASHI BHUSHAN :
SHRI BRIJ RA]J SINGH :
SHRI RAM GOPAL SHALWALE :
SHRI RAM AVTAR SHARMA :
SHRI ATAM DAS :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government are aware that
Messrs. Chas Pfizer American Cyanamid and
Messrs, Bristol-Myers of U.S.A. were fined
heavily by a U.S.A. Court in February, 1969
for charging exorbitant prices for Tetra-
cycline and other drugs ;

(b) whether itis a fact that some of these
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Companics are marketing Tetracycline in
India under different brand names ;

(c) if so, the names of the firms which are
marketing Tetracycline under brand names
in India;

(d) how much reduction in prices of
Tetracycline and other drugs has been done
by these firms after February 1969 ; and

{e) if they have not reduced the prices, the
action Government have taken so far against
these manufacturers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) Some Ameri-
can firms including M/s. Chas Pfizers, Mfs.
American Cyanamid and M/s Bristol-Myers
were held guilty of having violated the Anti-
Trust Laws in force in that country for
rigging the prices and for ooer-charging the con-
sumers of certain antibiotics at a uniform level
during the years 1953-1966.

(®) Yes.

(c) The names of firms operating in India
with technical and fi ial H from
their respective American Collaborators and
marketing tetracyclines in India  under
different brand names are :

(i) M/s Pfizer Ltd., Chandigarh
(i)' M/s Cyanamid (India) Ltd., Bombay
(ili) MJs Synbiotics Ltd., Baroda

Apart from these, there are a number of other
§rms in India who are marketing formulations
of tetracyclines under  different brand names.
1t is, however, difficult to give a complete
list of all such preparations.

(d) Pfizers have brought down the price
of tetracycline hydrochloride from Rs. 1147
perkg to Ra. 850 per kg after February 1969.
No other producer of tetracycline has reduced
his pricc after February 1969. There has
been no reduction in the price of any other
essential bulk drug after February 1969.
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(¢) Gewernment cannot proceed legally
against these firms since we do not have laws
similar to Anti Trust Laws of USA. Govern-
ment howgver are seriously considering steps
to bring down the prices of drugs. The Tariff
Commintigsi bave gone into cost structure
and fair selling prices of drugs and pharma-
ceuticals and submitted a report, The report
is under consideration and Government’s
decision there on  will be announced very
soon.

Arrears of Income Tax due from Film
Distributors of Delhi

6678. SHRI K.N. PANDEY : Will the
Minister of FINANCE be pleased to state :

(a) the names of Film Distributors of
Delhi aguinst whom arrears of Income-Tax
exceeds Ra, fifty thousand at present ;

(b) the steps being taken by Govern-
ment to realise the arrears so far and the
time by which the amount of arrcars would
be recovered in full ; and

(c) the names of those Film Distributors of
Delhi who pay the highest Income-tax in
Delhi with the amount of Income assessed
and the tax paid in each case during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Nil.

(b) Does not arise.

(c) The mame and other particulars of
film Distributors of Delhi who paid the
highest Income-tax in Delhi during the last
three years is not readily available. These
details will be ascertained and placed on the
Table of the House as early as possible.

Income Tax Evaders in Film Industry

6679. SHRI ARJUN SINGH
BHADORIA :
SHRI JUGAL MONDAL1
Will the Minister of FINANCE be pleased
to state : -

of the I tax evaders

(a) the b
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in the film Industry against whom prosecuti
cases were allowed by the Income Tax
Department during the years 1987-68, 1968-
69 and 1969-70 ;

(b) the number of cases out of those in
which punishment was awarded, compromise
was made and the number of cases dismissed
without any punishment ; and

(¢) the total amount of Income Tax arrears
involved in the cases under trial at present?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) During the three years 1967-
68 to 1969-70, prosecutions were launched
by the Income-tax Department sgainst three
film stars for concealment of income.

(b) All the three cases arc still pending
before the courts.

(c) Rs. 25,86,757/- was in arrears as on
31-3-1970 from these three film stars.

Allegations against VIPs in a Smuggl-
ing Case in Bombay

6680. SHRI RABI RAY : Will the Minis-
ter of FINANCE be pleased to state:

(a) whether Government's attention has been
drawn to the allegations against the present
Governor of Bihar, a Minister in Maharashtra
Cabinet and another ex-Minister of the
Central Cabinet about their relationship with
the famous smuggler of Bombay ?

(b) if so, the charges levelled against
them ;

(c) whether Government have made preli-
minary enquiry about these charges ; and

(d) if so, what concrete steps Government

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a)to (c). Govermmnent's attention
bas been drawn to the allegations that the
present Governor of Bihar had givena certi-
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ficate recommending the grant of a pasport
to Haji Mastan Mirza of Bombay, and that
a Minister in Maharashtra Cabinet and an
ex-Minister of Central Cabinet had given
certificates recommending the grant of tele-
phone to said Haji Mastan Mirza as a social
worker. The matter is being looked into.
Haji Mastan Mirza is at present in custody
as an accused ina case under section 135
of the Customs Act, 1962.

(d) The following steps have been taken :
Systematic collection and follow-up of infor-
mation, keeping a watchful eye on the
suspected smugglers r ging of susp
vessels or aircraft and patrolling of vulnerable
sectors along the coast and the land frontiers.
Customs Act, 1962 has been amended mak-
ing additional provisions to take special
measures for the purpose of checking illegal
facilitating their detection. Senior officers
of the rank of Collector of Customs and
Additional Collectors of Customs have been
posted to look after anti-smuggling work
exclusively. These measures are kept cons-
tantly under review.

~ted

Excise Duty on T. V. Sets

6687. SHRI YAJNA DATT SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the proposed
levy of 20 per cent on the T.V. sets will
result in a rise in prices of the locally assem-
bled T.V. sets from Rs. 2450 to Rs. 2868 ;

(b) if so, whether it is likely to deter the
customers from going in for indigenous T.V.
sets and thus retard the local manufacture of
these scts ;

~ (c) whether Government propose to with-
dnwlhcpmpmed[ewaﬂﬂpercem;‘md
(d) if not, the reasons therefor ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) aod (b). No Sir. Proposed
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levy of 20% could however result in rise of
prices of the locally assembled T.V. sets from
Rs. 2450 to Rs. 2819 only. The indigenous
production of T. V. sets is not adequate to
meet the full demand for such sets and,
therefore, it is premature to assume that
excise levy will retard such production.

(c) and (d). The levy being part of the
Budget proposals in the Financial Bill still
before Parliament, it would not be advisable
to say anything at this stage with regard to
these parts of the question.

Profits or Losses Incurred by Public
Sector Undertakings

6682, SHRI D. AMAT : Will the Mmu-
ter of FINANCE be pleased to state :

(a) the details of the profits and losses
incurred or estimated to have been incurred
by each of the Central Public Sector Under-
takings during the year 1969-70 and how
they compare with respective figures for the
preceding year ;

(b) the over-all loss or profit made by all
the undertakings of the Central Government,
excluding Railways and Posts and Telegraphs
during these years ; and

(c) the reasons for the losses in cach case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) A statement showing the profit
and loss position of the running public enter-
prises during the years 1968-69 (audited) and
1989-70 (estimated) is given in the statement
laid on the Table of the House. [Placed in
Library See No. LT—3236/70]

(b) the overall net losses incurred during
1968-69 amounted to Rs. 26.87 crores and
this is estimated to be Rs. 31.70 crores in
1969-70.

(c) 26 out of 61 running concerns made
losses in 1968-69, whereas in 1969-70, 31 out
of 67 ruoning concerns arc estimated to have
made losses. The main reasons for the enter-
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prises making losses may be summarised as
follows :—
Main Reasons for
Loss
1. Long ques- - Heavy Engineering Cor-
tiom period.  poration Ltd.
Heavy Electricals (India)
Ltd

Affected Enterprises

w

Mining and  Allied
Machinery  Corporation

Lad.
2, Heavy Capi- Neyvely Lignite Corpora-
tal outlay tion.
on infrastruc-
ture facilities,
3. Under-uti- Hindustan Steel Ltd.,
lisation of Praga Tools Ltd., Natio-

capacity. nal  Iostruments Ltd.,
Instrumentation Ltd.,
National Projects Cons-
truction Corporation Ltd.,
National Building cons-
truction Corporation Ltd.
and Neyvely  Lignite
Corporation Ltd,

4. Increase in Hindustan Machine Tools

cost of Ld.
production.  Hindustan Steel Ltd.,
- Fertilizer Corporation of
India (Nangal and Siridri)
Ltd.

5. Non-stabi- Heavy Engineering Cor-
lisation of poration Ltd,, Mining
production. and Allied Machinery

Corporation Ltd., Heavy
Electricals (India) Lid.,
Indian Drugs and Phar-
maceuticals Lid.

6. Early years  Triveni Structurals Ltd.,
of produc-  Electronics Corporation of
tion. India Ltd., Bharat Heavy

Plate and WVesscls Ltd.,
Hindustan Organic Chemi-
cals Ltd., Uranium Cor-
poration of India Ltd.,
Madras Refineries Ltd.,
Cement Corporation  of
India Ltd.
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7. Lomes on  National Minerals Deve-
Exports, lopment Corporation Litd.,
Minerals and Metal trad-
ing Corporation Ltd.
8. Lack of Central Inland Water
traffic income. Transport  Corporation
Lud.
9. Labour Quite a few public enter-
problem. prises in Eastern India

were affected by conti-
nuous labour trouble with
consequent loss of man-
hours due to strike and/or
go slow tactics,

Production of Instr by Surgical
Instruments Plant, Madras

SHRI R. K. AMIN :

SHRI D. N, DEB:

SHRI G. C. NAIK :

SHRI MEETHA LAL MEENA :

6683.

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is fact that the Surgical
Instruments Plant at Madras is not able to
produce instruments but buy from the small
industrialists and sell them as their own ;

(b) whether there are complaints against
the General Manager of the Plant using office
for his personal convenience ;

{c) whether a pamphlet in this regard has
been widely circulated and if so, the reaction
of Government thereto ; and

(d) whether there is all round deterioration
in production, moral of the workers and
discipline ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN): (a) No. How-
ever, sometimes composite quotations have
to be given including certain items not inchue
ded in the product mix of the plant with a
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view to avoid the loss of tender. The quanti-
ties of such instruments will not justify any
development and ecomomic production at the
plant. Those few items are therefore procur-
ed after satisfying themselves about their
quality, specifications etc. and are supplied
along with the bulk of the items manufac-
tured by the Plant. This is a common
practice in sale of surgical instruments since
no plant can manufacture all the instruments
required by all the surgeons.

(b) and (c). No. Government is not aware
of any such pamphlet,

(d) The production at the Plant as
compared to the installed capacity has been
low mainly for want of orders. The position
is now improving. This has naturally affec-
ted the morale of workers but it is not correct
to say that serious deterioration has occurred
in the morale and discipline,

Effect of Taxation on Industrial Units

6664. SHRI VALMIKI CHOUDHARY :

SHRI DEVINDER SINGH
GARCHA :

SHRI MANIBHALI J. PATEL :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
industrial units, installing new machinery
and plant, will be liable to higher rate of
tax on their profit with effect from the year
1970-71 ;

(b) whether it is a fact that it will be due
to the result of the reduction in the rates of
development rebate with effect from this
year ;

(c) whether itis also a fact that it
will have an adverse effect on the expansion
programme of the industrial units ; and

(d) if so, whether Government envisage any

steps to see that expansion of industries is not
affected ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Under an existing
provision in the Income-tax Act, the rate of
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development rebate in respect of new machi-
nery or plant installed after 1-4-1970 will
stand reduced from 35 per cent., in respect of
priority industrics, and 20 per cent in respect
of other industrics, respectively, to 25% and
15%.

The reduction in the rates of the develop-
ment  rebate will increase, for some imitial
years, the tax liability of industrial units which
instal new machinery and plant after 31-3-
1970 as compared tothe position prevailing
hitherto.

(¢) No, Sir,

(d) Does not arise.

Managing Director/Chairman of Bharat
Aluminiom Company Ltd.

6685. SHRIS.S. KOTHARI: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that for a consi-
derable period, the Bharat Aluminium Com-
pany Limited has no Managing Director or
Chairman ; and

(b) if so, the reasons therefor and for what
period the company has been functioning
without these officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b).
The post of Managing Director, Bharat Alu-
minium Company Limited has been vacant
from May, 1968 and that of Chairman from
August 1969. A number of names including
those selected from the Panel maintained by
the Bureau of Public Enterprises have been
considered for appointment to the post of
Managing Director—aum—Chairman of Bharat
Aluminium Company and final selection has
not yet been made. In the mean time, one
of the Directors has been performing all the
functions of the Managing Director.
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Visiting Japan

6686. SHRI GEORGE FERNANDES :
SHRI CHENGALRAYA NAIDU :

-
Will tHe Minister of FINANCE be pleased
to state :

(a) whether Government have received any
representation  from the Customs and the
Special Police Establishment regarding the
investigations at Palam Airport of the baggage
of our official delegation to the meeting of the
International Postal Union in Japan ;

(b) whether Government have also received
any letter from Shri Satya Narain Sinha, the
then Minister for information and Broad-
casting, regarding the search of the baggage
at Palam Airport ;

(c) if so, the details of the representation
and af the reports received ;

(d) whether Government's attention has been
drawn to the report in the “Current” weekly
of Bombay dated the 14 March, 1970 that

 baggage stamped as papers in fact contained

considerable forcign goods ; and
(e) if so, the substance in this report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (¢). An official delega-
tion led by the Minister of Communications
and consisting of 8 officers, one interpreter
and two stenographers attended the Confer-
ence of the Universal Postal Union at Tokyo.
As is customary at such conferences, delega-
tions give and receive gifts. Accordingly, the
Indian delegation was also the recipient of
such gifts. Asis usual at such conferences,
a number of papers and files also accumulated.
All these papers and files, together with the
gifts received by the Members of the Indian
Delegation, were packed in 53 postal bags,
addressed to the different Members of the
delegation. These bags did not accompany
the passengers, but were received later. On
their arrival at Palam Airport, these bags



101 Writlen Answers
were despatched to the Foreign Post Office,
New Delhi, where they were examined by
‘Customs. Eighteen of these bags contained
official files and documents and the remaining
ones contained articles mostly gifts and souve-
nirs presented to the 9 Members of the delega-
tion, as well as to the two stenographers and
one interpreter. The total value of dutiable
articles contained in the postal bags was
amemsed at Rs. 4,286/— only. Of this the
value of the dutiable articles contained in the
postal bag addressed to the Minister of Com-
munications was Rs. 471/ and all these
articles were desposited in Toshakhana as
desired by the Minister. On the goods con-
tained in the bags addressed to other members
"ofthe delegation, duty @100% amounting to
Rs. 3815/— was paid.

Apart from this, the members of the Indian
Delegation also brought afew things with
them as accompanied baggage on their return
journcy,  These goods were released on
obtaining oral declaration by the Customs as
is usually done for all Air passengers, Only
in respect of three persons a duty of Rs. 2208/~
was collected as the value of the articles
brought by them was in excess of the permis-
sible frec allowance, In respect of other nine
persons  including the Minister no duty was
chargeable as the baggage brought by them

was within the permimible limit.

Reports relating to the baggage of the
members of the Indian Delegation have been
received by the Ministry of Finance from
Dethi Customs and by the Ministry of Home
Affairs from the Central Bureau of Investiga-
tion. In this connection letters have also been
received from Shri Satya Narain Sinha,
Minister of Communications and Information
and Broadcasting. The Government have
since seen the report in the “Current” weekly
for the weck ending l4th March, 1970.
Except for the facts mentioned above, other
details given in the article appearing in the
“Current” weekly are not correct.
Representation by Zinc Smelter

Employees Union Udaipur

6687. SHRI GEORGE FERNANDES:

Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether his Ministry has received any
representation from the Zinc Smelter Emplo-
yees Union, Udaipur ;

(b) if so, the main features of the represen-
tation ;

(c) whether it contained charges of mis-
managemant against top officials of the
Company ; and

(d) whether any inquiries have been insti-
tuted into the various points contained in the
memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (d).
A letter was recently received from the Zine
Smelter Employees Union of the Hindustan
Zinc Limited, Udaipur which is an unrecogni-
sed union. The letter contains certain obser-
vations about production in the plants of
Hindustan Zinc Limited and certain allega-
tions/financial irregularities like mis-use of
the Company's vehicles etc,

The performance of the plants is being con.
tinually reviewed both by the management
and the Government. So far as other allega-
tions are concerned, if any of these get corro-
borated during the course of audit of the

Company, appropriatc action would, no
doubt, be taken.
Exp i Progr: of Hind

Aluminiom Corporation

6688. SHRI R. BARUA:
SHRI HIMATSINGKA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) whether the expansion progra of the
Hindustan Aluminium Corporation remains
suspended for more than a year ;
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(b) if so, the reasons therefor ; and

(c) whether in view of serious shortage of
aluminium in the country, Government pro-
pose to examine the matter and see that expan-
sion work proceeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (c).
According to the licence issued to Hindustan
Aluminium Corporation for expansion of
their Renukoot Aluminium Smelter (60,000
to 1,20,000 tonnes p. a.) under the Industries
(Development and Regulation) Act 1951
they were to take ‘effective steps’ by 5.6.68.
The question whether the company had in
fact taken ‘effective steps’ under the Registra-
tion and Licencing of Industrial Undertaking
Rules 1952, as claimed by them is under
examination and a decision on the expansion
of the smelter will be taken shortly having
regard inter-alia to the demand and supply
position of aluminium,

Shortage of Alamininm

6689. SHRI R. BARUA :
SHRI HIMATSINGEKA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether there has been considerable
decline in the prod of al ium due to
which there is shortage to meet the require-
ments of domestic industries ;

(b) if so, the details of the position with
regard to the availability and consumption of
aluminium in the country at present ;

(c) the names of its principle producers in
the country ;

(d) whether Government contemplate to
set up more units in the public/private sector
to augment the production of aluminium in
the country to meet the requirements ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) No, Sir.

(b) The, current demand and production
of aluminium is estimated at 205,000 tonnes
and 162,300 tonnes respectively.

(e) Details of the aluminium producing
units in the country together with their loca-
tion are indicated below :—

Present installed
S. No. Smelter locati pacity
- {tonnes p. a.)
1. Ehmndnn Allm:ﬁum
y Lad.
Calcutta,
(i) Alwaye (Kerala) 15,850
(ii) Hirakud (Orissa) 20,000
(iii) Belgaum (Mysore) ( 30,000 P
in October,
1969).
2. Madras Aluminium
Co. Coimbatore.
Mettur (Madras) 14,000
3. The Aluminium Cor-
poration of India,
Calcutta.
Asansol (West Bengal) 9,000
4. Hindustan Mwl;.um
‘Corporation, Y.
Renukoot (Up) 75,000
163,850
(d) Yes Sir. In order to meet the growing

demand on a long term basis, additional
capacity to the extent of 309,500 tonnes per
annum (including 150,000 tonnes p.a. in the
public sector) has already been licenced or
covered by ‘letters of intent’ issued under the
Industries (Develop t and Regulation)
Act 1951.

Grant of Loans to Small Scale Industries

6690. SHRI RAM AVTAR SHARMA :
Will the Minister of FINANCE be pleased to
state @

(a) whether Government arc awarc that in
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apite of the Bank nationalisation, the small
scale industrialists are not getting loans spee-
dily and on easy terms ;

(b) whether Government are also aware
that loans arc not given to small industrialists
whose factories are housed in rented premises
and if so, the reasons therefor ; and

(c) the steps Government propose to take
to liberalise the credit facility to small

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (c). According to informa-
tion available, between June,1969 and Jaouary
1970 the number of small scale units financed
and the limits in force increased from 50,850
to 66,268 and from Rs. 525.11 crores to Rs.
652.19 crores, representing a rise of 30.3 per
cent and 24.2 per cent, respectively. The
nationalised banks have been asked to provide
more credit to such sectors as small scale
industries, Banks are now laying emphasis on
the purpose of the loan, economic viability and
technical feasibility of the project and charac-
ter and integrity of the borrower rather than
on the nature and extent of the security offer-
ed. Many of the public sector banks have
formulated special schemes to provide financial
asistance to craftsmen who have requisite
technical ability and worthwhile projects
but may not possess necessary financial resources
of their own. Under these schemes loans arc
provided in deserving cases for acquisition of
machinery and for working capital purposes
to the full extent of the assets to be acquired.
Clean advances are allo made for working
capital purposes to a limited extent in some
cases.

With a view to speeding up disposal of
applications, steps are being taken by banks
to train their staff in the technique of fimanc-
ing small scale industries. Some of the major
banks have established special departments/
cells andfor employed technical consultants,
Further, with a view to expediting easy flow
of credit, the Credit Guarantee Scheme has
been modified with effect from st February,
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1970, whereby the system of submission of
individual applications for g ing by
the approved credit institutions has been dis-
pensed with. The scope of Credit Guarantee
Scheme has also been extended to cover letters
of credit, loan and deferred payments gua-
rantees and acceptance credits opened om
behalf of small scale industrial units by the

(b} Data available do not show that banks
discriminate against small scale units housed
in rented premises,

Graduates of Patna Medical College,
Patna found unfit in U. K.

6691. SHRI M. N. REDDY :

SHRI LOBO PRABHU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether he is aware of the fact that
cleven Medical graduates of Patna University
have been found unfit in U. K. in their pro~
fessional competence in recent past ;

(b) whether the British Medical Institute
Council had threatened to derccognise the
Medical degrees of Patna University in the
context of above circumstances ;

(c) the reaction of Government with
reference to institute thorough enquiry into the
background and circumstances under which
medical degrees were granted to the above

ioned eleven ; and

| 3

(d) the action proposed to safeguard the
fair name and standing of this country’s
medical education ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Government have no
such information.

(b) to (d). Reciprocity exists between the
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Medical Council of India and the General
Medical Council of Ugited Kingdom for
recognition of medical qualifications. The
GMC has not made any reference to the
Medical Council of India for derecognition of
any of the medical degrees awarded by the
Patna University.
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Help to farmers by the Central Bank
to Boost Food Production

6693, SHRI G.Y. KRISHNAN: Wil
the Minister of FINANCE be pleased to
stage :

(a) whether it is a fact that three lakh
farmers are being financed directly by the end
of 1973-74 to boost food production by the
Central Bank ;

(b) ifso, the names of the States from
where such farmers will be selected for help ;
and

(c) the number of such farmers who have
been financed so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The Central Bank of India has
drawn up a prog for extending credit
of the order of Rs. 150 crores to about 3 lakh
farmers by the end of 1973-74.

(b) The bank’s activities extend all over
India. As such farmers from all the States are
likely to derive benefit from its advances,

(c) As at the end of January, 1970, about
24,000 farmers have been granted credit by
the Central Bank of India.

Land Allotted to Various Co-operative
House Building Societies in Delhi

6694. SHRI BAL RAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred Ques-
tion No. 3066 on the 16th March, 1970 and
state :
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(a) the names of the Co-operative House
Building Societies in Delhi which have taken
possession of the land ; and

(b) the names of the Societies which have
not taken possession of the land and the
reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) A list of the 17
Societies, which have taken possesion of the
land allotted to them, is given in statement-I

laid on the Table of the House. [Placed in
Library. See No. LT—3237/70].
(b) The required information is given in

statement-II laid on the Table of the House.
[Placed in Library. See No. LT—3237/70].

Provision of Accommodation for Govern-
ment Staff in Rural Areas

6695. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it isa fact that a comprehensive
plan is under way for suggesting to all State
Governments to provide accommodation on
Government built quarters to Government
servants in rural areas and to provide them
better amenities there ; and

(b) if 50, the details thereof and if not, the
reasons therefor ?
\
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) and (b). The De-
partment of Works, Housing and Urban
Development have no such proposal. The
responsibility of providing residential accom-
modation to their employees lies with the
coprerned State Governments.
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Survey of Iron Ore Deposits in Mysore

6697. SHRI GADILINGANA GOWD:
SHRI MUHAMMAD SHERIFF ;

Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the survery work of Mysore
Iron ore deposits has been completed by the
National Mineral Development Corporation ;
and

(b) ifso, the details thereof and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b).
The National Mineral Development Corpora-
tion Ltd., has taken up the construction of an
iron ore mine at Donimalai in Mysore State at
an estimated capital cost of Rs. 21.54 crores,
for the production of 4 million tonnes of run-
of-mine ore per annum. They have also taken
up techno-economic feasibility studies for (i)
exploitation of iron ore deposits at Kudremukh
and (ii) a pelletisation plant based on the iron
ore fines and blue dust at Donimalai. The
report on Feasibility Study of Kudremukh iron
ore deposits is under compilation and is ex-
pected by May, 1970. Feasibility report on
pelletisation plant is under examination in the
N.M.D. C. Further, the Corporation has
completed a techno-economic study, on behalf
of the Government of Mysore, for the
Ramandurg-Karwar Complex, secking to de-
velop the Ramandurg iron ore deposits for
export through the Karwar Port. The report
has been submitted to the Mysore Government.
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Werld Bank’s Loan to Punjab for
Import of Tractors

6700. SHRI N. K. P. SALVE: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the World Bank
has granted loan to the Punjab Government
for importing cight thousand tractors ;

(b)whcthu-itil:!hct that the Punjab
Government i insisting that the tractors should
be routed through the State Agro-Industries
Corporation and not through Private Firms as
suggested by the Bank ;

(c) the procedure and p 1 for negoti
of loans between the World Bank and the
member countries and whether the State
Governments in India arc permitted directly
to negotiate with World Bank ; and

(d) whether "all matters involving Interna-
tional agencies are not required to be handled
only by Government ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Government of India is explor-

affiliate of the World Bank, for a farm
mechanisation Project in  Punjab, involving
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procurement of tractors and specialised agri-
cultural machinery.

(b) Details such as arrangements for procure-
ment, distribution and servicing facilities etc.,
are yet to be negotiated.

(c) and (d). Requests for foreign aid for
Government and Public Sector Projects are
made only by the Government of India.
However, a project may be cither a Central or
a State Project. Where State projects are
involved, naturally discussions are held with
the State Government’s representatives also,

Agreement with Irmn for Supply of
Crude 0il to Madras Refinery

6701. SHRI N.K. P. SALVE:

SHRI GADILINGANA GOWD:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state ;

(a) whether G have d into
an agreement with Iran for the supply of
crude oil to public sector refinery at Madras
at the rate of dollars 1.35 per barrel, while the
private companies have been .asked to cut
down the price to dollar 1.28 per barrel ; and

(b) ifso, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). Yes, At
the time when Crude Oil Sales Agreement
between the Government of India and Na.
tional Iranian Oil Company and PANINTOIL
for sale of crude to Madras Refineries Ltd,,
was concluded 1965, the price
of Darious crude oil at the rate of $1.35 per
barrel, as negotiated, was competitive in
relation to the then prevalent prices for similar
other types of crude oils. However, a Govern-
ment of India Team is in Tehran to discuss
modifications to the existing Crude Oil Sales
Agrecment. 1
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Effect of D. D. T. on Human Life

6702. SHRI N. K. P. SALVE:
SHRI ONKAR LAL BERWA:
SHRI RAMGOPAL SHALWALE:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the use of
D.D.T., has been banned in many foreign
countries on account of its injurious influence
on the health of the people of the area in
which it is used ; and

(b) if so, whether Government have taken
any steps to assess the harmful effects of
D.D.T.?

THE MINISTER STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) The uwse of D.D. T.
has been banned in some countries such as
U.S. A., Canada, U. K., Sweden and Japan
in respect of Agriculture, Forestry and Food
preservation, in view of the apprehension of
the likely injurious effects of D.D.T., on
human health,

(b) Yes. An Expert Committee comprising
of the rep ives of Ministries of Agricul-
turc and ,Food, Petroleum and Chemicals,
Health, Indian Council of Medical Research,
W.H.O., US.ALD. and Pesticides Associa-
tion of India is looking into the effects of the
continued use of D.D.T. and other pesticides.
This Committee has set out guidelines for
further rescarch on the possible hazards of
D.D.T. to human health,

mmmwwm
and Higher Grade Colleries

6704, SHRI OM PRAKASH TYAGI:
SHRI SAMAR GUHAt

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
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be pleased to state :

(2) the figure of licenced capacity granted
to lower grade collieries and excess figure of
production done by them i. e, higher grade
and also grade II Collieries producing more
coal than the licenced capacity ; and

(b) the reasons for allowing excess pro-
duction, if any, to higher grade collieries
depriving lower grade collieries peoduction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) The
Industries (D, and Regulation)
Act, 1951 envisages the establishment of all
pnew industrial wundertakings in accordamce
with the licence to be isued by the Central
Government in that behalf, It also envisages
registration of industrial undertakings already
in existence at the time of its commencement.
The production capacity in respect of collie-
ries is fixed at the time of issue of licence,
keeping in view the size of the property and
the planned .demand for the type of coal.
According to liberalised policy the industrial
undertakings can increase their licensed
capacities by 25% provided no additional plant
and machinery is installed except minor
balancing equipment and no additional foreign
exchange is involved. By and large, such
units have been producing coal within the
installed capacity and 25% excess allowed
under the liberalised policy.

pment

(b) The expansion of production of collieries
is permitted after careful scrutiny, keeping in
view, inter alia demand planned for such types
of coal.

Li for opening and reopening
to Lower Grade Collieries

6705. SHRI OM PRAKASH TYAGI:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state the reasons for making the
of lower grade collicrics  while the price and
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movement is decontrolled and when there is
no foreign exchange involved for it ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): Grant of
Industrial Licence for coal is provided for
under the Industries (Development and Regu-
lation) Act, 1951. There is particular need
for continuing the system of licencing in the
interest of planned production and scientific
exploitation of coal. In the case of lower
grades of coal the supply of whichis more
than the demand, it is all the more desirable
to avoid haph d and unplanned growth
and wastage of resources, particularly after
the de-control of price and movement of coal.
Industrial Policy Resolution of 1956 has also
laid down that the new units for production of
coal except in certain circumstances would be
the responsibility of the State. Witha view
to implementing Government policy in this
regard and preventing unauthorised working,
valid licence issued under the Industries
(Development and Regulation) Act, 1951 is a
pre-requisite for obtaining opening or reopen=
ing permission of collicrics.

Need for discontinuance of office of
Coal Board

6706. SHRI OM PRAKASH TYAGI :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state !

{a) the reasons for continuing the office of
the Coal Board, when functions performed
under that office are being performed by the
Director General of Mines Safcty in mines ;

(b) whether the continuance of the office of
the Coal Board in the present context is result-
ing in wasteful expenditure ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) The
Director General of Mincs Safcty is  responsible
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for the safety of all mines including coal mines,
The Coal Board is responsible for the execu-
tion of wvarious measures for the conservation
of coal resources and for the safety in coal
mines, as provided in the Coal Mines (Con-
servation & Safety) Act, 1952, The emphasis
is more on conservation and in the process
naturally safety angle also comes in but with-
out being in conflict with the functions of
Director General of Mines Safety.

(b) No, Sir. The continuance of the Coal
Board is vital for coal industry which is a basic
industry,

(c) Does not arise.

Sale of Houses to Public by
Government

6707. SHRI BHARAT SINGH
CHAUHAN: Wwill tlmhsubmol' HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government will sell houses to
the public ; and

(b) if so, the cost of a House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) and (b). Under the
Low and Middle Income Group Housing
Schemes, formulated by this mpumh
houses are constructed by the State Govern-
ments etc. for sale, The ceiling costs are
Rs. 15,600/- and Rs. 30,000/ per unit, respec-
tively. The primary function of the proposed
Housing and Urban Development Finance
Corporation will be to finance housing and
urban development programmes of the State
Governments, Housing Boards, etc. These
programmes  will include construction of
houses for sale outright as well as on the basis
of instalments. The cost of such houses will
vary, depending on the place of construction,

dards of dati and the class of

beneficiary cic,
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A aqr @r9q gawyg, i faeelt § wew
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afg sramT Y, g4 |Ed ¥ a9 9|
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aar (7) # Ifeafan wdofal i gen
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® FpAmA AW OF Ry awwrc &+
AR s sa@ FA TR ?

wee aqn ofae fadm s
frmfw, se aa amiw faww W
(Wt ¥ ¥o wmg) : (%) & (7). g
wFfaa &1 91 W § AR ENrqed 9T ™
i uiN

duY aregl ¥ AN wAEd &
firly weifare

6710. sit wrea fag @igm :
st st Ay
it HTETC AatE
st TRATS ST
I FOH O WEAW

, ¥4 eareeq aq qfcare Frdrr st
fomfw, smae aw arda fewew SN
a7 aaTy ¥ FI 4 v

(%) smag av ¢ f& ¥=ha &%
fwfor fawr & A79 . Qg agqr @9y
g feam qgarg smfEgl &, &
g wes @sEl ¥ fag @
HaT 9941 ¥ $g g @A ¥ qiEl-
#T agr 9% awng fEg § ;

(@) 71 &R W @ F I
¥ wiw o 5 g wndT A fedt w
snafeq agf fag wg § o forw e =g
s famtor faww & arer ady s
oy ¥ Fha @i Fawio R &
qig §, WET & WWT A oo £ W@
SO AT T @R

CHAITRA 30, 1892 (S4K4)

Wrilten Answers 122
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() s gl vz

Gold Deposits Found in Raipur District
d'wm

6711. SHRI D. V. SINGH :
SHRI SRADHAKAR SUPAKAR :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact thatrich gold
deposits  have been found in Raipur District
of Madhya Pradesh recently ;

(b) if so, the percentage of gold content
found in the sample rocks tested so far ; and

(c) the prospects of their

ability ?

ial exploit-

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (c).
The information is being collected and will
be placed on the Table of the House, when
received.
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Shifying of C iom Gr d in Naraina, and even during morning and cvening the
Delhi pressure of water is very lowin the upper

6712. SHRI M. SUDARSANAM: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the residents of C=Block of
Naraina Residential Scheme, have submitted
any representation to the Delhi Development
Authority/Delhi Municipal Corporation regar-
ding the shifting of Cremation Ground near
the C—~Block ;

(b) if so, the reaction of Government there-
to and how much time D. D. A. will take to
shift the same ; and

() if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND TURBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Yes, Sir. A repre
sentation was received by the Delhi Develop-
ment Authority.

(b) The Delhi Development Authority have
already shifted the cremation ground.

(¢} Does not arise.

‘Water Supply in R. K. Puram, New Delhi

6713, SHRI JAI SINGH:

SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA :

SHRI DEVEN SEN:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

be pleased to state :

(a) whetherit has come te the notice of
Government that the inhabitants of R. K.
Puram colony of New Delhi are subjected to
a great hardship because of the fact that the
water supply in that colony is restricted to the
barest minimum in the morniog and evening

storey quarters ;

(b) if so, the reasons for making this invidious
discrimisation against the residents of this
mlanyvil-.-mtbeud\er colonies of Delhi and
New Delhi ; and

(c) the steps taken or proposed to be taken”
to make round-the-clock water supply to this
colony ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir. There is
scarcity of water in the South Delhi colonies
including the Rama Krishnapuram colony.

(b) and (c). It is the statutory responsibi-
lity of the local bodies to supply drinking
water to the citizens, There is a general shor-
tage of drinking water throughout the Capital.
The South Delhi colonies, including the Rama
Krishnapuram colony, which are at the tail
end of the source of supply are badly served.
But the Municipal Corporation of Delhi has
undertaken a scheme known as the “Kailash
Reservoir” scheme to provide an equitable
distribution of water to the South Delhi colo-
nies. This sch is d to take }
two years or 30 to be completed. Even then,
itis not certain that round-the-clock supply
will be available, nor necessary having regard
to the general supply situation in the rest of
the city.

Aunction of DHamonds, Rubles etc. in
Bombay by N. M. D. C.

6714, SHRI S. M. KRISHNA :
DR. SHUSHILA NAYAR :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that National Mine-
ral Development Corporation Limited auce
. i Di _,’...- lﬂi.“_‘..uin
Bombay during April, 1970 ;
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(b) whether itis also a fact that the said
Corporation has been importing Rubies,
Sapphires and Di: ds from foreign countries
and then auction in the market ; and

(c) the amount of profit made by this way
during the last two years and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) The Natio-
nal Mineral Development Corporation have
auctioned only diamonds in Bombay during
April, 1970. The auction of rubies and
sapphires, though announced, to be held along
with the auction of diamonds, had however, to
be cancelled and is yet to be held.

(b) Rough rubies and sapphires have been
imported by the Natiopal Mineral Develop-
ment Corporation from Burma in February,
1970, for the first time for auction to register-
ed exporters who are members of the Gem
and Jewellery Export Promotion Council.
The National Mineral Development Corpora-
tion has also entered into an agreement for
the import of rough diamonds from the
German Democratic Republic on behalf of
some merchants, recently.

(c) The amount of profit that will accrue
to the National Mineral Development Corpo-
ration from the sale of rough rubies and
sapphires imported from Burma and rough

Setting up of Crop Protection Chemicals
production plant near Bombay

6715. SHRI S. M. KRISHNA:
DR. SHUSHILA NAYAR :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) whether it is a fact that a plant for the
production of crop protection chemicals has
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been set up in the private sector at Thana
near Bombay recently with the west German
collaboration ;

() if so, whether there is any proposal
under consideration of the Government to
set up such chemical plants in the public
sector also ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes; Bayer
(India) Limited, Bombay bave set up a plant
for the production of crop protection chemicals
Gke Organo-Phosphatics in the Private
Sector at Thana, near Bombay with West
German Collaboration.

{b) Yes; In Public Sector also, two DDT
plants have been set up and a proposal for
setting up the third unit is under consi-
deration.

(c) Does not arise,

Nom-pay of In
Educational Institutions in New Delhl

6716. SHRI RAMCHANDRA VEERAP-
PA: Will the Minister of FINANCE be
pleased to state :

(a) whether Govermment are aware that
several private unregistered educational insti-
tutions functioning in New Delhi colonies
namely Defence, Lajpat Nagar, and Jangpura
are not paying the Income-tax ; and

(b) if so, the steps Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) The Governmentis aware that
some private unrcgistered educational institu-
tions are functioning in the colonies named in
New Delhi. Some of them are already ames-
sed to income-tax.
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(b) A survey is undertaken to find out new
assessees.  Educational institutions which are
assessable and are not already taxed will be
brought to tax as a result of the survey.

Additional Supply of Crude from Assam
0il Wells Belonging to Oil India Led.

6717. SHRI YOGENDRA SHARMA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

)
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(c) whether State representatives will also
be included in the corporation ;

(d) if so, in what manner ; and
(e) if ndt, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) to (e). No
decisions on the questi raised in (a) and
(c) have been taken so far. They will be

idered and appropriate action taken after

(a) whether it is a fact that the p
of crude from the oil wells belonging to the
Oil India Limited, in Asam can be doubled ;

(b) whether Government are prepared to
examine this possibility ; and

(c) if so, the steps Government intend to
take ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No.

{b) and (¢). Periodic scrutiny of produc-
tion potential is carried out every year by
Oil India Limited and Government are kept
informed of the results.

A A
b 2

t of Chal of C 1
lhud-lthanlﬂlll

6718. SHRI N. R. LASKAR :
SHR1 DHANDAPANI :
SHRI MUHAMMAD SHERIFF :
SHRI SAMINATHAN :
SHRI CHENGALRAYA NAIDU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSINGAND URBAN DEVELOPMENT
be pleased to state:

(a) whether Government have taken any
decision to appoint the Chairman of the
Central Housing Corporation ;

(b) if so, whether Statc Governments arc
being consulted in regard to this appoing.
ment ;

the proposed Housing and Urban Develop-
ment Finance Corporation has been set up.

.-.—-da_‘-‘rnrﬂ.l'
Managing Agents of Companies by

6719. SHRI YASHPAL SINGH: Wil
the Minister of FINANCE be pleased to
state :

(a) whether banks are freely accepting the
guarantees of former Managing Agents of
Companies as against the ascts of those
companies ;

(b) if so, whether this has placed the for-
mer Managing Agents in an unenviable
position as they arc demanding heavy price
for this ; and

(c) what action is proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). While granting short
or medium term loans to joint stock com-
panics, the banks have been obtaining
guarantees of the managing agents or personal
guarantees :of managing directors or directors/
partners of managing agency concerns,
wherever  comsidered necessary, on  merits
as collateral security in addition to the usual
securities in the shape of hypothecation/mort-
gage or the current andfor fixed asets of the
assisted companies. Such guarantees are,
however, not indiscriminately resorted to by
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the banks. The Reserve Bank of India has
been impressing on them that they should
pay more attention to the commercial viability
of the proposals for loans rather than rely
on such personal guarantees. The banks
have also been advised to  refer to the Reserve
Bank of India cases where they feel such
reliance on guarantees is still considered
necessary.

Tae question of future policy to be adopted
in the wake of the abolition of the managing
agency system with effect from the 3rd April,
1970, including the extent to which the pay-
ment of g issi hould be
regulated, wherever a personal guarantee is
considered inevitable, is engaging the atten-
tion of Government.

Break d of Wazirabad T:
Plant for Water Supply, Delhi

6720, SHRI YASHPAL SINGH : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether his attention has been drawn
towards the speech made by a Member in
Delhi Metropolitan  Council on the 25th
March, 1970 that if immediate steps were
not taken, the Wazirabad Treatment Plant
of Water Supply could break down on any
day ;

(b) if so, whether there is any substance
in the assertion of the members ; and

{c) if so, the steps being taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) to (c). The infor-
mation is awaited from the Delhi Adminise
tration and will be laid on the Table of the
Sabha when received.
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Pending Cases of Income Tax Arrears

6724. SHRI K.N. PANDEY : Will the
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Minister of FINANCE be pleased to state :

(a) the number of cases at present pend-
ing in the Income Tax Department or in
the Courts in respect of outstanding arrears
of Income Tax for the year 1968-69 ;

(b) the number of such cases as have been
decided by Government and also the number
of those cases in which the tax payers have
been exempted from the payment of income
tax ; and

(c) the number of tax payers who have
been penalised during the above period for
non-payment of the Income-tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) to (c). The required infor-
mation is not readily available and can be
collected only by scrutiny of a large number
of files which would involve considerable time
and labour. The available information
relating to the pendency of assessments and
out-standing income-tax arrears in respect of
the year 1968-69 is as under :

(i) Assessments in respect of
the year 1968-69 carried

forward on 1.4.1969 9,531,172
(ii) Arrear demand out of the

demand created during

1968-69 carried forward

on 1.4.1969. ++ Rs, 98.94 crores,

C.BL laguiry against Zonal Manager of
L.ILC., Delhi

6725. SHRI RABI RAY : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether it is a fact that CBI,
inquiry was instituted against the Zonal
Manager of Life Insurance Corporation
Branch of Delhi ;

(b) if so, whether it is also a fact that the
said inquiry has been completed and the
officer has been found guilty and if so, the
details thereof ; and
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(c) what steps Government have taken
against the officer on that scorc ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) No enquiry was at any
stage instituted against the Zonal Manager,
Northern Zonme. The C.IB. had, however,
some years ago, enquired into allotment
of certain premises by the LIC but concluded
that there was nothing to indicate any
element of corruption.

(b) and (¢). Do not arise.

Agreement for Loan with Britain

6726, SHRI RABI RAY : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether it is a fact that an agrecment
providing for the new loan was signed between
India and Britain on the 24th March, 1970, in
New Delhi ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C
SETHI): (a)and (b). Yes, Sir.

A loan agreement in the amount of £7.5
million (Rs. 13.50 crores) providing debt
relief was signed between the Governments of
United Kingdom and India in New Delhi on
the 24th March, 1970. The loan which had
been drawn in full by 31.3.1970 provided
reimbursement to the Government of India of
the repayments of principal and pasly of
interest payments made to the United King-
dom Government during the period 1.4.1969
to 31.3.1970 in respect of some earlier U. K.
loans. The loan is to be repaid in Pound
Sterling over a period of 25 years inclusive
of a grace period of 7 years and is fmlfmm
interest or any other service charges.
Dividends Payable to Burmah Oil Com-

pany by Oil India Ltd.

6727. SHRI RABI RAY : Will the Minis
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be plumd to
state

{a) whether it is a fact that Government are
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thinking of limiting the dividends payable to
Burmah Oil Company by the Oil India :

(b) whether the Ministry is going to initiate
negotiations with the B.O.C. in this connec-
tion ; and

(¢) if 50, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) 1o (c). Govern-
ment are ining the r dation of
the Estimates Committee on this point,

Inventiom of New Penicillin and its use
in India

6728. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased

to state :

(a) whether a new type of penicillin with
longer-lasting effects has been invented by the
Finnish scientists recently ;

(b) whether the Indian scientists have ex-
perimented that type of penicillin in the
country ; if 50, the results achieved ; and

(c) whether Government are considering to
import that type of penicillin, if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) There was a press
report to this effect.

(b) The new drug is reported to be still in
an experimental stage and the work on it has
not yet been completed.

(c) Does not arise.
Allotment of Plots to M. Ps.

6729. SHRI GADILINGANA GOWD:
Wil Jthe Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

-

(a) the number of M. Ps. who have applied
for the allotment of plots and whether this
number includes some Ex-M. Ps. also and if
s0, the details thereof ; and

(b) the time by which the plots would be
made available to the Members of Parliament
and where ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (b). So far,
the applications of 75 Members of Parliament
have been forwarded to the Delhi Develop-
ment Authority. The Authority have since
sent offers of allotment of plots to 25 of these
applicants. The applications of the others are
being examined and those found eligible will
also be offered plots as soon as possible, but
no time limit for this can be indicated.

One ex-M. P. has also applied for a plot.
As he is not eligible under the approved
Scheme, his application has not been forward-
ed to the Authority.

Rules for Registration of Medical
Practitioners

6730. SHRI SHARDA NAND:
SHRI KANWAR LAL GUPTA:

SHRI SURAJ BHAN:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the action taken by Government to
ensure the future of the Integrated Medical
Graduates after the decision taken by Central
Council of Health executive at Nainital on the
19th April, 1968 ;

(b) the reasons why the Ministry does not
include integrated Grad to be declared
R. M. Ps., under Dfug Rules 2 ec (III) when
Dentists (2 ee IV) and Veterinary doctors
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(2 ee V) have been included in the provisions
of Drug Rules as R. M. Ps; and

(c) the reasons why the Ministry does not
create an all India register under some Council
to end odce for all' utter confusion existing in
the States due to their common registration
with Vaids and Hakims ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) It has been decided
that the Integrated System of Ayurvedic
Education should be discontinued. Those who
have undergone this Course already are
continuing in private practice and are even
employed as junior physicians in modern
hospitals and dispensaries in some States.
These persons have also an opportunity, if
they so wish, to undertake a Condemsed Course
in Modern Medicine.

(b) The quality and content of the Integra-
ted Course of study vary from State to State,
It has, therefore, been left to the discretion of
the State Governments to recognise them as
Registered Medical Practitioners under the
Drug Rules.

(c) This is not practicable. Government

have already under ideration a separate
Council for the registration of practitioners of
1 J‘_v us Systems of Medici and H
pathy.
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Vizag Zimc Smelter Plant Project

6732. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether Government's attention has
been drawn to a report in the Finansial
Express of 23rd February, 1970 under the
caption. ‘Vizag Zinc Smelter May Not Come
off";
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(b) the total expenditure incurred on the
Vizag Zinc Smelter Project up till now ;

(c) whether it is a fact that Government are
thinking of abandoning the project ;

(d) if the answer to part (c) above be in
the affirmative the reasons for the same ; and

(e) if the answer to part (d) above be in the
negative, the time by which the project is
estimated to be commissioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Yes, Sir.

(b) Total expenditure of Rs. 16,36,647 has
been incurred so far by the Government
including Rs. 15,18,028 paid to M/s. CEN-
TROZAP of Poland in terms of the contract
entered into with the Polish agency for the
preparation of the Detailed Project Report.

(¢) No, Sir.
(d) Does not arise.

(e) It is expected that the Detailed Project
Report, which is under preparation, will be
ready by the end of May, 1970. Depending
on the economic viability of the Project as
assessed from the Detailed Project Report, a
decision on implementing the project will then
be taken.

Noa-Settlement of Claims by L. L C.
of Certain Persons who Died Near
Vijayawada

6733. SHRI NANJA GOWDER: Wil
the Minister of FINANCE be pleased to
state

(a) whether the attention of Government has
been invited to a report in the Hindu of the
15th March, 1970 saying that the Life In-
surance Corporation has not settled claims of
certain people having died near Vijayawada ;
and

(b) if s0, whether Government have made
an iovestigation in this regard and ifso what
action has been taken in the matter ?
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THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R.K.
KHADILKAR): (a). Yes, Sir.

(b) The matter is being looked into.

wET § Arawt wwiew ¥ fol AT
w1 fmiw
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C. H. S. Scheme in other Cities

6736. SHRI 5. M. BANERJEE : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

{a) whether a final decision has since been
taken to extend C.H.S. Scheme to some
mofe towns in India ;

(b) if so, which are those towns ; and

(c) if not, the reasons for this abnormal
delay ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (c). It has been
decided in principle to extend the Central
Government Health Scheme. The cities where
this Scheme will be introduced are yet to be
finalised.

Nomination of the Representative on
Board of Nationalised banks by the all
India Bank Association

6737. SHRI S. M. BANERJEE: Wil
the Minister of FINANCE be pleased to
state :

(a) whether the All India Bank Employees
Association has been asked to nominate one
of their representatives on the Board which is
likely to be constituted to run the 14 nationa-
lised banks ;

(b) if not, the reason for the same ; and

{c) when this is likely to be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) to (¢). The question of
the method of selection of the representatives of
the employees on the Boards of Directors of the
nationalised banks in accordance with Sec-
tion 9 (3) of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Act,
1970 is under examination. A decision is
likely to be taken shortly.

Proposal of CPWD for Inclusion in Terms
of Reference of Third Pay Commission

6738, SHRI S. D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

be pleased to state :

(a) whether Union Government have asked
C.P.W.D. to send proposal for inclusion
in the terms of reference of the Third Pay
Commission ;
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(b) whether the required proposal has
been submitted so far ;

(c) if so the details of pay scale etc. recome
mended for Sectional Officers, Assistant Engi-
peers and Engineers ; and

(d) if not the time by which the proposal
would be submitted and the details of pay
scale etc. to be recommended ?

-

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH : (a) No, Sir.

(b) and (c). Does not arise.

(d) No proposal have so far been called
for and therefore the question of their sub-
mission does not arise.

Levy of Income and Wealth Tax eoa
Writers, Journalists and Scientists.

6739. SHRI BABURAO PATEL: Wil
the Minister of FINANCE be pleased to
state ;

(a) whether Government propose to raise
the excmption ceiling of Wealth Tax and
reduce the percentage of the tax in the casc
of wealth accumulated by intellectual
workkrs like writers, Journalists, scientists,
educationists, doctors, lawyers, etc. in con-
trast with the industrialists and commercial
tycoons and if not, the reasons therefor;
and

(b) whether Government also propose to
classify all intellectual workers mentioned
above as “Intellectual Professionals” to
separate them from normal men of trade and
business for the purpose of income and wealth
taxation in recognition of the fact that they
do not hire or exploit the labour of another
to carn their livelihood and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI ‘P. C.
SETHI) : (a) Under the Wealth-tax Act,
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8o far as the application of the rate of tax is
concerned, no differentiation is made on the
method of acquiring wealth, and once the
net wealth has been determined, the rate of
tax is the same in the hands of all taxpayers
having net wealth of identical amounts.
Concessions, if any, are allowed in the form
of deduction from gross wealth before arriving
at the net wealth,

(b) No, Sir. Such a classification would not
be practicable. However, the Income-tax
Act allows certain special deductions and
other concessions in  the computation of the
taxable income of authors, playwrights, artists,
musicians, and actors in certain circumstances
which have the effect of reducing their net
tax liability under the Income tax Act,

Allocation of Foreign Exchange to Tamil
Nadu for V. Water Sch

6740. SHRI MURASOLI MARAN:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOPMENT

be pleased to state :

(a) whether the Government of Tamil
Nadu has made any request for allocation of
foreign exchange for its Veeranam Water
Scheme to Madras city ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) (a) Yes.

(b) The matter is under cxamination in
consultation with the Government of Tamil
Nadu.

Pending Cases of Wealth Tax in Courts
6741. SHRI N. SHIVAPPA: Will the

Minister of FINANCE be pleased to refer to
the reply given to Unstarred Questi
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pending in the country before the Appellate
Courts for disposal for the last three years;
and

(b) the reasons for the inordinate delay in
the disposal of these cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) and (b). The information pro-
mised in reply to the question referred to  has
since been collected and a statement submitted
on the 10th March, 1970 for being laid on the
Table of the House. The information now
desired is available in that statement.

Education on population control

6742. SHRI N. SHIVAPPA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the Minister of
State said on the Ist December, 1969 in the
Central Health Education Seminar that
education on population control is very neces-
sary in the country ; and

(b) if 50, the action proposed to be taken by
Government in this regard

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR): (a) Yes.

{b) The Government consider it useful to
introduce topics relating to population
dynamics and small family norm in the schools
and colleges which can help the students in the
right direction when they come of age. A
national seminar on population education was
held in August, 1969, and a workshop of the
professional experts was held in December,
1969 in New Delhi. The workshop considered

No. 4810 on the 22nd December, 1969 and
state 3

(a) the total number of wealth-tax cases

the bj es, 1 of ¢ and
ials required and a plan for developing
and implementing the prog of popu-

lation education during the Fourth Plan
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period for various stages of education. Follow-
up action in this regard is being taken.
Debates and competitions are also being
organised in the schools and colleges for draw-
ing the attention of the younger generation to
the implications of population explosion.

Incidence of indirect taxation

6743, SHRI N. SHIVAPPA: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that indirect taxation
is heavier on urban houscholds in comparison
to the rural households ; and

(b) whether Government propose to reduce
this incidence on urban houscholds and to
bring those houscholds on par with the rural
households and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Yes, Sir. According to a
study made by the Ministry of Finance on the
incidence of indirect taxation for 1963-64, the
incidence on penditure ked
out to 16.6 per cent for the urban  households
and 8.0 per cent for the rural houscholds.

(b) While the Government's constant en-
deavour is to ensure that, to the extent
possible, the burden of indirect taxation falls
equitably on different groups in the country,
there is bound to remain some difference in
the tax burden borne by the urban and rural
households even in the same expenditure group
50 long as there are differences in the pattern
of consumption.
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Rationalisation of h rent
in Calcutta and other Cities

6747. SHRI SAMAR GUHA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state 2

(a) whetheritis a fact that during the
month of March, 1970, titizens of Calcutta
held a convention urging the Government to
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rationalise house rent structures in Calcuita
and other cities ;

(b) whether “Salami’ has become a problem
for rentiers in Calcutta and other towns of
West Bengal ;

(c) whether rent-control system in West
Bengal has become practically ineflective ;
and

(d) if so, the steps Government propose to
undertake to meet housing problems of low-
income group of people in urban areasin
West Bengal (ii) rationalise rent structure (i)
eradicate ‘salami system’, (iv) strictly enforce
rent Control and (v) requisition for big
buildings, mansions, courts etc, in possession of
big rent racketeers for solving housing problems
under G tr ?

s

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (d). The requisite
information is being collected and will be
placed on the Table of the House.

Contract for surface Mining Scheme
for Kirlbura Iron Ore Deposits

6748. SHRI SAMAR GUHA : Will the
Minister o PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :

(a) whether the National Mineral Develop-
ment Corporation has recommended M/fs. W.S.
Atkins and Co. for a contract to be given to it
for the Design & Engineering of the surface
mining scheme for the Kiriburu Iron Ore
deposit ;

(b) if so, whether it is a fact that M/s.
W. 8. A, & Co. will undertake the venture in
collaboration with the Japanese firm, M/s.
Nittetsu ;

(¢) whether for this collaboration with the
Japanese firm the Government will have to
spend a foreign exchange of Rs. 4 lakhs ;

(d) ifso, whether W. 5. A, & Co. have
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d into this collab because Japanese
Engineers are considered as essential for doing
some special technical work in surface minifg
of the said ore deposit ; and

(e) if not, why Indian Engineers or any
other Indian Company employing Indian
Engineers should not be entrusted with the
work as such step would promote employment
of Indian Engineers and save foreign ex-
change ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (e). The
National Mineral Development Corporation
Lid., has recommended the award of the
contract for design and enginecring of the ore
processing and handling plant for the expansion
and modification of the Kiriburu Iron Ore
Project (and not for surface Mining of the
Kiriburu deposits as mentioned in the question)
to M/s. W. S. Atkins & Co. The proposal envi-
sages that M/s. W. S. Atkins & Co. will under-
take the work with the belp of M/s. Nittetsu
‘Mining Consultants Co. Ltd., of Japan as their
foreign consultants for which they will have
to be paid foreign exchange amounting to
Rs. 4 lakhs.

The engineering of the scheme for the
expansion and modification of the Kiriburu
project would require complete and detailed
knowledge of the existing mine and plant
including details of construction of civil and
structural work. As Mfs. Nittetsu Mining
Consultants Co. Ltd., had been associated with
the Japan Consulting Institute who designed
and engineered the original Kiriburu Project,
there are obvious advantages in associating
them with M/s. W. S. Atkins & Co.

Mjs. W. 5. Atkins & Co. would be the
primary Indian consultants, who would be
undertaking the job with limited technical
assistance of the foriegn firm. The bulk of the
work under the proposed contract will be done
in India by Indians.
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Contract given to M/fs Toyo Engineer-
ing Company of Japan for Supply of
Equipment for Goa Fertilizer Project

6749. SHRI SAMAR GUHA : Will the
Mibpister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be plea-
sed to state :

(a) whether it is a fact that M/s. Toyo
Engincering Co. of Japan has been given
turn-key contract for the supply of process,
plant and equipment for the Goa Fertilizer
Project ;

(b) if so, whether the equipment and com-
ponents of the plant will be supplied from
India ;

(c) whether the design and engineering of
the Civil Structural part of the works and the
ancillary facilities like the construction of
service pipe work, ete.,, will be done complete-
ly by the Japanese engineers ;

(d) if so, whether M/s. Birlas were asked
to employ an Indian Consultant to do the
above work so that employment potentiality
regarding Indian Engineers could be promo-
ted ;

(e) if not, the reasons therefor ; and
([') if s0, the details thereabout ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) Equipment and components, as are
indigenously available, will be procured from
within the country.

(c) The construction Contract for the Goa
Fertilizer Project has been awarded to M/s
Toyo Engineering Corporation, India. The
contract inter alia provides for design and en-
gineering of civil works. It is understood that
this work will be done by the contractors
through their own organisation which has
Indian engineers or through sub-contractors,
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(d) No.

() The Goa Fertilizer Plant is being es-
tablished in the private sector collaboration
with foreign The company has
awarded the contract for setting up the plant
to a forcign comtractor and the question of
associating the Indian Consultants in the Goa
Project did not arise. However, it is under-
stood that Toyo Engineering Corporation,
India is associating Engineers India, a public
sector undertaking in the implementation of
the project,

(f} Does not arise.

TR 9T ATHE O & WG
qz sfaws

6750, =t T &R Qe
st e e

w7 wareey aq qfcare frgom ot
faator, srame & arda faww 7o ag
Faa W FUHGfF:

(%) war gewrT T faar deaq qree
g & w9t gfa@ea qmd
dar f& gz & Wi ¥ fear

nar §;

(@) 7ar a7 &% & f5 ag arasx
AT H qF ATA AAC A7 @R T R
qza & g el & g@w # amar o

@R AR

(v) afe &, @ FTHR T TEE
saIr 9T w7 sfaae a1 faarc g ?

gy mar qfeae fadtem site,

frafor, srame aar Aandy fawre Ay
# T A (st 70 go gfa): (F) fra
S @ 9z W fiar FAT &
faur gud sfemw  ar9er & STEw
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X 9T |1 Fafaser e afafa,
1954 & g9wdi & @A @y @
wfaaes s ga &

{=) w1 Feavat & qar wadr s
e qree & el ! @ @ awr
qia 91qt § gawr I fear o @
g1 59 aw ¥ gafad qow s ®
ufawifegi & sya & amm mr & s
I 709 fear mr @ e ¥ rpa A
7 & fau 2w gor8 aa1 N sufgy
& fagg afwgir samd

(m) ag o7& Iza0

frram feam fevifes wa G0 W
gt ofr

6751. st sieTT A Aiga :
s TWTEATT qre
ot TrTEATT WAl
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7 qEifeaw aw  TEmA gk wm
a7 WY HAT U FAOA K FOFOY i ;

(%) T oz 5w & s Rxerane feam
fardfes 33g Sl 81 7 0T w9d &7
iz g §;

(&) ma &7 aot 3@ FTEH w®
ga s wwar g@ft w1 s W
L LS

(7) & gy wrd gefr @ & w
Freor § @R TA FTeEET F IR A g
N AT g AT g ?

feam aqr v @K @@ an
g WA § uew W@ (st @we wo
wgm™): (F) 31-3-69 a5 gFuaE feqm
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frdfeam Sl 1 4.12 503 s &
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(&) grfr &1 sy fasq weC  o—

CHAITRA 30, 1892 (SAKA)

wTe Tt ¥

aw B® ¥ g
ma g W
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L B
&

nft

1966-67 - - -
1967-68 33.29 60.55 93.84
1968-69 129.22 189.68 318.90
oo 162.51 250.23 412,74

(m) zv wafs & &g FrEmr
sfrard &9 & g9 w@ewT & qr @Y
IErE F I efaw gaIT ¥ w470
X IO T G AT TN A
fraffea sard &1 9l (@T garr | wwF
Farar wreEnd ® Fewfzm  Srefany s
3Iq qiiFe § AFAT 921; W@t 9T FrATfA
Ftafaat 9 geal 9T IT99 4 |

I ZATEAT F, WY T KIEN F
geniaw wrawe # mifgw g, s 9
aF wgar Gfgew amy F fag Ifam
grd wew T oy ) fasffa
STHAT &1 AT A A ET F I
guaar § o @A & fag o Fw
o A § 1 &% FAwar wEwA A
famrudta € 1 ag s & fs s
1971-72 @F HTAT AT JIT FL 907 )

N e ¥ stewreat & wfgen
TEEU F1 CAATAIN

6752, St HISTT WIS AT : F70
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eareeq aay gfeare frdtom st frder,
wrTe aqr A fawtw WA 16 A7,
1970 & aifead W= a1 453 &
IO F wEGg § I qA FT OHAT
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(%) ¥ ¥=ra w@veer ¥ar stwaraa)
®1 e oot § Wt gew s w1
T@ aedt-oedt e frar amar §
a1t afgar s & aff a7 @A
agafa & st §

(w) 7ar ag & & f5 ;g A%
ey & @ g: aut F AT g gEw
T FT EEATAEr far war § a3y
afgat szT aft a% =t &1 FT @
g aR
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wreew aar  qfare fadom &
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feafs #1 sqm # @ @@ fafea
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AT AT ) CF q99 S5 &
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fF oF gagadt awl # @A 2§ afa-
fowr ¥dir w@reen AT § & fead
wan a9t & fafrmr afgwfot o agt

qg=aT g Agl &, I T3 9 7-2-1968
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frger far mar &1 9% oF 5-8-63
¥ 21-11-63 aF it ag wiEgAT TR
9 FIONTAT FT FA G A

fara g: ast & S wrEEET TR
dwawg ¥ fafeear  afewfal &
AT AT Iq® SO0 § geafead
% faaoor gur qEA 9T W@ A@r )
[wrarerg % Tw feqr man 1 fed dear
LT-3239(70]

Fear of shortage of Drinking Water
in Capital in Summer 1970

6754, SHRI D. N. PATODIA :
SHRI BAL RAJ MADHOK :

Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government's attention has
been drawn to the newspaper article appear-
ing in the Pairiot dated the 22nd March,
1970 that the Capital is in for a shortage of
drinking water during the forthcoming summer

cason |

(b) whether it is also a fact that even
though there is provision for filtering addition-
al quantity of water the facility can not be
availed of due to non-availability of distribu-
tion lines ; and

(¢} if so, the particular steps Government
propose to take to deal with the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a)to (¢). The information
is awaited from the Delhi Water Supply and
Sewage Disposal Undertaking and will be laid
on the Table of the Sabha when received.
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Productive aad Unproductive Loans
given to Bihar

6755, SHRI D. N. PATODIA :
SHRI RAMAVTAR SHASTRI :
SHRI PRAKASH VIR SHASTRI :
SHRI RAMESH CHANDRA
VYAS:

Will the Miniater of FINANCE be pleased
to state :

(a) whether the Government of Bihar have
approached the Central Government to write
offall “unproductive” loan and reschedule
payment of “productive” loan ;

(b) if so, the amount of loan under each
head given to the State Government ; and

(c) whether the Central Government have
considered the issue and if so, the decision
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) No, Sir,

(b) and (c). Do not arise.

1970-71 # foge wt wxw =
fear wrar

6756. st TEATC W Far
farer =t 98 A v w6 v :

(%) 71 ag 79 & v fagre wzwr
7 1970-71 ¥ 9% W12 A q w7 &
fo¥ ¥ a7 23 50w o &
FTEAT FT AT R § ;@R

(=) afz &, &t 58 % =T qeec
& war favig fegr g ?

gfr it sk faw WAt # T
= (S To ¥ wnfemwx) : (7) s
(7). fRR TR T @97 1970.71 &

I F 23 FUTTA & "R &1 QU
F & f5¥, 175 0% w92 Y 3w ufy
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iy, faust sqaen ¥ awz ¥ gy
i 51 fadw wgaar (o & w9 H)
¥ ¥ fay Amir g, = o v
a3 fFar @1

¥aq qaz § wer fewn WA
fadt Tow WY fadw ag@ar O & Irw
gl @wer wraqr | ¥Ew W ¥ oY
SraEqT ¥ T, A AW I AWG &
forir &, fomrd srgeitfae sraar-aficey
1 faa staeqr w0 & forlr arawaw
gl & @wew ¥ QioET g g
fod o s & srgeR, Aefod w9 &
w41 93 A ¥ gewEar g o gfw
FraAr ¥ w1 wg #, fage & A
¥ U A T @A W wwrar gl g,
wfed 39 Ty geEre ® wrf fadw
ggEaT Y& &I #1 gaw q&T &
agY grar 1

Out-of-turn Allotment Cases for Type
I Quarters

6757. SHRI RAMAVTAR SHASTRI:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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ticularly when a high-powered committee
have sanctioned their case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY): (a) There were 136
cases of pending sanctions of out-of-turn
allotment on medical grounds in type III
which were to be reviewed by the Special
ACCOMMODATION COMMITTEE. Of
these, B5 cases bave so far been  finalised. 53
cases have been accepted for out-of-turn
allotment in type IT (next below type of the
officers concerned) while 32 cases have been

jected by the C after review. The
decisions of the Committee have been inti-
mated to the persons concerned  except in one
case.

(b) 25 persons have already been given
actual allotments. Two persons have been
transferred to ineligible offices and as such are
no longer eligible for allotment of accommo-
dation from the general pool while one person
has informed that he is not interested in
allotment of a type Il quarter.

(c) Onmly 124% vacancies are earmarked
for allotment on ad hoc basis on medical
grounds against the sanctions approved by the
Committee after review and the allotment to

AND URBAN DEVELOPMENT be pl d
to state :

{a) whether it is afact that the Special
Committee appointed to go into the cases of
out-of-turn allotment cases for Type III have
finalised their dation in December,
1969 and the persons concerned have also
been intimated of the findings ;

(b) whether it is also a fact that no actual
allotment has so far been made on out-of-turn
basis to these persons who have been samc-
tioned acc dation by the Special -

mittee even after a lapse of ncarly three
months ; and

(c) if so, the reasons for delay and when
these persons arc likely to get allotment  par-

these p could be made subject to the

availability of houses,

¥o Ao WWe WAL W Wo dtc famrel
%1 Qo ®o ¥ ¥ WwAT

6758. st seTmET et : owqT
areen aat qfeare ftma st fmber,
wraw awr arda feemw $ ag @@y
o oFar R

(%) = a8 &v § f& s d
o Hrfe FTo 8T F foyg mmrer
FET ® 1o dlo & To Yo ¥ oy
¥ fay ST agar qiv . @ faoeht
ar<i &Y Ta= famr v ;
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(@) 7ar 7 foest Ameoifesr &
3177, 1970 & 13 A To Wo F 2F F
s A srar g ;

(7) IvwT @RS @ @A A
FET FHAITET & fawer & fad Faw
afas 47 2 ¥ fay aveg fey A &
T wree § wafe afewfa ¥ a9
qo Ho fawreft ag €1 ¢ ; X

(%) wewre w1 fawre gw W §
T4 a® To o faorelt A w7
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(@) &= (7). =€ feeelt Al
F geErd sHarfaEy ¥ o a5 ofafo
o aff Mg

(7) =7 awET # faeg froariodzo
7 ¥ gafawig & fawr fasz wfasy &
fror @ & gaET Jgf 2, o Ho
1 To #o gt F ofafaa s %
geag ® Wad aréfor & s FE0
1% fanfor fre gro gre & # 2 fear
mr ¢ o s o ad & awg §
@ U @ o Y g g

]
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Earth Quakes

6759. SHRI SHRI CHAND GOYAL :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :
(a) whether Government have made some

assessment of the arcas which are vulnerable
to earth quakes ;

(b) if so, whether Government ~have
worked out any scheme regarding the design
and material to be used in the construction of

APRIL 20, 1970

Written Answers 160
houses for those areas so that they do mot fall
down in the earth quakes ; and

(c) whether Japan has constructed such
houses ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Yes, Sir.
Based on the seismo-tectonic history, a  seismic
zoning map of the country, indicating on the
Modified Mercalli Scale the probable inten-
sity of the carth quake shocks that can be
anticipated in cach zome, has been prepared
under the auspices of the Indian Standards
Institution.

(b) Yes, Sir. Indian Standard 1893—1966,
lays down the criteria for earth quake resis-
tant design of structures.

(¢) Yes, Sir,

Pending Cases of Income Tax Ia

6760. SHRI SHRI CHAND GOYAL:
Will the Minister of FINANCE be pleased to
state :

(a) the cases of Income-tax arrears pend-
ing in the Chandigarh office ; and

(b) the steps taken to clear the arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) As on 31-3-1970 there were
1758 assessments cases pending for disposal in
the Income-tax Office at Chandigarh.

(b) The pendency is equal to two months
workload and can be disposed of in the normal
course. No special steps are, therefore, con-
sidered necessary to clear the same.

Research in Ancient Ayurvedic Field

6761. SHRI SHRI CHAND GOYAL1:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state ;

(a) whether Government have carried out
rescarch work in the ancient Ayurvedic field ;

(b) ifso, the results achieved therefrom ;
and

1

(c) whether G t have any
to extend research activities in that direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. 5.
MURTHY): (a) Yes.

(b) Out of the 58 plants studied under the
Composite Drug Research Scheme, 18 plants
have yielded encouraging leads and 8 of them
have reached a fairly advanced stage of inves-
tigation. Under the Clinical Research, 15 pro-
blemns were taken for investigation and out of
these, 5 have provided promising leads and
detailed investigations on these schemes are
being pursued. Under the Literary Research
Programme 14 valuable manuscripts have been
edited for publication and work on another
24 manuscripts i3 nearing  completion.
Preliminary standards for 50 Ayurvedic prepra-
tions have already been worked out under the
standardisation programme.  About 8000
medicinal plants have been collected under the
Survey of Medicinal plants programme.

(¢) A Central Council for Resecarch- in
Indian Medicine and Homoeopathy bas been
constituted for encouraging rescarch into
various aspects of Ayurveda and other Indian
Systems of Medicine and Homocopathy.

Programme for Develop t of Ind
for Manufacture of Sulphor under Fourth
Plan

6762. SHRI HIMATSINGEKA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the details of the programme for the
Jopment of industries for the manufacture
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of sulphur under the Fourth Five Year Plan ;

(b) the latest stage reached in implementa~
tion of each of them ; and

(c) the present demand and supply position
of this commodity and how far this gap
between the demand and supply is to be
narrowed down by the end of the Fourth Five
Year Plan under the said programme.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) There is no
programme for the manufacture of sulphur
during the Fourth Five Year Plan, However,
a quantity of about 16,000 metric tonnes of
sulphur per annum is produced by the Madras
Refincrics Limited

(b) Does not arise.

(¢} The present demand of sulphur is esti-
mated at about 600,000 tonnes per year.
There being no source of elemental sulphur in
the country, the requirements are met through
imports. The supply position of sulphur in the
ket is at p very satis-
factory. The requirement of sulphur is being
kept to the minimum by substitution of
sulphur in sulphur using industries. A 400
tonnes per day sulphuric acid plant based on
iron pyrites has been established at Sindri and
another scheme for the establishment of addi-
tional 800 tonnes per day of sulphuric acid at
Sindri is under implementation. Sulphurie
Acid is also being recovered from zime
smelters at Udaipur and Alwaye. Besides,
schemes for the recovery of sulphuric acid from
copper pyrites at Ghatsila and Khetri are also
being implemented. All these steps, when
completed, would replace the use of elemental
sulphur by about 200,000 tonnes.

internati 1|

Replacement of Foreign made Cars in
use with Ministers and High Officials
by Indian Cars

6763. SHRI HIMATSINGKA: Will the
Minister of FINANCE be pleased to state
whether there is any proposal to replace the
foreign made cars in use with the Ministers
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and high Government officials by Indian
cars?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The proposal is under considera-
tion of Government,

faesit Wt gRT T

6764. st Hrey wEwW : ¥ EArER
aar afar frdiea s fawto, s
aqr A fawre ot ag s F g
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AT T 15 gFE AT A
T GFETT 98 #1 9E
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w99 fasr e s sl w5 s
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fafazt

Russian Technicians in Publc Sector
Undertakings

6766. SHRI S.K. TAPURIAH: will
the Minister of FINANCE be pleased to
state :

(a) the total number of Russian Technicians
cmployed in various public sector under-
takings ;

(b) the total amount paid to them every
year during the last three years ; and

(c) the profits/losses of these” undertakings
every year during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). Statement giving the
necessary details in respect of Soviet-Aided
Public Enterprises is laid on the Table of the
House.[Placed in Library, See No. LT—3240/70.]
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Expenditure on account of T. A. of
an Assistant Collector

6767. SHRI LATAFAT ALI KHAN:
Will the Minister of FINANCE be pleased to
state :

(a) whether Government's attention has
been drawn to an article which a in
the “DARULSALTANAT"” of Delhi dated
the 15th January, 1970 regarding unnecessary
and avoidable expenditure on the travelling
allowance of an Assistant Collector ; and

(b) if so0, the action taken in the matter and
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C
SETHI): (a) and (b). No, Sir. Under the

" rules, the Collectors of Central Excise function
as Controlling Officers for purposes of regulat-
ing Travelling Allowance of Assistant Collec-
tors. In the absence of (i) a copy of the said
article and (i) fuller details about the case
referred to in the question, it is not possible
for the Government to make any further
enquiries.

U. 8. Doctors Report that Cancer cannot
be comtracted through Filter Cigarettes

6768. SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether two American doctors recently
reported that filter cigarcttes arc safer than the
other ones and did not contract cancer ; and

(b) whether Government would issue any
instructions to the manufacturers of cigarcttes
to manufacture the filter cigarettes only in
future ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
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B. 5. MURTHY): (a) No such report has
come to the notice of Government. Some
chemical compounds found in tobacco smoke
and tars which are absorbed to a certain
extent by the cigarette filter have carcinogenic
properties.

(b) Government have no such proposal
under consideration.

(c) No cigarette filter has yet been devised
which can definitely arrest the flow of carcino-
genic agent.

Regulation of Price and Masufacture of
Aluminium under Industries (Develop-

ment and Regulation) Act

6769. SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government had taken decision
to regulate the price of aluminium and its
manufactures produced by the units registered
or licensed under the Industries (Development
and Regulation) Act; and

(b) if 5o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Yes, Sir.

(b) The Government of India issued an
Aluminium (Control) Order 1970 under Essen-
tial Commodities Act, 1955 (10 of 1955)
effective from 20.3.1970. By issue of a Notifica-
tion under the Control Order, the Government
have for the present fixed the sale prices of
aluminium and its products at the ex-factory
price level prevailing on 28.2.1970. The ex-
factory price is inclusive of dealers commission
but exclusive of excise duty, Central Sales
Tax or local taxes, if any also exclusive of
transportation charges or insurance charges, if
any. Government have simultancously constitus
ted a Working Group to examine the price
structure of the aluminium industry, including
semis industry and make recommendations on



169 Writtm Answers ~ CHAITRA 30, 1892 (SAKA)

the pricing and distribution policy having
regard to the growth envisaged for the alumi-
nium industry and also keeping in view the
needs of the user industries.

Inclusion of Cotton Industry in the Fourth
Schedule to Income Tax Act

6770. SHRI B. K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased to
state @

(a) whether the Indian Cotton Mills
Federation has sent a memorandum to
Government in which it had pleaded for
resorting to the status guo ante in regard to the
inclusion of the Industry in the Fourth
Schedule to the Income-tax Act and for a
development rebate etc.; and

(b) ifso, the details thereof and the reac-
tion of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) Does not arise.
Setting up of & Cell to Study Problems
Re: Repl of Bungal by
Skyscrapers in Delhi

6771. SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have set up a
cell to study the problems which mighit arise
from its scheme to pull down bungalows and
replace them with skyscrapers ;

(b) if 0, the details thereof ;

(c) whether Government have received the
report in the matter by the ccll appointed ;

(d) if s0, the details thereof ; and

(e) if not, the time by which it is likely to
be submitted to Government ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRIK. K. SHAH) (a) No, Sir, not yet;
but the entire question is under examination.

(b) to (¢). Do not arise at present.
Health Educators’ Conference

6772. SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state @

(a) whether in the Health Educators®
Conference, the need for effective coordina-
tion between workers of different units in
the field of health and famil planning, was
emphasised ; and

(b) if so, the details thereof and the reac-
tion of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes.

(b) Extracts of recommendations made at
the Conference are given in the statement
laid on the Table of the House. [Placed in
Library. See No. LT—3241/70] These recom-
mendations are under consideration.

Exploitation of Agnigundala Mines in
Aadhra Pradesh

6773. SHRI B, K. DASCHOWDHURY :
SHRI ESWARA REDDY :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) whether the exploration and exploita~
tion of the Agnigundala lead mines has been
completed ; and

(b) if so, the detailed results achieved ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) No, Sir.
Only preliminary geological exploration work
has been completed by Geological Survey of
India in the 3 blocks of Agnigundala Mineralised
Belt, viz. Bandalamottu, Nallakonda and
Dhukonda.

(b) On the basis of the exploration work so
far done in these deposits the following prelimi-
nary estimates of ore reserves have been made.

APRIL 20, 1970

% of of

Lead ore Mol COPPT  pieen

Content ore content

Bandala- 9.85 6.31% 1.02 1.03%
mottu million million
tonnes tonnes

Nalla- — - 4.91 1489
konda million
Block tonnes

Dhukonda 0.46 B.98% 2.154 1.51%

Block sl il

tonnes torines

Geological Survey of India are currently
doing deep drilling at Bandalamottu Block ;
the detailed exploration in this block is “being
done by M/s. Hindustan Copper Limited.

Work on a scheme for exploratory mining
in the Bandalamottu Block witha view to
preparing a Detailed Project Report for the
exploitation of lead-deposits on a dal
scale, has been started recently. M/s.Hindustan
Copper Limited arc also preparing a feasibility
report for the development of Nallakonda
Block.

Sapply of low grade Coal to Steel Plants

6775. SHRI YASHPAL SINGH: Wil
‘the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that some coal miners
supplied low grade coal to steel plants ;
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(b) if so, the names of those concerns ; and
(c) what penalties were levied on them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) to (c). Coal
programme to the steel plants is drawn on
the sources acceptable by them. The actual
quality supplied to them is sometimes disputed.
Therefore, in order to resolve such disputes,
a scheme of joint sampling has been evolved
by the Chari Committce which is in the
process of being implemented by mutual agree-
ment between the suppliers and the consumers.

Reduction of the Cost of D. D. A. Flats

6776. SHRI RAMAVTAR SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be

pleased to state :

(a) the number of houses proposed to be
built in Delbi by Delhi Development Authority
for low and middle income groups; and

(b) the steps Government are taking to
reduce the cost price of the houses which are
beyond the reach of the common man ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) During the current
financial year, the Delhi Development
Authority propose to construct 5,436 flass in
the middle income group and 4,550 flats
in the low income group.

(b) The cost of houses is fixed after taking
into account the cost of the acquisition and
development of land, the cost of the construc-
tion contracts and administrative charges.
These clements of eost are not susceptible of
reduction in existing circumstances; but the
question of cost reduction through the prefab-
rication of building materials and the mecha-
nisation of house construction on a large scale
is under study by an Expert Committee.
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Development of Aluminium Industry
during Fourth Plan

6778. SHRI HIMATSINGEKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state :

(a) the overall policy for developing the
aluminium industry in the country under the
Fourth Five Year Plan including imports of
this metal ; and

(b) the extent and types of aluminium pro-
posed to be imported during 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) The estic
mated domestic demand ardd likely production
of aluminium during the Fourth Plan Period
are as under :—

(000" tonnes)

~ 1970-71 1971-72 1972-73 1973-T¢

Internal
demand 205 233 254 274
Production 1623 2008 205 278.3

~The present installed capacity for produc-
tion of aluminium is 163,850 tonnes per
annum. In order to meet the growing demand
on a long term basis including exports, addi-
tional capacity to the extent of 309,500 tonnes
had already been licenced or covered by letters
of intent under the Industries (Development
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and Regulation) Act 1951 for realisation
during the Fourth Plan or early Fifth Plan
period.

(b) On present estimates, it is proposed to
import 25,000 tonnes of E. C. grade aluminium
during 1970-71. The position will be reviewed
further during the year, whether any additional
imports are necessary.

Strictures passed against 0. N. G. C. by »
Magistrate

6779. SHRI S. KUNDU : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :

(a) whether it isa fact that the Oil and
Matural Gas Commission, received severe stric-
tures from a Magistrate thdt the behaviour was
improper ina case in which the Chief Store
Keeper was involved ;

(b) ifso, whether in the light of the com-
ments of the Magistrate, Government have
reviewed the case ; and

(c) ifso, whether Government have rein-
stated the Chief Store Keeper ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The Addi-
tional District Magistrate, Dehra Dun, in his
judgement in criminal case No. 108 of 1967
under Section 353 of I. P. C., against Shri
C. M. Verghese, a former Chief Store Keeper
in O.N.G.C., had passed certain adverse com-
ments on the working of the O. N. G. C. The
Allahabad High Court, while deciding the
appeal against the judgement of the lower court,
held that the Magistrate’s remarks were ill-con-
ceived and unwarranted.

(b) and {c). Do not arisc.

Increase in Meaace caused by Flies and
Mosquitoes in the Capital

6780. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOPMENT
be pleased-to state :

(a) whether Government's attention has been
drawn to the recent increase in menace caused -
by the flies and mosquitoes in the capital ;

(b) if s0, the reasons therefor ; and

{c) the steps taken or proposed to be taken
to check this menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) Yes.

(b} Increase in the population of flies and mos-
quitoes during this part of the yearisa common
feature in Delhi. The several projects coming
up, asalsodairies, increase in cattle population,
open drains, leakage of Sewer water and open
privies add to the favourable conditions for
breeding of culicine mosquitoes which species

(c) 1. Anti-larval measures have been

intensified.

2. Coordination Committee constituted
by the Delhi Administration meets
periodically to review the problem and
recommend suitable measures.

Expenditure on Tax Collection

6781, SHRI N. R. DEOGHARE : Wil
the Minister of FINANCE be pleased to
state :

(a) the approximate administrative expen-
diture incurred by Government on the collec-
tion of Rs. 1000 each of Income-tax and
excise duty ; and

(b) the measures being adopted to reduce
the administrative expenditure ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Figures for the year 1968-69 indi-
cate that the approximate administrative
expenditure incurred by Government on the
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collection of income-tax and other direct taxes
Rs, 19.6 per Rs, 1000/- of the tax collected,
and is Rs. 9.70 per Rs. 1000/ of the duty
of central excise collected.

(b) As the reply to Part (a) of the Ques-
tion would show, the cost of collection, as it
is, is mot high. However, the position is kept
under constant review and every effort is made
to keep the administrative expenditure down
to the minimum, having regard to the need
for strict economy and optimum cfficiency.

Revision of Rates of Increments of
Pay Scales of L. D. Cs. and
Class [V Employees

6782, SHRI N. R. DEOGHARE: Wil
the Minister of FINANCE be pleased to
state :

(a) whether there is a proposal under con-
sideration of Governmemt to revise rates of
increments of the pay-scales of Lower Division
Clerks and Class IV employees of the Central
Government ;

(b) whether the point of revision of such
rates is being referred to the Third Pay Com-
mission ;

(c) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No, Sir.

(b) to (d). The pay structure of all
Central Government employees including
class III and IV employees will 'be con-
sidered by the Third Pay Commission whose
terms of reference are expected to be an-
nounced shortly.

Paper for Non-judicial Stamp Manu-
factured in Security Paper Min,
Hoshangahad

6783, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE

be pleased to state :
(a) whether paper meant for Non-judicial
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Stamp manufactured in Security Paper Mill
at Hoshangabad was found unsuitable by
Security Press, Nasik ; and

(b) if so, the quantity of paper found
unsuitable, its cost, transportation charges etc.
incurred in sending it and for its return ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No, Sir.

(b) Does not arise.

The Dera Ismail Khan Cooperative House
Building Society Ltd., Delhi

678¢. SHRI RA] DEO SINGH: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 2047 on the 9th March, 1970
regarding the development of land by the
Dera Ismail Khan Cooperative House Build-
ing Society Ltd., Delhi and state ;

(a) whether it is a fact that the said society
in & circular dated the 30th January, 1970 to
their shareholders had intimated them that the
Delhi Development Authority had accorded
its approval to the layout plan of the Society ;

(b) if so, the factual pmmon with regard
to the approval of the final layout plan of the
Society ;

(c) the nature of difficulties that stand in
the way of approval of the final layout plan ;
and

(d) the date by which the final layout
plan is likely to be approved ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) to (d). .The in-
formation is being collected and will be laid
on the Table of the Sabha,
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Counting Machines ia Security Paper
Mill, Hoshangabad

6785. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE

be pleased to state :

(a) the number of counting machines in
Security Paper Mill, Hoshangabad ;

(b) when they were reccived and the date
till they all were in working order ;

() how many of the above were in ‘work-
ing order on the 1st Junc, 1968, Ist June, 1969
and on Ist March, 1970 ;

(d) whether machines were considered as
non-repairable in India till an Indian
mechanic repaired one of the machines ; and

(e) the foreign exchange saved by their
repairing in India and the quantum of reward
given to the man effecting the repairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) seven.

(b) Two machines were received on
3.5.1965, two on 6.7.1965, two on 6.7.1966 and
the seventh on 25.4.1967. Except for brief
spells, when the machines had to be attended
for pormal rcpairs and maintenance, they
have been continuously in use since they were
commissioned.

(c) Six on Ist June, 1968; scven om Ist
June, 1969 ; and seven on Ist March, 1970.

(d) and (e). One of the machines which
was received from the India Security Press,
Nasik Road required repairs. It was not con-
sidered irrcparable in India and was repaired
in the Mill itself, Hence the question of sav-
ing of foreign exchange or giving a reward
does not arise.

Class L, IT, IIT and IV Employees working
in Security Mills

6786. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FINANCE
be pleased to state :
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(a) the pumber of Class I, IT, III and IV

cmployees working in Security Paper Mill at

Hoshangabad separately from each State ;

(b} the number out of above, scparately

for cacl category, permanent residents of
Madhya Pradesh ;

(c) whether the recruitment from Madhya
Pradesh is in accordance with the decisions
accepted by Madhya Pradesh ; and

(d) if not, the steps Government propose
to take to increase the representation of local
people?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). A statement show-
ing the number of Class I, II, III, and Class
IV employees workingin the Security Paper
Mill, Hoshangabad separately from each State
is laid on the Table of the House. [Placed in
Library. See No. LT—3242/1970)

(c) and (d). The Security Paper Mill is a
departmental undertaking of the Central
Government and recrui of p 1 to
this organisation is made in accordance with
instructions applicable to such undertakings.
The representation of local people in the Mill
is good and does not seem to need any
augmentation ?

Seizare of Books of Jaipur Metals Led.

6787. SHRI NAVAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that documents
and accounts Books of Mjs. Jaipur Metals
Ltd., were seized by the Income-tax authori-
ties of Jaipur ;

(b) whether the documents show any
evasion of taxes ; and

() if so, the action taken or propose to be
taken in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No, Sir.

(b) and (c). Do not arise,
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Widening of Desh Bhandhu Gupta
Road in Karol Bagh, Delhi

6788, SHRI P. M. SAYEED : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that the Delhi
Development  Authority has  undertaken
widening of Desh Bhandhu Gupta Road (old
Original Road) in Karol Bagh, Delhi ;

(b) whether it is also a fact that some
shops ctc. in wooden khokas of refugees ; sct
up after partition on certain portions of the
said road, need to be removed ;

(¢) if so, the number of such bhokas ;

(d) the steps taken or proposed to be taken
to provide alternative cor ial [ residential
accommodation to these refugees occupants
of the khokas ; and

(¢) the date by which and the ageacy
through which alternative accommodation will
be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) The road is being
widened by the Municipal Corporation of
Delhi.

(b} to {e). Some ‘Khokhas' of displaced
persons on the road-berm are affected by the
widening of this road. The Delhi Develop-
ment Authority propose to give alternative
accommodation to those affected persons who
are found to bec covered by the ‘Gadgil
Assurances’.

National Credit Plan

6789, SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of FINANCE

be pleased to state :

{(a) whether it is a fact that Government
have recently decided to prepare a National
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Credit Plan e with i t_priori-
ties for the economy as a whole ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). No. Credit planning
in the banking sector has to be flexible to meet
emerging situations, The Reserve Bank
walches the situation continuously and makes
adjustments whenever necessary. Certain
broad priorities for the disbursement of bank
credit have been indicated to ensure that
credit requirements of all viable projects in
relatively neglected sectors such as small
farmers, small-scale industrialists, retail traders
and the self-employed, are adequately met.
These will also ensure that large-scale industry
is ot given excessive credit in relation to its
productive needs and lending for speculative
or unsocial purposes is stopped.

Expansion of Panna Diamond Mines

6790. SHRI ARJUN SINGH
BHADORIA :
SHRI G. C. DIXIT:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) whether there is any plan to expand
the Panna Diamond mines ; and

(b} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b).
The National Mineral Development Corpora-
tion have proposals for (i) increasing the
production from Majhaghawan mines from
12,000 carats to 22,500 carats per annum (ii)
expansion of the open cast working at Majha-
ghawan and developing an underground mine
at Majhaghawan to produce 22,500 carats
per annum ; and (iii) developing ofa mine
based on the Conglomerate deposits at Panna
to produce 25,000 carats per annum,
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The schemes will be taken up after complet-
ing detailed investigations and preparing the
necessary feasibility reports.

Rewards to Information of Smuggled
Goods

6791. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased to
state:

(a) the amount of award given to an
informant whose information resulted in the
seizure of contraband and smuggled goods ;

(b) the basis of calculating this award ;

(c) whether Government have paid the
sum of Rs. 25,000 to the informant whose in-
formation led tothe seizure of 40,000 tolas
of gold and 4998 wrist watches on the 10th
January, 1969 mear creck of Chettuvai by
Cochin Customs Officials ;

(d) whether this award is in keeping with
the rules/norms on the subject ; and

() whether any further payment is likely
to be made in this case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Rs. 25,000/

(b} This amount was determined having
regard to the nature and evaluation of the
information.

(c) Yes, Sir.

(d) Yes, Sir.

(e) The guestion as to whether any further
payment of reward is merited and if so, its
quantum will be decided on the final evalua-
tion of the information.

Patrolling by Customs Parties of Guru-
vayur (Kerala)

6792. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pl
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patrol parties were deputed on the 10th Janu-
ary, 1969 (after |1 p.m.), 18th January, 1969
and 20th January, 1969 on sea patrol and
again on the 24th January, 1969 for searching
certain premises at Guruvayur in Kerala ;

(b) the result of this search ;and

(c) the action taken following this search ?

THE MINISTER OF STATE IN MINIS-
TRY OF FINANCE (SHRI P. C. SETHI) :
(a) This was done as there was reason to
believe that smuggling was likely to take place
in that area and that smuggled goods and
documents relating thercto were secretted in
the said premises.

(b) and (c). Documents relating to smuggl-
ing were seized and further searches were
carried out in Bombay where smuggled gold
Collection of Arrears of Central Taxes

6793. SHRIK. N. PANDEY: Will the
Mimister of FINANCE be pleased to state :

(a) the position of arrears of various Cemtral
taxes when the Prime Minister took over the
Finance Ministry in the year 1969 ;

(b) the present position of arrcars of these
taxes ;

(c) the success achieved by Government by

hancing the punish t for Income-tax eva-
sion and whether Government are satisfied
with the result achieved so far ; and

(d) if not, other steps proposed to be taken
in the matter ? "

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) and (b).

Position of  Position of

state ;

(a) the circumstances under which Customs

arrcars of arrears of

Central taxes Central taxes

ason 31.7.69 ason 1.1.70

(In lakhs of Rs.)
Income-tax 5,54,08 5,12,08@
Woealth tax 7,26 5,65
Estate Duty 8,32 7,10
Gift tax 1,44 1,07
Expenditure tax 29 26
Customs duty 1,08 941
Central 31,97 41,241
Excise duty
d to

*This represents the position as on 30.6.1969.
@This the position as on 31.12.1969,
1This the position as on 31.3.1970,

+This represents the position as on 31.1,1970,
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(c) and (d). It will be observed from the
reply to parts (a) and (b) of the question that
there is an improvement in the liquidation of
arrcars of revenue under practically every head
including income-tax, The provisions for
enhancement of penalties under the Income-
Tax Act were introduced only recently and
they apply to returns filed after 1-4-68. It is,
therefore, too early to assess the impact of these
provisions. The Gover t keep the posi
under review and continue to take such measu-
res, administrative as well as legislative, as are
found necessary to cope with the situation from
time to time,

Export of Petroleum Products by Indian
0il Corporation

6794. SHRI K. N. PANDEY : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state the quantity of petroleum pro-
ducts exported by the Indian Oil Corporation
during the years 1968-69 and 1969-70 and the
amount of foreign exchange earned therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : The total quan-
tity of petroleum products exported by the
Indian Qil Corporation during the years
1968-69 and 1969-70 was of the order of 272,000
tonnes valued at Rs. 3.70 crores, and 405,000
tonnes valued at Rs. 5.50 crores respectively.

Expenditure on Film “Talash”

6795, SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to state :

(a) whether Government’s attention has
been drawn to the production of film named
*Talash’ produced and directed by O. P.
Ralhan at a cost of more than Rs. one crore ;

(b) if so, whether any investigation has been
made into the circumstances in which the above
Producer had produced the film ata cost of
more than rupees one crore and ifso, the
details thereof ;

(¢) the amount of Income-tax paid by Shri
O, P, Ralhan during the last 3 years ;
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(d) whether any investigations have recently
been made by the Income-tax Department to
find out the source of income of Shri O. P.
Ralhan ; and

(e) the amount of money paid by the above
Producer to various film artistes who worked in
this film and whether any papers were seized
from the above Producer regarding black
money given to film stars Shri Rajinder Kumar
and Shrimati Sharmila Tagore and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). The picture ‘Talash®
has been released very recently, The income
from this picture will come up for considera-
tion in the assessment year 1970-71 for which
the return of income itself would be due only
in June, 1970, Investigations will be under-
taken by the Income-tax authorities in the
course of regular assessment proceedings.

(¢) During the years 1966-67 to 1968-69,
Shri Ralhan paid an amount of Rs. 2,21,222/~
as income-tax.

(d) Investigations arc always made every
year in such cases in the course of assessment

proceedings.

(e) The question of payments made to the
artistes in this film will come up for considera-
tion only during the course of proceedings for
assessment year 1970-71 as stated in part (a)
above. There was no seizure of any papers
from the Producer by the Income-tax authori-
ties. As such, the other questions do not arise,

Recovery of Income-Tax, Wealth Tax and
Gift Tax from M/s Cine Sales Corporation

6796. SHRI JUGAL MONDAL :
SHRI ARJUN SINGH
BHADORIA ;

Will the Minister of FINANCE be pleased
to state :

(a) the total amount of Income Tax, Wealth
Tax and Gift Tax realised from M/fs Cine Sales
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Corporation, Delhi and others associate con-
cerns during the last 3 years and also during
the curpent year ; and

(b) the amount of taxes outstanding against
them at present and the amount of taxes about
which objections from M/s Cine Sales Corpora-
tion, have been raised by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The total collections (on all
accounts) made from Mjs Cine Sales Corpora=
tion, Delhi, during the current as well as the
preceding three financial years are given in the
statement laid on the Table of the House.
(Placed in Library. Sec No, LT—3243/70.]

The Income-tax records at Delhi do mnot
reveal that there are any associate concerns of
the firm. The collections made in respect of
its partners are, however, given in the said
statement.

(b) No tax is outstanding against either the
firm or the partners.

Clearance of Arrcars of Taxes by
Persons in Film Industry

§797. SHRI JUGAL MONDAL : Will the
Minister of FINANCE be pleased to state :

(a) the number of persons in the film indus-
try who cleared their arrears of taxes between
the years 1967 to 1969 and also the amount so

collected ;

(b) the amount of arrears of taxes for whose '
recovery cases are pending ; and ’

() the number of persons penalised under
the new taxation policy of Government and in
action no has been taken against any body,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). There are a large number
of persons in the film industry who are assexsed
to income-tax in the various Commissioners”
of Income-tax charges. The requisite informa-
tion can be collected only by scrutiny of a large
pumber of assessment records which will
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involve considerable time and labour. If, how-
ever, information is required regarding any
gpecific person (s) in the film industry, the
same can be furnished,

_hm*:dnuhh unaccounted Money
'with Film people

6798. SHRI JUGAL MONDAL : Will the
Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question No.
2785 on the 2nd December, 1968 regarding
Unaccounted money with Film people and
state:

(a) whether the investigations in respect of
the film financiers, film distributors, film produ-
cers and film stars have since been completed;

(b) if s0, the names of the film stars to whom
unaccounted money was given; and

(c) if not, the time when the investigations
are likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The investigations in
respect of the film distributors has nothing to
do with the investigations in other cases and
are being made in the normal course of assess-
ment proceedings. In respect of the film finan -
cicrs the material found during the search is
being utilised in the course of regular assess-
ment proceedings. In the case of film producers
the assessments are not being completed
pending  finalisation of assessments in case of
certain film stars. As regards the filmstars,
investigations in respect of Shri Dilip Kumar,
Pran and Miss Waheeda Rehman have been
completed. Investigations in respect of some
other film stars are in progress and the names of
these persons cannot be  disclosed at present in
the interests of successful investigations.

(c) Every cffort is being made to complete
the investigations expeditiously.
Sale of Land and Quarters by Auction
by D.D. A.

6799. SHRI RAM AVTAR SHARMA ;
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
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URBAN DEVELOPMENT be pleased to state :

(a) whether it is a fact that Delhi Develop-
ment Authority has  only replaced private
colonisers and is resorting to auction of most of
its quarters and land which are beyond the
reach of low income and middle income grou ps;
and

(b) ifso, the steps Government are taking
to check profiteering being indulged in by
D.D. A.?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT (SHRI
K.K. SHAH) : (a) No, Sir. The Delhi Develop-
ment Authority does not auction developed plots
measuring upto 200 Sq yds or flats intended for
people in the Jow and middle income groups.
These arc allotted to eligible persons by draw
of lots at pre-determined prices that do not
include an clement of profit.

(b) Does not arise.

Houses used for Commercial purposes
in Colonies of Delhi

6800. SHRI BAL RA] MADHOK: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased

to state @

(a) whether itis a fact that quite a large
mumber of people in Rehabilitation and D.D.A.
colonics have opened shops, clinics and such
other offices for earning their living ;

(b) whether it is also a fact that such
people are being harassed by both Land
Development Office and Delhi Development
Authority ;

(c) whether it is also a fact that similar
shops, offices and clinics exist in houses in the
walled city ; and

(d) if so, why the people, mostly displaced
person from Pakistan are being harassed in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Yes, Sir.

(b) The Land and Development Office
takes action in cases involving breach of any
of the terms of the lease. The Delhi Deve-
lopment Authority takes action where there is
contravention of the provisions of the Master
Plan/Zonal Development Plan.

(¢) Yes, Sir.

(d) Action is taken irrespective of the con-
sideration whether the offender is a displaced
person or not.

Representation from Welfare Association
of Andrews Ganj, New Delhi

6801. SHRI BAL RAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whetheritis a fact thata wide nallah

flows near H-Type quarters of Andrewsganj,
New Delhi ;

(b) whether it is also a fact that the Wel-
fare Association of Andrewsganj has been
demanding that at least the portion of this
nallah opposite these quarters be covered to
prevent  accidents which have resulted in
deaths of a number of children ; and

(c) if so, how long Government will take
to accept this genuine demand and cover
the portion of the nallah ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) Yes, Sir.

(b) Yes, Sir. A representation from the
Welfare Association of Andrewsganj has been
received recently in which accidental death
by drowning of an eleven year old girl has
been mentioned.

(c) Barbed-wire fencing has been tempo-
rarily provided in a portion of the nallah to
prevent accidents. The question of the further
safeguards necessary is under examination,
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Nationalisation of the Brasch of an
Indian Bank by Yemen

6802. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Yemen
Government has recently nationalised the
branch of an Indian (Nationalised) bank in
Aden ;

(b) if so, the details thereof ; and

(c) the reaction of Government of India
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir. The only branch
of an Indian (natiomalised) bank viz. Bank
of India functioning in Aden was nationalised
by the Government of the Peoples Republic
of Southern Yemen effective from the close of
business on 27th November, 1969 along with
seven other foreign banks functioning at the
time in that country.

(b) According to the notionalisation law,
the compensation will be fixed in the basis
of the net balance of asset as at the date of
nationalisation and will be paid by way of
registered bond of the South Yemeni Govern-
ment maturing in twenty years with an annual
interest of 2 per cent thereon. The law, how-
ever, does not indicate the basis for the
wvaluation of the assets. According to informa-
tion available, the South Yemeni authorities
have appointed a firm of Chartered Account-
ants to audit the books of accounts of
all foreign banks that were operating in Aden
upto the 27th November, 1969. The certified
balance sheet of the Aden branch of Bank
of India is expected to be available by the
end of April, 1970.

(c) While Government regret that a
branch of an Indian bank, particularly a
nationalised bank, has had “to close down,
they recognise that the matter is mainly onc
of policy for the South Yemeni Government
to determine in the light  of their own in-
tercsts.
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Preveative Officers in Calcutta Customs
Hoase

6803. SHRI P. R. THAKUR : Will the
Minister of FINANCE be pleased to refer to
the replies given to unstarred question Nos.
2958 and 2438 on the 2nd December, 1968
and the 10th March, 1969 respectively and
state :

(a) whether the appeal regarding the fixa-
tion of seniority of the Preventive Officers
in Calcutta Customs House, under considera-
tion since long time, has been disposed of ;

(b) if so, the details of the case and the
decision taken thereon ; and

(c) if not, the reasons for such inordinate
delay causing great hardship to the
appellant ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) No, Sir.
(b) and (c). The matter is being idered

in consultation with the Ministries of Home
Affairs and Law.

Average Cost of Answering a Question
in Lok Sabha

6804, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be plessed to state the average cost of answer-
ing a question in Lok Sabha ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): A scientific study of the average
cost involved in collecting information for
Starred or Unstarred Parliament Questions
has not been made. The effort involved in
collecting information for answering a Parlia-
ment Question varies with the nature of the
Question and the number of sources from
which the information has to be collected. In
reply to similar earlier Questions, it was stated
that it would be extremely difficult to give
an approximate figure, but a rough and ready
figure Rs. 60/-per question was given in 1950
on the basis of some sample studies. This
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figure is no longer realistic considering the
guw:lincmmi.nwa.gu,thchmunumbd
duﬁou,ﬂacmmherofmpiaoﬁhcreply
to be furnished, the translation to be
cffected ctc.

Paharidhira]  Cooperative  Housing

Society, Delhi

6805, SHRI HUKAM CHAND KACH-
WAL : Will the Minister of FINANCE be

pleased to state :

(a) whether Government are aware of the
huge amounts received by Jainco, Shekharjain
and other property-dealers abetted by Presi-
dent (Khazanchimal Jain) [Secretary (Mahagvir-
Prasad Jain) of Paharidhiraj Cooperative
Housing Society, Delhi for enrolling members
during the ycars 1966-69 and which remained
unaccounted and taxes evaded ; and if so, the
details thereof ;

(b) whether Government are also aware of
members' complaints revelations-evidences in
Registrar's/C.LD. inquiry against fraudulent
embezzlement ;

(c) if o, whether Government propose to
arder thorough probe and take suitable action
for unearthing hidden moncy, realising taxes,

fo-guarding i of ; and

L ] F

(d) if s0, when and if not, the rcasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) No complaint of tax cvasion
against any of the persons mentioned in the
question have been received by the Gavern-
ment.

{b) to (d} . lequnmnmmnm
no such infor llegati have
been brought to the notice ot‘thelnoonw—m

authorities for necessary action.

Second Aluminlum Factory in Madhys
Pradesh

§806. SHRI D. V. SINGH : Will the Minister
of PETROLEUM AND CHEMICALS AND
MINES AND METALS be plcased to state:
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(a) whether Balghat area in Madhya
Pradesh is cstimated to bear 40 to 50 lakhs
of bauxite deposits, which offer good
opportunities for the second aluminium factory
in Madhya Pradesh ;

(b) if so, whether there is any proposal to
sct up such a factory in the arca, in the private
or inthe public sector and if so, the details
thereof ; and

(c) if the reply to part (b) above be in the
negative, how these resources are proposed to
be exploited and tapped ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): {a} to (l:}.
According to preliminary
tions, the reserves of bauxite deposits mBn.I-
ghat District of Madhya Pradesh are estimated
to be about 36 lakh tonnes. As the individual
deposits are amall and scattered they do not
Jjustify a separate smelter but could be con-
sidered as subsidiary sources in future for
feeding existing smelter (s).

o

Stepping up Production of Fertilizers

6807. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleaged to state :

(a) whether it was recommended at the
mecting of Consultative Committee of M.Ps.
attached to the Department of Petroleum and
Chemicals to make all out cfforts to step up
the production of fertilizers within the country;
and

(b) if so, Gover t’s reaction tl ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) All out eflorts are being made to step
up the production of fertilizers within  the
country.
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Direct advances to Small Man in Business,

Industry and Agriculture by State Bank
of India

6808. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

(a) what was the amount of direct advances
to the small man in business, industry and
agriculture by the State Bank of India during
the year 1969 ;

(b) whetherit is a fact that demand on
State Bank resources from various scctors has
increased considerably ;

{c) if so, whether in view of this, the Bank
proposes to step up the growth rate of deposits
beyond the present level of about 15 per cent
if they are to effectively fulfil the role expected
of them ; and

(d) if so, in what way ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The amount of direct assistance
to the small man in business, industry and
agriculture given by the State Bank of India
during the year 1969 was as follows :—
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Nature of]
asuistance,
given to,

Limits Out- | In

as at the| standing] i

end of |as at the| during

1969. |end of | 1969.
1969,

1969.
(Ras. in crores)

1. Small 12,23 6.71 1223 6.71
business
under
small
business
finance
scheme
2. Small- 18580 102,38 65.03  36.92
scale
industries
3. Agri- 39.57 21.03 3388  18.62
culture
(Direct)
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(b) Yes, Sir.

(c) Yes, Sir. The bank is aiming at deposit.
growth at a rate higher than .that achieved
during the past.

(d) In order to step up deposit mobilisation
in the rural areas, the State Bank along with
the nationalised banks intends to launch a
magsive programme of branch expansion. As
part of this programme, the Reserve bank has
alrcady drawn up a comprehensive branch
expansion programme for 1970 under which
a minimum target of 1350 centres has been
set for major commercial banks, the share of
the State Bank Group being 372. Besides, the
Reserve Bank of India has also nominated
one or more major banks (including the State
Bank Group) to act as the “Lead Bank” for
each of the 335 districts of the Indian
Union excluding the metropolitan districts of
Greater Bombay, Calcutta and Madras, and
the Union Territories of Chandigarh, Delhi
and Goa, of which 89 districts have been
allotted to the State Bank Group. It will be
the duty of the “Lead Bank™ to carry out a
survey of the resources, banking potential
and credit needs of the districts allotted to
it and to chalk out a programme of opening
branches. It is expected that this programme
along with other steps  contemplated for
divenifying and improving customer service
of the banks will, within the next few years,
lead to massive deposit mobilisation in the
country in which the State Bank of India and
its subsidiaries will get a substantial share. In
order to watch the progress of branch expan-
sion and deposit growth the Statc Bank has
already set up a special section in its Central

6810. SHRI SARDAR AMJAD ALI:
Will the Minister of FINANCE be pleased to
state

(a) the total amount of Income-tax collec-
ted from the employees and directors during
the years 1968-1970 by Impact Publications
(P) Ltd., New Delhi ; and
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(b) the amount deposited till March 31,
1970 by this Company with the Income-tax
Office ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
-SETHI) (a) The information is as under :—

CHAITRA 30, 1892 (SAKA)

Total amount of 1968-69 1969-70
income tax collected
from :
(i) Employees Nil Rs, 2759.21
(the Co.
‘was incor-
porated on
B-3-1969)

(ii) Directors ditto. Nil
(No remu-
neration is
stated to
have been
paid to
Directors)
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN): (a) The finalisa-
tion of financial plan has been delayed mainly
duc to the delay in the preparation of the
necessary feasibility report, marketing survey
report, etc., finalisation of the collaborati
arrangements and the tiecsup of foreign
exchange requirements of the project.

(b) The Board of Directors of the company
is constituted by the company under its
Articles of Association. The Government of
Mysore who is sponsoring the project and has
an interest in the company is seized of the
matter,

(c) There is no proposal at Present to
entrust the project for implementation to any
other party.

(d) It will take about 3 years to complete
the project after all arrangements for its
impl ion have been finalised,

(b) Out of Rs. 275921 mentioned at (a)
above, Rs. 2608.03 was deposited during 1969~
70 and the balance on B-4-1970.

Delay im Finalising Finamcial Plan
of Malabar Chemicals and Fertilizers

6811. SHRI LOBO PRABHU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to refer to the reply given to Starred
Question No. 376 on the 9th March, 1970 and
state &

(a) what factors have delayed the finalis-
ing of the financial plan of the Malabar Chemi-
cals and fertilizers since, 1966 ;

(b) when the Board of Directors do not
inspire confidence of the investing public
whether Government would sec that the
Din:mri(e is more broad based ;

(c) failing that, whether Government will
consider other parties for the project ; and

" (d) the present expectations of Government
about the completion of the praject ?

Deterioration in the Working of the
Central Medical Stores Depots

6812. SHRI R. BARUA : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it isa fact that there has been
progressive  deterioration in the working of
the Central Medical Stores Depots ;

(b) ifso, the main reasons therefor ; and
loss suffered on  account of deterioration
during the last three years ; and

(c) the steps contemplated by Government
to improve the working of these Depots in
future ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY) : (a) and (b). Prior to the
year 1966-67 Medical Stores Depots were
progressively making profits and aggregated a
total profit of Rs. 1,84 crores from 1957.58 to
1965-66. In fact it was possible to gradually
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reduce the departmental charges from 20 to
164 and then to 10%. In 1966-67 six Medi-
cal Stores Depots collectively showed a loss
of Rs. 4.78 lakhs which attracted certain
adverse comments from the P. A. C. The
main reasons for the losses are given below :—

(1) Lack of adequate supplies in the Depots
to meet the d ds of the identors
fully. There have been failures/delays
on the part of the contractors with
whom the rate contracts were placed
bythe DGS & D and also in the
tphere of local purchases sought to be
made by the officers incharge of the
Depots.

(2) Fixation of issue prices due to an old
system of quarterly fixation whereby
even though at times the stores were
purchased at higher rates there was
delay in the upward revision of prices
and a great deal of stores were issued
below cost.

(3) Lack of modern facilities in the matter
of premises, mach nery etc. in the
pharmaceutical factories attached to
Medical Stores Depots, Bombay and
Madras together with shortage of raw-
materials at times.

(c) The Government arc taking urgent
steps to streamline the working of the Depots
in order to :

(i) rationalize the accounting proce-
dure in the Depots ;

(ii) rationalize the system of costing
of stocks in trade and factory
products ;

(iii) evolve improved managerial, per-
sonnel and labour policies in the
Depots ;

{iv) modernization of the factories ;

(v) changing the system of purchases
so as to have pleatiful supplics

in the Depots to meet the
demands of all identors ; and

APRIL 20, 1970
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(vi) revision of V. M. 5. s0 as to in-
clude all the commonly deman-
ded items by hospitals/dispen-

sanes.

It is proposed to strengthen the managerial
set up in the bheadquarters to provide the
. mecestary policy and prooedural leaderships
to the Depots and also to give them greater
autonomy to discharge their day-to-day func-
tions more effectively.

Decision by private sector units to cut
down Production Targets of Fertilizers

6813, SHRI JUGAL MONDAL: Wil
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that some fertilizer
units in the private sector have decided to cut
down their production targets ;

(b) if 50, the names of the units which have
decided to cut down their production targets
and the extent of cut proposed by each unit ;
and

(c) the reasons for reducing the targets ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) As far as
Government are awarc no such decision has
taken by private sector fertilizer units.

(b) and (c). Do mot arise.
Import of Catalysts

6814, SHRI JUGAL MONDAL : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the amount of foreign exchange spent
annually for importing each item of catalysts
required for the manufacture of sulphuric acid,
synthetic ammonia, nitric acid, vegetable ghee,
ethylence and other chemical products ;
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{b) the categories of catalysts for which
technalogy are being developed by the Ferti-
lizer Corporation of India ; and

(c) when such catalysts are likely to be
produced in India and other steps under con-
sideration for the manufacture of catalysts and
the types of catalysts to be manufactured ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) The approxi-
mate amount of foreign exchange spent annu-
ally for importing catalysts for the manufac-
ture of the undermentioned items is as follows :

(Rs. lakhs)
1. Sulphuric acid . Nil

2, Synthetic ammonia 210

3. Nitric acid (Rs, 50 lakhs
are, however, spent for
import of Platinum and
Rhodium required for
the manufacture of gauge
catalyst) Nil

4. Vegetable ghee (1968-69) 11.34

5, Ethylene 3.15

6, Other chemical products  7.15

(b) and (c), Catalysts could be inorganic
or organic compounds or even metals ina
finely sub-divided state which by their mere
presence in chemical reactions enhance the
speed of the reaction without being affected
themselves. A wide range of chemicals could
be used as catalysts and considering the vast
number of chemical reactions taking place in
the manufacture of different products and a
wide range of items being used as catalysts for
such manufacture, it is not possible to give
precise information unless a specific product
of manufacture is mentioned. The Planning
and Development Division of F. C. I. has
developed a large range of sophisticated cata-
lysts required in the production of Ammonia
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following catalysts have been set up by that
Division :

1. Desulphurisation iron oxide mass.

2, High temperature Co conversion Cata~
lynts.

(a) Conventional

(b) Low Sulphur (For both atmosphe-
ric and high pressure operation).

3. Nickel Catalysts
(a) (Primary reformation
Feedstock)
(b) Primary reformation (Liquid Feed-
stock)
(c) Secondary reformation (Both for
Liquid and Gaseous Feedstock)
(d) Methanation
4. Zinc Oxide Desulphurisati Cataly
and Guard Catalyst, Ammonia synthesis/
Creacking Catalysts (Trial runs to start
this year).

(Gaseous

Others like M/fs Catalyst India Ltd., Mfs
Hindustan Lever Ltd. and M/s Navasari Oil
Products Pvt. Ltd. are also catalyst manufac-
turers.

Besides, M/s Catalysts and Chemicals India
(West Asia) Pvt. Ltd. have also planned to
manufacture catalysts,

Assistance offered by Polish-French
Comsortium for Fertllirer Plamt
in Public Sector

6815. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether a Polish-French Consortium
has offered amistance of about Rs. 20 crores to
the Government of India to set up a fertilizer
plant in the Public Sectar ; and

(b) if 0, the details of the foreign exchange
content of the proposed plant ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Thereis an
offer to arrange to finance, from available
French and Polish credits, imported supplies
and services for the establishment of a fertili-
2er plant at Haldia. The amount involved is
yet to be finalised.

(b) The foreign exchange requirement of
the Haldia project is estimated at Rs. 22,43
crores.

Policy of Ratiomalisation for Public
Undertakings

6816, SHRIMATI SUDHA V. REDDY :
Will the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Question
No. 3082 on the 11th August, 1969 and state :

(a) the progress made to evolve a rationali-
sation of policy for each public sector under-
taking ; and

(b) the steps taken by Government in this
respect ?

THE MINISTER OF STATE lN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a)and (b). As stated in reply to
the Lok Sabha Unstarred Question No. 3082
answered on August 11, 1969, the matter of
rationalising the capital structurc of certain
capital intensive public enterprises’ has to be
decided on the basis of various important
issucs like initial investment, nature of tech-
nology, and tie-up of technology, build-up
of  production, demand, productivity,
sclling ~prices, profiability, need for
financial relief and its timing etc. These
matters have to be further viewed against
the implications of the Fourth Five Year
Plan proposals on the production and opera-
ting results etc. of each of the enterprises.
Certain enterprises where reorganisation of the
capital structure may be relevant are examin-
ing the matter in the context of these various

6817. SHRIMATI SUDHA V.REDDY:
Will the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether itis a fact that doctors on the
family planning side are not entrusted with
clinical and other duties ;

(b) if s0, the reasons therefor ; and

(c) the steps being taken by Government
to utilise their services fully ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S,
CHANDRASEKHAR) : (a) No, the doc-
tors on the family planning side are required
to attend to clinical work along with other
duties.

(b) Does not arise.

(€) The services of these doctors are being
utilised fully.

F.C. L's Scheme for Training um-em-
ployed graduates  im marketing
Agricultaral inpats

6818. SHRIMATI SUDHA V. REDDY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

: (a) whether there is any scheme before the
Fertilizer  Corporation of India to train
young unemployed graduates to take to careers
in the marketing of agricultural inputs ; and

(b) if s0, how far the scheme has progressed
8o far ?

THE MINISTER: OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). The
Fertilizer Corporation of India has drawn_ up
a scheme for the . training of unemployed
graduates, particularly graduates in science
subjects anid agricultural science, in all aspects
of marketing agricultural inputs. On successful
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completion of the training of selected candi-
dates, they will be offered dealership of the
Corporation’s products in rural areas. To
begin with, 300 candidates arc  proposed to be
trained this year. The Corporation is scrutini-
sing the applications received and the train-
ing of the selected candidates is expected to
begin between May and June, 1970.

Assistance to Mysore during Five

Year Plan

6819. SHRIMATI SUDHA V. REDDY :
Will the Minister of FINANCE be pleased to
state the amount of assistance given to the
State of Mysore for different projects and
schemes during the First, Second, Third and
so far in the Fourth Five Year Plans ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : Information is being collec-
ted and will be laid on the Table of the House.

No-Rest period in Security Paper Mills

6820. SHRI NITIRA] SINGH CHAU-
DHARY : Will the Minister of FINANCE be
pleased to state :

(a) whether the work shifts in Security
Paper Mills are of eight hours without break ;

(b) whether the workers are being paid
extra wages for half-an-hour for which they
should have the rest ;

(¢) whether the workers have to work
overtime without any rest after release from

shift ;

(d) whether in overtime sheet the overtime
entry is falscly made after showing half-an-
hour's rest ; and

() whether the workers are thus being
deprived of half-an-hour’s wages both for their
regular duty hours and for overtime purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). The workers in the pro-
duction and maintenance departments of the
Security Paper Mills are required to work in
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continuous shifts of 8 hours without break, as
the process is continuous. They are, however,
allowed to take rest by mutual adjustment
during the shift and hence the question of
paying extra wages to them does not arise. If
a worker from the next shift fails to report for
duty, the previous shift worker is allowed to
work part of that shift.

(d) and (c). No, Sir.

Low Income Group Housing Scirense
in Andamans

6821. SHRI K.R. GANESH: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

{a) whether Government are aware of the
existence of low income group housing scheme
in Andamans ;

(b) the ber of h
under the scheme ; and

(c) the number of persons benefited by "the
scheme ? :

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) to (c). The Low Income Group
Housing Scheme was introduced by this
Ministry in 1954, The Scheme is implemented
by the State Governments and Union Territory
Administrations, According to progress reports
so far received from the Andaman and Nicobar
Administration, loans have been sanctioned to
60 applicants for the construction of houses
for their own residential use. 39 h have

since been completed.

built in And

Treatment of heart Discases im G.B,
Pant Hospital in Andaman

6822, SHRI K.R. GANESH: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government are aware that
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there are no facilities at present in the hospital
in Andaman for treatment of heart discases ;

(b) whether Government are conscious of
the fact that a heart specialist and necessary
equipment such as Cardiogram is essential for
the hospital ; and

(c) if so, the steps Government propose to
take for equipping the G. B. Pant Hospital in
Andaman to bring it on par with any other
modern hospital on the mainland ?

Le

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) to (c). A post of Medical
Specialist has been created for the G. B. Pant
Hoapital, Andaman and Nicobar Islands and
steps are being taken to fill the post. The
Medical Specialist would also attend to the
heart patients. The question of mnecessary
equipment in the hospital will also be looked
into.

Shortage of Speclalist Doctors
in Andamans

6823, SHRI K.R. GANESH: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state @

(a) whether it is a fact that there is shortage
of specialist Doctors in Andaman ; and

(b) if so, the steps taken or proposed to be
taken by Government to fill up the vacancies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) and (b). Out of 13
Specialists’ posts (4 in the Specialists’ Grade of
the C.H.S. and 9 in the G. D. O. Grade I) 8
posts arc already filled. The position in regard
to the remaining five posts is as under :

(i) Surgical Specialist: Recommendation
of the U. P.S. C. has been received
and the offer of appointment to the
selected candidate is being made,
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(ii) Medical Specialist: The officer selected
has asked for deferment of his tranafer
for another two months with effect
from 1.4.1970. This is under considera-
tion,

(iii) Junior Anaesthetist: The offer of
appointment made to the officer selected
by the U, P. 8. C. was cancelled on
18.2.1970 since he did not accept the
post. The Commission were asked on
21.2.1970 to recommend the mame of
some other suitable candidate. Their
recommendation is awaited.

(iv) Junior Pathologist : The post has been
advertised by the U. P. 8. C. and their

1 s 4
1s 1

(v) Lady Medical Officer (V. D.): The
officer selected has refused the offer.
Action to post another Lady Medical
Officer is being taken,

Sapply of outdated Medicines to

Patents by C.G. H. §. Dispensaries at
Bombay

6824, SHRI HIMATSINGKA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state ;

(a) whether Government have any informa-
tion that in the C.G. H. S. dispensaries in
Bombay, outdated medicines with changed
labels are supplied to patients, most of which
are dehydrated and the tablets turned into
powder ;

(b) if s0, Government’s reaction to ensure
that such medicines are not supplied from these
dispensaries ; and

(c) whether any steps have been taken
against the authorities concerned in  this

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVgLOPMENT (SHRI
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B. 5. MURTHY) : (a) No such complaint has
been reccived by Government. It is not correct
to say that outdated medicines with changed
labels are supplied to paticnts. However,
‘whenever small q ities  of dici are
required to be supplied to the Dispensaries by
the Medical Stores Depot, Bombay, while the
same have been received by them in larger
packings, the Depot puts the required
quantitics of medicines in separate containers
and pastes its own labels indicating on them
the names and quantities of the medicines

(b) Instructions have been given to the
Medical Officers Incharge of the various
Central Gov Health Sch Dispen-
saries in Bombay that they are not to issue any
medicines of expired date. A register is
maintained in each disp y for dici
bearing the expiry datc. These registers are
checked frequently by the Storekecper and at
least once in a month by the Medical Officer
Incharge.

(€) Does not arise.

Value of Shares of Private Concerns held

by Nationalised Banks, L. L C. and
Unit Trast

6825. SHRI ESWARA REDDY : Will the
Minister of FINANCE be pleased to state :

(a) the value of shares of private concerns
held by the 14 nationalised banks on the 30th
Juse, 1969 and on the 31st December, 1969 ;

(b) the wvalue of shares of private sector
concerns held by Life Insurance Corporation
and the Unit Trust of India as on the 3lst
December, 1969 ; and

(c) investments made by nationalised banks,
L. L. C., and Unit Trust of India in Tata and
Birla concerns ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The book value of investments
in the shares of private sector concerns held by
the fourteen nationalised banks as on the 30th
June and 31st December, 1969 was Rs. 1,618.50
lakhs and Rs. 1,610.93 lakhs respectively.
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(b) Book value of shares of private sector
concerns held as on 31.12.1969 by—

(Ra. in lakhs)
(i) Life Insurance Corpora- 157,28.75
tion
(ii) Unit Trust of India 38,20.00

(c) A statement is laid on the Table of the

House.
Statement

Value of investments made by nationalised banks,
L.I.C. and Unit Trust of India in Tata

and Birla concerns
(Rs. in lakhs)
(1) Value of investments made
by fourteen nationalised
banks (as on 31.12.1969)—
in Tala concerns 71.31
in Birla concerns 1,49.09
(2) Investments made by the
Life Insurance Corpora-
tion during the period
1.9.1956 to 31.12.1969 (as
per Industrial Licensing
Policy Inquiry Com-
mittee’s Report)
in Tata concerns
Term loans 70.00
Debentures 8,59.38
Shares 15,76.07
25,05.45
in Birla concerns
Term loans 1,25.00
Debentures 4,56.29
Shares 17,27.74
23,09.03
(3) Investments made by the
Unit Trust of India as on
31.12.1969—
in Tala concerns
Shares 5,55.00
Debentures 4,78.00
10,33.00
in Birla concerns
Shares 6,08.00
Debentures 2,84.00

8,92.00
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Extension to Commission on Inquiry
in Haldia-Barauni Pipeline Case

6826. SHRI MADHU LIMAYE: Wil the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state

(a) whether Shri Nettur Srinivas Rao
sought by a letter extension as the Commission
of Inquiry in Haldia-B i Pipeline ‘A'
after his retirement as Vigilance Commis-
sioner ;

(b) whether Government would place on
the Table this letter/communication from Shri
Rao;

(c) whether Government would also place
on the Table the letter/order/memofnoting
by Shri P. R. Nayak, Secretary of the Ministry
at the time, extending Shri Rao's term as the
Commission of Inquiry after his retirement as
Vigilance Commissioner ;

{d) if not, the reasons for not placing the
documents on the Table ; and -

(¢) the total expenses incurred in each and
every form on the Commission of Inquiry,
Shri Rao, after and before his retirement as
Vigilance Commissioner ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) As the enquiry
was still proceeding when Shri N. S. Rau was
demitting the office of Central Vigilance Com-
missioner, Government desired that he should
continue with the enquiry and issued a letter
to this effcct, Shri Rau agreed.

(b) to (d). The correspondence exchanged
between Shri P.R. Nayak, Secretary of the
Ministry at that time and Shri N. 5. Rau is
laid on the Table of the House. [Placed in
Library. See No. LT—3244/70.]

(¢) No expenditure was incurred on the
Commission of Inquiry prior to the retirement
of Shri N. S. Rau and the expenditure incurred
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after his retirement and upto 28.2.1970 is as
under :

Travelling expenses .. Rs. 33,750.95
Board and lodging expenses 11,778.91
Telephone charges o 1,589.45
Miscellaneous expenses .. 248.12
Honorarium to his former P. S, 4,500.00
Staff car (expenses on petrol 5,337.00
alone) e
TOTAL Rs. 57,204.43

In addition, it is also proposed to grant an
honorarium of Rs. 7,500/- to Prof. K. V.
Subrahmanyam of Osmania University for
assisting Shri Rau on technical matters.

Alleged Connections between Coal Mining
Companies and Go Ser
etc. in Haldia-Barauni Pipeline Case

]

6827. SHRI MADHU LIMAYE: Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether Shri Jabbi's (the then Director
General, Mines Safety) son was an employee of
one of the Coal Mining Campanies of the area
through which the Haldia-Barauni pipeline
passes and if so, in what capacity ;

(b) whether Shri A. K. Roy former C.A.G.
was connected with Turner Morrison or any
of these companies in the said coal field area
and in what capacity ;

(c) whether Shri Sachin Chaudhury's
brother-in-law, when the former was Finance
Minister, was in the employ of Andrew Yuk or
any other Coal Mining Company interested in
the Haldia-Barauni Pipeline Coalfield area;
and

(d) whether Government would investigate
the whole complex of these relationships and
inter-connections between the Coal Mining
Companies and Government servants and
Ministers and its impact on the whole Haldia-
Barauni Pipeline scandal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
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A . "

of Shri N. S. Rao as

(SHRI D. R. CHAVAN) : (a) Information is
being collected and will be laid on the Table of
the House.

(b) Shri A. K. Ray was a Director of M/s
Turner Morrison who were managing agents of
Lodna Colliery.

(c) Government are not aware of this,

(d) Government do not consider it necessary
at present to undertake such a study.

Haldia-Barauni Pipeline

6828. SHRI MADHU LIMAYE: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state :

(a) whether Government’s attention has
been drawn to a report/memo/document
written by the Deputy Minister, Shri D. R.
Chavan, on the Haldia-Barauni Pipeline affair,
including the question of design, technical
advice, contract, actual construction, expendi-
ture estimated and expenditure actually
incurred ;

(b) whether the document was placed before
the Committee on Public Undertakings the
Rao Commission of Inquiry ;

(c) whether the document will be placed on
the Table ; and

¢

(d) if not, the reasons for not doing this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The noting
of the Minister of State, Shri D. R. Chavan, on
the relevant file was recorded for the assistance

of the Minister.

(b) Does not arise,

{c} No.

(d) It is a privileged document, being
interpal notings within the Ministry for the
consideration of the Minister,

Mimh Haldis-Barauni
Pipeline Case

6829, SHRI MADHU LIMAYE: Will
the Minister of PETROLEUM AND CHEMI-

(a) whether it is not a fact that Shri Nettur
Shrinivas Rao was appointed the Commission
of Inquiry to look into the Haldia-Barauni
Pipelinc scandal in his capacity as the then
Vigilance Commissioner ;

(b) the exact date of his appointment as the
Commission and the date on which he retired
as Vigilance Commissioner ;

(c) whether he sought orally or by a letter

tension as the C ission of Inquiry even
beyond his retirement/expiry of his term as
Vigilance Commissioner ;

(d) whether the decision to grant him exten-
sion as the Commission of Inquiry was taken
bythethmmmyofthchﬁm&y" y Shri
P.R. Nayak, on his own responsibility and
without a written order from the Government
of India/Minister of Petroleum ; and

(e) if so, whether Government would imme-
diately suspend Shri P. R. Nayak for his doing
this, that is to say for his having taken a
decision in a matter in which he and his
brother 1. C. S. Officers were themselves
involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Shri N. §. Rau
was appointed the Commission of Inquiry in
his capacity as the then Central Vigilance Com-
missioner,

{b) 30th Junc, 1967 and 23rd August, 1968
respectively.

(c) As the Inquiry was still proceeding when
Shri Rauz was demiting the office of Central
Vigilance Commissioner, Government desired
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that he should continue and complete the
inquiry and issued a letter to this effect.

(d) Minister’s written order on the date on
which extension was granted is not available
in our records. Subsequently, however, the
then Minister of Petroleum and Chemicals, has
given in writing that the extension to Shri Rau
was granted after taking his prior approval.

(e) Does not arise.

Assessees of Income Tax

6830 SHRI BENI SHANKER SHARMA :
Will the Minister of FINANCE be pleased to
state :

(a) the number of assessees on  the G. L. R.
of Income Tax Department as on the Ist. April,
1969 or any nearest date for which figures may
be ready; and

(b) the number of assessees who shall have to
be struck off from the register after the new
exemption limit of Rs. 5000 come into force ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The latest information regarding
the number of assessees is available upto January,
1970. As on 3lst January, 1970 there were
28,65,118 cffective assessces on the General
Index Register of Income-Tax Department.

(b) The requisite information is not readily
available . However, as per the all India
Revenue Statistics for 1966<67 the total number
of assessees (excluding companies) 1 on
an income of Rs, 5000 or less during 1966-67
was 4,40,585.

Production and use of Quinine

6831. SHRI BENI SHANKER SHARMA :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to state :

(a) the number and location of Cinchona
plantations in the country and the quantity of
quinine produced during the last three years ;

(b) how the production is compared with
the corfesponding three years ;

APRIL 20, 1970

Written Answers 216
(c) whether with the eradication of Malaria

from most of the places in the country, lhe

quinine has lost its age-old importance ;

(d) ifso, what other use, if any, it is being
put to and whether any research is being made
to put it to some other and better commercial
use ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) and (b). There are two
Cinchona plantations in the country, one in West
Bengal and another in Tamil Nadu. The quan-
tity of Quinine produced during the last six
years by these two plantations is :

Year Quantity
1964 40,185 Kgs.
1965 47,795 ,,
1966 53,388 ,,
1967 50,213 ,,
1968 53,128 ,,
1969 47,610 ,,

(c) and (d). Quinine is used in formulations
of drugs as an analgesic (pain reliever), anti-
pyretic (for reducing temperature), stomachic
(for stimulating the secretory activity of the
stomach) and for treatment of varicose veins.
Research institutions have been examining
alternative uses for quinine or for products
which could be produced from quinine. Quini-
dine which is used for certain conditions of the
heartis now produced synthetically from
quinine,

(e¢) Docs not arise.

Commercial Exploitation of Khetrl
Copper Miaes

6832. SHRI BENI SHANKER SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) when the decision to exploit the Khetri
Copper mines on a commercial scale was taken
by Government and when the work was actu-
ally started at the Project site ;
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(b) the details of the plans made phase—
wise and whether the work has proceeded
according to the plan ;

(c) if not, the reasons therefor ; and

(d) when the Project is-likely to be commis-
sioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Kbhetri
Copper Project was assigned to M/s. National
Mineral Development Corporation Limited on
Bth March, 1961. In May, 1962, Government
approved a feasibility report prepared by
M/s. National Mineral Develof Cor-
poration Limited with the help of American
Consultant, M/s. Western Knapp Engineering
Company for the production of 21,000 tonnes
per annum of electrolytic grade of copper from
Khetri Copper Project.

A Base camp was sct-up at the Project
site in 1961, but regular work on the Project
including sinking of two vertical shafts was
started from July, 1963,

(b) Originally a provision of Rs. 10 crores
was made in the Third Five Year Plan for the
production of 10,000 tonnes of copper metal at
Khetri Copper Project. In May, 1962,
Government approved a production programme
of 21,000 tonnes of electrolytic grade copper
metal from the Khetri Copper Project at an
approximate cost of Rs. 24.44 crores.

In May, 1964, the scope of the Project was
reviewed and it was decided to instal a flash
smelter instead of reverberatory smelter at
Khetri for the utilization of sulphur values of
the ore for the production of sulphuric acid,
which in turn was to be used for the production
of a suitable fertilizer,

It was also decided to develop the adjacent
mine of Kolihan for the production of 10,000
tonnes of copper metal per anoum. The enlar-
ged scope of the Project envisaging a produc-
tion of about 31,000 tonnes of copper metal
per annum and a production of about 600
tonnes of sulphuric acid, per day, was
approved by the Government in October,
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1966. The enlarged project covers development
of two mines (one at Khetri and other
at Kolihan), a smelter plant for the pro-
duction of fire refined copper, a refinery for
the production of electrolytic grade copper and
an Acid-cum-Fertilizer Plant for the production
of a suitable fertilizer.

On 9.11.1967 a new Company M/s. Hindus-
tan Copper Limited, was formed and the
Khetri Copper Project was amigned to this
Company. In May, 1968, M/s. Hindustan
Copper Limited prepared a detailed time and
action schedule for the Khetri Copper Project,
according to which the project was scheduled to
go into production by 1972 and achieve full
production in 1973-74, The work at the Pro-
Jject is, however, behind the schedule and some
delays are dow anticipated in the commission-
ing of the various units of the Project.

(c) The work at the project has been delayed
mainly owing to unforeseen delays in finalising
desi ifications, etc. in regard to certain

ialised i of oqui and plant
needed for the Project.
(d) The C y has undertal review

of the earlier time and action schedule, which
will indicate the revised dates for the commis-
sioning of the various units and completion of
the Project.

Stoppage of Production of Crude Oil
From Rudrasagar Oil Field

6833. SHRI R. BARUA : Will the Minister
of PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to state :

(a) whether the production of crude oil
from Rudrasagar oil ficld has been stopped
with effect from 1st April, 1970 as reported in
the press ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (af Yes.

(b) Trial production of crude oil from
Rudrasagar field was commenced in March
1966 with despatches of about 600 tonnes per
week by rail tankwagons to Gauhati Refinery.
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‘The freight charged by the Railways is high
and ical. The overheads on the very
small quantities of crude despatched were also
high. Despite this unfavourable economics,
the despatches were continued to enable most
of the wells to be put on sustained production.
The necessary data for utilisation in the tech-
nological report of the ficld has been obtained
and it has been decided to discontinue further
despatches at the present uncconomical basis
until the Railways give concession in freight
or the refineries accept larger quantities of
crude oil.
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UEIaTa a1 a9 d&1 g g fqar mar
§; WR

() =ar fgegeary zrged I49 A
& warn 94 fad &un av frdr s
saraq & fax ?

waresy awy afcare o st fat,
srave aqr wdn faww wAAg & T
Wt (st wo go g ) : A fasdr AT
qifrsr & qaemar & f5 9 i@ AT
qifasr & frawl & ageT a7 7§ §
¥ 52,125 T WIT W AT @ET
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TR 175 Wi, 230 =y, Wk
1233 grsfesi #1 sgud & fay oo
qF &7 F qrg-ary qgErr aqr frwe
=l'ﬁmi.aflq‘rqnmtl

(&) w7

() wnrza wr Fwnw T2 afaw g
‘fegeam @igry fafiee’ & %9 o
srafaa & fadr stgeifaa fsar mar

Demands made by National Union
of Bank Employees

6835. SHRI S. KUNDU : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether recently National Union of
Bank Employces (NUBE) any indepeadent
union of Bank employees in the public sector
has been organised taking the rcpresentatives
majority of 14 nationalised Banks ;

(b) whether they have submitted a charter
of demand to the nationalised banks ;

(c) if s0, what are the main demands ;

(d) whether they are not called for bipar-
tite negotiations by the nationalised banks ;
and

(e) if so, the reasons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) In a press release dated March
26, 1970 issued by the National Union of
Bank Employecs (NUBE) a copy of which has
been received by Government, the NUBE has
stated that it comprises All India State Bank
of India Staff Federation, All India Bank of
Baroda Employees' Federation, All India
Indian Overseas Bank Employees’ Union,
Canara Bank Staff Union, All India Reserve
Bank of India Karamchari Federation and
many other unions functioning in Central
Bank of India, United Commercial Bank,
Punjab National Bank, Allahabad Bank and
other banks in the public sector. It claims a
membership of not less than 55 in the 14
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nationalised banks and the subsidiaries of the
State Bank of India. The strength of the
NUBE's membership is not susceptible of
verification at this stage.

(b) and (c). The NUBE has Communicated
the resolutions passed by it ata convention
held on the 23rd and 24th March, 1970 to the

di of lised banks. The main
resolutions are as follows :

(i) NUBE should be recogmised as the
sole collective bargaining agent for bank
employees in the public sector.

(ii) Bank manag hould i diate-

ly initiate negotiations with it (NUBE)

over the d ds for imp ts of
wages and other conditions of service.

(iii) Various bank managements should
expeditiously enter into negotiations
with NUBE in order to amrive ata
reasonable quantum of bonus to the
concerned bank  employees, without
linking the element of security of deposi-
tors’ money to maintenance of secret
reserves.

(d) and (e). NUBE claims to have finalised
its organisational set-up only during the con-
vention held on 22nd 23rd March, 1970. The
Indian Banks" Association (IBA) representing
the 14 nationalised banks, the seven subsidia-
rics of the State Bank of India and other com-
mercial banks, is expected to take a decision
shortly on how it will conduct the final nego-
tiations with the representatives of employees
in these banks, after consulting the manage-
ments of each of the individual banks IBA
represents.

feet & faga g g W= @

6836. =Y HTwTT AT AYAwT :
o TR TS
&t gaaw fag :

a1 wreey aq1 qfeae faem st
famtw, arama awm anda fawm 54 a2
Fmy £ F1 FOr v .
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(%) #ar gew faeslt & faga wawg
TE #1 a7 7 &1 AT i g o

(&) afz af), ov ga¥% s T §
fadmsz wafs @& ww @3 awn
T T g A [ - T g
FraT Sy I afaw g ?

waresy o afcare Fgiem st fmfo,
Frare aaqy A faww s § e
st (st wo go i) : (%) gt

(') g &t fager & fay ag &
AFT FAT AYT IWFT @-vara fema
& s § A faga @awg q7 &
eqar aifrard arfes gfaar & srgfa-
Fiew  fem & uw fafma saw @
A eareen agr gear # gfe ¥ =
ma 3 ag e smafis gfaer § ek
% faat far o @Y # T
¥a9 @® afs qgq & @9 @ over
AT GHAT HYAT AT § TEF AL 9
e faafoor fear o7 awar 1 49,
fomt & gaz aar Ofv afesrd w
fora® qazTg T8 ¥ @ TET € AP
71, foie %1 fenfafs & oformasy
ok oS § 39 99 @ ® ArAw

ser T e, At feoht A Fwfor
! sgafa

6837. st RIS TEEATY .
ot HfwTT AT A

w7 \resy aat g fem S
fanto, s aw A fawm 547 ag
TA HT T S @ 2

() "rag aw g 5 R d A
TIETR & At # @ wfvwer &
awm frafor s Fragufa T A
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(=) afx &, oY 9% q=ET i wfa=
& AFM a1 W@ § o v agafa ad
o g;

() afe g, at w9% v 1w § ?

wareeq aat qfcane frdtom st Frafo,
sraw aw Arda fasra W (o
o wig) : (F) A (7). = A @&l
# T famm ¥ gafaast ¥ agEe
#@isg uwgaR, af fest & fgran
el 9T daw g wfoww fwior & ag-
wfa 81 aorfe g9 a2z safags &
¥ aeare arelt g v F9d #v fwio
T @) § ; @ AT & g 3% Preg
wIgag ® wv avdt &)

Reward to L. L. C. Officers

6838. SHRI R. R. SINGH DEO :
SHRI RAMACHANDRA VEER-
APPA :
SHRI Y. A. PRASAD :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Life Insurance Corporation
has rewarded its 752 officers for boosting up
the Life Insurance Corporation business ; and

(b) if so, the nature of the rewards given to
these officers and the outstanding work done
by cach officers ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. K. KHADILKAR) :
(a) Presumably the Hon'ble Members refer
to the Annual Prize Distribution of the Delhi
Divisional Office of the Life Insurance Corpo-
ration on 4-2-70. Prizes were distributed on
that occasion to 614 officers and agents belong-
ing to that Divisional Office. [ 7Branch
Managers, 3 Asst. Branch Managers, 117
Development Officers and 487 Agents ]

(b) The Prizes which were in the form of
shields, cups and utility articles, were given on
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the basis of the new business produced during
various competition periods in 1969,

Enquiry into shares held by Shrimad
Aruma Asaf Ali in Journals and news-
- Papers

6839. SHRIMATI SAVITRI SHYAM ;

Will the Minister of FINANCE be pleased to
state :

{a) whether Government have since com-
pleted the inquiry into the shares held by
Shrimati Aruna Asaf Ali in several news papers
and Journals ;

(b) if s0, the details of the inquiry ; and

(c) whether a copy of the findings will be
laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). Enquiries about the
source of the funds invested by Shrimati Aruna
Asaf Ali in shares of Raisina Publications Lid.
and United India Periodicals Pvt. Ltd, have
been completed. The sources have been pro-
perly explained. The funds represent gift
from abroad, capital gains and loans. The
details of the shares of the aforesaid two com-
panies transferred by her to Dr. A. V. Baliga
Foundation during the financial year 1968-69
and the shares held by her at the end of that
year have already been furnished to this House
while implementing on 4=1-1970 the assurance
to Unstarred Question No. 121 dated 17-11-1969.

Civic Amenities in J. J. Colonies,
Delhi

6840. SHRI BAL RAJ MADHOK :
SHRI ONKAR LAL BERWA :
SHRI RAM GOPAL SHALWALE :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whetber any decision has been taken to
improve the conditions of Jhuggi-Jhonpri
Colonies in Delhi and provide them with all
the civic amenities ; and



225 Writlen Answers

(b) if so, what is the progress so far in this
regard in respect of J. J. Colony, Naraina and
J. J. Colony, Raghbir Nagar (opposite Rajouri
Garden) on the Najafgarh Road ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) The amenitics
provided in J.J. Colonies under the Jhuggi
Jbonpri Removal Scheme include drinking
water, latrines and baths, street lights, drains
and approach roads. These amenities are pro-
vided in all colonics developed under the
scheme and there has been no recent decision
to amplify the amenities, except that the
monetary ceiling of expenditure for their pro-
vision has been increased from Rs. 1000 per
plot to Rs. 1200.

(b) The aforesaid amenities have already
been provided in the two colonies mentioned.

10-point increase in Dearness Allow-
ance of Central Government Employees

6841. SHRI RAJ DEO SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether the stage of 10-point increase
in Dearness Allowance of the Central Govern-
ment Employees has been reached, and if so,
when the decision of increase is likely to be
announced ; and

(b) what is the average of the cost of living
index for the last 12 months ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) The 12 monthly average of All India
Consumer. Price Index (1949=100) for the
month of February, 1970, the latest available,
is 214.25. Dearness Allowance increase has
already been allowéed on the basis of 12-
moothly average level of 215 from 1.9.68. A
further increase will become due only when
this level reaches 225.
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Demolition of boundary walls of
houses in old Rajimder Nagar, Delhi

6842, SHRI NIHAL SINGH : Will the

" Minister of HEALTH AND FAMILY PLAN-

NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state 3

(a) whether it isa fact that Municipal
Corporation of Delhi (Karol Bagh Zone)
demolished boundary walls of houses in Old
Rajinder Nagar, Delhi on the 25th October,
1969 inspite of Standing Committee Resolution
dated the 30th May, 1969 on the subject and
applications of owners pending in this behalf ;

(b) ifso, the number of such demolitions
and the reasons thereof ; and

(c) the number of boundary walls of houses
of old Rajinder Nagar Colony demolished by
Municipal Corporation of Delhi on the 25th
October, 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) to {c). No boundary
walls were removed  but 28 structures, put up
unauthorisedly on municipal land, were re-
moved on 25th October, 1969 under Section
320 of the Delhi Municipal Corporation Act,
1958. The resolution of the Standing Com-
mittee was not applicable in this case.

Allotment of Plots of Land to M, Ps.
and Councillors By D. D. A.

6843. SHRI RAM AVTAR SHARMA :
SHRI D. N. PATODIA :

Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Delhi Development Authority
has taken a decision to allot plots of land for
h to Members Parli , Municipal
Councillors and employees of D. ). A. at con-
cessional rates ; '
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(b) whether Government are aware of the
acute shortage of houses in Delhi, especially
for lower income groups of the population ;
and

{c) if the answers to paris (a) and (b) above
be in affirmative, the reasons for giving such
privileges to these categories of people ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY ): (a) Government have
reserved only 53 of plots developed under the
Low and Middle Income Groups for sitting
Members of Parliament and the Metropolitan
Council, Councillors of tite Municipal Cor-
poration of Delhi and non-official members of
the Cantonment Board and the New Delhi
Municipal Committee. The plots are to be
allotted by draw of lots at pre-determined
rates (not concessional) to only those who are
covered by the income limit prescribed for the
Low and Middle Income Groups and do mot
own a house in Delhi, New Delhi or Canton-
ment area in their own pame or in the name
of any of their dependent relations including
unmarried children.

No reservation has been made for allotment
of plots to employees of the Delhi Development
Authority,

(b) Yes. To meet the shortages to the
extent possible, the Delhi Development Autho-
rity are constructing flats for persons in the
Low and Middle Income Groups, besides
developing plots of land for allotment to them.

(¢) Ia view of the answers to parts (a) and
(b}, the question does not arise as no privile-
ges are being shown to these allottees,

Allotment of Land by D.D. A. to its
Employees

f844. SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Delhi Development Autho-
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rity propose to reserve some land for allotment
to its employees to construct private houses;

(b) if so, the reasons therefor ;

() wiiether Central Government employ-
ees in Delhi and Employees of Delhi Municipal
Corporation, New Delhi Municipal Commit-
tee, employees of Government of India Cor-
porations will also be given this facility ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) No, Sir.

(b} Does not arise.

(¢) 50% of the plots under Low and Middle
Income Groups are reserved for allotment to
salaried classes, including employees of ihe
Central Government, the Municipal Corpora-
tion of Delhi, the New Delhi Municipal Com-
mittee and Government of India Corporations.

(d) Does not arise.

Registration for Allotment of Flats
by D.D. A.

6845. SHRIMATI
SINHA :
SHRI K. M. ABRAHAM :

TARKESHWARI

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state ¢

(a) whether the Delhi Development Autho-
rity has recently registered the names of in-
tended purchasers of flats in Delhi ;

(b) if so, the number of persons who got
themselves registered for different categories of
flats ;

(c) the number of flats (category-wise)
under construction with the names of colonies
and the date (s) by which likely to be comples
ted for allotment to above persons ;
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(d) the ber of flats (; y-wise) pro-
posed to be constructed in future with the
names of colonies ; and

(¢) the probable date by which all those
who got themsclves registered will be allotted
flats ?

THE MINISTER OF STATEIN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) Yes.

(b) (i) 3426 for flats in the middle income

group.

(ii) 4750 for flats in the low income
group.

(iii) 2570 for Janta quarters.

(c) 1493 flats in the middle income group
in Naraina, East of Kailash, Tagore Garden,
Safdarjang Block ‘C’ and Wazirpur ; 7096 in
the low income group at Pankha Road,
Naraina, Wazirpur and Lawrence Road ; and
1000 Janta quarters in Jhilmil, Safdarjang,
Kailash and Pankha Road are almost ready
except a few which are likely to be completed
by June, 1970. In addition, 96 flats in the
middle income group which are under cons-
truction in East of Kailash are likely to become
available by December, 1970,

(d) 5436 flatsin the middle income group
in Wazirpur, Pankha Road, Sunlight colony,
Malviya Nagar and near Rajouri Garden;
4550 in the low income group in Wazirpur
Pankha Road, Malviya Nagar, Lawrence
Road, Jhilmil and near Rajouri Garden ; and
5900 Janta quarters at Wazirpur, Najafgarh
Road, Madangir, Madipur, Jhilmil and other
colonies of the Delhi Development Authority,
are proposed to be taken up for construction
during the current financial year,

(e} In two to three years,
Celling on Urban Property

6846, SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) whether Planning Commission’s pro-
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posal for ceiling of Rs. 5 lakhs for Urban pro-
perty will not be a discrimination only against
one form of property and violative of the
Constitution ;

(b} how dispossession of House Property in
excess of Rs. 5 lakhs is considered a “public
purpose”, according to Article 31 ;

(c) how non-ncgotiable bonds can be con-
idered * due tion, when the same
were proposed and given up in respect of com-
pensation for nationalised banks ;

(d) since Urban construction for reasons of
economy and ¢ must increasingly
multistoreyed, whether the action against cons-
tructions above Rs. 5 lakhs inhibits such cons-
truction and housing sh

and

:

gt 5

(e) whether Government have made a sur-
vey of their own land in Urban arcas in order
1o ascertain that land is available for mult-
storeyed constructions for the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The Planning Commission has
not made any such proposal.

(b) to (d). The question does not arise.

(e) Land available with wvarious govern-
ment and public autharities is already ear-
marked for specific purposes of those authori-
ties and hence no surplus land for multistoreyed
construction is likely to be available with them.
In view of this no useful purpose will be served
by calling for such a survey.

Wealth-Tax

6847. SHRT LOBO PRABHU :
SHRI P. C. ADICHAN 1

Will the Minister of FINANCE be pleased
to state :

(a) the realisation of Wealth-Tax for the
first nine months of 1969-70 ;

(b) what iz the estimated increase next
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year from the inclusion of income from agri-
cultural property ;

(c) what increase in rates is necessary to
double the income of the current year ;

(d) whether any study has been made of
the investment made by different wealth groups;
and

{e) whether the increase in rates takes care
that there is no reduction in the investment of
these groups and their working capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The realisation during the first
nine months of the Financial Year 1969-70, i. e.
up to 31-12-1969 was Rs. 10.44 crores.

(b) Presumably, the hon. Member refers
to increase on account of Wealth-tax on agri-
cultural lands. If so, the estimated net increase
is Rs. 4 crores.

(c) Increase in the collections depends on
several factors, such as increase in the number
of assessees, increase in the number of assess-
ments completed, prompt payment of taxes by
the tax-payers, cffective steps taken by the
Income-tax Department for collection, etc.,
though increase in rates also will be one factor.
It is, therefore, not possible to indicate what
increase in rates will be necessary to double
the collection of the current year.

(d) No, Sir.

(e) Does not arise, in view of (d) above.

amcw A, T feeet § oamfos
gfewrg

6848. i HTETTATH ATAT © FAT &&=
s man: ofcarey Frter st famis,
Fmaa @at Aran faww A qg q@E
' Far w41 5 ¢

(%) # ag @< & fF amrow T,
af faeelt 1 @1F Feaor gear fraw 29
¥ areg ast ¥ agi 9T Amfen glawmat
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F FWT FT AT G F qA ATHT
sUWE;

(@) afz g, @t g gra W AR
# sur WIAQ FrFATH A oov G E

(n) #ar ag ¥t &= & fe apraw A
w arfarat a#r g€ 4 § a1 ¥ 9w &%
AT & A I vy aet g fawwar
g fager agi sx §@d ¥ ST
T¥E & ETEeT 9% g AT 9TqA1g ;

(%) afx gf, @ a@f 92 o frwra A
yfara sqaeqr & Ao qewT 7 @ as

T FAATET T § ; AT

(%) #ar 7g it aw g f5 w@ TwT A
AT A I wEfaar § T &
w§ ¥ @ afy g, @ orves S &
arq AT FI7 & a1 F1r § 7

waresy aan afcare o st fmbr,
s aqr Al faw s (s &
#%omg) : (%) fMax ggaui § -
oo 7, 7% faeelt & Faafaat & fadr
afafe amfor glawedl 1 smazawar
9 AW F =W ades aawag
gafeTaa grer g fear mar ¢

(=) fafafes gfaad s & o
T

(i) FAU | Ao o Hle I |

(ii) =1 % 991

(iii) =& & &1 1

(iv) mEd F de &f w1 g

AT
(v) @& qawema st @Al &

fag feadt & faq quequs
fawx ;
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@ Ak fasfdi & swx geal
(77-3r=) =7 faafo s whga fear o
IR

(m) Taa=Ei a1 Wl #1 afaar
‘qA-ET 7% faar g arfaai §, faed
az ag yfrm mfadi @i da & fas
g€ famr o aifadi & adt a=d
dar it @ @A ¥ @mar gru &F A%
qax A1 ¥ vF @rd § 1

(w) ax (%) . @@ FFQ wE-
fagt & qfma mifeal &1 sgaea £ o
T & oo e #  sfra mifea
F1 aqaeqy &1 99 fa=radta 2

TRpegTH Wi aur A faoeet o &
A WY AEET & A

6849, it HIwTTATR ATAT : FT W~
v aqr qfeare e sl famiw,
s aat A fawra W6 ag T
1 Fa1 w7 5

(%) %ar Tgowgw aur A€ faw
&7 ¥ gFEE & AuAT gEE & GHIT
qF1T & AFeA & fag wiw w1 ¢ ;

(@) afe gf, & 37 T &I H A
wfafsar § ;

() afz ad, @t wv FTFR T gIA-
Kl FY ST FEAG w9 dwe H
qEIT arEfeT F & M A fa=re w00
agi ¥ aod gFE I @ € WK

(%) afz =i, @t @& ;T FWE ?

waevy aan qfvare fadtem site fmfe,
srare gt andg fawr s § o

Wt (st wo go gfa) (F) uwFogH
& gwex VI & gpmardi & 3 I &7
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# Fgad aw § widza 51 9309 fear
& wifF 3¢ A9 FAMTF TAT 9
T[AEF A FooAr ggar A A
At 1 sfeeat agT T @ €

(@) & (7). gFRaT | AT 9T
fasix fFar agr § ot 98 aewIT 5%
fzar nar @ agifs amar fRmew &
fageamdia fgras arg o safad
¥ w14 %X W@ gOrA FAAET F7 A=
za & faw 1 awrd sAfey € air
FT GO g U FIAT 9T TE &7 GHT
¢ a1 e gwmd S a g
frng @Al § sz &1 gw @ ad
Jzar |

Credit for Agricultural Commeodities

6850. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state:

(a) what was the total of credit for agricul-
tural commeoditics during the three months
preceding the recent order of restrictions and
what is the corresponding figure for the same
-peﬁod last year ;

(b) since the Reserve Bank had powers to
check the expansion, whether it failed to
exercise them because scheduled banks had
been nationalised ;

(c) whether there is any impact from the
restrictions on the increase in prices of agricul-
tural commodities, if not, whether Govern-
ment would restrict hoarding, credit should
not be limited to only two months ; and

(d) if advances have to be made to use
up deposits, why loans arc not made on house
constructions as in other countries where they
have been found to be good security ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The figures of total credit for
agricultural commodities during the three
months preceding the Reserve Bank’s directive
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dated the 2lst January, 1970 arc being col-
lected and will be laid on the Table of the
House.

The actual amount of advances that were
outstanding at the end of October, November
and December 1968 was Rs. 368 crores,
Rs. 341 crores and Rs. 348 crores respectively.

(b) The Reserve Bank cxercises powers
to check the expansion of credit whenever the
situation warrants such action in respect of
of banks whether nationalised or otherwise.
The directive dated the 21st January, 19?0
on bank ad e ag certain €
was issued to all banks in the context of
general rise in the prices of agricultural com-
modities and with a view to discouraging
excessive hoarding of stocks of those commo-
dities with the help of bank finance.

(c) Generally it takes some time for the
restrictions on credit to have impact on
advances, through curtailing the ability of
bumwmwholdmhwnthlhehelp of bank
finance.

(d) Consistently with maintaining their
liquidity, banks are already making ldunm
to the extent possible out of deposi 1

by them. The question of ba.n.h assisting
housing comstruction has to be considered in
the light of demands of priority sectors on
banks’ resources.

12.27 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Riors v CHATBASA

SHRI UMANATH (Pudukkottai) : Sir,
I call the attention of the Minister of Home
Affairs to the following matter of urgent public
importance and I request that he may
make a statement thereon :—

“Bihar Government’s reported request
to the Central Government for sending a
battalion of Central Reserve Police to meet
the situation arising out of recent riots
in Chaibasa.”
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-- THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker. Sir,
On receipt of information on 26th Apnl
that disturbances had taken place at Chaibasa,
some companies of C.R.P. were sent to
Chaillaga and certain other places as desired
by the State Government. The trouble started
at Chaibasa on the 15th in course of a Ram-
navami procession. Twenty persons are
reporied to have been killed. The police
opened fire twice. 162 arrests have been made.
The Chief Minister, Bihar visited Chaibasa on
the 16th. Necessary precautionary measures
have been taken in other places also. Arrange-
ments have also been made to provide imme-
diate relief to the cffected persons, The situa-
tion at Chaibasa is now reported to be under
control.

SHRI UMANATH : Itisa very sorrowful
statc of affairs as well as significant because
it is closely following on the heels of the
attempt to shoot Comrade Jyoti Basu, in that
very State. At present communal riots have
started in that State. Some vested interests
have initiated it again, the only difference
being, in one case the target was our move-
ment and in the present case, it is Hindu-
Muslim unity. I want to know from the Home
Minister whether it is not a fact, considering
the various reports he must have received, that
this incident has been a very deliberate, con-
scious and pre-planned one, an attempt to
create misunderstanding among the communities
which are fraternal in that area so that it can
be followed by a holocaust of killings and
murders? Because; you must also have
noticed that this is unlike the earlier incidents,
The ecarlier flare-ups had some innocent
private party quarrels taking a communal
turn, which is absent here. Secondly, in the
carlier incidents we used to have some tension
between the communities on some account
followed by some mass frenzy. That was also
absent here. On the other hand, when there
is no mass frenzy, o private quarrels between
any parties later taking a communal turn, we
find that the perpetrators of this have chosen
a particular day, Ramnavami day, a day
belonging to a particular community, and they
have chosen Chaibasa because in that area
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Hindus and Muslims have been fraternal and
united. I am sure you will be surprised to know
that, according to my information—1 want the
Home Minister to say whether it is correct—
Muaslims also participated in the Ramnavami

leb ; a8 & m of fraternisation
with the Hindus and it was on such a pro-
cestion that an attack was made and bombs
were hurled. I find from the Chief Minister's
statement that so far as the Muslims are con-
cerned they had absolutely no grievance, and
even now they have no grievance, against the
majority community. In fact, many Muslims
accompanied the Chief Minister throughout
the town without any fear of the other
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concerned. From the press reports I find
that the State Government had sufficient
d information about in mischief
about to be played, because only two weeks
carlier in Navada in Gaya district there were
cerain quarrels and they were about to make
a communal turn and 120 persons were
arrested. So, two weeks before the Ram-
navami prooﬂli.on sufficient information was
there that a situation was developing like that.
I also come to understand from the press
reports that when the Chief Minister was
approached by persons for the release of the
arrested persons he told them that their release
would be considered only after the Ram-

community. It is very clear confirmation of
the fact that this had mnothing to do with
the various communities and that a certain
deliberate attempt has been made to create
misunderstanding and to bring about murders
there. Because of this particular aspect, I
would like to know from the Home Minister
whether Government will seriously consider
the question of appointing a high power com-
mission—I am not saying a judicial inquiry
because the Chief Minister himself is consider-
ing that—with the assistance of the CBI to go
ioto the ertire matter ? Because, the Chiefl
Minister himsclf has stated that it might be
provocateurs from Pakistan, Pakistani agents
or it may be agent provocateurs and all that.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Naxalities,

SHRI UMANATH : May be, Naxalites
also. The Chief Minister has got his own
suspicion that this has nothing to do with the
communal situation. Therefore, in view of
all that, firstly, would the Government con-
sider the question of appointing a high-power
commission with the assistance of the CBI
to go into the entire affair and find out the
real culprits so that things can be prevented
in future ? Secondly, with regard to the
preventive measures, I find from the statement
of the Home Minister that subsequent measures
have been taken to see that it does not spread.
That is good. But with regard to preventive
measures, I do not see any preventive measures,
have been taken, so far as this situation is

p jon and all those things are
over which means the State Government had
very much in their mind that something might
happen during the Ramnavami procession,
especially when the Jansangh had started their
campaign and had chosen Bihar and U.P. as
their base for the propagation of their Indian.
isation theory. So, when the Government had
in their mind that something might happen
during the Ramnavami procession, why were
not preventive measures taken? 1 would
like to know whether Government have
got any information whether any preventive
measures were taken long before the Ram-
navami day. If such measures had been taken,
the actual bomb throwers could have been
caught red-handed instead of later trying to
find out the culprits. Thirdly, during the
National Integration Council meeting our
party had proposed to the Government that
on this question of communal enmity top
leaders of all the political parties must under-
take joint tours of the areas, especially those
areas of the country where this situation might
develop 30 as to  propagate and mobilise the
people against such develop and Govern-
ment taid they had no objection to this. But in
spite of this demand being repeatedly made on
the floor of the House, Government have not
taken any initiative or implemented it. To day,
especially when this poisomous theory of
Indianisation is going - whole hog in this parti~
cular area, I would like to know from the
Home Minister whether he will take the initia~
tive now to contact important leaders of the
various political parties who arc against this
Indianisation theory for joint campaign
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throughout the country so that mass opinion
can be created and such incidents prevented.

SHRI Y. B. CHAVAN : I would, first of
all, deal with the problem of preventive action
in this particular matter. It is not only in
Bihar but normally in the whole country, that
whenever such important days approach,
State Governments get ready for that and
make all necessary arrangements. In this
particular case also, the incident took place on
the 15th afternoon and on the 13th they had
called a meeting of the leaders of both the

communities, the Peace Committee, so that

an organised
place in an

the procession could be in

manner. The meeting took
amicable manner and the routes etc. were
fixed. On the route of the procession also,
naturally, other arrangements  were
made. It seems that they did not anticipate
this throwing of bombs. That is certainly
true. In the normal course whatever preven-
tive action was necessary it was taken by the
authorities. 1 think, they were ready for such
incidents because they acted immediately
and this could not spread further,

SHRI HEM BARUA (Mangaldai) :
not the procession on the road ?

Was

ot AT AW TR A9 9 qqAA
wi aff ? weft agrew Ay a@er Ad
% fr £7 2z g% ga ! awAAdt
w1 TG 91, SEA 7 FH T

SHRI Y. B. CHAVAN : I have not comple-
ted my statement. Why is he so impatient ?
He thinks that I should reply only to what-
everis on his mind. Shri Barua and Shri
Umanath hav: asked some questions and 1
am amswering those questions. Please be
patient.

He has said that this incident particularly
is of a different type, in the sense that while
usually some persons start some trouble and
then it takes a spontaneous turm, here it is
not so. It is truc that there was some organi-
sed attempt in this particular matter. When
the p ‘was going through a lane, some

APRIL 10, 1970

Riots in Chaibasa (C.A4:) 240
five or six bombs were thrown on the proces-
sion as a result of which there was confusion
the idol of Hanuman which was being led had
to be left there and had to be taken under
the phatection of the authorities in a truck.
It was somewhat damaged also.

In a sense what hesays has some truth
in it, namely, that this is an incident of a
different type, because there was no inimical
feelings among the masses of Muslims or Hindus
and there was no feeling or apprehension of
any trouble among them. I think, the Hindus
did not anticipate this trouble because there were
a number of boys and girls and children also
following the prc So, there was the
feeling of confidence in the community.

said, the Chief
these

I think, as he has rightly
Minister himself is considering all

p Whatever in the matter he
would ask from the Central Government,
we will certainly give., I will also find out
what his reaction to those particular sugges-
tions are,

SHRI UMANATH : Joint campaign.

SHRIY.B. CHAVAN: It is truc that
when the standing committee met, all the
lcaders of the Opposition came and a state-
ment was issued about it. It was also decided
that an organising committee for this campaign
should be appointed. We were in touch with
the different political parties o get their
nominations on this organising committee.
Now the recommendations have come and we
propose to go ahead with this joint compaign
because we feel that it is onc of the most
important things that will have to be done
in this country. I think, this joint campaign
will start soon.

SHRI VASUDEVAN NAIR (Peermade) :
It has taken so much time,

SHRI Y. B. CHAVAN : The constitution
of the organising committee took time.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Better late than never.

ot geTRar R (Z192) : asde

ugreT, awd agw At & qgend Wl
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T F A A e A g e N g
g9 Tasq  fagr mar & IEE wWAT
qreTor @t A ¥ geEiA ¥ faar R
FATEr & far ¢ ogaw wwE wafs
g T FE FaEr 5 e ¥
uqE T FAT 6 aA frud a7 1 AR
AT WA F FgarC 20 smafagi 1
ger gdY s ¥ gé afew asard Ig
8w 22 et agi at & 150 &
sifas safer wTa7 go | 7 Fa= SUgarEr
I ool &1 feel & ot afg fage &
2 FF WE T HT W8 ZC 1 UF
fafidg & s ggu Faa & wwEr
gan | fafedig & a=< faw @wg gfaw
I AT TOFT FT A1 IT GHT IAW!
11 a7 faa AT 1 a9 T & sreaEt
%1 qar fofedig & segg & | A9 &
w27 At safey firegary fedr @ faed
arg § AYFAT AT AT JTAT FAT 0
ag ag &t safex § e sasa gfes
T A gr ) STEAET & g g0 ¥
faasr AT gvaqg q@amr qrar § ag
@t safer AI@r & Feac fregare o
fedr 7 |

#uF aa o1 fadw =7 ¥ ST
qEAT§, 33 9 AR 441 wgRT IR
ez A9, f5 |1 39FT A@AFIO F
X ot aer oy § 7 qrgwrar F o W
g g 9% arwafos IwEEl § g9
g sufsaal &1 9 grg a1 ? ST
¥ fag agi F dio ardo Ho F TAw
v & g7 anfeex fwo &=, game
fae afgem & &lT TI@EEr @
ge wdo F1fe fyo &Wewr & | W
safRdl & grsw F &1 w1 g9 g9
&1 wAeTh fasdft E e ga & & gawr
sfgaw? & nigwgfs @ wwaw
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g1, few s ag arefasar & o gay
FE AT ®T oA g ) @i A
Ff+2l aga a¥t arew # wAr & Ak
g Ffaer &1 A1 ¥ IuEw aveEw
g g, wafs ag omy & 5 ggwr
gfes w@raTfas &9 & S9% fodr faasc
a g, av fafssaes & #rf A ofs
grit & oY gvRa FUA

fgie & &7 #=lt 3 a7 ow
a¥asy fagr § 19 adw 7, foaad 3413
w21 & fF 1 40 & T avmaan) g
qifeesrt aeal #1 g & T gwIT A
70 qAErd & 1w #1 oA @i
& areszifas 3oa s gar @ qnre
§ facge wwar gar @ s AvwearEy
syl Afeefadior 7 ag dma ¥ 7= wx
i &N A hEn owgw Fo &
st g § e dma e fagre &
ST ACEAT GTET H WY A7 agt *
T 9A-FAT FT 7 OHT ¥ FOFAWw
TR w1 sura fear o g @, wv
Ja% fad wrew wawiT fagre maddz ¥
FF0w 9T Fza food gferm s #¢ @
e g owm, ar fyw gwic &t
nfafafeat srr @1 3w & qw @A
& fay @t § o) fomd drg q@v 2o
&1 grq 3, fow=r agi & gfgae o'k aw
fred & gast As¥ & fad g fedt
SHTL FT AW 919 H307 7

SHRI Y. B. CHAVAN: As far as the
invol fhi is concerned, I
have no information at the present moment
with me. I will collect this information and
I will, ccrtainly, look intoit. As far as the
other people from other States are concerned,
I have got some information that out of the
persons who are arrested, two of them are
from Bengal and some others from other parts
of Bihar. This is, certainly, a matter which
will have to be carefully looked into.

of any
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st s feg wafenn (wemn) @ o
freqaTe ge, S7d A 7T g ?

sit oEAE Tg™ : AL 9 AW
e

Naturally, when the Chicf Minister him-
self has expressed that he is suspecting some
other clements involved in it, I am sure, he
will pursue the matter. I will also take up
the matter.

ot guEET et o gEd o 162
amaet fregnT go & st fenE &
feama & 3% & Faw 27 aF @ W
&1 T F1 omAw 9T fgr & faar
T g, O wEE g oar oW
ST ¥ S F AW F G AT
gimg?

SHRI Y. B. CHAVAN : About 140 persons
are still in jail. If they are released on bail
by the Magistrate, I cannot do anything
about it from here. At the present moment,
by 10 O" Clock, in the morning, my informa-
tion was that there were about 140 people in
jail. Some people were arrested and about
40 to 50 people were released later.
As T came in, my information was that about
140 people were still in jail. Maybe, the
Magistrate may release some of them on bail,

=t @rmm dwd (sfeg) « dar
Y ag %1 T s satfa &g 9% W
et € AT IFE a1 e # faw
F faar, a8 q°1 @ § 1 T At aret
¥ §9 qEANHT FY T=91 ¥ | FAC FAT
awedt ¥ 7z A arf & fg o
gEAAE A A AT @ ¥ OF qqE
Fiauagew § 5 ow fgg ok
gaaa A o ) ¥ Ay ved A feyg
&1 g9 &1 HIT 7 GEAATA FT | AT
% gra & UX awl &1, 91 AT S
FERT A F71, A ATATGE FEEA
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1 5 R 7 foge % qw
fg? Hogmmar g5 ¥ aea w1
X @ ¢ faad agaens @ & fewer
# g1 fr soogeqs «mi A AT w9
frar &1 aafasarag & fr & %9
eF U ggersl %1 ag fgrua AEf drar
fF agaens ann oz arerw £ 1 afeT
WIRFTAATGEH A a1 T § 1
o ‘gEaETal ¥ wadz dar w7% T oW
F1 UFar g Aqra FTX F 1 AT F AL
qre qgy gAY A FT qIAA  agr g
o1 goF & q@L WO § ot | 1g WA
¥ 59 97 fasre fear ot Tgaw @@
aram #t Frgfer &1 s97 @@ awl
w1 AR STeT F7 o o 57 TH7C @
wzaTd et § &) vl 5w A ¥ gEd
g & agr 3§T FyAr faqid fry F
oA ATEAT § R o 9% #r ezt
#t gatEfa 7 Y, awagfas oFar 1
W®, % fod sar 99 qUA amin &Y
aTg ®r¢ AT sy fager F4 A7 W
THIT FY qEATHT #T OF arw w4 7

SHRI Y. B CHAVAN : The hon. Member
himself has mentioned about the Commission
which was appointed and went into series
of incidents that took place in 1967. We have
received all the reports and the recommenda-
tions made by the Commision were very
carefully examined and the suggestions based
on these recommendations have been sent to
all the State Governments and I must say
that they have also acted upon them. As the
Member himself suggested, this incident is of
a little different character. That will have to
be looked into{rom the palitical background
of the problem.

SHRI SAMAR GUHA (Contai): You
have not gone into the basic problem. The
agents of the East Pakistan Government are
very active in the border arcas of Bihar and
West Bengal. I want to warn the Government
that unless they take precautionary measures
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there will be more riots in Bihar and West
Bengal.

SHRI JYOTIRMOY BASU: What
happened to the undesirable activities of USIS
at Patna ?

SHRI Y, B, CHAVAN : I am answering
the question of Mr. Sitaram Kesari. The
character of the present incident is somewhat
different. Naturally the Chief Minister is
aware of the situation and he will look into
the incident.

MR. SPEAKER : Mr. Sethi.

W waTwe W AU WERA,

¥ cariz A1 ATET F 1 WAY WERT A

grit ard wmerg, afeq AT A

Ffirma ¥ Fote #t aa W@ ad F@ 7

L]

MR, SPEAKER : I have called the Minis-

ter and not you. This is not the way of rais-
ing points of order.

‘1247 hrs.
PAPERS LAID ON THE TABLE

Norricarions Usper Customs Act, 1962 axp
CentRAL Excrses ANp SaLt Act, 1944, ETc,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to lay on the Table:

(1) A copy cach of the following Notifica-
tions (Hindi and English versions) wunder
Section 159 of the Customs Act, 1962 :

(i) G. S. R. 580 published in Gazette
of India dated the 31st March, 1970
together with an explanatory memo-
randum.

(ii) G. S. R. 582 published in Gazette
" of India dated wthe lst Apdl, 1970
together with an explanatory memo-
randum.
[Placed in Library. Sat No.LT—3229/70.]
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(2) A copy each of the following Notifica-
tions (Hindi and English versions) under
Section 159 of the Customs Act. 1962
and Section 38 of the Central Excises
and Salt Act, 19441

(i) The Customs and Central Excise
Duties Export Drawback (General)
Fourteenth Amendment Rules,

1970, published in Notification No,
G.S5.R. 576 in Gazette of India
dated the 4th April, 1970,

(ii) The Customs and Central Excise
Duties Export Drawback (General)
Fiftrenth Amendment Rules, 1970,
published in Notification No.
G. 5. R. 577 in Gazette of India
dated the 4th April, 1970,

(iii) The Customs and Central Excise
Duties Export Drawback (General)
Sixteenth Amendment Rules, 1970,
published in Notification No.
G.S. R. 578 in Gazette of India
dated the 4th April, 1970.

[Placed in Library. See No.LT—3230/70.)

(3) A copy each of the following Notifications
(Hindi and English versions) issued
under the Central Excise Rules, 1944 :

(i) G. S. R. 515 published in Gazette
of India dated the 25th March,
1970 together with an explanatory
memorandum.

(ii) G.S. R. 516 published in Gazette
of India dated the 26th March,
1970 together with an explanatory
memorandum.

(iii) G.S. R. 517 published in Gazette
of India dated the 26th March,
1970 together with an explanatory
memorandum.
[Placed in Library. See No. LT—3231/70.]

(iv) G.S. R. 572 published in Gazette
of India dated the 4th April, 1970
together with an explanatory
memorandum.
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(v) G.S. R. 574 published in Gazetic
of India dated the 4th April, 1970
together with an explanatory
memoragdum.

(vi) G. 8. R. 575 published in Gazette
of India dated the 4th April, 1970
together with an explanatory
memorandum,

(vii) G. §. R. 58384 published in’

Gazette of India dated the Ist
April, 1970 together with an ex-
planatory memorandum.

[Placed in Library. See No.LT—3232(70.)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, I have given notice.

MR. SPEAKER : Order please.

st whex @ (@A) o aeaw
AERW, qH UF Y A€ 9% gatamw
&7 ®1 g fegmoory ) g WAy §
fr fagri® wzag g 7 6 qud
fafaeedi & Ty # fecooft €Y ot 1 gen
g4t A wgr & F @t Fafres ax wae
qATYT W, {HT F g€ famm W
ag a1 AFHIT HIAAT § |

wUW WP ¢ T TW ALE W
Gt 7 33 &% gam %%

st oW W g0 S aw A
a9 W AGA T H AT T I F
a1 g T AAE wgoara fFag
T ¢ 49 3 | IE T APaEy &
farsar & far s &

ESTIMATES COMMITTEE
HuNDRED AND SoxTEENTH RerorT

SHRI THIRUMAL RAO (Kaki-
nada): I beg to present the Hundred and
Sixteenth Report of the Estimates Committee
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on the Ministry of Labour, Employment and
Rehabilitation (Department of Labour and
Employment)—Employees's Provident Fund
Organisation.

I may add with your permission that the
report has also been translated into Hindi and
copics thercof arc available and such of those
members who may want Hindi versions may
get it.

12.49 hrs.

MATTER UNDER RULE 377

PupuicaTion Or A Deramatory Lerrer IN
Tue Hindustan Times Re. Sumi Maowu Livave,
ETC.

it ofe T (78 : wewer wged, &
ANFT §AAT & HIF FIAA TF 4G &7
TF e T F% @1 § fraw faafadr
¥ @iy A, W Iy §, At Guw ¥
OF e HgAr A9 sgied g & H9R
g o5 frae g fagar @@ &<
gnam & 18 grd®m & “fggem
aogw” #& wwifge g dv | @ Exqw
wrFg A 18 ardm #1 us fazd & faen
g fw:

“Sir, I was more than astounded to read
Mr. Madhu Limaye's some what ridiculous
reply to your editorial which was more than
commendable.

Any independent cye witness to the puerile
demonstration by the 5. 5. P. in Parliament
Street will verify the fact that the blame for the
debacle lies squarely on the shoulders of your
irresponsible politicians. ’

And because of this a man died needlessly.

Mr. Limaye has demonstrated once again
how he and your other politicians have syste-
matically destroyed a perfectly good system of
parliamentary democracy which we left you 23
years ago.
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If anything, the police acted with great
festraint and Mr. Limaye should be horsewhip-
ped in public.”

sk gmA ag gor & gafeg wer
wg fragaza N afewes Tamr g
qg EWIX USHA  FHIEET FT AGIAT )
W gew ¥ aga ¥ ardy gAd 4X §
faegia Tredts v & wrw fagr ar

zeqe i 1 § sfeama w7 & o
srAar | afew wew g grar @ fw ag
faren fafes § atx gak 39 & wgmA
& A F owgwa F My fawm
e w1 3w qfeag 3 afgd
fag ez & @iq famar afgd sawr
ar I ofcaa femr & @ T &
faaT &1

cgar gEr @ § @y @A wigan g
fr fergearm zrgew & o1 adn@ graEs
& =it Ao oo anffe ag soA 7 & 3@
g §7 FHIO ¥ IR @ oA A
arar g

goer gy ag @ fe srmare aqsamw
Ty fagmm &1 &0

feT ag gara W qar ghar @ fs ot
grIEsE § ag oo ae & o st g
or # g Fgr g fr 23 @ g W
FTATEY g X FE AT T IGHT § 17 agw
7gE FT W& w1 Ag 9g $gAT gy
o o ed s i g ar
gt frma 4 ?

IR qg W foer § & fomdy G
/N #7 g fegq frar smr sifgdr
FeTe wERA, 77 o FaAd w1 aare aff
g o AT Afi @) ag @l aw
& gEEIA §T g4 1| A9 Figw gard
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mdAfasar &1 & % Tar 1
F@EI WA WAgHI & fw
@ a3g & @il w1 afewedt grd fgfar
g el |

T fadea & fs at 927 &1 1@ 9T
Te sw T Wfgd ) s fdw
fafew g€ sfama # fr ag a3 mfires
¥ fag mer i @Y W F gow, @R
UE ¥ GHA, A9F ANV ) 1T W
fafreet igg w1 i fadw € fF ag qar
amd f& 7 ofor arge w19 § AT LR
59 a7g &1 9% #% foar | e § adfw
Tiga oife geares §  are oY w1 Aoy
¥ ya@ sw ¥Ry IPr @ ar
4 grar ?

™ wAA §1 {9k @i wemr
§ @ & =igar § s aru sew @R g
U & & s wE fer s,
T WA 30

SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Speaker, Sir, I had also written
a letter to you to raise this matter. Sir, the
question is, not only that some letter has
appeared in Hindustan Times, written by some
foreigner. The point is this, that the Member
of Parliament mentioned in this letter (Shri
Madhu Limaye) was coming to Parliament
House to present a Petition to this Parliament
and therefore he was performing a Parlia-
mentary duty of carrying the petiion to
Parliament House and therefore this matter is
a fit matter to be referred to the Committee of
Privileges. The paper which has published this
letter and the gentleman who has written this
letter—all these matters should be referred to
the Committee of Privileges.

&) war ww g (fasdr @2x) -
aifadz ¥ gvafas # ga ?

siiwet arekeEdy famgr : ag o @
¥ ddmw mfEdiz & 3] & fag
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[ s AT faar ]
=t Frad o1 3a% Frfeal ¥ Rae faa
z__

=it wa w@ T & gEAr SEAr
i—

SHRIMATI TARKESHWARI SINHA:
1t has been stated by leaders of parties and by
hon. Members that the lathi charge was made
at a time when they were coming to Parlia-
ment for presenting a Petition. Presentation of
Petition is a part of their Parliamentary duty
and therefore reference that has been made to
Shri Madhu Limaye, that he should be horse-
whipped is a derogatory remark while he was
performing his duty as a Member of Parlia-
ment. Therefore, this is a fit case lor reference
to the Privileges Committee. I hope you will
agree with the Privilege Motion.

SHRI S. M. BANERJEE (Kanpur) :
Sir, I bave already written a letter to move my
Privilege Motion about the same subject. 1 have
also quoted the portions of the letter written by
Mr. Tumple-Jones, Cjo. The Pines, Faridabad.
I am not quoling everything quoted by
Shrimati Tarkeshwari Sinha and Shri Rabi
Ray. I shall only quote the relevant portion
from that letter of Mr. Tumple-Jones. It says
“The police acted with great restraint. Mr.
Madhu Limaye should be horse-whipped in
public.™ =

This is for your information. There is
another intemperate language with which the
Hindustan Times has published it. Another
letter is issued by Shri A. C. Sen of New Delhi
who has condemned the whole letter. He
writes as follows :

“1 was surprised to find that the Hindustan
Times should have published the intem-
perate  letter of Mr. Tumple-Jones
(April 18) on the incidents in Parliament
Street when the S.S. P. leaders were
beaten up by the police. I least expec-
ted this of a nationalist paper like
yours,

“It is apparent from Mr. Tumple-Jone's
-
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letter that there are people still living
in the seventies who imagine they are in
the hey-day of the British Raj. When
General Dyer massacred people in
Juljanwallah Bagh, there were British
people who applauded him. Mr.
Tumple-Jones has resurrected that spirit
and the ghost of the General....... "

Aftter this letter, in condermning that particular
letter of Mr. Tumple-Jones, the Editor has
stated as follows :

“We certainly do not share Mr. Tumple-
Jone's views on the present state of
parliamentary democracy in India on the
legacy left by Britain. Indeed the style as
well as the content of the letter reveal
the writer’s old-fashioned outlook, to
which laughter would seem a more
appropriate reaction than anger.

“Nevertheless, Mr. Tumple-Jones is as much
entitled as any one elsc in a democracy
to express his views on public affairs,
and it is ‘the function of a newspaper to
publish all points of view. We do not
agree with his suggestion concerning
Mr. Madhu Limaye and interpreted it
in. metaphorical’ rather than literal
terms, But we express our regrets
if publication has hurt Mr. Limaye's
feelings, or those of his associates.”

After reading this particular remark of the
Editor and after he published a letter, he really
brought the House into contempt. Of course
we' want the freedom of the newspapers. And I
abso agree that Members of Parliament should
not have more privileges than the ordinary
people of this country. But thisis a sort of a
campaign going on in our country, I request
that this matter may be referred to the Privileges
Committee. I am sure, Sir, that this forcigner
must be a C.LA. agent. Otherwise he would
not have written such a letter. I feel that some
action should be taken against him. He should
be asked to explain first and if you deem fit
then you may refer this matter to the Privileges
Committee.

I fully support Shrimati Tarkeshwari
Sinha's motion. -
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ot wac aE A : IR Fgr &
faador St 7 a9 AT ¥ AR § |
HITHT FEU T4 A Aar gy

MR. SPEAKER : Let me exhaust the names
of the Members in this list.

@t awn fag wafen (@) :
g7 95 %aw fawd ot ar fedt safea
fatre w1 @Y & 1 & o ATEAW ¥ TR
AT A w1 eqTT W AN ATFIAT AT
wgar § 5 wat oF qw qx v T
o Fafora & o & srrwor g &
I9 guq afs [ras 9 @TEIE g S
@t WH Twa gowd g gA
Ry IEELT §, 9T § 1 ARE #
dar g ¢ fr #reat & oy arfes w
&9 FT Aq 99 qM H X q@T AT G
q1, I GHT ATTF T AAAT A g A
qigal & #1F Wk F1 E FT A9 AA
H AT ¥ T RE AT W WrEAT A
W @ fegeam ) owar 78 a0 ®@
g, g9 #9N IT T AwgT AL a0
gEY | qTag §G AF A1 A affw &
am ¥ g famar g€ g1 gA AW A
FW AL SrEAT WEy g 1 gEer geEr
zg fag & f& ot oifor forad afes ar
gagse @ E e Ak far ¥ o
FEt &, a1 g W UT FrEET § 42,
42 @iA & fay ge7 =7 ¥ zfemq fedr
ar &

13 hrs.

g 39 G F faere gear &, Wi
fr @S ¥ ZAR AT T ¥ A
& g7 370 usF /T faswrar o S
arardY g# freft &, a9 AT ¥
ot §2 ft F3 fur, ag g F4 0 W
ATX TE F AFA U, qgT & WA A
¥, 9T qE A O A4 WEET W
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aarr wrea § e ag fafewr g€ sz
# 5% &5 ag mA i ; ¥R TR
wrEr A} winen @, ar gawr @s wfame
¥ aw #1 §2 § §2 T F fag woe
g7 9 |

MR. SPEAKER : Is Shri Jyotirmoy Basu's
motion on the same or the other ?

SHRI JYOTIRMOY BASU : On the same
and the other.

MR. SPEAKER: Under the rules, there
can beonly one privilege motion in one
sitting.

SHRI JYOTIRMOY BASU: Then I will
stick to the other one.

MR. SPEAKER : So he is not taking up
the one on this?

SHRI JYOTIRMOY BASU : I would have
liked to, but since you are preventing me from
doing s0, I stick to the other one.

MR. SPEAKER: By accepting this, the
other cannot have any chance.

DR. RAM SUBHAG SINGH (Buxar):
The letter in question is very objectionable. As
has been pointed out, the attack on Shri
Madhu Limaye was madec ata time when be
was coming to Parliament. I do not know the
nationality of Mr. Jones. It has been said that
he is a British national. His correct nationality
should be ascertained, also whose guest he was,
It is written that he wrote the letter from
Faridabad. All these things should be found
out by you.

I am raising this point because the comment
made by the editor in today’s issue of the
Hindustan Times is much more scrious. He
should not have made this comment while
publishing the letter from Shri Sen.

Therefore, I suggest that these two letters
plus the comment of the editor must be referred
to the Privileges Committee with authority to
find out all the details and take such steps as
it may deem proper.
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SHRI JYOTIRMOY BASU: My notice is
under rule 377, on the appointment of adviser
to the Governor of West Bengal which is
unconstitutional and outside his jurisdiction.

MR. SPEAKER : Without being concerned
about the seriousness of the motion already in
hand, he is pushing in his own. Let this be
disposed of first.

SHRI JYOTIRMOY BASU: You asked
me whether 1 wished to speak on this or the
other one. I said I would like to speak on both.
It is my right to prefer and move both
motions.

MR. SPEAKER : No, that i1 against the
rules.

SHRI JYOTIRMOY BASU : 1 have given
notice under Rule 377. It does not restrict a
member in any way.

MR. SPEAKER: Then he should have
said that.

SHRI JYOTIRMOY BASU: I have not
given any notice of privilege but I have given
notices under Rule 377.

S WAT W™ O a(eqe WA,
AT q2Eq, A aq faad, audo
THo qre & AR ¥ g Y syaAgTC frar
wAT &, IART ATU §IA, WA AT FAER
FW & AT gA @A W7 IgE FAE9
FA § | o Tg 7@ HzT | formr nar §,
7g Geadl aATard & ag 99 e
Hr g1 Afea & g@ art § oF w¥faw
qare I56A Tgw § 5 997 7Y 95 A
a1 & 5 a7 fdy safer & ofaarde
¥ frlt dvaT FaR # g5 fa=y #1
wfasre § a0 780 1 78 &5 § 5 ofear-
Hz ¥ wra fafases §, afeT avt 599
Tt ¥ frat sgmTH g O faar
AT, AR T AIWeT &1 A1 WG wrE
wAq Ard @r, a1 %97 4% ®IF  IAST
difes &ar 1 T qrfaarie § AT E
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T ¥ BFE & 0 ®1E G197 91N, a9
ar fafedsr =1 gara 33w #fsa o=
I F W RAF g oF fafedr ale
FEAT ¥ F wIHET UET §, Ag 93
fegena ziga g ax a@ wiew fafa-
L F A §—qg @ W SF g
f5 ¥ drr g at § oF fRTT @R
§—, 9w A war wifgg )

g faq aar A gL oF am o w@
st fafadsr & qarq s garfaw
gm? A ¥ Agaer Ow w oaw
FI ag famar &1 wrf sma frdt
M A & fawis gg fqear @) ga
3 ®1 IT gT WAAT & AT 0 )
gaa ag g o w0 g § sward
& mwdt gfma Wit @ 7f ) ¥
wa g fFgunagar g ava g frag
Taa T faar af Y, g de tmwH
A gn ITR qg fadlr a9 waEn
%%, afes a7 923 0@t w1 FEAE A
%, faag s oo fa@ w
aifead fafei & afesrd, fedt staz
F afasd o wewrd F1 @A 9
fret g%1T #t qrelt @0 F oF Ay
fawa & wtag a7 wgna g s 1 §a
IAE ATY AT QHe THo o F FAMN &
19 §Ai 8, 9% AIHIX A IAF 19 41
Td AT § AL g IR T TG AN
Fwar gy &, war {5 gwa ago A
w989 fFar g 1

=t nq fem@ (di7) : asaq "y
#F g a3 &1 fada s g frag
qiaar fedwfasr afafs & qg 9,
afeq ag-arg & sigwr AT @@T 7T
s fearr qrgar g fs 9 @ A
F ymar oy 5 gEwmd Far @ §
faa#, gfee gru St sco=re ST fgar
a1 WY §, IAN gEAA-geAr waar
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1 W st A Faa A P g
afe -fer ggd 3= ‘Efeaa gvads’
# uw ¥& ¥ fyar g 5 gfem arei A
segAFiEi & faars daa aqon fea
ffezg far | ag A Py &, ofea g
da e § f gfe #1 gara g7 &9
§ awwar agi fad, ¥E% faq 39 74
§ awra &1 % a0 ¥ AT wTEan §
frag 3w e ar wr g

B 4y sfe ot Wt afgar #
frsara w4 &, afew & a=a w Y
T wrgaT § s ot $T AT w9 Hawn
g fr ame g aYE ¥ A ¥, O %A
W F o A Afear a@W ) @A H
aft ot Q¥ AT §, W 5@ aw W
amal 1 ¥ A8 w0r ) § qg e
arat ¥ Sgar § R o o 5w 3w
# sdrow @w A wratay g1 g |
&1 & aft s g e ag wreer fadr-
fasre afafs & a@x a@, afss qax
qfera gra fed 77 feamers geararT A
wEEH-AEAT wHAT A o, @ fee
AT AR EE & qra W fgar Ak
Fearare 2T AK F g wedre A71-
a1 A1 w0Fw

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON) :
The letter which appeared in the paper of the
18th is a very intemperate and defamatory
attack against not only Mr. Madhu Limaye
but every Member of this House. It is an acci-
dent that his name came there, because if you
read the letter as a whole you would under-
stand and sec that thisis against “your poli-
ticians”. Look at the words “your politicians™
in which term are included all of us here in-
cluding mysclf and the Home Minister and the
Prime Minister, and the Speaker also, as the
representative of Parliament, comes in for
attack. This is a very serious matter and I do
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not think there is any body in the House who
does not feel indignant over the way in which
this letter to the Editor was published on the
18th. Something has appeared today also but
that does not take away the seriousness of what
was written carlier. Thercfore T submit that the
House should unanimously take note of the
temper of that letter, the lack of taste in that
letter. I find it difficult to believe that an
Englishman as the name indicates. ...

SHRI HEM BARUA (Mangaldai) : Is that
an Englishman or an Anglo-Indian ?

SHRI GOVINDA MENON: I do not
know. .. .can say like that, because he says that
he left this country in 1947 with a very good
parliamentary system which is being destroyed
by your politicians today ; the very language,
and the reference he has made are such and I
find it difficult to belicve that an Englishman
would have written in this strain. I have grave
doubts over the matter. I do not know whether
itis a fetitious name or a real name. I am
surc the Home Minister would enquire into the
whole matter. But T want to tell you, Sir, that
every Member of this House feels that this is
an intemperate attack om all of us including
you. . . . (Interruptions.)

MR. SPEAKER : There need be no debate
now ; we are not taking it up for discussion.
All these motions have come under rule 377,

SHRI S. M. BANERJEE : I have given
under rule 222,

MR. SPEAKER : Itis quite serious, espe-
cially when it comes from a forcigner and an
Englishiman out of all foreigners. Before I give
my ruling I should like the Home Minister to
enquire about this gentleman, who he is, where
is he from.

st ofa @ ;o FEACE AT H A0
MR. SPEAKER : That is not difficult,
SHRI mnﬁmn: Should the Indian

Parliament take note of an individual writing a
Jetter in a column of a newspaper ?
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SHRI PILOO MODY (Godhra) : Is there
no sense of proportion? I wish you allowed
somebody élse to express an opinion which does
not pecessarily form part of the sanctimonious
scrmon which we have heard so far. I hope
you would allow me one minute, I do not use
too many words to express an idea.

I quite agree with many of my colleagues
here that it would be demeaming this House if
we were to take any notice of this letter. There
is no difference of opinion on what the Law
Minister says about the letter ; it is in extreme
poor taste and itis not even factually correct
and Mr., Madhu Limaye is certainly to be
sympathised with for being involved in this sort
of scurrilous letter. However, we shall be
doing ourselves great injustice—including the
Speaker, including the Home Minister as well
as the Law Minister—if we started taking
notice of letters that appear in the eolummns of
newspapers. There are other correspondents
who for the next two or three weeks will go on
Tumple Jones. I do not think that the Parlia-
ment of India should be the body to take notice
of this sort of thing. Whether it is written by
an Englishman or a Javanese or an Indian. I
do not think it makes any difference whatso-
ever. It is somebody's point of view with which
we do not agree. We are all very concerned
about it, but nonetheless,. it is a point of view
which should be treated with the contempt that
it deserves.

SHRI KANWAR LAL GUPTA : Letthere
be an enquiry.

SHRI JYOTIRMOY BASU: This is a
calculated attempt to undermine this democra-
tic set-up and also the freedom struggle which
this country had carried on for years, The

ion is, their getic police
ofﬁceﬂbdmmm Chavan who wanted
to shift their attention and make a judicial
enquiry and all that in another region, will now
go ingo this ? May I ask the hon, Minister to
submit a thorough report of this man’s profes-
sion, what his reasons are for his stay in this
country, and whether this letter is fictitious and
soon? At ‘the same time, the Editor of this

heth
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paper must be asked to explain why he has
taken this step to publish this sort of silly and
damaging letter. (Interruption)

MR..SPEA\K.ER Everything will be taken
up Iater,” I must have some information from
the Home Minister. I think he will be ina
pasition to supply it.

SHRI HEM BARUA : This matter should
be sent to the Privileges Committes. Other-
wise, it will be a bad tastc on our part. (Inter-
ruption)

MR. SPEAKER ;: I am not going to say
anythiog now. (Interruption)

oY WA W ASqw wErRT, TEi daw
AN W gwE Al @ oWy o wy
SOyt & sward & frdr g7 s
bLOgEH R Y MW @ aw oW
T &, @A ¢@ AW w7 L. (vwwww)
& wmar § T SO & q2r farear
& qEwd ¥ fag... (weem)...

MR. SPEAKER : Some views were given.
Mrs. Tarkeshwari Sinha—{Interruption) Qurder,
please ;—put it like this : that when Mr. Madhu
Limaye and his fricnds were coming, they were
taking a petition to the Parliament House.
Mr. Banerjee has in a very able manner put his
own case. ([nterruption)

SHRI HEM BARUA : Why not a judicial
Committee enquire into these incidents ?
(Interruption)

MR. SPEAKER 1 There are other sides to
the question,

. SHRI BALRAJ MADHOK (South Delhi) :
The House would like to leave It inyour hands;
you have known the sense of the House, and
you shauld take a decision,

MR. SPEAKER : Let it be examined. We
are very conscious of our own rights. We are
also' conacious of the rights of the citizens also,
As to who thiy citizen is, why he should say
that “you politicians ; when we left the country
in 1947, we Ief it like “this and all thay,—s0
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many foolish things have been said by him—
‘let us know - the facts,. He may be justified to
exercise his right which is given to the citizens,
in writing to the papers. But onc thing we
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the achievements which have been made so
far, but I wish to pin-point some of the
failures and also ‘to caution the Ministry
against certain pitfalls in the policy which

should not forget : that’ his whole .
that his whole attack is on ourselves : as to bow
far we should stand it or ignore it is the ques-
tion. ([nderruption)

SHRI HEM BARUA : He has used dirty
language.

MR. SPEAKER : There arc a number of
Englishmen I have met, living even at this time
in Eogland, who still think they are carrying
the White man's burden even now. =

SHRI PILOO MODY: We Jeave the
matter entirely in your hands.

MR. SPEAKER : Thank you. Are you
satisfied ? We pow adjourn for lunch ‘and
meet again at 2.30.

13.19 hrs.

The Lok Sabha adjourned for Lunch till
Thirty minutes past Fourteen of the Clock.

The Lok Sabha re-assembled gfter lunch at Thirgy-
feve minutes past Fourtoen of the Clock

[MR. DEPUTY-SPEAKER in the G\&]
*DEMANDS FOR GRANTS, 1970-71—Conud.

Mpastry Or Stee. Anp Heavy
Exnopeermic—~Contd.

MR. DEPUTY-SPEAKER :  Shri Damani ;
absent. Shri K. K. Nayar,

SHRIK. K. NAYAR : (Bahraich) Mr.
Deputy-Speaker, Sir, I rise to make a few
critical obscrvations on the policies which
we have been following and on the results, It
is not my purposc to belittle the maguificent
effort which is being made, and which has
been made, to make this country selfsufficieat
insteel ; nor isit my intention to disparage

this Ministry p at present,

Of all the steel procedures in the country
Hindustan Stee] Limited in the public sector is
pré-cminently the biggest. It produces in the
finished steel slightly more than hall' the total
production in the country. In the private
sector are Tata Iron and Steel and Indian
Iron and Steel. The Hindustan Steel is .a
triptych or Lhree-fddm:ionm“ ing -of
three units which have reached this country
from different sources—Rourkela Unit from
the Germans, Bhilai from the Rumiansand
bhanded over to us as Turnkey projects, com-
plete in shape. We were not associated with the
creation of the project. We]nnhnm
banded over the projects, as it were. Any
defects in our functioning must paturally be
reflected in the results of our performance. It
is a sad commentary on our performance that
at the moment our production is only 65 per
cent of the installed capacity, Shri Chandi,
who took over recently—not quite recently
but two years ago—the Hindustan Steel said
that if we could increase our production to 75
per ceat of the installed capacity we may be
able to break even. I do trust that hope would
be fulfilled. But I cannot understand why 17
years after the Rourkela Project was installed—
it was installed in 1953-54—we are still run-
ning 3o much behind the installed eapacity.
I cannot see why we should not achieve 75
per cent the economy target, or even the
hundred per cent target, or even excel it, The
conditions are favourable ; we have all the
material required, manpower, everything,

According to the assessment of Shri Chandy,
the failure has been largely due to the inade-
quate stocking of spare parts. In one of his
statements he said that he would not like to
exhome old graves. He would not like to
disinter the corpses from the graves, At the
time when they were installed the persons
concerned did not think of stocking enough

*Moved with the recommendation of the President.
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spare parts. I do trust that remedial measures
arc being taken and that this excuse will not
be repeated for defective performance.

Of these three, the Durgapur project is
being continuously referred to as the Sick-
Child of the Hindustan Steel. It is the assess.
ment of all that in this unit cnurdinaﬁon/
hetween management, machine and labour
has been absent. It has also been beset by
political troubles which naturally had its
greatest impact on the Durgapur Unit and
on the people working there.

One of the reasons for the bogging down of
production has also been the failure of these
units to get coal of the desired quality. 1 saw
from onc of the recent reports that Shri
Chandy has taken up this matter in hand. He
has called the coal suppliers and he is making
efforts to get coal of the desired standard and
suitable quality. I do trust that his efforts
will succeed and that we shall soon be able to
put Hindustan Steel again on the world map
of steel. Last time when there was an asses-
ment of business houses, H. 8. L. was 199th
ona list of 200 firms outside Soviet Russia,
China and United Kingdom among concerns
producing goods of various types. I do trust
we shall be able to improve that position.

Having said this I want to caution the
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No. Was it because they did not have materials
or resources to impl the ? No.
‘What was the reason? The reason became
apparent a fortnight later. The two incidents
are reported in the Ecomomic Times, Bombay.
On the 13th August, 1969 the news came
that the Hindustan Steel had declined to
provide the agreed material for export. On
2nd September, 1969 came the report that
the Hindustan Steel had itself entered into a
contract for the supply of 61,000 tons of
structurals and wire rods to the United States.
The material was the same and the value was
about the same in both cases—it was Rs. 3
crores. What is the inference ? The material
which was carmarked for the cxporters and
was ready was diverted. I cannot imagine
a public body indulging in a more perfidious
form of betrayal. If the material was available
and by contract they were bound to be deli-
vered to exporters it should have been given
to them. It may be there was some clause in
the contract which could enable the Hindustan
Steel to refuse the supply, but I maintain and
urge that everything which is legal is not moral.
The public image of this country and of the
traders of this country and of the Hindustan
Steel also should have been protected. Iam
not against the Hindustan Steel entering the
export market. They should enter the export
market but they should doso after fulfilling
their commitments, not after betraying their

i The contractors were left in

present Government against certain pernicious
policies which are being followed by Hindustan
Steel. 1 would cite one instance which
pertains to the middle of the year 1969. The
Hindustan Steel had entered into contracts
with various exporters for the supply of steel
structurals, wire rods, etc. and the exporters,
doubtless, induced by the promise of Faithful
performance entered the forcign markets and
at various places entered into contracts of
their own for supply of these quantities. In the
middle of August, 1969 the Hindustan Steel
suddenly announced that they would not supply
the indented quantity for export. What was
the result? The exporters became defaulters
on their own cobtracts and the image of the
Indian trader was destroyed. What is the
excuse ? Was it that the Hindustan Steel did

the lurch, There was no other supplier in the
countfy who could have made supplies to them
10 that they could redeem themselves and also
the country's name in the foreign market.

Another word of caution which I want to
sound in this connection is about the planned
idea of import of steel by Hindustan Stecl.

I believe that import and internal produce
tion are two contrary trends. They cannot be
reconciled. Hindustan Steel came into exise
tence to prevent the import of steel. Its success,
its performance, its achicvement will be judged
by the extent to which imports can be dispen-
sed with, Today import provides onc form,
doubtless, of improving the balance sheet of

not have cnough to supply to these exporters - * - Hindustan Steel. It is running at a loss of
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about Rs. 40 crores lly, The Chai
believes that after 1970 it will not be losing.
I would Hke to share his hope but without
equal optimism. Assuming that consumma-
tion, surely we are not going to allow Hindus-
tan Steel to import from abroad, sell it in the
Indian market and make profit so that their
balance sheet may show an advantage. No
worse form can be conceived of sabotage of the
country’s production effort, To the extent to
which you inerease production, import should
be reduced. These two contrary trends can-
not be reconciled in any manner. Least of
all can you entrust a producing unit with the
responsibility for import. If you must have a
unit for import by all means devise ome. But
let it be an independent unit which is not
concerned with its balance sheet and with
showing to the public that it is not running
at a loss ; let it be a body which will consider
bow little to import, what little loss to imcur
and is not concerned with how much more to
import and how much more profit to make
in the Indian market through imports,

QOne word more about a limb of Hindustan
Steel and I shall be done. That is, about the
Central Enpgineering and Design Bureau. It
came into existence in 1959 with a core of
engineers trained by the two firms of Krupp
and Demag, the Germans, who were respon-
sible for installing the Rourkela project. We
had our engineers there, Two of them are
on other jobs now. They provided the uncle-
us of this Bureau. Since then persons trained
at Durgapur and Bhilai were inducted and
they also form part of the membership of the
Bureau.

The Bureau is very impressive. It has
plenty of talent and I have no doubt that its
competence is great. But it has always been
a subordinate body of Hindustan Steel It
has led a cloistered existence and has not entered
the world of competition wherein alone will
talent be tested and merit assigned correctly.
Today we are getting every project vetted by
this limb of Hindustan Steel. The Bokaro
steel project is being vetted by it. Ome
would like to ask what its credentials are,
what its past record is which entitle it to be
the adviser on all these projects.
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I am reminded of a coarse analogy. When
aman goes hunting, he usually takes a dog
with him. We are bunting for steel and we
take our dog, the Hindustan Steel and this
litthe bureau is the tail of the dog. The Bureau
is like the tail of the dog. Today the tail of
the dog is wagging not only the dog but the
man also. This situation cannot be permirted.

When the Bokaro scheme was under con-
tideration, Dastur and Company submitted
a project report, It was rejected by Hindustan
Steel. Dastur and Company happens to be
a private firm living in a competitive world.
A United States proposal was also rejected
and finally it was handed over to Russians.
Many people in the country feel that this
decision was incorrect. [ would not like to
pronounce upon it. It is only when Bokaro is
complete that we shall be able to assessits
worth. But I feel that we must have a bureau
to advise the Government which should not
be an appanage of Hindustan Steel. Let us
have a bureau. If these same members have
the requisite talent, let them form a bureau.
But let it be dismembered from the trappings of
Hindustan Steel. The Hindustan Steel is con-
cerned with creating not only an image for
India but also an image for itself. The inter-
ests of Indian steel. are not identical with thoge
of Hindustan Steel.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : Mr. Deputy-Speaker, Sir, my
intervention in the debate would be very brief
because I will only be dealing with onme or
two problems which have been touched by
the hon, Members who have taken part in
this debate.

14.50 hrs.

[Sur: VASUDEVAN NAIR in the Chair]

As the hon. Members are aware, at present,
there is a general fecling in the country about the
shortages in certain categories of steel: In'a way,
it is a good sign because the courtry has come
out of recession. When there is a shortage and
the supply cannot mect the demand, naturally,
‘it shows that economic activity has picked up
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and the wheels of industry have started mov-
ing. While the demand of steel has picked
up considerably, the production has not picked
up to the same extent. The natural result is
that there will be shortages.

In 1968-69, the total preduction of steel
was about 4.6 million tonnes. This year, there
will be a slight rise in production. It will be
about 4.8 million tonnes and, we hope, that
there would be an increased production in the
years to come. The natural result of this
steady rise in the demand of steel and the
shortage of steel has generated a climiate of
scarcity. For a certain period, we allow the
economic forces to play their own part to meet
the demand of stec! in the countty. We have
often found that the demand of stecl in the
country is increasing and, in order to see that
whatever shortages in the country have deve-
loped are met, and whatever little steel we
have got available in the country is properly
distributed, we have to change our distribution
system also.

If we look at the situation, particularly, in
this country about irom and steel industry,
we have to tackle the problem from four
angles. One is that we have to step up internal
production, we have to meet whatever short-
fall there is between demand and supply by
imports, we have to regulate our exports and
we have to streamline the distribution system
because of the lhomguwh:chhwedevdoped
in this particular industry.

So far as increasing of internal production
is concerned, I think, my hon. colleague will
deal with the problem. This problem is
receiving the attention of the Government and
we arc trying to sec that the output of irea
and steel industry i increased and the demand
of the industry is met. Apart from the long-
tefm measures which will not be of immediate
bencfit, we are doing all that we can to
amist the plants to increase their production
even in 1870-71. Wherever possible, we are
also persuading the Steel plants to produce
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the IISCO and the H.S.L. to produce thinner
sheets by reducing slightly their programme
of producing galvanised sheets and, in the hot
strip mill at Rourkela which ‘can produce
cither thinner plates or thicker sheets in coils,
they have been persuaded to step up produce
tion of thinner plates to four times the
production in the past year,

As the hon. Members are aware, we have
categorised steel into two categories, that is,
scarce and non-scarce. But what we have felt
that every category of steel has become
mmithmm“mw
plates or other type of steel. So, we have
decided to do away with this categorisation,
Because of the shortages which have deve-
loped, we have now said that all varictics of
stoc] fall in  scarce categories of steel.

With regard to imports, we have taken
fairly effective stcps which will give results in
1970-71. Imports by actual users have been
stepped up by 50% by increasing the value of
their old licences which will bring in
about Rs. 18 crores worth of steel. We have
cleared the bulk imports of Rs. 17} crores
worth of steel by HSL and some of the steel
has dlready started arriving. hon. Members
will be happy to hear that Rs. 10 crores out
of this is carmarked primarily for the require-
ments of the smallscale sector industries.
The small-scale sector, we are aware, are facing
some difficulty and it is our carnest endeavour
to sec that their requirements are fully met.
‘Whatever shortage there will be in the inde-
genous  production, that will be met by
imports. You might also be aware that we
have taken a decision to canalise the imports
of certain categories of steel through HSL and
the imports of stainless steel will be through
MMTC.

I have alrcady mcm.io_néd the need to
regulate exports in our present circumstances.
‘We oursclves bave been anxious to build up
exports becausé we feel that whatever exports
markets we have built up during the last few
ymﬂa.relului.ned. From the export level of
ap i Rs. 6crores in 196566 our

more of those categories which are P
tively more in demand. I would only quote
two cxamples. We have asked the TISCO,

mporu nl‘lmnudltee]hwerudwdnﬁgure
of Rs. 70 crores in 1968-69 and arc likely

.



269 D.G. (Min.
to be of the same amount in 1963-70. As hon.
Members are aware, the major part in this
development was played by HSL who were
awarded the best exporter's shield very
recently. We bave, however, to consider
measures to regulate these exports in order to
increase internal availability of steel in the
country. As hon. Members are aware, most
_steel jtems are not direct consumer goods, but
they constitute the most important raw
material for industrial development. It would
be, I would urge, short-tighted on our part
to continue a blind policy of exporting prime
steel and hampering the growth of our own en-
gineering industries, preventing them from being
competitive in international markets. I would
like to take this oppertunity of clearing up any
impression that some friends both in the House
and outside may have of any difference in
approach between this Ministry and the
Ministry of Foreign Trade. There is no differ-
ence of approach between this Ministry and
the Ministry of Foreign Trade because we want
more exparts. But the question is: what to
exportand at what prices. We feel thatin-
stead of exporting bars and rods and creating
shortage within the country, we should export
high-priced items in order to earn more
foreign exchange, It is not the tonnage of
steel that counts in export. It is the amount
of foreign exchange that we carn that counts,
and that we should comsider while we are
trying to export steel goods outside, For this
reason we are trying to fulfil the entire require.
ments of the engineering industry. This is
the industry which is sending finished products
abroad.

T would also suggest that instead ef importing
finished material, we import semi-finished
material because both can be used within the
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foreign exchange earned for the quantity of
material exported is far higher than prime
steel. Qur record in supplying steel to the
engineering export promotion industries has
also been creditable. As against a supply of
69,000 tonnes of iron and steel in 1968-69 to
these industries, despatches in 1969-70 will
be of the order of 3 lakh tonnes. Engincering
for supply of indigenous iron and steel next
only to operational defence ures.

15 hre.

Even then when it was realised that we
cannot meet all the requirements of engineer-
ing export industries in certain difficult cate-
-gories we cleared the import of about 34,000
tonnes of steel worth Rs. 6 crores and have
recently cleared a furtber import of Ra. 1.5
crores for these very industries. On the other
band, inan item of steel, such as bam and
rods, which are an emsential requirement of
building activity on the part of even the com-
mon man, there has been a distinet fall in
internal availability from about 1.1 million
tonnes in 1968-69 to only 0.8 million tonnes in
1969-70. I have been experiencing consider-
able difficulty—I have seen people coming
with small requirements of 5 tonnes or 10
‘tonnes of steel for construction purposes. With
all the programmes that we have taken in
our hands of rural electric supply and rural
water supply schemes and other conmstruction
activities in the country. I think, we have got
to look also to the internal requirements of
our people, of the common man and see that
the requirements of steel such as bars and rods
are fully met. In spite of our desire to capitalise
on the present higher prices which these steel
categories are securing abroad we cannot blind

Ives to the requi of many a com-
mon man in this country who has to face

country and it will improve the ec y of
the eountry. I would take this opportunity
also to inform the hon. Members that we are
trying to increase the availability of prime
steel in the country which will add to the
eapacity of the engineéring goods like automo-
‘biles, bicycles, machine tools, textile machin-
ery, railway wagons, ctc. the exports of which
have shown major increases in the last year
or two and in which the quantum of

the prosy of buying bars and rods at very
high prices, For all these reasons Sir, we aee
actively considering, in consultation with our
sister Ministry of Forcign Trade what weuld
be the pptimum regulatory measures which
would increase interpal availability and retain
export markets  to the maximum . exten
poasible. '

Sir, T think we should jeave no doubt in the
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‘minds of hon. Members here that there is any
difference between our two Ministries. Qur com-
imon endeavour is to sec that we increase our
exports, retain our export markets and export
instead of raw materials finished goods to these
fortign countries. It will also obviously be
‘Tecessary to tighten up our existing system of
distribution. At present we have categorised
steeliterns, as I have said, into two different
categories. The present system which has
been in existence now is very cumbersome and
we are doing away with this categorisa-
tion. What happens to the Joint Plant Com-
smittee and the Steel Priority Committee ?
They have to meet and then indents are to
be finalised and sent to the plants and then
God knows whether it has been despatched or
sent or not. But we have received lot of
‘complaints and we have found that thisisa
cumbersome procedure. In order to simplify
the procedure and to see that whatever avail-
-ability is there within the country is made
available to the country and to the other
sectors of our , we have changed the
-entire system of our distribution. In this new
system taking In view the scarcity conditions
.prevailing in the country we have tried our
level best to see that the smallscale sector
is fully fed, the requircments of the common
man are; fully met, and we are in a position
to sustain our export market also.

SHRI S. KUNDU - (Balasore) : These will
“all be pious wishes. How are you going to
implement it, unless you change completely
the p ¥ of distribution ? Otherwise
the small-scale industries are not going to be
‘benefited.

SHRI MOHD. SHAFI QURESHI : By
imports, as T have already said. The question
is that our demand is increasing every day.
Our production has not been able to keep
pace with the growing demand. Growing
demand in the country by itself is a symbol
and a sign of greater economic activity. This
will be there up till the Bokaro project comes
up and our new steel plants come up. Even
then there will be shortage of steel to some
extent that we have to meet only by imports.
‘There is more cconomic activity generated in
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the country because of Government’s policy.
In implementing these measures we will
require the cooperation of all authorities deal-
ing with industries in their respective spheres,
particularly the small-scale industries sector
which we would like to help even more in spite
of persistent  public impression that it is not
difficult for unscrupulous parties to set up what
are “Sign Board Industries” for the purposes
of obtaining scarce raw materials, whether
iron and steel or similar scarce materials of
other sectors.

We sec that most of the steel goes to the
traders. But these unscrupulous traders have
the capacity to hoard the stocks of iron and
steel at the cost of small-scale industries.

Our purpose now is to see that the steel and
diron are directly supplied to the actual users,
And whatever be the shortfalls, as I have
stated, they would be met by import. Our
endeavour has always been to see that nothing
goes into the hands of the unscrupulous traders
who try to hoard and stock them in order to
sell them at an exorbitant rate to the industries
at a later stage,

SHRIK.P. SINGH DEO (Dhenkanal):
When there is an idle capacity, what is wisdom
of having imports ? I cannot understand this.
Why can't you raise the productivity ?

SHRI MOHD. SHAFI QURESHI : We
have not been able to meet fully the require-
ments of our industry from our indigenous
production. And in order to meet the full
capacity of the industry, we are trying to im-
port. We have liberalised the imports to meet
the requirements. We would like to encour-
age setting up of raw materials depots in the
States under the Small Scale Industries Cor-
poration. And we propose to make them
available to such depots 30 as to ensurca
steady flow through them to the genuine small-
scales industries. Hon, Members know that
‘we have created smallscale industries in the
country. We call the Directors of Industries
of the States also to see that whatever materials
are allotted to the States for utilisation of
small-scale sectors are actually made wse of in
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the small-scale sector, As I have already
stated, there arc ooly sign boards but there
are no industries or anything of that sort. So,
in order to see that whatever materials is made
available to the industry actually reaches the
consumer, our endeavour has always been to
scek the cooperation of the Directors of the
Industries of the States in this respect. Pre
viously the Joint Plant Committee used to
take up the cooperation of the Directors. In
the recent past we have decided to call the
Directors of Industries of the States also to the
meeting before the Steel Priority Committee
meets to amess the requirements of iron and
50 on. Our cfforts are always to sec that these
are properly utilised by the industries, These
are the points which I wanted to deal with—
one is the requircment and the other is the
distribution of it to the small-scale industries,
I have covered these points.

st wram wrw  (wraamw) o gefy
weraa, & smowr qravdt g arox 99
Ty & fau gug fear &« 29 € aofy
% faq g aga w=h & & o few
o §, o fF S &, S99 R
11 T8 HIT FTHCH SqA 97 A )

wrf 2@ fraet geafa &ar & ar
fggdl g=fa &y & §, TEF ¥
qar ¥4 a%ar g fe @ § €&a & -
gq firgar gar §, &0 gifafor gz
F1 Srega Fraar grar &1 3T & feads-
#z ¥ fau gaar feagodz AT agg
FEd &1 MR AW T I0A fFER &Aa
£ €@ &, IIN 2 GAr AG FT A

il

grag My E F S @ lgn @
T AR YA W A AW Frww g
§ wEe &9 dewd F A 7
A & JeqET SI J@T WIq av s Y
ZATY 3T T TFAL qGT AN | T FTHC
' aag @rfagi s afog
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gRIWARTF AT N qrag
¥ I o§F 997 §, oF AreqT JEI F
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% agf ev-ddft g & sicaw
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Hz ITFT AW A wE A ag aw
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T %7 §, AT oF Aq9g AwgT Fad
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@12 sha &t § 1 faw gq 77 fagarw
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AN ATEN | W TH AT FT
FRi 1A i &w A §
W A & A gwET gw aE g
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Fenr aga afaw , ot Far M qafex
HIAT T ITAST &, FTH! TEIT § FFAIAT
AT gAfraT § o oz IR Y aga
gfrard & 1 ga fag awwre ® agr
iz WE F kA { fam ww
Fifgq |
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I & weaea ¥ fagre w391 Wfg

W wreadl § AT & agT @
STEAE § | A X AgA ¥ ARAT 3F-
T AT AR F 59w £ 1 398
qrg 1% sqagI Ag0 Far 3 1T IAR
wr§ gang A3 g &) aTwT w1 qifEe
i ot o1 cwdifdee g o & @A
e ¥ T FT @R &, A% fF@ gw
srarze frar sy

qTL &) KAGE @A F g A
Fd F1a | Faw =9rfEg

WL AWM AW g @, IAFM
fan ST T FT HLT AT H 1T
AT =rfgg | §THIT 3T IUIAT F AT
grg ¥ &, srid AT A A X

g @kl & arq § g7 Ay &1 fadw
HW@IE |

it sy g% (FeA) : garafa wgeT,
f ¥ WAEa & FIEET FT AHGA FIA
% fau gw & a1 @w gar F1 TEET
w10 7z & f aafy 7s7 93w % o &t
fra—asre—H 2000 fafaga 7 snaa
T 2, Faaer sma<a ®ase 63.5 97z
2, <t fr zrenez == sfoman &, o wEd
F1 GITF WA FI1@H F fAw s
wa iF Iuaeq §, AfFT 3@ geew H
FAAF! 1T Ea9T 7 AT U AW
g 4y, 397 w9Ar FoalE 3 § ogw ®eqy
e ¥ fray sfewrd J faman o a8
frmr 1| #R AT 76 ¥ A IR Feord
24r za fogrE # qeere-faQe a
FER wA & oY wer R & farers et
# g Shm-caiz A ) 7 o
32 2 9 ) 3x & fafara z9 7g AR
worufa 9% JarSar A q9E Femmgza

CHAITRA 30, 1892 (SAKA)

Steel and Heasy Eng) 278
@ | fasmazen @ =T W
AT w1 FAT Wt 39 oRwed FHE X
foar & 1 3a% A war & 5 =" a7
¥ T w9 9 IFE AR g, (AT
) F TATET a1 IHAT 3 A6T 0F A
e & T faomrazew i fawrfor &
fs ag =97 & mg o & frr & ek
wHFOE F F A S & i s
wgiEy 7 w71 fF g azi faadr aew
=19 w1 § IAT =T 1 IR AEY 8
wEAH aff aumar fr usaqE &
FATWFAT FZF T & AT qEd o 2
a7 iz ot 99 ‘few wwa of ¥
#9A 22z & ¥A 3R fawmazen &
graeg #§ g¥ gy fosma & fw dndar
& AT AT A7 LA e am & fag
T A A F I fawmezew & wm
mar | 7 Fawrezzy 3w F fa ag feaen
WEW 9T A19T §, TE ATT I | ATHA
iz 2.3 fafagw za a@T & Fnder &
fsmragza sram faa® @i @ 3O
445 frenieT & 9T fagsr @ feoar
33 94T 97 I TEAT | FNT ¥F &
FZ AATEET § FEAT at 98 33 79 9
T A9 AAT qFAT | gHAO ATH—IF UFG-
Zwndl A ug faar B fe s &=
carz Tgt ITISAT H IT0TT FAT 2 AT FHo
dlo Fo FI AT TAX ATTT TAT § 77 I7A4T
q1T @zfeq 430 T AFAT 1 I F
X qg L @iz g ar 15 | zw
fisfrss oA T At T@T ¥ wFAGE
70 & frg wmr 398 f Frar fs
LT AIX 47 A AT q5iE A3 W
st A 2.3 fafaas srge e frsm-
qzza & fAU ¥AAET ¥ amdar swwr
w1 #F wxiem Ui #4906 g AT a@i &
wrar &1 o aaw & fag dva w0
¥ fad ? fawmazen & fao dawr wi



79  D.G.(Min.

[+ ArE 35F]

¥ fadft 7 % s AW w7
HTe 85 FATT EF ATAAM | qF AT WRW
¥ 34! wrg Ieew § < fawrarazew #
g Wider ¥ 400 feenilzr 3T &
FATTAT | TAF A9 & A W gIF FIC
qgar | fwT geaTEE 3 At 22 gaie
A AT | TF WeT A2T H IHI A IT
JTEed § FE MU A AT 1 W
HATAT ATAHIZZ 9 FAT ITA T A
AT | 77 TATX TEF A T eiE Ig
2 o fr 445 frarie g & frermeeza
% forg & amar q¥307 1 4% 7 wWREE
55 WX 7 @I | TRT AWT AGT 445
ezt g & s q¥ar o fF gail
7T €01T 9T HANGA § 1 aArex geArs ¥
e o gwit agr &1 @ afgar
gifedt ST i agiaT &1 1 O3 50
ATE §9A ¥ AR T AITT FOATE ®T AT
sa-q §Y gFar & o 5 faoragzn &
4 ¥0% 76 q1@ §IAT AT wWear§ ¥
fIq & FTAT 93T | qE FAIL 4gf 7A-
AT ITAST § 1 qYF 9T g TAAHE oY
d 1 grga ot g ag A AT
a1 fagmeezn #§ Siaa ¥ 79 fefe-
wed! qATY §, GA-HAT Lo G § | AW
gk Fgi Aga A9 1 T gk ag
groaw § 99 {5 fomagen & A &
fow &4 ¥ 7 917 9 FUT 94T @9
FCAT GEAT, AT AT AGT ITASH FHAT |
adt ag arAT & WA ¥ Ifefaz H
oq OF QT ST G aqar g, g4 aE
agi wra< g9 faq 78 faer ot | @&
gOF ¥ WA FT JY To o Fo FT ATEA
g, a8 gATX 930 S ®IF T ag 9T
% fad o & ww AT N QR
Tz ¥ 91 § 97 oucdt S F o7 aFar
legatd gaR st qE@drad &)

APRIL 20, 1970

Steel and Heaoy Eng.) 280

gratE & ¢fafedis s § 1 7 ardr
ST & ITAT Y T AT AT AW T
it & iz & faw A @, ag g
F4 T8 frar . &7, wu A A E
gz ¥ oF aa arf § 5 s =
w3 §, €9 <A ¥ AqGE § ITH A
faare st s9sT frar 0 gwan § @
I I AATSIA( $ €T oafe B Arafawar
& ot wfgd 1 @t AT agr @y
& @ gare fafaga za wroar 72t o=8
fFed w1 goetemw §

80 J@—ITIAAT H AZw P
FITAMAT, Ag & TS AT 1 FTTEATAT
qATAT AT GHAT & | FUT 60 wrW =T
TET ATALA W q@F ¥ 1970-71 as
sfaag faafa fear a1 &fsy gad
qrEt zA A1 ardF Fw PN E A A
framt sy wez wd &, g =g vee et
T Ayl 937 WAl @ | TR AT 5
F far gor Jma forw FTraqHe
FITTRAT T FIX I5A qr 1 T T
faaz s@ & I gara< oFf ¥ gH%
ez gx faar afvr S sdad) #i§
gt & 1 ag Fral 2 T A adE e
oY o2 @Y § SAF N FUC Ay g
dl gTRr CHFENR  FXF  AEl &qar
g7 i fag avar 1 20 MaweT S
Sfaa§ &M F7 FICAAC AL TAAT AT
ar 20 ®0% §941 I T &9 HAMT HT
16 %30% woal &1 fadah go sfaad g
FZIAANT | AN FH A FH AR &
ceie A faar a1 T I FT A AvE §
ag As7 W F1 IFT Iq FE @AW
femm =nfg@ )

as7 ¥ A @ H g



281 D.G. (Min.
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fdssi M ame A o7% FATWE |
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FR A A0 awd 15w F W
faaar g1 fodaa § wot Aty ar
79! ©r otz ¥ ar @t W Ay A
fagaar &, agh € st Tifgg

Mt amag & & JwmEEr # S
qTE AT AT qrEAT @ IAET qET
et oy H qgar @ 1 ag o faagw
e, A o wT AT @ foawr agi &
o ft T Y 1 A 37 A ¥ fEard
wraA S AME AW oAb F
wOF T ot ai g fagi guw a9
¥ oq¥ fog #rf 3¢ g Al &R 9w
avit & fag o gak wafml & fg
arar 7 & art Y ag gheww r dr ¢
mdar & A9 ¥ qad g =
qamar fr ga% faugg sad fasr g o
#T W A W gEE FH Al H
BEh . afsr ot av F9 fear adf
gt qg # 14 A7 F feqt o am
T RE STAT F ey &Y aiw
AN gfg) qg 1971 ¥ g& @7 amr
21 =gt o f oY ST 1T Sy g
gaFT ot gfedt 73 § s, ag aen
AreEwa g g AD ¥ fEAr fraa
afearar @Y § ag dAX @ Fawaa
AT AT € A 1 @ 9 o AT g
greT At ¥ oy faq®y SE s A

saAr g a1d g6 wgAt 41 | Afaew
# 1€ o o &1 T T 91 YT
FT 1 147 § IAH AW H & aifr agr
& @A T w05 smfzaifadi € s
qH GEH AR AW AW H AT qW g
wWEImAar T T cAare T famy &
Sad At 3T g Tga faw
. SHRI SRINIBAS MISRA (Cuttack) :

Mr, Chairman, Sir, if beams, rafters and fine
steel could be made out of hopes, this Ministry
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[Shri Srinibas Misra] -

would give satisfaction to the whole country;
only hopes, and the hopes are not much realised.
1 would say that this report is an casy in con-
cealment of facts and in whitewashing the
inefficiency of the Ministry and the officials,
Even now, after all these years of public sector
undertakings and the attempts and hopes of
the Ministry, India still continues to be the
second country in steel production from the
bottom, and perhaps the last in per capita
consumption. In the report they say that the
production has improved. Yes, it has improved
by 261 per cent, but countries like Brazil and
Argentina have shown an increase of 4000 per
cent within this period. Thercfore, percentage
of increase is nat the criterion. The question is,
what is the per capita consumption ? The
increase in 1968-69 over 1967-68 is only 006
per cent.  And, they complacently take satisfac-
tion that we have increased production ? It is
ridiculous almost to find that to reach the
production standards of Belgium in 1967, at the
present rate of growth we will take 57 years. To
reach the same standard in 2000 A. D. we will
have to attain a rate of gruwth of 11.1 per cent.
Our preent growth is only 6.3 per cent.
Although it is called.the Ministry of Steel, it is
only a house of cards. My endeavour will be
to show how it is a house of cards.

Spectacular performance is in the public
sector undertakings of this ministry. Of course,
the new ministers have not yet come to the lime
light, but still they are there and they have to
bear the burnt and explain to the country
why and how this has been the state of affairs
in the public sector undertakings. In 1968-69,
the production in H.S.L. has improved a little
but that is negligible. Out of a gross block of
Rs. 623 crores, by 1967-68 it was only Rs. 500
crores, because Ra. 123 crores had already been
lost. In 1968-69, the lossis Rs. 30 crores. At
this rate, it will take only 1] years to wipe out
the whole of H.S.L. and after that they should

be ready for insolvency proceedings.

Regarding H.E.C., the loss in 1968-69 was
Ra. 15 crores. Every year the loss is rising. The
capital was Rs. 100 crores. Out of that Rs. 40
crores have already been lost. The remaining

" " APRIL 20, 1970

Stcel and Heavy Eng.) 284
Rs. 60 crores will be wiped out in 5 years at the
present rate of loss of Rs. 15 crores per annum.
So, for that also, they will have to prepars for
insolvency proceedings or winding up. The
most spectacular of all these is the Mining and
Allied Machinery Corporation, Durgapur. The
accumulated loss is Rs. 20 crores and its
authorised capital was Rs. 20 crores. Where
does this corporation stand ? They are standing
on loans, on Charvak’s principle :

Y Fear g fadg )

They are living like that. They say, they
bave improved, But this is a bouse of cards. It
is not the Ministry of Steel and Heavy Engincer-
ing. It may collapse any day, with all the
finances of this country. The only relieving
features are two: Hindustan Steel Works
Construction and Tungabhadra Steel Works,
They show together a profit of Rs. 23 lakhs,
but they are only ¢ ing organisati

The least said of Bokaro, the better, From
the very inception, there was bungling. So
many high-sounding names were there, Even
now it is being expanded to 4 million tonnes.
The Russian advisers are there and the project
has already made heavy inroads on our finances
and nobody knows whenit will start produce
tion, whether it will start at all. What about
the result? The result will be that it will
follow H.S.L.

When we were children we were taught of
the earth being round and one of the reasons
given, an unreasonable one, was that the other
heavenly bodics around the earth are round. In
the same way, since all the other public sector
undertakings are incuring losses, this project
also is incurring losses. Is there a future for
Bokaro ?

When it was pointed out that this project is
not fynctioning properly, Shri Chenna Reddy,
the then Steel Minister, produced some reasons,
What are those reasons ? Ouve reason is higher
investment. That is no reason at all. Because,
higher investment is the result of faulty
planning. When our private sector undertakings
are producing more with less investment, why
did you invest more ?

Then, I do not think Shri Swaran Singh or
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Shri Pant will take shelter under the ing,
the apparent misleading reasoning, of tecthing
troubles. If the child is so sick that for so many
years it has teething trouble then it may require
false denture after 10 or 12 years. So, this
teething trouble is an absurd plea. I hope this
will be taken care of.

Another reason given is labour trouble. They
say that production is being hampered by
labour trouble. T will give one example. Take
the Rourkela project. A steady attempt is being
made to create labour unrest ; there is corrup-
tion, mismanagement, pilferage and theft. The
manager there, who is from the private sector,
is importing private sector labour policy of
playing one union against another, A private
sector undertaking may indulge in this policy of
setting one labour union against another but it
is not becoming of a public sector undertaking,
Yet, this officer is ging and sp ing
a minority union against the recognised union.
The plant authorities are issuing press states
meants, condemning the recognised union when
decisions regarding their action arc pending
adjudication.

There are allegations against an official
named Shri Das Gupta, who is the manager of
the Central Repair Shop. There are two
serious allegations against him—allegation of
misappropriation of Rs. 1,000 and taking part
in the communal riots by supplying arms. In
spite of these allegations against him, he is still
there ruling the roost and exciting one union
against another.

Provincialism is also being encouraged by

more job and they are not paid accord-
ingly or given their full complement of
assistance.

On the 1967 calculation there was a shortage
of about 4 million tonnes by 1972-73. By
1978-79 there will be a shortage of 9 million
tonnes. That is why three new steel plants are
to be installed and have been announced by the
Prime Minister. But what happened to Orissa ?
These people, this Ministry, pay lip service to
socialism and removal of regional imbalances.
What of Orissa, which is almost like India, the
last but one of the least developed States in the
country ? The per capita income is Rs. 35¢
according to present prices. There are about
40 lakh people who arg under-cmployed or
unemployed. Only 68,000 people are employed
in industry out of whom 57,000 arc only in
mines; 0, only 11,000 are working in
factories.

This being the state of the State -of Orissa -
and Orissa having in one central place—Bonai-
Nayagarh—the best coal area, the best 63.6 Fe
iron ore near—about, water, electricity, bauxite,
dolomite, limestone and what—not, in spite of
Orisma having everything necessary for a stecl
plant, Orissa has not been granted a second
steel plant. May I ask, why ? Orissa is so0
backward. You want to bring the backward
States forward. Orissa has got all the factors
available for a steel plant which would have
helped the people of Orissa to improve their
income, Why have you not done it ? You have
been jostled by various political forces and
pressures and not by economic considerations
alone in neglecting Orissa to this extent. By a
historical accident Orissa is backward. Tt had

some of the officers under the
The present union is a reasonable onc and we
can assure the management that given the
opportunity and the management being prompt
in looking to the grievances of the workers, the
workers will try their utmost and sce that there
is no pilferage or wastage and the undertaking
gives profit, Here is an opportunity for the
workmen being made to participate in the
management of the mill.

Sometimes the dues of the workmen are not
paid in time. Then, they are asked to wark in

been neglected. You want to perpetuate this
historical accident by neglecting it still further,

MR. CHAIRMAN : Pleasc conclude now.
You bave taken much more time than was due

to you.

SHRI SRINIBAS MISRA : I have almost
finished. Please give me some time for the
sake of Orissa. It Is the most neglected part,
you know.
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MR. CHAIRMAN : Shri Rabi Ray
take it up.

will

SHRI SRINIBAS MISRA: He will take
it up from another aspect.

Very recently it has come to light that the
Swatantra Government—you know what the
Swatantra Government can be—of Orissa wanted
to reserve some iron and chromite mines to be
worked out in the public sector but to every
body’'s chagrin, to the chagrin of people who
believe in the public sector as an article of
faith, the Union Government leased out those
mines to private enterprise, Thisis the service
they render to the public sector undertakings!
This is their faith in the public sector enter-
prise! Of course, the matter is now sub judice ;
that is another matter. But this should not
have been done. The Swatantra Gowvernment
wanted to exploit it in the public sector but the
socialists here, the so-called Government here
believing in socialism gives it to the private
sector for exg ! This p that their
love for socialism is only lip-service.

One word more and I have finished, There
is some hope for Orissa at least because the
Prime Minister has said that other claims will be
considered. So, there is some hope for the poor
people there who are being kicked out every-
where. There is lem of railway, less of capital
inflow, less of loans—Iless of everything. Let us
hope that within the next two years, to meet
the requirements of 1978-79, Orissa will get
another steel plant to exploit its natural
resources,

st aquw Afgaa (dFw) -
amafa o, § geqrd & qW F1 gHGA
g, AfFa gw sw A T ¢ R gl
g7 AT §G 27 92 1@ @ ;Ao
% 7% ot fr gowre fagd a1 w1 fava
40t A1 TG I IAT FF AR FRAR
=, frad ozt & A9t &1 IqImd
fir2, afet garX gt dardler § AW
@z A4 qawe faarargeas & awar
war, wgt 7 w1E v-dAfaaadi faqan
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dardren & g-ddfa @ gt Fr agt
9T FTETAT 7 FAAT IGTAFT T I
gt 9% 1§ @y Aifear w1 dw7 amar g
T | Rerar & ST S F= faear
t Sa auA @ ¥ Twar @O R,
few afear & ar s @ faadr 30
wew g¥w & fadr qggyfe &, oz faeer
2, gt sr afearet 8, ww g9 wed &
#fea o7 gt & ar0 & fasrg A aw
Frr &, Sra F wrag A qrr Ay g, At
IgF LA FT Fagr amar @, e faan
gaT g 1 i A gy g @ F
fog faret s€mfrag ga ¢ R &
feare # @ FaEA0 § o FeEEr
warfey #3 1 gAL I A WX A
wr @ & fefioamr st gmEage &
W §, Iay famrEgEaw & qEE
e s 3% fag ot e & fac
FA[ ATZT T IAY ATATR | ¥HA FAY
FTXQIAT FT &AW AT GHIAEL | a7 T
¥k Arga &1 fafor wrer faar s o

3a% & ag wgar wgaw g f¥
weq w29 ¥ ot faard &1 FiT@EAT Y, W
eX g fF gamr 4y gu A fm @
g afsa wur F1ew § fs gmid ggi sem
FH P WY GIY T FITV FeqIEA
FH EIRFT AN Eagag & % faeer argw
a7 fagi & afewfal & faar &@
agi & afqrf@i 3 @ q@
fasraa &1 f& am Tgi N1 ¥F T8
aifead & Ia% AT FW FA TN
¥ 3aer w9 dx@hz dAr @ W am
UL T g 400 797 F T A AT 9,
qT ¥ A FAT FIT I WE AT
15, 15 @7 7§, ¥ 300, 400 §J7 9T
FEE FF g ¥ OF gI0F gayv
qrgg At # 1 IRia IJoT fgar
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w4ifs ag arifasdt #ift &1 997 &, 39
faw g@ gare &1 v 4@ fem man
gw Fga & fr oifesl #1999 & Afeq
9 ¥ ®9 g8 &1 gea a1 ey e
331 AgaN #41 & ) FWAT T F FTOT
TG IURA FTWH W

drdt ama & ag wzav wrgar g5
TE AT T T I FZIT 97 | §F AT
&t & g0 wify ;g At AR F A
F1 @t ¥ qgT sar A awar @ | wifs
5§ faa 7 @, @iy &
N Falrr A & T &, €9 ¥
T &) 9 AI9F L 9T FEA 9T
Mgz e ot aA & fa¥ ow fem
gz 17, 18 &7 &1 et o, s ag
50 99 § faadft &1 Wy F g, 99
#T WE &0 G &1 AW ATAF AT &
far i avgr foar omar g, 99 fad
fraral & I @ agw 6T o § &
fearaT #1 e ¥ FrRg & J @ FAA
75 %90 | gL WA F W@ gy ax §
< frami & sanar & sar dar &
Arar & AT AR qEAT A A9 AL 2
g § | gafae Faoe & e sm
fr 70 957 oT 72 fa=ar 52 o frami
N S IF G4 F AT F &S| AvAT
2, 77 9=y ol 9% fad i e sean

Tl 9T FEIF F 4T A FF A FIHIT

arg X, afsa framl w1 768 TAl X
@ ¥ atn faed afggy

w® qrg a9 § ag sgnAgM g i
Fgd & fa at sreamT @ fRarsmar @
a1 g fear sman & fv 289 gt g=a
H gream 2 faar afdw gt & wegd
1 ¥ R R amAr A ghET §
arar @ 1 qgE 9T FAW AFAT A
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FE ¥ AAE X ag F g€ A A AT
T a7 § afew et amafegi ) 7=
T &) fagd zrgw 87 % v frar @
fir Faem & wrear # wea 2w & frad
A1t # qafave AR e Wl q¢
W FEAE YA A @ oA
§ A fFwa amed Ad W@ W
A gAR A A} AQID w7 g7 gE
(smwaw) 1 ¥ 772 § fr ma fegear
Famtr i@ AL W qeA FA@T E av
wetg g aaan fegr arar § @ W@
agi AR & T@A A A ATt ar agh
zat & & S 7t & Yaar amar § 9k
g ATl B ga9L Ag fasar 5w
fre gy FRAga s frag @
T[T F AT FI AT qg F AW F1 BT
fraifa st T A RaO & @y -
§z AW & =7 FreAE 7 o frar
FAAT | FAT ATIA AZT I FHICEAT
oqrfeg &3 fear A agr & awi @@
TR AFt e, ot 9w gH #ar Faar
wafae ¥ #gar & % 9ma & ®reEmEl
# agr & @i &1 grafawar fradr
qifgg, 50 9@z gk & A1 A AN
faan wtrar wrfgh | % oy & @y
famrat w6

sfam & ga 98 sgn & fF dar-
AT & AATGT Aog TIA H FF A AW
T §, gl T g1 AN KA1 SIH
A § famar &1 & g § famar
Feur 5 g1 FE W a7 g wfge
W1 54 fagd go wrFa 1 g9 gAA &
fAu s s =Jgft sqifs o5 w=2@a
% Q91 AT § g o< fergmw § ey
SOTET FeAT ANZ0 A FEAT 9T F0EAT
t Rl AR s fasfaa @
ara & |
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[t ArqTry afgax]

™ WKkl ¥ ga o owil &
ARYA FANE |

=it ofx wa (3) : awwfa agmy,
# @ ¥g77 F1 fakim A g AW
qger ggr ag & f§ W@ H W@ gw
UTSATE FT TAIGAT FET AGAE A
qfeas ¥%T & wf F@ragy E @
g TR g Ig TEOE &1 qfeAw AwET
sozefEm gardy ofsss Jwet awewefeT
¥ gt g gu faafady & & qqamn
wrgar § 5 fom g% & a2z o v
¥ ofsms T gwefry o ar
@ & 3T gt wmar & fe g e
FezT § IR FG W F AW faa w3
g1t ofeq® IFET FT AR A A a0
ge &1 &gy SIET g og@ oA
FTAL WEAT gE I 9T aETT A
oF qAF R gea & W agE ¥
faafas ¥ @I N TFEH IF Far
T fF TreETT & ZrEr anga A1 TRt
® AT geeff Il awR A T A e
FATE ¥ aTH AAIET qGTEA, A IAH
FAAFETC 75 To AfF =7 I&& 1A a7
e o | wEF F Y ATFACT FFRT AT
M@ eamgany agaw g fF 1970
# qTq & & @ T T gHoA
#T Zizr AT Y AaT W AT S w0
T war , A ITAET 8 &R T
@A 73 W, a6y Ea &
R F T FE & frad

& ars sgw wgar g % o el
fag & a0 sl 81 @F 976 A@
gfoear sa@d & g WE @ E AR
T aXE Ag W@ WA § | aw
wim & Fedr @0 & srov fay
g & fa¥ gwA 1100 FUT To
e frar § ot a% gw Ia% fay 8
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At ffqdz s w7 g A 9T 9% §,
T T FIV AT AFET AM AR §
fe fog @ ¥ 1L A 3@ WA= A
TweeE fmar g ot gm o f
oz ¥ oF Ao qEr o fF | awg
2 fF Zrer & T2 AFTT Ao THo qIET
N, Y g TN Afw 97 fazarw
T & wrgdE ¥ A dmsw
S AIFT THo Ko Hro F, forast @ ¥
HEgEAT § aArar Tar § /A gurdr
qfigs ¥q= svedfen &, fazamar mar
& o A AR STEFTH FT qIEq qAATATN
T aTH A1 gHAT HIT 272 & /g 0
HYATE w1 &g 757 fRar AT gadr 9T
ATGX AT ATLo Qo qUUET T ATHT
farza fear | o org w23 & fr ag aga
et § 1 39 faw gaw § qar wmar
¥ 71 3% ofems AFzT Avefmg &
#ifc ax foarw §, #a7 ag gnrAT ®
Fot famma wd §, Afsq g =t
acs ¥ wré oy A famr mar & 0
qar @1 s a7 o7 9% o afcada g
mr {5 Fmex SARr agt we faser
fear ?

Fm sy § 5 ferm owreaTee
FTRTCA AW ARY | I TR Hgw
et % fasma #1 gEwr gEr fam
T | AR NG FAL H AT fager
faar AT

@t dw @R (7)o
gt fear &t

@t o T g e
qr hifs I% faeres &9 a1 =
i drdr #1 ag arAr wfegd o & s

argar ¢ fe oo oF anforw @1 & o
¥ 19 FgAT gaT 15 AR AW F e
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72T oz 5w g FIwL F & AT
W qemae § famare & §, 9 guen
AT O GIHIL B TG A B AW
AW A I A

& wadrar WA g oAy R
WAy fegawgd smagarg &
e §eF ars 9feTE  FEEaET A1
WTEAZ JFLT GTTATEA § TAAAT 84T §
fs fagir gearg av@t qmgw ggt afAAr
¥ a4 atcag %3 @ A fr ofsas
JazT A qrArTfa® e, SAw qreR e
wer a1 & ag gy asq A g 9«
#7 gad it ¥ garw fear @t awwrT &
aE § wEr aar fE gR A mh A H
TASIA | ST % = v, St gFo AHo
ude & AATHA § ofeds dwaT yogedfem
i aa @ & afeT s wm A ¥ fF
tq qfsws gz avrRfen & afd W
¥ gumar &% @ a1 95T § AR
TeRFTET A1 FOE ATAT FT HAT HA
fagar o7 gwaT 2 @YX TAH TG JAT FT
&1 dvgEiET fy a3 | § Froer
faagwa % vam =g § fr oo faafad
¥ deffrgfes foerd sfaas & &
feseea Frar &1 3ad 7 e &

Government should make a comprehensive
and clear ton the obj and obli-
gations of public undertakings. This statement
should lay down the broad principles for deter-
mining the precise financial and economic
obligations of the enterprises in matters such
as creation of various reserves, the extent to
which the eoterprises should undertake the
responsibility of self-financing the ansicipated
returus on the capital employed and the basis
for working out rational wage structure and
pricing policies.

a7 oA & % aga ara 9zd e
# A 1 ALITF gaAT | AfF T@
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arés 3wt fis ag areare g arei-
frea # fewrgT 7@ & 1 gfeeTm ¥ @&
T A BT SN q4T | F ATIHI 97 FT

g g

It is noteworthy that the British Government
have in a White Paper in November, 1967
made a of the ic and fi ial
objectives of their Nationalised Industries.
Recently again the question in that country
was gonc into by the Select Committee on
Nationalised Industries, popularly kmown as
the Mikardo Committee which categorically
stated that limits of their responsibility in
regard to social obligations and economic ob-
Jjectives must be made plain, as the imposition
of this dual set of responsibilities normally con-
fuses their sense of purpose and results in the
weakening of their managerial efficiency and
damage their performance and leads to public
criticism,

HF Aq9q ag ¢ fF sheemw &
€ g1l 9E USHAHLT gar AfrT fee
WY 4T AT FF TAT TAAAE F IUE
§ f& amifas @sg & sg@r &y )
FAaT # &4 war FeN, EETE A9
1 a%ar § ag &9 fear @A =rfgy o
afea & sgar 5 quige &1 @q & fd
UH UI0E FAL qTE TE | Q0B FALT ¥
wgar ar fir :

The Committee has been critical of the
actions of the top management concerned.
The senior officers in managerial positions have
dual roles to play. They must not be content
with only solving the day to day problems but
should put even greater emphasis on long term
plans for continued improvement,

gdr &% qv2 ¥ W faw awg &Y.
fawfoa ©1 8% s ¥ sq1 Fat
# 2 AR frg ag ¥ ofems ¥
guzEffg # o aF 98 AW A §
AT wF-aF Agd T e § 3w
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[t <fa ]

Taemar 9Ty fF I9wT @Arfos @ET w1
grafFraft as g i Y arur &

gR AT $Y FIF1E FIIEET 3@ F1
gam fa=r ) &9 S T guT Amg ¥
EHAT H§ OF ATH §T AAEAT FT N7
fvar mar | ET 9 4T FHEA By Afaar
4f SAFT TUE § WA F FTEARA
e mar, sfeT amawr qroaa g fe
ag dar aursang @ fF gad = whraf
¥ ot wggw fean s felt el ar
worgT ® v & fed ana & S
T faadt o1 fod oY @@ AwET ¥
I oferal AT agat & faw w3 wat-
o T sqaedT oY 1 gt Fedt worgT o
At A1 qgT AE 9Y | TEET AAWR 4
¢ fe o mmfas goard § o7% a7l
fag atg @1 g 98 SHE @R
FHuThET # TgAr Afgy ag A4 &)

il At g AE A A w
g & oo EegF ¥ 93 FT gATAT IEAT
g fF aw s Sffewm o
st ¥ o gfemrgawy #9f& §, It
qeeT @% gfeargwaT § I 64
i ae & gaige & 51 qde gfeans-
sga fifadr § ot fren€ & 69 gfama
g 2@ fr faard o s@a § aR
g & ot aagfearess 9fadr
foger &1 fowmm adf & | & 25
sfama, & 30 sfams s« 40
wfowa | & gTw & war Angan g e
Tz T Fagfearges Fafedr & wiw ¥
am &% fer smr s o &) il 3w
gre T2¥ gEer oF ged sfafafedes
¥ wmar @A o W faar ) frerd
%1 fog &@ ofifge 3 aar a1 38§
FIEA ®T KT @A FAAA JH T
T agt gw A X WY T oER a@
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zoA e & 99 wreEm #7 Far fagst
& AT ¥ qam v w@ @
Fgdl, q5EA AR oA F e g
woifas & A% gw T wgd A @
arey avgew § | arew feafr agr eqrfan
G af 3 g g 5 ogmrdr
TR AT A I A §, A A
s Foh wifegd Jfea A gh AT
ITRT T AG FT fgh o

16 hrs.

# ag el sz Swarg frew A
fom a@ & g O #r agmar @ @
g, IH 37 T ¥ a9 ar @
21 XaEd at i qrgwr Aavar oA
21 AT § | WENTF 9 & a2 §9
% gfesm § wra & sfy g9 ofada
arar ) fom ag @ faer & asx
Sex agEar & dT 9w s @ fF o
TEY I AFA AT THo §o &0 &
ATEY WEIAAT AL T 1 9aF Ifeewror ¥
g afad &1 T A gran & ) Gar &
fag &g @ g 5 aw dm7 faw w1
W F, TR FUCH S F | &F
¥E g9 &9 W@ g faw sEEr &
1y TS & WA § ag gard agrEan
FW@I 97 I¥ (W § G AT 78 FX
@ ST gar | s ¥ gfewm w1
HITHT JATMHE AAAT FTAT gY &t A9
frarg st anft ST T qwe €0 &o
1 T & JWHA A AOFT T AA-
srgm e e gfesor § ofeda o
mrE

Yo §o Fo dre AW F ATIA TF HEqT
T AT # | ag frgmm &@W A
1 1 Fgw O A ifaafor &1
W e iafiasa fiw g &
W @ F@r g YA g fr
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T gAfaae anaw Seffrat F &
R A gt W & fRfEd Y s
| 359 e & $ohfrae gw dare
L

Al MERE, TR 3 T OF
frolt e § 1 Fr oF ST AT ¥
far ar 9t ¥ SFR Y

“whether it is a fact that the said company
reminded Government that the Bokaro
Project report  submitted by the
U.S.5.R. would be both expensive
and wasteful ?*"

ga® IO # o off & %gr v :

“The Bokaro Project Report submitted by
the Soviet Organisation was accepted
by Government after its examination
and approval, with certain modifica-
tions, by a Technical Committee which
included representatives from Mfs.
Dastur & Co, M/s. Dastur & Co. sub-
sequently made certain suggestions for
cost reduction which were fully discus-
sed with the Soviet experts. As a result
of these discussions, with which Mfs,
Dastur and Co. were also associated,
proposals for reduction of cost by
Rs. 11.4 crores were accepted.”

war wawa a8 ¢ fF aE dm
AT T O oW & AW gEeee
FAY 114 0T &1 fegsaw gan &
Foy Fgr 9 § 5 afmw gw &
S g@Ear gas faedt @ W seEE
F TAIAT § IEHT GEAAA AR FEAT
Fifg 1 gH dT Iy @ afgd e
I S odfas ¥R Estar ar
afifaarwrg ? s ag T fam
ar fs 1973 % FFTQ # IoTEw gE @Y
arar | & e wmgar g fe dr g
g a9 T FAA § 7 ATORY TWE I
o wgar gy f5 1973 # swmew ge
& s
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wgi a% fobwed &1 gwaw §, qar
T 97 @7 o7 £ areAe ¥ F gawy
frar s Tifgd | AfFT s @RI Y
Afs & ofeeda amar g1 s W@
W ¢ 5 gaer afsas A= & faar
s ifedr | & wrgar g f o qmm
fe ®s7 s Fgr axvx gEar ofeaw
¥t ¥ w4 ?

TF HHIX TR 481 @ R ang
T & fr owgd ¥ awEe @
givmm & faafewr ¥ &% ¥ 9@ a
# Faw @ 1 sy aar @ e wrdard
! W @ L EwER A A RO
R gre § g aifeast gEw A
geqmaT § ot ®@l Ay Y 7 WAy
AR & FAS TR & are #§
FEr ot Foird f ff 37 AT T
¥ g® qarr are fr  fagi™ e Y
#ifs & fasms o gardt & qifed
¥ meaw A Y, SAR A H oy A
wE?

afigor # 7 gear FTTETA 40X
& ST QT gaT @, g W™ A o
afer ;a1 wghfar ¢ @' fem wedh-
faam & eTaC 9T ATH WW FTA AW,
w oAk § oAy weE gaw w4 §
f3gs s wEWaT & afeww gz
srefoe & qgam wngar g -

“According to existing instructions, before
any investment proposal is approved, a
Feasibility Study has to be made on the
lines indicated in the Manual prepared
by the Planning Commission. This
Manual requires that the Feasibility
Studies should incorporate information
on the pattern of demand, competitive
position, technical data, capital cost
estimates, foreign exchange require-
ments, operating cost, profitability and
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[#t fgaw]
return on investment. It is only after a
careful scrutiny ofall the techno-econo-
mig factors that approval is accorded
to setting up of new projects or expan-
sion of existing capacities.”

“The considerations regarding requircments
and availability of raw-materials, as
also availability and cost of transporta-
tion, among other things, play an im-
portant part in decisions regarding
locations of projects. A steel plant, for
instance, needs to be located in an area
where coal and iron ore (or at least one
of them) are available provided dis-
tances from markets are not too great.
Also to be determined at this stage is
the quality of raw materials available
at different locations. In basic indus-
tries, it may be morc cconomical to
beneficiate a low grade ore which is
readily available rather than transport
over long distances a better quality
material which does not need beneficia-
tion. This—the factors regarding the
availability and cost of transportation—
raw materials and also finished products—
become important. Other techno-eco-
nomic considerations being equal, pre-
ference is, however, given to develop-
mental needs of less developed areas.™

7z wr9ge & 1 & s wigar § {5
afgw & fom &7 gemE seaEi
TG F1 oenT fear war g, ¥ &
AEE F U FT & AT TG FAE )

& ag W sar wgar g gdmn
AT § FETCH #T OF qHILEw
famr & arad fFaaf sk Ao §
YaTE F Fre|™ g1 Wifgd | IR ¢
FeqAY o Fiewa FTeae 3 1965 %
frgem & ftw sl &1 gEdtT £ 9t
AT G & a7 ¥ 7@ Frsed a7 g
¥ f5 gwrr st aad ateagre #
SR ¥ san ae afgg | wifs
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T @+ fau aws o &) F saEar
Mg fF wrag am M afragi g ?
AT /W F a3 R ww
I WY A9A AAIEH A wgr g (w5 A
E A FIF MAS § @ & g
1 o aAy §t § e fagre ot qaw i
t @% ) & s wrgar § frgw
oamowr Afs wav @ AT aw @ w1
axg?

q¥o o &t o T H Y A HAATY
frearfra & wq A, wgi 3% mww ¥
TR T A AT F fAw GiwrT s
T W AN A9 W A H i ag
AR g § fr g ga% af arfag &
@ & Fgar § i qamr g s v
a% H19 TR T IA |

ag wtaE &1 AgvEg g & srgan
g fs o atT wwmr &1 A dY wlendr
g arfgd | it ofems vev swcdfa
T FTAATA FAAT AT GFAT | AFHT A
A% RAET 7 FT FE FvTe A e
W g & wgm g fe et wwm w7
g &1 f@mmr o " etardt aq
T BT W qAT FT A A AG )

**SHRI M. S, MURTI (Anakapalli):
Mr. Chairman, Sir, I congratulate the Prime
Minister for the announcement regarding the
establishment of three steel plantsin the South
during the Fourth Five Year Plan period. We
are especially grateful for the decision regarding
the establishment of a steel plant at Visakha-
patnam. This decision has been long over due ;
ifit had been taken a few years ago, when there
was an agitation in Andhra Pradesh for the
5th steel plant there, many innocent lives of
students could have been saved and many cases
which are still pending in the courts of law
could have been avoided. Even though it is
belated I congratulate the Prime Minister on
this decision.

- n T "
**The p

Telugu.
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Coming to the demands of this Ministry. I
would like to place before the House a few
points. There are already two white-elephants
in the shape of public sector sicel plants. You
are adding one more i, ¢. the Bokaro steel plant.
We cannot say whether the burden of those
steel plants on the exchequer will crush down
the Government and, ultimately the country,
along with it. With the capital investment of
eleven hundred crores of rupees in these three
plants the production of steel is only of the
order of six million tonnes, With the same
amount of investment in the Bokaro steel plant
the production is estimated to be only four
million tonnes. It is not clear why this decision
has been taken in respect of this plant, It looks
as if the decision was taken more for reasomns of
prestige than for any things clse. Now, there
bave been demands voiced by Members from
Orissa, Madhya Pradesh and Goa for the estab-
lishment of steel plants in their respective
regions. If the investment of eleven hundred
crores of rupees had been distributed equitably
on these plants the country would not face the
threatened steel famine in 1974 and thereafter.
The different plants could have beeh manufac-
turing various grades and kinds of steel and
steel products. If the decisions had been taken
at the appropriate time the prosperity of the
country through self-sufficicacy in steel would
bave been assured. But the tragedy of our
country is that in the decisions regarding deve-
lopment of the various regions of the country,
political rather than economic comsideration
play a more prominent part. This development
is, & matter of grave concern to everybody and,
therefore, I request the Minister that plans and
schemes should be formulated purely on econo-

16.09 hrs.

[SemimaTt Susiura RouATc: in the Chair]

References have been made in this House to
the decision to export iron ore worth about
Rs. 500 crores to Japan and other countries.
If, instead of iron ore, semi-finished products
are exported, we would earn another Rs. 500
crores, Apart from this, the problem of un-
employment of engineers and other technical
people could be solved to a great extent by pro-
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viding them employment in manufacturing
semi-finished products. This aspect should also
receive due attention of the Government.

The production in our steel plants so far has
been based on a conventional method. Russian
collaborators have adopted a new method known
as continuous cashing system in the plants set
up by them in Iran. Why is it that this new
method is not being adopted in our country ?
With this new progress the production capacity
can be increased by about 20%. I do not know
why the Government agreed to the conven-
tional method instead of insisting on the
modern technique. This gives rise to a suspi-
cion in our minds that there is something more
than what meets the eye. 1 suggest that the
three new steel plants ‘Wwhich have now been
announced should be established immediately
so that we can avert the steel famine during
1974. This would also reduce our imports from
abroad. Greater the production, lesser the cost.

It so happens that the private individuals or
industry always get their requirements, met
fully while the public sector undertakings suffer
from lack of supplies. Thatis why the Bharat
Heavy Plates and Vessels Corporation had to
postpone, by six months, the manufacture of
certain steel products which could be produced
indigenously, only because they could not get
the required quantity of steel. Similarly, the
Hindustan Shipyard at Vizag had not been
able to build the target number of three ships
per year. It had to be content with construct-
ing only two ships because the steel sheets and
other ancillary materials were not availahle to
the Shipyard. Why is it that even the Controk
ler of Iron and Steel does not accord proper
priority for the allocation of steel to public sec-
tor products ? When there is huge gap between
supply and demand and even public sector pro-
ducts do not receive the priority in the matter
of allotment, who is responsible for all this ?
The Gov have, tk . to review the
situation. Because of these various defects and
because of the wide gulf between promise and
performances the public sector projects are
under a cloud and are held to ridicule.

We have the Bharat Heavy Plate and Ves-
sels at Vizag. Recently when the hon, Minis-
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ter, Shri K. C. Pam, visited that area, three of
us, Shri Tenneti Viswanatham, Shri Bbadram
(of Rajya Sabha) and myself, brought to his
Dotice the various instances of irrcgularities and
malpractices in this organisation. While I
doubt if that he has taken arty remedial action
I know for certain that before leaving the
place he had given a good chit to the officers
of this Corporation. The effect of this has been
that the officers have been behaving with more
arrogance than before. I would like once again
to bring to the notice of this august House, and,
in particular of the Minister, certain cases of
irregularities. If he takes prompt action to in-
quire into these charges he would know how
patronage in providigg jobs has asumed
serious proportions there. The Managing
Director, who is there since the inception, is a
very fine man and technically qualified also.
One Stenographer who was getting Rs. 110/-
or so was employed there originally at a salary
of Rs. 330/- per month and he has mow been
promoted to a higher grade carrying a salary
of Rs. 600f-, There is another casc of a civil
overseer who is occupying a senior position but
is not fully qualified. At the same time engineer-
ing graduates who are locally available are
being taken on temporary basis on a salary of
Ra. 130/- per month. How far can such things
be justified ? There is also the case of an Exe-
cutive Engineer who was in the grade of
Rs. 700-1150 and who is now appointed to a
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services which warranted such rapid promo-
tions for them ? - We have got a Chief Purchase
Officer in the organisation. Though techni-
cally qualified and experienced personnel were
available locally this particular officer has been
favoured and appointed without any advertise-

. ment even though he does not posses even the

requisite qualifications. The various cases [ have
cited have given rise to a fecling that the ma-
nagement has been favouring people of a parti-
cular region to which these appointing officers
belong. I therefore request that the Minister
should cause an inquiry to be made into these
various charges and remedy the situation.
There is also the case of a Private Secretary to
the Managing Director. He was a stenographer
on a lower salary but has now been appointed
on a salary of Rs. 500/-, The main office of the
Corporation is at Vizag and it is surprising that
the Private Secretary always stays at Delhi. It,
therefore, seems that this post has been spe-
cially created for the incumbent who is the
favourite of the higher-ups in the Ministry in
Delhi, Similar is the case of an Assistant Per-
sonnel Officer there. He was promoted from
the post of stenographer or so drawing Rs. 180/-
per month to a post with a salary of Rs. 600/-
per month, This man was absolutcly unqua-
lified and had no experience about labour laws.
After appointment he has been deputed to
Calcutta on Company's expenses and has been

higher scale with four additional increments.
There is another case of appointment of an ex-
service men as an Electrical Supervisor,
Though he had no requisite qualifications for
the post this had been done without any adver-
tisement and without considering the available
local talents who are qualified and are unem-
ployed. There is also the case of the Senior
Personnel Officer, who while in “labour pool™
was in the scale of Ra. 350600(-. He was first
appointed to the grade of Rs. 700-1150 and
has since been promoted to the grade of
Rs. 1100-1600. This organisation was started
only in January 1967. Within a period of three
years these people have been promoted to
higher grades and given additional increments
what is the basis or justification for such rapid
promotions ? Are they so competent, 3o qualified
that the organitation was benefited by their

p i now. The reasons why I have dilated
upon these cases is that the employment oppor-
tunities for the qualified and expetienced local
people have been deénied tothem. Irequest
Minister to take necessary remedial action
before the situation goes out of control and to
assuage the feclings of the local population.
The Board wanted to appoint an administrative
Officer and passed a resolution also to this
effect. A panel of names was also forwarded by
the Government of Andhra Pradesh from
amongst the IAS Officers. But because none
of them happened to bein the good books of
the management and probably due to the fear
that all these irregularities may come to light
even the appointment of the officer has been
kept in abeyance,

In the matter of works also there are irregu-
larities like awarding contracts without calling
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tenders, For the construction of a well,
the work was awarded without calling
tender to a particular contractor. Subscquently
a dispute arose and they had to pay a higher
amount than earlier agreed to because the esti-
mates were faulty and had to be revised up-
wards later on. An over-head tank was cons-
tructed near the air-field but it was subse-
quently demolished because the airport
authorities considered it a flying hazard.
Another tank of lower height was then cons-
tructed again. Such cases prove how infruc-
tuous expenditure is being incurred without any
financial discipline or propricty. The National
Industrial Develog Corporation framed
certain estimates for some works. They split up
the work and awarded the contract for floring
alone to a certain contractor. This work was
awarded oot by calling tenders, but by nomi-
pation, at an estimated expenditure of about
Rs. 15 lakhs. According to my information
such infructuous and wasteful expenditure
would easily aggregate to about Rs. 35 lakhs.
I, therefore, request that these matters should
also be investigated.

We have already a labour union there.
Recently a rival labour union has been
established. Who is the brain behind this?
It is an officer of the Corporation there.
A friend of this particular officer has now come
out with an article in a local paper. He has
charged that the management has been run-
ning, a call-girl racket in the Corporation. The
title of the article is “‘public sector undertaking
runs a brothel with the working girls as prosti-
tutes”. 1do not want to quote from it here. |
am scnding the paper to the Minister. He can
have it translated and should see that a proper
inquiry is conducted into the charges levelled
therein. That is my submission to him. If the
charges arc not proved, the paper should be
sued for defamation and stringent action taken
against the person concerned. This is a very
serious and dangerous matter. The author of
this article and the particular officer are good
friends and they are in collusion with cach
other in the matter of giving jobs to their ownp
people. Therefore, to clear the matter once
and for all, I request that the Minister should
take serious note of these allegations and insti-
tute an ingairy in the matter immediately.
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Another point I would like to mention is
about a gherao in the Canteen there, There
was a gherao for 24 hours because the rates
charged in this canteen are much higher than
those obtaining in the canteens of other public
sector undertaking or in the local restaurants.
Though the gherao was lifted on a promise by
the Management to reduce the rates, the rates
have not been reduced so far. I request the
Minister to take immediate action in this
matter also.

Another matter is about free medical aid to
the employees. Where the Employees State
Insurance Scheme is notin operation, there
should be provision for free medical aid to the
employees. But here, thoygh the deduction are
being made from the employees, there isno
provision for medical aid. Because so many
irregularitics are taking place in this organisa-
tion, I submit that the Minister should cause
an inquiry being conducted into all these
irregularitics to arrive at the truth.

Many people have been promoted recently.
Is there any justification for promotions when
the criteria of works load and the staff strength
laid down in this regard do not justify such
promotions ? Why should an Executive Engi-
neer be pr d as a Superi ding Engi
when there are only one Supervisor and only
one assistant engineer working under him.
There is no justification for the post of Superin-
tending engineer in such a situation. This is
an instance of wasteful expenditure. Because
of such irregularities, there is discontent in
the employees. This will lead to serious reper-
cussions. I request that before thesituation
gets out of hand, causes for discontent should
be eradicated and the situation remedied. I
request the Minister once again that all these
points I have mentioned, he should getan
inquiry conducted for the sake of planned
development and progress of this Corporation.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
Madam Chairman, I am thankful to the hon.
Members who have participated in the debate
and the interest that they have shown in the
working of the Ministry of Steel and Heavy
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* [Shri K. C. Pant]
Engineering. Many of them have made
constructive and useful suggestions and we shall
try to benefit from them. On the whole, the
debate has beena friendly one, and [ am
beginning to wonder if the Prime Minister’s
intervention on Friday has anything to do with
that. But while Shri M. §. Murti was at his
best in Telugu, very fluent, very facile and very
powerful, I could not really make out whether
he wanted a steel plant at Vizag or not. On
that point, all the arguments he gave seemed
to be against locating the plant in Vizag.

SHRI M. 5. MURTI : I wanted to congra-
tulate you.

SHRI K. C. PANT : He began by congratu-
lating us, and emphasised the need for export
and cautioned me against taking a shortsighted
political view, etc., etc. But at the end of it all,
I am not very sure whether he wanted a steel
plant at Vizag or not.

My hon. friend Shri Rabi Ray raised a point
to which T would refer in the beginning, about
the Sarkar Committee and the Khadilkar Com-
mittee. So far as the Khadilkar Committee
goes, we have taken action on that largely, on
all the recommendations, and accepted many
of them, and have put many of them into
effect, So far as the Sarkar Committee goes
there again, follow-up action has been entrusted
to a Special Secretary who has been appointed
for this purpose, and there also follow-up
action has proceeded at a fairly good speed,
considering the volume of work involved, and
in many cases it has reached a conclusive stage,
and in some cases it has already concluded. But
still there are a few cases which are left to be
coneluded. Therefore, I cannot give the details
at this stage. Otherwise, I would have been
glad to do so.

Mr. Srinibas Misra, Mr. Singh Deo, Mr,
Naghnoor and Mr. Murti made certain criti-
cisms of the functioning of the public sector
and its manag which d to suggest
that they consider the working of the public
scctor wasteful. Mr. Misra referred to the
dangers of insolvency. Mr. Murti colour-
fully referred to white-clepbant. But towards
thelatter part of their speeches, I find all of
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them wanted a white-elephant or one of these
agents of insolvency to be located in their
States. There is already a plant in Orissa
which a¥o Mr. Misra attacked with vigour.
1 was not quite sure of the consistency of the
two approaches. To invite trouble on one-
self is not usually to be associated with Shri
Misra.

SHRI SRINIBAS MISRA :
to you, but benefit to us,

It is trouble

SHRI MANOHARAN (Madras North) :
Do not provoke him.

SHRI K. C. PANT : Heisa good friend.
Even when provoked, he knows that I wish him
well and he knows he wants a steel plant,
Therefore, he may criticise the functioning of
the steel plant, but still he makes out a case
for locating one in Orissa. We under-
stand cach other very well,

1 was a little surprised that my hon. friend
from the Communist Party also joined in this
chorus of criticism. ([nterruption). I am sorry ;
Ishould have clarified. I meant the CPM
member, I am a few years behind, When
I say Communist Party, I should say which
itis. He also joined the chorus of criticism.
Iamsure he is a supporter of the public
sector. Ifhe makes a sweeping criticism
of the management of public sector units,
surely he is strengthening those who today are
the biggest critica of the public sector and who
are not his political friends, to put it mildly.
I would only request him to criticise where it
is due by all means, but not to make his criti-
cism so sweeping as to play into the hands of
those who are politically on the other side of
the fence.

AN HON. MEMBER : Bad logic.

SHRI K. C. PANT : Sinceit is a day of
bad logic, why should I not join it ?

Steel is a basic material and I agree with
Mr. Misra that it is an index of the economic
wellbeing and strength of the country. He
cited certain figures regarding the growth of
per capita consurnption in India., I agree
with him that we have a long way to go. If
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you look at the growth of the steel industry
in the last few decades, it has been quite
phenomenal, In 1927 the total production in
the world was around 100 m. tonnes. Today
there are two countries which produce more
than 100 m. tonnes cach. USA, the biggest pro-
ducer, produces something like 130 m. tonnes.
The Soviet Union, which is the second, pro-
duces about 120 m. tonnes. Japans’ story is
even more spectacular., At the end of the
sccond world war Japan was producing one
million tonnes, which was its capacity. To-
day it has reached over 80 million tonnes and
it has very big future plans. They are enter=
-ing into contracts for supply of iron ore and
50 on, aiming at a target of 100 million tonnes
in the not distant future. So when we think
of the growth of our steel industry it is not with
any sense of complacency. It is a capital inten-
sive industry and the constraints on resources
in a couniry like ours is the material factor,
which has to be taken into account.

So far as Indian policy is concerned, after
Independence the deveinpment of the steel
industry has been one of the planks of India’s
economic policy ; a great deal of emphasis
has been laid on this. And it was a bold
decision, and a decision of foresight and
vision, if I may say so, on the part of the
leaders of the country in the 50s to being
three new steel projects in the country all at
once in the public sector. It was an act of
faith and it is a matter of happy coincidence
that my senior colleague, Sardar Swaran Singh,
who was then associated with these basic deci-
gions is again guiding this Ministry. It is
these bold decisions that brought India on the
steel map and brought it among the top ten
countries in the field of production of iron
and steel in 1967,

Now looking ahead, we have again to have
a bold approach to the development and
growth of the steel industry in the country.
Many hon. members have referred to the fact
that there are large iron ore deposits in their
respective areas. Taking all the iron ore
deposits into account, India is rich in iron
ore. It has the other necessary raw materials,
Coking coal may be a bottleneck after some
decades ; but, at the moment, it is not a
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bottleneck. If necessary, onme can consider
importing coking coal also, at a particular
point of time ; one can look into that problem.
But, that apart, by and large all the other
raw materials are there.

So far as the demand goes, it is bound to
grow with the growth of the ecomomy. You
need it for construction and for development.
As the income of the common man in India
goes up, his requi of durable c«
goods like bicycles, tractors and so on are
bound to goup. Therefore, there is un-
doubtedly a case for a bold approach to the
expansion of the steel industry.

This is a strengthened by the fact that it
has been our experiency during the last two
years that steel is readily marketable abroad.
Recession compelled us to look for avenues
of export and we did go out of the country
and it is a matter of gratification that the steel
produced in this country did find a ready
market, Qualitywise and otherwise, it found
a ready market in the international market
and we could step up our exports rapidly
during the last few years. The figures have
alrcady been given by my colleague, Shri
Qureshi ; I do not want to go into them, but
I would only mention that the prospects
and potential of export strengthens the argu-
ment for a bold approach to the question of
expansion of steel industry.

Another fact we have to keep in mind, a
lesson we have learnt from the last few years
is that the total production of steel have
virtually remained static and we have perhaps
not been as concerned as we should have been
about the stepping up of production more
rapidly. B: of ion the situati
in the country was such that agricultural
production fell arid there was a fall or tempo-
rary curtailment in the domestic demand of
steel. I can give you some figures which
would show that the demand in fact declined
in the years of recession. While the consump-
tion of steel was about 5 million toonesin
1965-66, it fell to about 4.5 million tonnes in
the succeeding year, to 4.1 million tonnes in
1967-68 and was about 4.4 million tonnes in
1968-69.




311 D. G. (Min.
[Shri K. C. Pant]

Thus it is only from the beginning of 1968-
69 when the eccomomy began to pick up that
the demand of steel also began to pick up
and in fact regi i a sharp i and
has mow again grown to about 5 million
tonnes.

Now, the experience during recession was
that in the context of the decline of demand
for steel there was a large scale cancellation
of orders of steel placed on the steel plants.
During the years of recession we were told
again and again to be very careful in making
our demand estimates, We were warned that
even Bokaro would not be necessary;
that demand has already been met and it
would not be neccesshry to expand the steel
industry. All these things seem now a distant
past because the pendulum has swung so  fast
that in a matter of months from the picture I
just placed before you now there isa regular
shortage of steel, of rising prices and so on and
some friends estimate shortage of million
tonnes, The lesson of this is to always take a
perspective view of industry like steel and mot
to be unduly perturbed by current market
trends, by temporary fluctuations in demand
and supply. If one takes a short-term view of
demand and supply in steel sometimes one
can create very serious imbalances.

Madam, we can never afford to lose sight of
the fact that the setting up of a steel plant
requires a long lead time and it is not merely
the construction of the steel plant but the
ancillary facilities that go with it—the mines,
the railway lines, the washery, the equipment
manufacturing, cte. All these require time.
Therefore, one should provide on the basis of
past experience something like 7 to 8 years for
the setting up of a steel plant, that is, from the
stage of construction to the stage of commission~
ing of a big steel plant of the order of 2 million
tonnes. This has become more necessary as we
are switching over to indigenous production of
machinery. Take H. E. C. Today if H.E. C. is
to supply the demand for the future steel plants
then it must also gear up with designing
facilities and it must design and fabricate
various equipments and machinery etc., on the
basis of design supplied by the consultants.
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This itself requires certain time. This may
require as much as 2} years. So 2} years to 3
of machinery. A complicated piece may require
purchase &f know-how. All these things will
come in as we Indianise the process.

So, various time horizons have to be inter-
locked ; there has to be co-ordination between
them so that ultimately all the streams flow in
at a certain given time and we can have the
steel plant that can go into production.

Along with that we have to see the possibili-
ties of standardisation so that our machinery
manufacturers can duplicate more easily what
they begin to manufacture. If every time they
manufacture from different set of drawings,
that oanly lengthens the whole process.

These are some of the matters to which we
have to pay attention. This cannot be done
only in the context of five-year plans. We have
to have a perspective at least of 10 to 12 years
before we can rationally plan on this basis.
Therefore we are engaged in drawing up a
15-year rolling plan. It is called the rolling
plan, because every year we shall extend it by
another year so that we always have a clear
view of the next 15 years and can plan on that
basis.

It iis for this reason that in formulating our
plans for the Fourth Plan we have not only
considered the demand at the end of the Fourth
Plan or the Fifth Plan but we have tried even
to look ahead. Keeping this whole panorama
in view we have come to the conclusion that we
will broadly have to double our capacity in ten
years. Every decade we have to double our
capacity., Just now our capacity is of the order
of 9 million tonnes. That means, we have to
increase this capacity by about 1 million tonnes
every year of, if you want to go in for 2-million
tonne plants, 2 million tonnes every alternate
year. This also matches HEC's capacity which
is designed to produce machinery for setting up
roughly a | million tonne plant every year,

This is the broad approach. This order of
rate of growth is almost the minimum considered
necessary in relation to the continued growth of
the cconomy at the rate of 6 to 7 per cent per



313 D, G. (Min,
year. Itis this perspective which the Prime
Minister also placed before the House while
she made her announcement.

This will mean very heavy investment.
Therefore we have decided to create an Econo-
mic and Planning cell in the Steel Ministry
which can scrutinise from the cconomic angle
the new projects etc.; otherwise, it will be
difficult to take correct investment decisions of
this order.

Coming to the Fourth Plan schemes, although
in the course of questions and answers very
often I have had occasion to refer to the various
Fourth Plan schemes on the floor of the House,
I think, it would be incomplete for me to omit
a reference to the Fourth Plan schemes on this
occasion.

We want to expand the Bhilai steel plant
from its existing capacity of 2.5 million tonnes
to a capacity of 4.2 million tonnes, I know
that Members inthe Housc do not normally
take a parochial view of things but | hope ry
hon, friends from Madhya Pradesh will permit
me to point out that this expansion from 2.5
million tonnes to 4.2 million tonmes is an
expansion of 1.7 million tonnes which is the
capacity of Bokaro, Stage I. Therefore, although
weare not putting up a new stecl plant in
Madhya Pradesh, we are in fact creating
capacity which is equivalent to the capacity of
Bokaro, Stage I.

SHRI N.K.P. SALVE (Bewl): That
is not our guestion. In comparison to Vizag,
Salem and Hospet how arc the claims of
Bailadilla any less ? Itis one of the topmost
places considered by the experts.

SHRI K.C. PANT: I knew when Shri
Salve got up that he would say this. I wanted
him to speak on the Demands of this Ministry.
I requested him to do so. He could have made
this poiot at length. But he has chosen not to.
1 shall reply to Shri Uikey when the time
comes,

Coming to Rourkela, again I hope, my hon.
friends from Orissa will permit me to point out
that among the Fourth Plan schemes there is a
scheme to set up a cold rolled grain oriented
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sheets plant as an addition to the prod i
of Rourkela. This also involves a sizeable addi-
tional capacity.

SHRI S. KUNDU: When you are expand-
ing other plaats, why are you not taking any
programme of expansion -of Rourkela plant?
This is purcly from the national point of view.
There is nothing parochial in it.

SHRI K. C. PANT: [ am convinced it is
not parochial. But he has mentioned other
plants also. The point is, whether it is expan-
sion of Rourkela steel plant or the creation of
new capacity in any of the States, these are
matters which are to be considered at the
appropriate time. It is a question of really
balancing the tech: onomic advantages of
the one with the other. If my hon. friend,
Shri Kundu, thinks that the expansion of the
steel plant is preferable to the setting up of a
new plant in Bonai-nayagarh, then I will give
priority to that.

SHRI SRINIBAS MISRA : That is not
his intention.

SHRI S. KUNDU : If the bon. Minister
wants to sidetrack the issue, he can jolly-well
do so. But he must meet the point.

SHRI K. C, PANT: I am slow in under.
standing. I would like to be clear.

Then, my hon. friecnds from Bengal are
sometimes sensitive that we are not expanding
the Durgapur steel plant. But we are proposing
to double the capacity of alloy plant which is
also located in Durgapur. There is no question
of any bias in these matters, We want to
expand the alloy steel plant at Durgapur from
100,000 tonnes to 200,000 tonnes, Then, some
body also referred to the need for a refractories
plaat.

Mt an: awFTIT@WE A
FRIFCWE?

SHRI K.C. PANT: We will have to
decide that. The previous project report is for
locating at Bhilai. But now Bokaro has come
into being. We will have to consider the whole
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Then, the Bokaro steel plant is proposed to be
expanded from 1.7 million tonnes to 4 million
tonnes. Here, we are telescoping the two stages
of the construction at Bokaro with a view to
reaching 4 million tonnes target quickly. This
is also a part of the Fourth Plan programme.

Apart from all this, because of the reasons
which I mentioned earlier, we have, consistent
with our resources, decided to launch a massive
‘and continuous programme of increasing steel
production in the y by setting up new
plants also and the Prime Minister was giving
expression to this resolve when she announced
on Friday last the Government’s decision to
start the work on three steel plants in Andhra,
Mysore and Tamil Madu during the Fourth
Plan,

SHRI SI-IINKle (Panjim) : What about
Goa.

SHRI S. S. KOTHARI (Mandsaur) :
Will the hon. Minister tell us when the first
stage of Bokaro would be commissioned ?

SHRI1 K. C. PANT : As the Prime Minister
mentioned, and as has been referred to by
various hon, Members here, in the years to
come, new steel plants will be set up. I have
“given the broad frame work within which we
are planning the expansion of the steel industry
in the coming years. It is not a short-term
perspective. It is ot just the Fourth Plan. It
is a longer term plan when we will have to
start looking up for new sites, Itis not some-
thing which will be postponed for decades.
After the Fourth Plan, in the Fifth Plan, further
new capacity will have to be created and we
will have to decide new sites. Taking this
perspective plan of 7-8 years, we will have to
decide how much capacity we will want at the
end of the Sixth Plan. We will have to begin
work on new plants within the Fifth Plan to
cater to the needs of the Sixth Plan. Therefore,
while we are planning now to cater to the needs
of the Fifth Plan, within a couple of years, we
shall have to start thinking of new capacity and,
much earlier, we will have to start new possibili-
ties of having new sites. Whatever my hon.
friends bave mentioned, whether Shri  Ahirwar
in respect of Bailadilla or, for that matter,
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Shri Salve, or Shri K. P. Singh Deo or Shri
Rabi Ray or Shri Srinibas Misra or Shri Kundu

SHRI. MANOHARAN : Why don't you
promise them one? Promises are meant to be
broken.

AN HON. MEMBER : I sce that he is chari-
table since they have already got one.

SHRI K.C. PANT: The hon. Member
has a fine sense of timing.

About Goa also I can say that all these sites
will be considered. There is no question Vizag
making it impossible for Bailadilla being con-
sidered. There is no question of Rourkela making
it impossible for Nayagarh being considered.
All these sites should be examined at the
appropriate stage. All I can tell them at this
stage is that all the promising features they
have pointed out will certainly strengthen their
respective cases. That is all T can say,

SHRI 5. KUNDU: The Prime Minister
specifically laid the responsibility on the
shoulders of Sardar Swaran Singbh and Mr,
K. C. Pant to answer the possibility of locating
future plants when we intervened. Immediately
I wrote a letter drawing the attention of Sardar
Swaran Singh. I don't think this is the answer
that the Prime Minister wanted you to give.
Can you be more specific and say that there is
a great possibility of Bonai and Nayagarh being
sclected for locating a steel plant and investiga-
tions can start ?

SHRI K. C. PANT : I can’t be very specific.
In saying that I am reflecting the Prime
Minister’s mind, he has misunderstood her.
I have sketched the bold programme that we
want to take up in the Steel Ministry in the
yeass to come and to impltment this kind of
programme with a view to strengthen the

. technical organizations in the country,

As has been pointed out during the debate,
our first three plants were turn-key projects in
which we depended exclusively on foreign
know-how and the process of Indianisation has
really started in Bokaro. Now, so far as the
new steel plants are concerned, we do not pro-
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pose to adopt the old concept of turn-key
project or any foreign collaboration for this
purpose. Indian technical personnel will be the
consultants for the ncw steel plants and it shall
be our endeavour to produce, if possible, all
the machinery required for the stecl plants
within the country. Therefore, we shall have
to space out the new steel plants insucha
manner that HEC, MAMC, BHEL and other
units in the public and private sectors can be
given orders on the one hand and can cope with
those orders. Even bunching of the steel plants
may create probl in the fabrication of the
machinery, So, there will have to be a rational
gap between taking up all these projects. This
is something which I want the House to under-
stand because it is necessary keeping in view
the shift from the imported machinery to the
indigenous machinery.
st @M gemm @me (EER) ¢
a1 77 a8 AdY & fF qEe o o & I
1971 & far =r§ ardd & aff § A%
go o 1971 F aE IwT @
s ?

st g W 9/ IWT T ARaT
ar, afea ot GraAd HF aATq B FAaTs
g 96 ¥ arz ag TH A | awa )

oY st weTw el A ST g
e A 9T frowo €0 de (HEC)
AET G 7T &, T T80 |

it goor v x g : gt SRR 9
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guwar fr gad a@ &1 2 gnen |
wE & 1 T FY FTHFE AT FWATYN

The CEDB was another subject which
was referred to by hon. Members. Shri
K. P. Singh Deo referred to this specific
collaboration and asked why was it necessary.
Now, I don’t want to go into the details ;
I could, il the House likes ; but I think it will
tire the House. Broadly speaking in respect of
a steel plant, thef re various stages. First is
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the preparation of the detailed project report ;
after that project engineering and designing ;
after that, designing of the equipments and
after that, comes the fabrication. It is broadly
divided into these four categories. With regard
to the first stage there is perhaps adequate
know-how. But for project engineering the
know-how that we have got is not adeqn:t.e,
therefore this gap needs to be filled.

SHRI K.P.SINGH DEO : The detailed
project report which was drawn up by Indian
consultants was accepted by the Soviet experts
when they joined us.

SHRI K. C. PANT: Then after the
detailed project report,, the next stage is the
design of the blast furnace, or a coke-oven,
and a rolling mill and so on. And jt is in
that stage that the gap occurs. That gap has
to be filled up. Therefore it would be neces-
sary to fill up that gap. Secondly, you may
be able, individually, to design some of these
units ; but to have an integrated view of the
whole steel plant it requires again another
aspect of expertise which has to be found ;
these are some of the gaps which we have to
fill up.

SHRI K. P. SINGH DEO : These are not
convincing answers,

SHRI K.C. PANT : If he wants to be
convinced, he will be convinced.

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : During the last 15 years you did
not make any attempt to get this coordinated
picture of fabrication and designing. Why
did you not do it for the last 15 years ?

SHRIK. C. PANT : You should congra-
tulate us ; because, this coordinated picture
has emerged now because we have approached
this problem from various points, We have
to develop the know-how ; it does not develop
overnight. You have to develop your organisa«
tion. The production capacity in HEC has
to be built up slowly, Before that it would not
be possible to take up the onerous responsibility
of designing and fabricating these steel units,
in the country.
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SHRI K. P. SINGH DEO: You never
tried it.

16.59 brs.
[Mz. DepuTy SPEAKER in the Chair]

SHRI K. C. PANT : In Bokaro itself we
have tried. We are trying to supply agood
portion of it indigenously. Two-thirds of the
machinery equipments come from within the
country. Most of the structures, over 90%
come from within the country. Therefore it
is not correct to say that. I cansay that our
technical people are very good and there is
no denying this fact and they have developed
extremely well. They have taken on an onerous
responsibility and in fact the CEDB itself has
done the designing for the expansion of the
present HSL steel plant.

17. brs.

But, in spite of that, I have pinpointed
specific arcas where the gaps remain. We bave
to cover the gaps in these areas. If you are
interested in understanding fully these gaps,

then, perhaps, you will have to go into the
technical details. I do not think that it will
be good to burden the rest of the members
with all the technical details just because
one or two Members are particularly interested
to know what these gaps are. The point I
am making is that we are interested in the
technical collaboration and there is no inten-
tion of trying down the country with any onc
source of technical know-how. This is an
overall agreement with the Soviet Union, On
the coke-ovens side, H.S.L. is entering into
an agreement with Ottos of Germany, On
the rolling side, it has entered into an agree-
ment with onc of the Jeading American con-
cerns—the United Engineering for rolling
mills. For instance, in L. D. Plants, it is
entering into collaboration or is di ing for
such a collaboration with Voest of Au.ll.ru.
Therefore selection of the best technology
available in the world for the fabrication or
construction of the steel plant is something
which is very very desirable.

And I would submit to the House not to be
too critical of some excessive import of know-
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how. Even if there is some excessive import,
it is much better to import the know-how than
to import the machinery. It is much better to
import the know-how and create the possibility
of buildin »p a cadre of engineers. It is better
to develop that technical know-how rather than
to feel shy. We are forced to keep on import-
ing our machinery. In future, therefore, if at
all some excess is to be allowed, it is in this
area where I would submit that these things
should be allowed. It is of course better to
avoid this excess and it is much better to be
careful by covering the gap rather than leaving
the gap.

SHRI SRINIBAS MISRA :
you align with everybody.

That means

SHRI K. C. PANT: This a multi-align-
ment.

In the same context I would like to refer to
the controversy that has been raised between
the Indian Consultancy and Foreign Consul-
tancy or between the C. E. D.B. and Mjs.
Dastur & Co. and so on. I have outlined
already the kind of steel programme on which
we are embarking, and the volume of work
and the responsibility for their execution would
be of such an order that there is more than
sufficient work for all the consultants in this
country. And therefore there need be no con-
troversy, and still loss, the fear that one or
the other consultancy organisation is not being
treated justly or fairly. My hon. friend Shri
Salve says there is no answer. Let me give
him a more concrete answer.

My concrete answer is that in the matter
of Bokaro Stage II, the Russians have been
replaced by the CE.D.B. But, Dastur & Co.
continues to do the work which it was doing
carlier. They have not been displaced from
there, Full advantage is being taken of the
fact that they have been asociated with this
project and they are familiar with scveral
aspects of the work.

Now, I would submit that I have givena
broad approach of the Government in deciding
on individual cases. In deciding on individual
cases, whether A or B should be the ¢ 1|
I think that the primary consideration is when
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the project can be completed by him. This
has to be the primary consideration and it is
this kind of consideration that has prompted
the Government to give the primary consul-
tancy of Bokaro Steel Stage IT to C.E.D.B. At
the same time, in a plant like the Alloy Steel
Plant with which Dastur & Company is
associated all these years with the First Stage-
and over the years they have been associated
with it—Government is considering to give them
the Ita for the of the Alloy

H

Steel Plant including the Cold-Rolling Mill.

On various occasions when we have had to
approach them for importing something in a
hurry, even though it has meant some adjust-
ment to their own programmes, they have
come forth to help us. They have been help-
ing us with extra import of machinery, refrac-
tories etc. when we have had to ask them for
it. So whether itis the Soviet Union or
Germany or UK or any other country, if they
offer us collaboration, if they associate and
co-operate with us in such steel plants, I think
the House should take a broad view of these
and should not, il [ may suggest, put a narrow
interpretation upon it.

SHRI K. P. SINGH DEO: May I correct
the impression. I did not say anything against
Soviet Union. I mentioned particularly this
collaboration.

SHRIK.C. PANT: 1 am glad to hear
this. So I will say no more on this.

I would also like to point out that we are
not only taking help from others ; we have rea-
ched a stage where in a modest way we are also
trying to help under-developed countries. From
Iran just now, the House will be glad to know,
500 young technicians have come for train-
jog. They are being trained in HSL plants—
1 thiok 125 are under training and the others
are to come. UAR is also considering- send-
ing her trainces to India in this particular
sector. So in a modest way we are also trying
to help other countries.

A great deal has been said about HSL and

I would like to refer to its working. Itisthe

largest public sector undertaking in the
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country and about which there is a great deal
of interest in the House and outside. By the end
of 1968, the expansion in HSL plant had been
completed, in Bhilai from 1 to 2.5, in Durga-
pur 1 to 1.6 and in Rourkela from 1 to 1.8—
all in millions of tonoes. As against the total
production of 3.72 millions tonnes (ingot) and
2.62 million tonnes finished steel from HSL
plants in 1968-69, the total in 1969-70 in
terms of steel ingots was 3.78 million tonnes
and finished steel 2.78 million tonnes. This
could have been improved upon but for
various difficulties, to some of which I shall
refer later, and some of which are known to
hon. Members—troubles in the fields of indus-
trial relations, procurement of spare parts,
balancing equipment, refractories and so on
and so forth. But the House will be glad to
know that in spite of these handicaps, so far
as Bhilai is i, it has ded a signi-
ficant increase in production from 1.73 million
toanes to 1.86 million tonnes steel ingots.
Production of saleable pig iron has also regis-
tered an increase of approx, one lakh tonnes.
In the month of March, the rate of production
in Bhilai has been cquivalent to 2.2 million
tonnes per anoum, which is about the rated
capacity of plant without oxygen lancing. Itis
making good progress.

SHRI K. M. KOUSHIK (Chanda) : What
is the gap between target and achievement ?.

SHRI K.C. PANT : [ have indicated at
what level they were operating in March and
what is their rated capacity. The rated capa-
city of Bhilai is 2.5 million toanes, but that
would require oxygen lancing.

In Rourkela, the rate of production in
March has been exceedingly good, having
touched the level of the equivalent of 1.39
million tonnes per anoum. Taking the year
as a whole, Rourkela will make a profit this
year.

The alloy steel plant reghhredaWC
rise from 23,000 tonnes of finished steel last
year to 41,000 tonnes of finished steel this
year,

For this progress or movement forward, I
would like to thank the management of HSL
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and the workers of all the steel plants, and I
hope the House will join me in extending our
congratulations to them.

DR. RAM SUBHAG SINGH (Buxar) :
No officer is supposed to be congratulated by
the Howe. That is wrong procedure. IT all
the Ministers start doing this, we will be creat-
ing a wrong precedent,

SHRI K. C. PANT: If agood cfort is
forthcoming, let us not congratulate them, let
us encourage them. I hope that this trend
will be kept up in the years to come and that
during the coming year further increased pro-
duction will be registered.

Coming to the question of losses to which
various hon. Members made reference, there
have been losses and it is afact that on 3lst
March, 1970 the accumulated losses are esti-
mated at Rs. 191 crores, but it must be
remembered that these losses are only after
setting apart substantial amounts towards
depreciation and interest on loans given by the
Government. I would like the House to take
note of these figures. By way of depreciation
about Rs, 400 crores have been set apart, By
way of interest as much as Ra, 190 crores have
been paid to Government. By way of excise
duty alone Hindustan Steel has paid to the
public exchequer as much as Rs. 250 crores.
The reasons for these losses have been discussed
at length in the House and since Shri Srinibas
Misra has taken objection to Shri Chenna
Reddy’s pamphlet, I do not refer to it, but
what I might mention in passing isthatin
1969-70 it is expected that the Joss will come
down by about Rs. 10 crores as compared to
the previous year and will be about Rs. 30
crores this year, and in 1970-71 as my hon.
friend Shri Nayar mentioned in his speech,
Hindustan Steel is planning to make a profit.
Let us encourage them in this effort.

st ®o mo_f!l’!‘l'_ﬁ (iﬁllﬂ} : fafa-
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SHRIK. C. PANT: I was referring to the
alloy steel plant and not the expansion of the
steel plant. They are two different units, both
located at Durgapur. '
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SHRI S. KUNDU : Since you are touch-
ing a very important point, I may intervene
with your permission.

MR. DEPUTY SPEAKER : The permission
is that of the Chair and not of the Minister.

SHRI K. C. PANT: I may refuse to yield,
but I will not.

SHRI 8. KUNDU : The hon. Minister
said that the losses of H.S.L. were after provi-
ding for depreciation, excise duty and such other
things. I would like to know whether the plants
which make profit do not take into account all
these things, Therclore, what is the real rea-
son ? These are all modern plants. Other firms
have outdated machinery and yet they make a
profit, whereas Hindustan Steel is not making
a profit. This is a very vital point. He should
take the house into confidence and tell us the
real reason for the losses.

SHRI K.C. PANT : May I be permitted to
request the PSP next year to give him a cha-
nce 7 He has been making so many points in
interventions. It is much - better he makes a
full speech next year, It is casier to. deal with
a full speech.

SHRI 5. KUNDU : My intention was not
to put him in an embarrassing position.
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* SHRI K.C.PANT : The measures taken to
increase pwt!uchmmclude improved operati-
onal, P tallation of balancing faci-
lities, adoption of technological improvements,
improvement of the quality of raw meterials,
lower rates of consumption of raw materials,
better utilisation of capital, reduction in
working capital, higher labour productivity
through incentive bonus schemes and better
management. Briefly Ishould like to refer
to industrial relations I should like to
assure the House that be it the Government
or the HSL we are anxious that the
managements in these various public under-
takings should establish good relations with
labour resulting in better production. Therefore,
the managements have all the time striven to
have a dialogue with the unions so as to achieve
this result. In Durgapur alone as many as 21
da of lement were d into
between the management and the recognised
union, Unfi ly no of settled
conditions seems to be forthcoming in the near
future. Conscquently production suffers in all
the steel plants put together, In the year 1969-
70 the total number of man hours lost works
out to six lakhs on account of disturbed condi-
tions in industrial relations; in terms of produc-
tion it works out to 10.5 crores. In the con-
text of the losses made by HSL, it can therefore
be said that one of the direct causes leading to
the losses was poor industrial relations.

One of the disquicting features of labour
agitation which I feel the House should ‘note is
assaults on officers and even on an hon. Member
of the House. If the orders given by officers in
the legitimate discharge of their duties are to
be challenged and if the officers and personnel
are amaulted, it will become impossible to use
these plants. The pity is that there is no essen-
tial conflict of interests between management
and labour in the public sector units; unlike
the private ssctor units both are employees of
the Government; both are functioning for the
betterment of these units; one does not profit
of the cost of the other; both are ultimately
contributing to the well-being of the country.
It is in that spirit that I am making these re-
marks. It is our fervent Ilopelhat the opinion
of this house and ligh d public op
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would be brought to bear on these facts and we
would have satisfactory industrial rellnnus 80
that g and labour can

on increasing production and helping the coun-
try in its present situation where there is such
an acute shortage of steel. I do not want to
deal with the shortage of steel or the distribu-
tion aspect of it because my hon. friend Shri
Qureshi had already dealt with it. But one
big factor is that the year that has gone by has
seen a shortage of steel not only in India but
in the whole world. Sincethe end of World War
IT at no time had there been a boom in steel
production as in the year gone by. Even those
big producers such as the USA or the USSR
have actually been importing steel in the year
gone by and even India has sent steel to those
countries.

I should like to come to Bokaro about which
there was a lot of criticism. I may mention one
or two broad facts. One is the question of delay
in setting up the Bokaro Steel Plant. I have
already indicated that Bokaro is going to pro-
duce flat products; it is a highly sophisticated
plant. We propose to telescope the work on the
first two stages and expand comtinuously to
achieve four million tonnes. In fact we want to
achieve the capacity of 2.5 million tonnes, if
possible, by the end of the Fourth Plan itself.
According to present estimates we propose to
erect the first blast furnace by December 1971
and the entire plant by March 1973. An hon
Member wanted to know when it will go into
production. Some delay has been there but I
have already explained how many agencies are
involved in setting up this plant and how big

an enterprise it is. Hon. Members of the Con-
sultative committee who visited Bokaro some-
time back have seen for themselves the gigantic
nature of the enterprise. I shall give a few
figures to indicate the size of the project.
At present, the projeet site is engaging nearly
50,000 workers round the clock, and so far as
the RCC work in this project is concerned, the
volume of concreting work is 1.72 million cubic
metres, which is roughly equivalent to the
concreting work in Nagarjunasagar, Hirakud
and Kosi dams projects taken together. This
»will give some indication of the volume of work.
~ AN HON. MEMBER : Are you building a
steel plant or & dam ?
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SHRI K. C. PANT : If one cannot differ-
entiate between a dam and & steel plant, then
my education will not help him,

AN HON. MEMBER. : Both are damned !

SHRI K. C. PANT : So far as the chimney
is concerned, the tallest chimney in Bokaro is
about 180 metres high, which is nearly two and
a half times the beight of Qutab Minar, and this
is already completed. I mention this only to
give you some idea of the wolume and the
dimension of work involved.

Coming to the criticism with regard to the
delay in setting up this project, I would like
to point out that in the detailed project report
itself, it has been mentioned that the volume of

- construction and erection of Bokaro in the last

three years would be three to four times the
total volume of work done annually at the Bhi-
Iai steel plant. If you compare the figures of
the other steel plants in Bhilai, the one million
tonne stage took four years and six months, and
the expansion stage another four yecars and
three months. That is, taking both together,
it took eight years and nine months. It took
longer to put up Durgapur and Rourkela
plants. If we calculate for Bokaro to reach the
same 2.5 million tonne stage, it will take six
years and five months, as against eight years
and nine months in relation to Bhilai. I would
like the House to appreciate this, il anything,
as an improvement.

Onme can of course take the view that one
should pot insist on a particular tight time-
schedule. One can always have a more liberal
time-schedule. But that time-schedule, it will
be easy to achieve but the country will lose. It
is much better to have a tight time-schedule
and honestly come before the House and say
there has been delay. 1 would much rather be
criticised for delay rather than for padding oo
the time-schedule and providing for an over-
liberal time-schedule. This is the only point
that T would like to place before the House.

SHRI K. P. SINGH DEO: But this delay
has cost Ra. 100 crores.

SHRI K. C. PANT: I would like to men-
tion fact categorically that in the last six
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months, there has been an improvement in
Bokaro and that improvement is visible, and
any hon. friend who has not seen the progress
in Bokaro can go and sec it for himself.

o o T : ofeagiie ¥ S i
¥ i v 7

SHRI K. C. PANT: The supply of equip-
ment is one of the factors of delay, and it is
quite right. Shri Shastri is quite correct in
this, But when we are going to attempt a
fabrication of these sophisticated equipment for
the first time in the country, we have to take
the risk of some delay, and the only way to
avoid this risk is to keep importing the equip-
ment. Iam sure my hon. friend would not
support that.

My hon. friend Shri Kartik Oraon referred
to the importance of engineers, and he advised
us to appoint engineers to head these projects.
I would like to point out that wherever such
engineers who can take responsibility for these
projects, are forthcoming and can be located,
certainly we give them a responsibility. In
Bokaro itself which is the biggest steel plant in
the country, the biggest under construction.
‘We have placed a relatively young engi of
proven competence at the helm of affairs and
in order to speed up the decision-making pro-
cess, have appoioted him Chairman as well as
Managing Director of Bokaro Steel Limited,
For the post of General Manager (Construction),
we have secured the services of an experienced
Construction Engineer from Hindustan Steel,
and both of these are together working on this
plant. Therefore, 1 would like Shri Kartik
Oraon to understand that wherever it is
possible we employ engineers, but that does not
mean that other specialists or others cannot be
appointed or cannot make good managers.
One would have to make a sclection in each
case.

1 would like to refer to the functioning of
the HEC. The HEC complex comprises three
plants—Heavy Machine Building Plant, Heavy
Machine Tool Plant and Foundry Forge Plant.
It is by way of being a mother plant which is
going to assist in the setting up of steel plants
and going to supply equipment and structurals.
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It has done 50 to Bhilai ; it is doing so to Bokaro
and in future it will do so for all the plants we
bave under consideration at the moment. That
is why 1 had referred earlier to the need for
coordination and interdependence between HEC
and the steel plant.

=it sitfrare faw @ 2 a7 ffm, T

SHRI K. C. PANT. You konow how
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conveying equipment for Haldia port. Similar
orders are also expected for the expansion of
harbours at Madras, Marmagoa and Visakha-
patnam. The manufacture of components of
heavy duty tractors to be made by Bharat Earth
Movers Ltd., is being taken up. A proposal to
manufacture 20 HP tractors in collaboration
with HMT is also under consideration. Thus,
this plant will also make substantial contribu-
tion to the building up of infrastructure of the

dangerous it is to sec say that in the pr
context.

All the three plants of HEC have shown
improvement in their performance over the
last year, the value of production being Rs. 18
crores as compared to Rs. 14 crores last year.
Unfortunately, the strike by Artisan traineces
affected adversely the performance of both.
HMBP and FFP.

MAMOC is another unit under the ministry
which was set up in 1965 for the construction of
the coal mining machinery. Sri Misra was
very scathing in his criticism of MAMC. But
I would like him to appreciate that MAMC was
sct up for producing mining machinery, parti-
cularly for coalmines ata time when the plan
target for coal was very much higher than it
eventually turmed out to be. Therefore, the
capacity for producing this kind of machinery
was very much bigger. It is not the fault of
MAMCs but the fault in projections of demands
for coal, on the basis of which MAMC was
constructed, It really created additional diffi-
culties for MAMC. Therefore, it had to diversify
its production in a very big way. Diversification
isa very simple word but a complicated process.
In order to diversify, new know-how has to be
acquired. Certain machines can be wused.
Certain machines cannot be used. Certain
machines have to be modified. The whale
process has to be gone through. Designing is
an additional factor. Then, jobs are not repeat
jobs. In engincering concerns, if we can ensure
certain repeat orders which form the broad and
outer line, in addition to that, it can do ome
or two other jobs of a casual mature. But if
every time it has to do casual jobs, it is wery
difficult for an eagineering concern to make
good or achicve rated capacity. MAMC has
already sccured orders for the manufacture of

Sir, I have tried to give a general survey of
the work being done by the Ministry of Steel
and Heavy Engineering and the various under-
takings under it. All these units are gigantic
units in their own right and they play a trudnl
and basic role in the develof of
cconomy. As the last few years have shown, we
are capable of developing indigenous know-how
and technology at a fast pace and establishing
ourselves as exporters of steel and steel products.
But along with the imbibing of the knowledge
which science and technology gives, we have
also to transform our attitude to imbibe the
values of the culture of the new age. This to
my mind is a very important precondition for
us to make quick progress. I am proud of the
fact that I represent in this House a ministry
which claims about two-fifths of the total
outlay of the Central Government on public
sector, I have no doubt that we will contribute
more than our proportionate share in the
overall industrial and economic development of
the country. I say this because the magnitude of
our contribution will not be the quantum of our
share only but also the accelerator and multi-
plier effect it will have on the growth of the
cconomy as a whole. Mr. Deputy Speaker,
Sir, I seck the whole-hearted support of this
hon. House in this venture in which all of us

are engaged.

SHRI K. P. SINGH DEO : I had made
two points. One was about mini plants costing
between Rs. 18 crores to 20 crores. Is it possible
to do so ? Technology has advanced very much
in other countries so far as mini plants are
concerned. My second point was about the
transportation problem. If we are to improve

* our exports in the competitive market, we

require improved transportation. In this con-
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[Shri K. P. Singh Deo]

text, had referred to Paradip port, which is an
export-oriented port. The Steel Development
Committee had referred to the development of
the missing link from Rourkela to Paradip. I
would like to have an answer on that,

it ofr T aft A AT oA
dart ¥ faafad & agg g\ Afea @f
wgRT 7 9 gaw gsm@T 91, IEH
g oarw adi fear 5 a9 & v war
wgfaar & 7 sar w1 ewnfas ar
Ermafase, frasr $2 g% & agwr
faar a1, 3g¥ 1§ wgfar § faad
& w3 fF A cafz i smar s ar wrg
e wreefear 8, ag & saam wgar g o

a0 amw ag g % 9 el wRA
Fegasdr aifaqe gfigd, gargeE =8
a1 weT & @ig gre €0 o Al
Faagt § a1 9w @ & favy,
IEFT A 2N ¥ AR A WA F9-
sedr agt &, ®f AT FUATAT AG
grrr A dto o FNo dAlo HyIY ITH
I FT A, @F a1 F A o w
97 T GHN |

=it fora wer W Far oA ot fagre
# zrer adiErdy w1 wen 5 & fad w1
FTq ISA A @ § ! TR AAA LA
FPAI FTYS § A AT FFYIA WM
&, %fF ax gwg s mar ¢ 5 g
TRTF G 1 TEA AR AR
forar & ofsms &vzT 9%, ¥fwT =rgdz
T F aX H 7 TE Far ) qafEd
& s wgar g fe e saw &\
FOAT F F4 AT HG  ATASATEHNTA
FON

ot feX : mar W o arTare

Teqm & wroay ¥ fad @iw el B,
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@t gt ¥ A oad @ § feomar
¥ wremden da1 awong & gEfey
T W oAtz gw w1t fadar )
ot 7 FgrfE guwrd e ¥ amw
worrd & frala & v & 1 8 o faafa
® 9 §, A MAT ¥ ww AT A Y,
a agt a=ung @ 8, fex e s
safct st @t & o @ 2 e W
EETIT & FTETT ¥ g 8, IT%! 9rq-
feat wat gt firerait & 1

& arrar g 5 fafesa daadmm
TEAT § | WA TF GIET 4T 92 §, ITRT
T qTH, AgC AR afdearg &
e ez faq A% g7 fad & qmer
gm fF AT §F S @i oamEr 2
WA FTCEA ® A 4 4% g
gnfr ?

St gawRw  amwa (Iwd) ¢
ofsa® dgeT 1T WigdT FweT Y A-
A1 AF1 A1 ] T AAr o afens Fw
#T wTe¥T AT W FEfea fond
&r fe afeas dwex & #9 gawr 4@
grar § &1 sTgdz {FT § gWer far
9w aTRAT ¥R F gAMEr grar g
ofser® vz ot waf gmwr a8 v § ?

=t WAty ™ A faest wr oW
®a caie JfaT | w7 gT wFT A
At @ & at gafer & f faedt & fad
W 9% FIEITR & |

SHRI K. C. PANT: There are no more
steel plants in the kitty at the moment. Other-
wise, I would have obliged my hon, friend.

My hon. friend, Shri K. P. Singh Deo is
fond of mini things, from mini skirts to mini
plants. He wants to know whether mini plants
are possible, Well, a lot of research is going on
in the world on these small steel plants and we
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are also in touch with those developments. At
the present stage, we in this country do not
possess the know-how to set up these small
plants. But we are certainly intercsted in these
developments and we are keeping a close eye
on them and we shall study the techno-ecanomic
aspect for setting up everr the smaller units in
the country.

My hon. friend Shri Rabi Ray wanted to
know what criteria we have for future.

SHRI N. K. P. SALVE: Non political.

SHRI K.C. PANT: Whenever my hon.
friend Shri Rabi Ray raises a question of
dispersal of industry then it is non-political ;
but when I say about dispersal of steel pl.lnu.
it becomes political.

I have already indicated the various aspects
which are covered by the term techno-economic
assembly the raw-material, the distribution
costs, transport costs, etc. etc. All these things
come into it. I need not go into it and itis
not something which my hon. friend does not
know himself. He is aware of this problem.
He knows the complexity of the problem and
these are not very simple matters to deal with.
One has to weigh various pros and cons.

So far as CEDB Agreement is concerned be
wants us to make sure that we take full
advantage. I am entirely with him and we
have asked HSL already to see to it that in the
next five years—this Agreement covers five
years—they take full advantage of this Agree-
ment so that they can develop themselves and
take advantage of this Agreement.

My bon. friend Shri Jha referred to the
Tata zamindari with which I have nothing to
do bere. On zamindari matter I refer him to
the Bihar Government. So far as Tata Iron
and Steel Company is concerned there is no
proposal before us to nationalise this.

it fira wox W (gEe) o AR ?
SHRI K. C. PANT: So far as my hon.

friend Shri Shinkre is concerned he referred to
Goa and said : Why not Goa? I can only ask:

Why not the sifes which have been mentioned
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by me ? After all one has to makr a beginning
somewhere. Omne has to make a choice. As the

development of the country proceeds, all the
sites will be considered on merit, and Goa will
not be excluded.

lﬂh}‘t:tﬁﬂ ft ¥ Ieow e
o1 YwE &1 wifay a=ong S ww
H @FT AT T 47

SHRI K. C. PANT: Goa harbour may be
kept in mind.

I do not think I need go into the point
raised by my hon. friend, Shri Tulshidas Jadhav,
because I have already placed volumes of
material on the Table &f the House on this
issue,

MR. DEPUTY SPEAKER : Am I required
to put any cut motion to the vote of the House

‘separately ?

SHRI SHIVA CHANDRA JHA: Cut
motion No. 15 may be put scparately.

MR. DEPUTY SPEAKER: I am now
putting cut motions Nos. 1 to 3 to the vote of
the House.

Cut motions Nos. I to 3 were put and negatived

MR. DEPUTY SPEAKER: Now I am
putting cut motion No. 15 to the vote ol't.he
House. The question is :

“That the Demand under the head

Ministry of Steel and Heavy Engineering be
reduced to Re. 1.

(Failure to nationalise the Tata Iron and Stesd
Company Lid., (15).]

The Lok Sabha Divided
AYES
Arumugam, Shri R, §.

Dar, Shri Abdul Ghani
Gudadinni, Shri B. K.

Jha, Shri Bhogendra

‘Jha, Shri Shiva Chandra

. Khan, Shri Ghayoor Ali
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Kundu, Shri S,
Misra, Shri Srinibas
Molshu Prasad, Shri
Murti, Shri M. S.
Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Pandey, Shri Sarjoo
Parmar, Shri Bhaljibhai
Pramanik, Shri J. N.
Rajasckharan, Shri
Raju, Dr. D. S.
Ram Subhag Singh, Dr.
Ray, Shri Rabi
Reddy, Shri P. Anthony
Sambhali, Shri Ishaq
Sen, Shri P. G.
* Sethuraman, Shri N.
Shastri, Shri Ramavatar
Sinha, Shrimati Tarkeshwari
Solanki, Shri 5. M.
Supakar, Shri Sradhakar
Thakur, Shri Gunanand
Viswambharan, Shri P,
NOES

Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Badrudduja, Shri

Bajpai, Shri Vidya Dhar
Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.
Basumatari, Shri

Bhakt Darshan, Shri
Bhattacharyya, Shri C. K.
Brah J‘"' Shri S £
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chaturvedi, Shri R. L.
Choudhury, Shri J. K.
Dalbir Singh, Shri
Dasappa, Sbri Tulsidas
Dixit, Shri G. G.

Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandbi, Shrimati Indira
Gavit, Shri Tukaram

Girja Kumari, Shrimati
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Gupta, Shri Lakhan Lal
Iqhal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jamir, Shri S. C.
Kahandole, Shri Z. M.
Kamla Kumari, Kumari
Karan Singh, Dr,
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A.

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Krishnappa, Shri M. V.
Kureel, Shri B. N.
Kushok Bakula, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Maharaj Singh, Shri
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Marandi, Shri

Master, Shri Bhola Nath
Menon, Shri Govinda
Mukne, Shri Yeshwantrao
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. Q..

Paokai Haokip, Shri
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patil, Shri S. B,
Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Sewak, Shri

Ram Swarup, Shri

Rana, Shri M. B.

Rao, Shri Jaganath

Rao, Shri Thirumala
Rap, Dr. V.K.R. V.
Rohatgi, Shrimati Sushila
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 8. K.

33%

* The Member voted by mistake from an unallotted scat and later informed the Speaker

accordingly.
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Sait, Shri Ebrahim Sulaiman

Salecm, Shri M. Yunus

Salve, Shri N. K. P.

Sankata Prasad, Dr.

Sen, Shri Dwaipayan

Sethi Shri P. C.

Shambhu Nath, Shri

Shankaranand, Shri B,

Sharma, Shri Naval Kishore

Shastri, Shri Sheopujan

Sher Singh, Shri

Shinkre, Shri

Shiva Chandika Prasad, Shri

Shukla, Shri S. N.

Siddheshwar Prasad, Shri

Sinha, Shri Mudrika

Snatak, Shri Nar Deo

Sonar, Dr. A. G.

Sursingh, Shri

Swaran Singh, Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra

Venkataswamy, Shri G.

Verma, Shri Prem Chand

Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra

Yadav, Shri Chandra Jeet

MR. DEPUTY SPEAKER : The result of
the division is; Ayes: 29; Noes: 105.

The motion was negatived

MR. DEPUTY SPAEKER : Now, I put
all the rest of the cut motions to the vote of
the House.

All the other cut mations were put and negatived

MR. DEPUTY SPEAKER : The question
is:

“That the respective sums not exceed-
ing the amounts shown in the fourth column
of the order paper, be granted to the Presi-
dent, to’ complete the sums necessary to
defray the charges that will come in course
of payment during the year ending the 31st
day of March, 1971, in respect of the heads
of demands entered in the second column
there of against Demands Nos. 82, 83 and
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132 relating to the Ministry of Steel and
Heavy Engincering.”

The motion was adopted

[ The motions for Demands for Grants which
were adopted by the Lok Sabha, are reproduced

Demand No. 82—Ministry of Steel and
Heavy Engineering.

“That a sum not exceeding Rs. 21,95,000

be granted to the President to complete the

sum necessary to defray the charges which will

come in course of payment during the year

ending the 3lst day of March, 1971, in

respect of ‘Ministry of Steel and Heavy
Engineering'.” *

Demand No. 83—QOther Revenue Expendi-
tare of Minlstry of Steel
and Heavy Eagineering.

“That a sum not exceeding Rs. 81,62,000
be graoted to the President to complete the
sum necessary to defray the charges which will
come in course of payment during the year
ending the 31st March, 1971, in respect of
‘other Revenue Expenditure of the Ministry
of Steel and Heavy Engincering'.”

Demand No. 132—Capital Outlay of the
Ministry of Steel and

Heavy Engineering,
“That a sum @dot exceeding Rs.
73,35,63,000 be granted to the President
to complete the sum necessary lo defray the
charges which will come in course of pay-
ment during the ycar ending the 3lst
Macrh, 1971, in respect of ‘Capital outlay of
the Ministry of Steel and Heavy Engineer-

ing

17.46 hrs.

EnucaTion
SERVICES

Mmistry  OF Asp  Yourn

MR. DEPUTY SPEAKER : The House
will now take up discussion and voting on
Bemand Nos. 6 to |1 and 106 relating to
the Ministry of Education and Youth Services
for which 6 hours have been allotted.
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[Mr. Deputy Speaker]

Hon. Members present in the House who
are desirous of moving their cut motions may
send slips to the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to move.

Demano No. 6—Mmvormry oF EDUCATION AND
Yourn Semvices.

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
96,82,000 be granted to President to complete
the sum necessary to defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
1971, in respect of ‘Ministry of Education
and Youth Services'.”

Deumano No. 7—EpucaTion,

MR. DEPUTY SPEAKER :

moved : )

“That a sum mnot exceeding Rs.
57,28,73,000 be granted to the President
to complete the sum y to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Education’.”

Motion

Dexano No. B8—ARCHAEOLOOY.
MR. DEPUTY SPEAKER :

moved :

“That a sum mnot excreding Rs.
1,36,47,000 be granted to the President io
complete the sum mecessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Archaeo-
1051'.”

Desanp No. 9—5Survey oF InDia

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
5,03,72,000 be graoted to the President
ta plete the sum ry to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in Tespect of ‘Survey of
India’."”

Motion
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Deuanp No. 10—Grants 10 CounciL or
ScrenTiIFIc AND INDUSTRIAL RESEARCH,

MR. DEPUTY SPEAKER : Motion moved:

“That a sum not exceeding Rs.
17,11,04,000 be granted to the President o
complete the sum nocessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Grants to Council of Scientific
and Industrial Research’.”

Demano No. 11—OmiEr Revenve  Expenpi-
TuRe or THE MmvsTRY or Epvcamon anp
Yourn Services.

MR. DEPUTY SPEAKER : Motion moved :

“That a sum not exceeding Rs.
3,77,52,000 be granted to the President fo
complate the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Other Revenue Expenditure of
the Ministry of Education and Youth
Services."”

Demano No. 106—Caprrar OUTLAY oF ThE
Mmvstry oF Epucation anp Yourtn
Services,
MR. DEPUTY SPEAKER : Motion moved :

“That a sum not exceeding Rs.
8,75,42,000 be granted to the Presideat te
complete the sum necessary to defray the charges
which will come in course of payment during
the year coding the 31st day of March, 1971,
in respect of ‘Capital Outlay of the Ministry
of Education and Youth Services'.”

Hon. Members may also now move their cut
motions,

SHRI SRADHAKAR SUPAKAR (Sambal-

pur) : I beg to move :

“That the demand under the bead Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Need to remove evils of different standards
of schools at primary and secondary
stages. (12)]

“That the demand under the head Ministry
of Education and Youth Services be reduced
by Rs. 100."
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[Failure to provide suitable jobs to en-
gineers and other young persons with
technical qualifications, (13)]

“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Need to raise the status of the Regional
Engineering College at Rourkela, Orissa,
to that of Indian Institute of Technology.
(32)]

““That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Failure to promote compulsory primary
education. (33))

“That the demand under the head Educa-
tion be reduced by Rs. 100.”
[Inadequacy of the grants to the universi-

ties for promotion of university educa-
tion. (34)]

“That the demand under the head Educa-
tion be reduced by Rs. 100.”

[Need to promote the Sanskrit education
in the country, (35)]

“That the demand under the head Educa-
tion be reduced by Rs. 100.”

[Slow progress in evolving correspondence
courses in the universities, (36)]

“That the demand under the head Grants
to Council of Scientific and Industrial
Research be reduced by Rs, 100.”

[Need to review the working of the Council
of Scientific and Industrial Research in
the light of Sarkar Committee Report.
(3911

“That the demand under the head Grants
to Council of Scientific and Industrial
Research be reduced by Rs. 100.”
[Unsatisfactory king of the National

Laboratories. (40)]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Education and Youth Services be reduced
by Rs. 100.”
[Functioning of Nati

(41)1
SHRI P. VISWAMBHARAN (Trivandrum):

Srh

1 Service

1 beg to move :
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“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Failure to formulate and implement any
scheme worth mentioning in the Youth
Services wing of the Ministry, (4£)]

““That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Need to abolish the public schools and
other special type primary schools. (43)]

“That the demand under the head Educa-
tion be reduced by Rs. 100"

[Need to establish a National Laboratory
in Kerala. (50)]

“That the demand m:der the head Educa-
tion be reduced by Rs. 100.”

[Failure to give adequate financial assis-
tance to voluntary agencies engaged in
the propagation of Hindi in non-Hindi
speaking States. (51)]

““That the demand under the head Educa-
tion be reduced by Rs. 100.”

[Need to extend generous financial aid and

holarships to students ing from

e

financially backward families, (52)]

“That the demand under the head Grants
to Council of Scientific and Industrial
Research be reduced by Rs. 100"

[Need toeradicate corruption, malpractices
and favouritism in the C.S.LR. (53)]

SHRI OM PRAKASH TYAGI (Morada-

bad) : I beg to move :

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100."

[Failure to remove indiscipline and dis-
content among students, (54)]

““That the demand under the head Ministry
of Education and Youth Services be reduced
by Rs. 100.”

[Failure of adult literacy programme,
(55)]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100."”
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[Shri Om Prakash Tyagi]
[Need to overhaul the present system of
education. (56)]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Failure to stop aid to the universities and
other educational institutions receiving
Government aids of communal names
and Constitution. (57)]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Failure to make primary education com-
pulsory in the country. (58)]

SHRI SARJOO PANDEY (Ghazipur): I

beg to move :

“That the demand under the head Education
be reduced toRe. 1.”

[Failure to nationalise education. (59)]

“That the demand under the head Educa-
tion be reduced to Re. 1.”

[Failure to make Hindi the national
language. (60))

“That the demand under the head Educa-
tion be reduced to Re. 1."

[Failure to expand technical
the country. (61)]

“That the demand under the head Educa-
tion be reduced to Re. 1.”

[Failure to develop the regional languages.
(62))

“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Need to give adequate scholarships to
students. (63)]

“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Inadequate provision of educational
facilities for Scheduled Castes and
Scheduled Tribes. (64)]

“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Need to pay salaries to teachers of
private secondary schools from public -
exchequer. (65)]
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““That the demand under the head Educa-
tion be reduced by Rs. 100.”
[Need to review the pay scales of primary
mc!mn. (66)]
SHRI OM PRAKASH TYAGI: Ibeg to
move @

“That the demand under the head Edueca-
tion be reduced by Rs. 100."”
[Need to check the partiality in grants
being given to universities. (67)]
“That the demand under the head Educa-
tion be reduced by Rs. 100.”

[Need to make arrangement for payment
of salary to teachers of private secondary
schools from Government treasury, (68)]

“That the demand under the head Educa-

tion be reduced by Rs. 100."”

[Absence of suitable incentive to private
ingtitutions imparting technical educa-
tion. (69)]

“That the demand under the head Educa-

tion be reduced by Rs. 100.""

[Need to increare the number of technical
institutions in the country. (70)]

“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Failure to p ps to stud
belonging to Scheduled Castes and
Scheduled Tribes going abroad for
studies in accordance with the quota
reserved for them. (71)]

“That the demand under the head Educa-

tion be reduced by Rs. 100"

[Need to check the sale of ancient works of
art of India in foreign countries which
have been surreptitiously taken .away
from India. (72)]

“That the demand under the head Educa-
tion be reduced by Rs. 100.™

[Shortage of funds for acquiring works of
art for the museums. (73)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Sending only singers and dancers in the
Cultural delegations and neglecting the
philosophiers of India. (74)]

d, helarehs
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“That the demand under the head Educa-
tion be reduced by Rs, 100.”
[Prepare a book to familiarise the students

with the ancient cultural bistory of
India. (75)]

““That the demand under the head Educa-
tion be reduced by Rs. 100.”
[Danger to the unity of India due to the

conception that there are several cultures
of India in place of one. (76)]

““That the demand under the head Educa-
tion be reduced by Rs. 100.”

[Neglect of moral and spiritual education
in educational institutions. (77)]

“That the demand under the head Educa-

tion be reduced by Rs. 100."

[Indifference of educational institutions in
the direction of removing social evils
like casteism, provincialism and un-
touchability, (78)]

“That the demand under the head Educa-
tion be reduced by Rs. 100."

[Neglect of Sanskrit language which is the
foundation of Indian culture, civilization
and Indian languages. (79)]

SHRI SARJOO PANDEY : I beg to move :
““That the demand under the head Archaco-
logy be reduced by Rs. 100.”
[Need to p ancient ts. (80)]
“*That the demand under the head Archaco-
logy be reduced by Rs. 100.”

[Need for research and digging in connec-
tion with antiques, (81)]

SHRI OM PRAKASH TYAGI: I beg to

move :

“That the demand under the head Archaeo-
logy be reduced by Rs, 100.”
[Discriminating policy in preserving ancient

monuments. (82)]

SHRI SARJOO PANDEY : I beg to move:

“That the demand under the head Grants to
Council of Scientific and Industrial
Research be reduced by Ra. 100"
[Corruption rampant in Botanical Garden,

Lucknow. (83)]
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SHRI OM PRAKASH TYAGI: I beg to

move

“That the demand under the head Other

Revenue Expenditure of the Ministry of

Education and Youth Services be reduced

by Rs. 100.”

[Failure to preserve ancient manuscripts

ilable in Nati 1 Bd, with

modern scientific methods. (84)]

“That the demand under the head Other
Revenue Expenditure of the Ministry of
Education and Youth Services be reduced
by Ras. 100.”

[Need to increase the number of national
libraries. (85)]

SHRI P. ANTONY REDDY (Anantapur) :
I beg to move :

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Failure to implement the Constitutional

directive about compubory primary
education. (86)]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Need to provide larger financial aid to
the States for el y and dary
education. (87)]

“That the demand under the head Education
be reduced by Rs. 100."

[Excess amount spent by Kendriya
Vidyalaya Sangathan, Tirupathi (88)].

“That the demand under the head Education
be reduced by Rs. 100.”

[Need to give proper attention to the
physical education, (89)]

“That the demand under the head Education
be reduced by Rs. 100.”

[Need to check indiscipline of college
students in the country. (90)]

“That the demand under the head Education
be reduced by Rs. 100.™
[Neglect of practical training in technical

schools and engineering colleges, (91)]
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SHRI RAMAVATAR SHASTRI (Patna) :

1 beg to move :

“That the demand under the head Education
- be reduced by Rs. 100.”

[Policy of casteism and high handedness

being followed in Central schools. (100)]
“That the demand under the head Education

be reduced by Rs. 100.”

[Casteism in Kendriya Vidyalaya Sanga-
than. (101)]

. “That the demand under the head Educa-

tion be reduced by Ra. 100."”

[Failure to stop high handedness and mis-
management in the managing com-
mittees of schools. (102)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Payment of lesser amount than signed by
teachers and lecturers in several schools
and colleges. (103)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Need to curb the propagation of com-
munalism through text books, (104)]
“That the demand under the head Education

be reduced by Rs. 100.”

[Need to stop the teaching of the text book
“Sahsi Balak” in Delhi. (105)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Need to pay salary to teachers of private
schools from Government treasury.

(106)]
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[Failure to introduce a uniform syllabus in
schools in the whole of the country.
(109)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Nesd<to provide immediatc financial
assistance to Patna University in order to
belp it over-come the financial crisis,
(110)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Need to accept the demands of All India
Federation of the employces working in
Universities, (111)]

“That the demand under the bead Education

be reduced. by Rs. 100.”

[Need to convert Patna University into a
Central University in view of its weak
financial position. (112)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Failure to establish at least one Central
University in each State in accordance
with the announcement made in 1964 by
the then Minister of Education. (113)]

“That the demand under the head Ministry
of Education and Youth Services be

reduced to Re. 1.”

[Favouritism, casteism and nepotism in
the selection of Vice Chancellors of
Universities. (116)]

“That the demand under the head Ministry

of Education and Youth Services be
duced to Re. 1.”

“That the demand under the head Ed

be reduced by Rs. 100.”

[Failure to stop the teaching of material to
primary school students in Delhi which
is meant to incite against muslims and
other minorities. (107)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Failure to meet the demands of the
teachers of pﬁmn.ry, secondary and
higher secondary schools. (108)]

“That the demand under the head Education

be reduced by Rs. 100.”

[Failure to meet the reasonable demands
and solve the problems of students.
)

“That the demand under the head Ministry
of Education and Youth Services be

reduced to Re. 1.”"

[Allocating lesser amount for education in
the Fourth Five Year Plan as compared
to the previous plans. (118)]
“That the demand under the head Ministry
of Education and Youth Services be
reduced to Re. 1.”



349 D. G. (Min.

[Need to reduce the cost of education.
(119)1
“That the demand under the head Ministry
of Education and Youth Services be
reduced to Re. 1."

[Failure to make education vocation
oriented by making radical changes in
the education policy. (120)]

“That the demand under the head Ministry
of Education and Youth Services be

reduced to Re. 1.”

[Need to lay special emphasis on the
development of technical education.
(121)]

“That the demand under the head Ministry
of Education and Youth Services be
reduced to Re, 1."

[Need to nationalise education. (122)]

“That the demand under the head Ministry
of education and Youth Services be
reduced to Re. 1."

[Failure to curb destructive and commu-
pal clements in education inatitutions.
(123) ]

“That the demand under the head Ministry
of Education and Youth Services be

reduced to Re. 1.”

[Need to safeguard and increase the facili-
lies to Urdu speaking students. (124) ]

“That the demand under the head Ministry
of Education and Youth Services be
reduced to Re. 1.

[Need to safeguard the right to write
answer books in Urdu, Bengali, Oriya
and other languages. (125) ]

SHRI SHIVA CHANDRA JHA (Madhu-

bani) : 1 beg to move :

“That the demand under the head Ministry
of Education and Youth Services be
reduced to Re. 1.

[Failure to stop the brain drain from
India to foreign countries. (126) ]

SHRI JANESHWAR MISRA (Phulpur) : .

I beg to move :
“That the demand under the head Ministry
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of Education and Youth Services be

reduced by Rs. 100.”

[Non-implementation of the formerly dec-
lared policy of making those Universi-
tics as Central Universities which are
hundred years old. (127)]

““That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs, 100.”

[Failure in taking active steps for intro-
ducing identical scales of pay for the
teachers. (128)]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”
[Non-implementatipn of the policy of

abolishing English as a compulsory sub-
ject and teaching by English medium.
(129) ]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Failure to remove the Hindo, Muslim
and other racial titles from the names of
universities and educational institutions.
(130) ]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Slackness in establishing students organi-
sation and encouraging partnership in
management of the Universities by
making joint management of students
and teachers. (131) ]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100."”

[Inability to check the misuse of money,
irregularity and ecmbezzlement at
Koshamati and other places by depart-
ment of Archacology. (132) ]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.

[Failure in introduciog free and compul-
sory primary education in the country,
(189) ]
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[Shri Janeshwar Misra)
““That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs, 100.”
[Failure in making education free up to
higher secondary standard. (134) ]
“That the demand under the head Ministry
of Education and Youth Services be
reduced by Ra. 100." -
[Defaming the students in the name of
discipline. (135)]

“That the demand under the head Ministry

of Education and Youth Services be

reduced by Rs. 100.”

[Absence of guarantee of job after taking
degree. (136))

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Failure in giving unemployment allow-
ance to the educated unemployed from
the Education Department. (137) ]

“That the demand under the head Ministry
of Education and Youth Services be
reduced by Rs. 100.”

[Need to abolish public schools for main-
taining uniform primary education.
(138) ]

SHRI RAMAVATAR SHASTRI : I beg to

move :

“That the demand under the head Educa-
tion be reduced by Rs. 100."

[Need to lay down definite principles for
affiliating colleges. (139) ]

“That the demand under the head Educa-
tion be reduced by Rs. 100.”

[Use of Raghuviri Hindi in Government
publications. (140) ]

“That the demand under the head Educa-
tion be reduced by Rs. 100.”

[Need to provide special grants for pub-
lishing technical books in other langu-
ages also, (141)]

“That the demand under the head Educa-
tion be reduced by Rs, 100.”

[Need to provide special financial assis-
tance for equipping the library of Patna
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University with modern books and
literature. (142) ]
“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Failure to simplify Hindi and make it
more understandable. (143) ]

“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Need to give the right of giving the
application in Urdu to Urdu speaking
people. (144)]

“That the demand under the head Educa-

tion be reduced by Rs. 100."

[Need to keep books of Hindi, Urdu,
Bengali and other languages in the
libraries of Central universities. (145) ]

“That the demand under the head Educa-

tion be reduced by Rs. 100."

[Failure to develop Hindi as an interna-
tional and link language, (146) ]

“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Failureto pay attention towards all-round
develop of Urdu language. (147) ]

““That the demand under the head Educa-

tion be reduced by Rs. 100."

[Failure to make Hindi, the medium of
higher education in Hindi-speaking
States. (148) ]

“That the demand under the head Educa-

tion be reduced by Rs. 100."

[Need to accord equal status to all the
languages enumerated in the Constitu-
tion. (149) ]

“That the demand under the head Educa-

tion be reduced by Rs. 100.”

[Failure to remove the office of R. S, S.

. from Banaras Hindu University, (150) ]

“That the demand under the bead Educa-

tion be reduced by Rs. 100.”

[Failure to eradicate communal and
goonda el from B Hindu
University. (151} ]

“That the demand under the head Edu-

cation be reduced by Rs. 100.”
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[Failure to neutralise the anti-Urdu pro-
paganda of anti-Urdu elements. (152) ]

“That the demand under the head Educa-
tion be reduced by Rs. 100."

[Need to back the demands of All India
Urdu Convention held at Bombay.
(133) ]

“That the demand under the head Educa-
tion be reduced by Rs. 100."
[Need to accept seven point demands of
Bihar's Anjuman Traqui-E-Urdu. (154) ]
“That the demand under the head Archaco-
logy be reduced by Rs. 100."
[Need to remove dissatisfaction among the
of Patna Archacological
Department. (155) ]
“Thatthe demand under the head Archaeo-
logy be reduced by Rs. 100.”

[Need to check the misappropriation of
money and misuse of material in Patna
Archaeological Department. (156) ]

“That the demand under the head

‘Archaeology be reduced by Rs. 100."”

[Need to intensify excavation near Kum-
trar after having found some wooden
structures there. (157) ]

SHRI K. M. KOUSHIK (Chanda) : I beg

to move :

#That the demand under the head Ministry
of Education and Youth Services be reduc-
ed to Re. 1.”

[Failure to take necessary steps to eradi-
cate illiteracy among the adults. (158) ]

“That the demand under the head Ministry
of Education and Youth services be reduc-
ed to Re. 1.”

[Failure to make education a concurrent
subject. (159) ]

“That the demand under the Head Ministry
of Education and Youth Services be reduc-
ed to Re. 1.”

[Failure to check waste of public money in
having double establishment for the
same purpose like Institute of Advanced
Studies, Simla and the Nehru Museum
in Teen Murti. (160) ]
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¢ “That the demand under the head Ministry
of Education and Youth Services be reduc-
ed to Re. 1.

[Failure to remove primary and secondary
education from the cluches of the politi-
cians under the Panchayat Raj and the
Zilla Parishads. (161) ]

“That the demand under the head Ministry
of Education and Youth Services be redu-
ced to Re. 1.

[Failure to check nepotism and favouritism
in the appointment of the Vice-Chancel-
lors. (162) }

- “That the demand under the head Ministry
of Education and Youth Services be reduc-
ed by Rs. 100." P

Failure to implement the directive princi-
ples in the Constitution as regards
primary education. (163) ]

“That the demand under the bead Ministry
of Education and Youth Services be

reduced by Rs. 100.”

[Failure to check favouritism and nepotism
in the field of text books, (164) ]
“That the demand under the head Ministry
of Education and Youth Services be reduc-
ed by Rs. 100.""

[Failure to pay adequately to the primary
teachers, (165) ]

*“That the demand under the head Ministry of
Education and Youth Services be reduced
by Rs. 100.”

[Failure to provide trained teachers at the
primary stage. (166) ]

“That the demand under the head Ministry
of Education and Youth Services be reduc-
ed by Rs. 100.”

[Failure to check indiscipline among the
students even after ascertaining the
causes. (167) ]

“That the demand under the head Ministry
of Education and Youth Services be reduc-

ed by Rs. 100.”

. [Failure to provide text books in time
(168)]
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SHRI P. ANTONY REDDY : I beg to move :
That the demand under the head Education
be reduced to Re. 1.

[Failure of N.C.E.R.T. to produce original
text books. (169) ]
“That the demand under the head Education
be reduced to Re.1.”
[Failure of giving housing facilities for low
paid staff in N.CER.T. (170) }
SHRI RAMAVATAR SHASTRI : I begto
move !

“That the demand under the head Education

be reduced by Rs, 100,”

[Need to provide more funds to give sti-
pends to students of Scheduled Castes
and Scheduled Tribes and  backward
classes to States. (171) ]

“That the demand under the head Education

be reduced by Rs. 100.”

[Need to increase the amount of stipend to
schoal children. (172) }

SHRI MOLAHU PRASAD (Bansgaon) : I
beg to move :
“That the demand under the head Education
be reduced to Re. 1.”

[Neglect shown by Ministry for the deve-

lopment of Hindi as shown by expendi-

ture of 4 lakhs as against grant of Rs. 14

lakhs for 1969-70 and getting only 12,000

pages translated as against the target of
23,000 pages. (173) ]

MR. DEPUTY SPEAKER:

motions are also before the House,

SHRI P. ANTONY REDDY : Mr. Deputy
Speaker, Sir, the one problem that is
most important for the success of democratic
socialism and for the improvement of economic
conditions in the country is, that of educating
about 200 million children of the age group
of 5-14 years and of educating about 150
million adult illiterates who do not know to
read and write. I regret to remark that due
‘to lack of realisation of its importance on the
part of our Gover and L of the
step-motherly treatment with which the Central
Government and the State Government allot
funds for this, the effort to solve this important
problem has become most unsuccessful.

The cut
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The National Policy of Education has recog
nised that if our democracy is to be a success,
if our agricultural production is to be improved
and if our industrial efficiency is to be increased,
the education of the masses is the most impor-
tant thing: Even in 1870's Mr. Gladstone in
England had remarked, “In order to make
our democracy a success we must educate our
masses.”

The Nanional Integration Council also reali-
scd that unless our masses are educated, the
unity of the country will be jeopardised. It
also remarked that in order to enhance the
unity of our country, we must see that the
disparitics that exist in literacy between one
State and another and between one region and
another in the same State should be abolished
as soon as possible.

Dr. Mathur, in his book “Educational
Administration" observes :

“India is still backward, illiterate, poor
and emotionally disunited. The Centre
hould take more interest in education, The
glaring disparities on the quantum, content
and provisions for education in the various
States of the country can be removed only
if the Centre is actively éngaged in formu.
lating sound policies of education and in
implementing them."

Recently, Lord Butler who was once the
Deputy Prime Minister of England, now an
educationist, and who is the Master of the
Trinity College and the Chancellor of two
Universitics in England, delivering the Azad
‘Memorial Lecture, last month, observed :

“No modern country can solve its prob«
lems without investment primasily not in
guns, not in butter, not in heavy industrial
ventures, but in education.™

He continued : “More than development.
in a developing country, knowledge and
know-how are the key to better life, notas
financial investment but as priority.”

He suggested to the Education Minister who
was presiding over the mecting :
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“Your country and, as a matter of fact,
any country would be wise to allow cduca-
tion budget to be on level even with the
Defence Budget.”

But, unfortunately, our educational allot-
ments are so meagre that we have failed miser-
ably in following the Directive Principles of
the Constitution. After 22 years of Indepen-
dence our enrolment in clementary schools is
not more than 7B% according to last year's
statistics, You must know this 78% includes
only those who are enrolled on the admission
register of the schools and not those who are
actually attending the classes. If you take
attendance as the criterion, then you will have
to reduce this by another 50 per cent.

In the Fourth Plan, our Minister was telling
us in the Consultative Committee with enthu-
siasm, in the original draft they had allotted
Rs. 1,217 crores for educational development,
but in the final draft it was reduced by Rs. 400
crores to Rs. 840 crores, The Ministry in its
report tells us, that the axe has fallen heavily
orn clementary education and qualitative

t of our secondary schools.

e

Let us see our literacy rate. Our literacy
rate is hardly 30% This 30% includes those
who know only to put their signature and those
who know only to read and not to write and
jtincludes all those who passed out of Fifth
class, without idering that in the
rural arcas have lapsed completely into illite
racy. Therefore, if you take absolute figures,
this 30% should be reduced further and our
literacy Tate, in the ultimate analysis, will not
be more than 20 to 25%. Let us compare our-
selves with the neighbouring nations, it is said
that Thailand has a literacy rate of about 607,
Burma-57% and Pakistan’s and Chinese
literacy rate is much higher than ours. If we
comparc with Latin American countries, where
governments are changing every year or two,
it is noted, Bolivia has 80 literacy rate, Peru
has 60%, Chile B3%, the highest in South
America and Mexico has 65, It is said that
our neighbouring nations like Philippines and
Burma have launched a scheme with determi-
nation to abolish illiteracy within a decade or so.
‘When these countries are giving 5o much impor-
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tance to literacy, Iam sorry to say that our
country has ignored this important problem of
educating our masses. This is mainly because
of the stinginess with which the Central
Government and the State Governments allot
funds for education. The Central Government
has never allotted more than 33 of their total
budget for cducation and the State Govern-
ments have allotted hardly 20 of their budget
for education of the masses. If you consider
the position in the ad 1 ies, you
will see that Russia spends 77 of its total bud-
get for education; USA spends about 6% of its
total budget for education ; and Japan which
out of a scratch has become one of the most
advanced industrialised countries of the world,
spends about 5.7% of its total budget on Edu-
cation. The plea of pautity of fundsis often
raised here and it only shows that our Govern-
mtlndwiﬂ.dmhmenotmludlhe

P of educati Is not Government
‘wasting lot of moncy in starting public scctor
projects? Year after year we are suffering
losses after losses. Why not the Government
think deeply and wisely ? Unless we educate
our masses our agricultural production cannot
improve; our industrial efficiency will not
increase and our socialist pattern of demo-
cracy will pot survive,

Coming to the next important problem of
Adult illiteracy, it is estimated that there are
about 150 million adult illiterates in our coun-
try. But unfortunately the Fourth Plan allot-
ment for adult literacy for the Central Sector
is Rs. 3.5 crores and tothe UGC for this
purpose about Rs. 1 crore and in the States
Sector, all the States included, itis between
Rs, 5 and Rs. 6 crores. With 10 crores for
5 years, is it practically possible to educate
150 million adult illiterates? If only the
Government had thought deeply and realised
the importance of eradicating adult illiteracy,
they should have allotted Rs. 100 crores.

It is said that a Spanish adult literacy
enthusiast, Mr. Luback, has evolved a method
which can be adopted to any language in the
world by which an illiterate adult can be made
lmmewnhmz months and the expenditure
‘Wil not exceed R 6 per adult. In Andhra
Shri Hari Sarvothama Rao—himself an adult
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Telugu to the adult in 2 months and an adult
‘can be made to read and write fairly well.
This method can be adopted for any language
which has Sanskrit origin. Another enthusiast
Shri Venkata Rao also evolved a method
by which adult illiterates can be educatedin
2 months, if only we spend Rs. 6 per adult.
If we want to sce that all adult illitcrates in the
country are educated by the end of the Fourth
Plan we require Rs. 90 crores. If we do that,

of hing in dary schools. Itis
an accepted fact that the secondary schools
are the nurseries of the national talents. It is
the education that is given in high schools
‘which makes the children to go in for the
“college education. I hope that the standards in
high school stage would be raised so that the
standards in the rsities can be maintained.
But, unfortunately, this aspect has again
been neglected and there is no scheme in our
schools by which we can find out the natural

our democracy will bea g But
our Government pleads paucity of funds ; but
what about the wastage ? For the construction
of the Bokaro plant we have lost over Rs. 100
‘crores. If the amount thus wasted in the
-Bokaro plant had only been is utilised for adult
“literacy our country would have been comp-
letly literate by now. It is only one State that
bas launched a scheme for adult literacy, that
is, Maharashtra. They have started ‘Grama
Sikshan Mohim’, village education movement
to liquidate adult illiteracy.

All the departments of the Government are
mobilised to make every illiterate adult a
literate person. If only the Maharashtra
‘movement is extended to the other States
also, the adult illiteracy can be eradicated in
this country by the end of the Fourth Plan.

18 hre,

Our Education Minister, with his power of
persuation should prevail upon, if need be, go
infor a fist fight with the Government of
India to see that Rs. 90 crores are allotted for
this purpose.

Qur adult literacy scheme will not be
a success unless there is a  follow-up
work. A number of literates who pass out of
the Fifih Class, lapse into illiteracy after some
time. Mass media such as radio, cinema
should be used to prevent the literate from
lapsing into illiteracy. The Government
should encourage the opening of reading
rooms and libraries in the rural areas by giving
iberal grants to the Panchayati Raj Institu-
tions., This might cost the Government about
ten crores. If this is done, I am sure our
literate people will never lapse into illiteracy.

Coming to the secondary schools, the aim
of the Fourth Planis to improve the quality

talents of our children. Among our children
some have aptitudes for fine arts, some
others for music and a few for technology.
But we have no method by which we can find
out the aptitudes of the children. At the high
school stage, in advanced countries like the
U.S.A. and the U.S.S. R, they have,
vocational guides in the schools. And they
study the student's aptitudes and their inte-
rests. And by the time they pass out of the
high schools, they are given proper advise,
and direct the pupils to other schools of techno-
logy, of fine arts and to universities and so on.
If that is done, we shall be solving some of
the problems that are exsiting in this country.
Uni ities have al become hot-bed
of politics. Politics are being imported into
them. We are ashamed to see what is happening
in Bengal and other places. Our universities
or colleges which should be models of discipline
are the scenes of murders and of acts of
vandalism. [ feel that one main cause for the
students’ indiscipline is that those who are not
fit for higher studies have entered into the
portals of colleges. They cannot follow the
classes ; and they are not able to take any
interest in college studies. To-day their atten-
tion is diverted to something eclse. There are
political parties which take advantage of this,
encourage the boys to commit unsocial acts.
Next, coming to technical education, it is
said that we have lakhs of technmicians and
engincers uncmployed in our country, In a
developing country like ours, there should
be so many chances of employment for trained
technicians, still they remain unemployed.
©One reason for this is: that our engineering
colleges and polytechnics, the teachers have
mot practical expericnce. In . Enginecring
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Colleges, the lecturers have never constructed
adam or a bridge, or even a house. And these
people teach engineering subjects.

1 came across a very interesting story. One
highly intelligent engincer was asked to cons-
truct a small dam in one State. That engi-
neer—brilliant fellow—took pride in his abi-
lity in constructing the anicut according to
correct calculations as in-the book and felt
‘that be had done a fine job. When asked as
to where the dam was, he said that it was
‘washed away. That is theresult of our non-
experience-oriented teachers who are getting
into the engineering colleges. Imagine if the
tame thing happens in medical colleges, do
you think any of us will go for treatment to
junior doctors ? No. Medical colleges have
experienced doctors as teachers. Unfortuna-
tely, in our engineering colleges and poly-
technics, engineers who have constructed
dams, roads and bridges are not teachers.

Some years back when the British were
there, posts of lecturers in engineering colleges
and actual engineers in the field were inter-
changeable. But now we find highly qualified
engineer teachers without any experience in
charge of these colleges and the result is that
the dams constructed are often washed off,
the buildings crack and we read in papers of
buildings having collapsed and even children
having been killed.

Therefore, it is high ime that our Educa-
tion Minister, who is an educationist of long
standing, sees to it that hereafter our poly-
technics and engineering colleges are staffed
by lecturers who have a few years' practical
experience in the fiedd. Then only will the
products of these engineering colleges will
turn out to be better engineers and better
technicians. Not only this. The students in
the engineering colleges and  polytechnics
should be compelled every year to work in
the field for two or three months to acquire
practical knowledge, This will help them to
be useful engineers or technicians when they
leave their colleges,

Another thing. ‘We are turning out a good
fumber of skilled workers. But are they being
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employed by industry ? No. The industrialists
fear that these inexperienced skilled workers
and technicians will damage the costly
machines if they are enfrusted with them:
Unless the practical aspect of engineering
training is fully understood and: implemented;
unemployment among our skilled workers and
technicians will go on increasing year to year,

Another important aspect is physical
education. When we enter a training school,
the first thing we learn is ‘all work and no
play makes Jack a dull boy’. Mere learning
without any physical activity and play is not
enough. Such a boy will not make a good
‘and intelligent citizen. What is the use of
having a lean and weak boy and what can he
do in the field? This aspect of physical
development has not fully been realised, either
‘by the State or the Centre.

.+ Schools arc sanctioned even in villages
without playgrounds. We have schools without
even a physical education instructor. If such
a state of affairs continues, the boy's educa.
tion will not lead to his full growth.

The rules are very strict, very clear in
Andhra Pradesh. Every teacher should supervise
the games class all boys must play games. But
unfortunately this is observed only in the
breach. I would request the Minister to lay
emphasis on this aspect also.

Coming to the Sanskrit Vidyapiths, the
Government have with good intentions opened
a number of them. Unfortunately, some of them
are not sending out real Sanskrit scholars.
About the Tirupathi Vidyapith, I have some
personal knowledge. Two years back, I had
made some complaints in writing to the Ministry
telling them about some irregularities taking
place there. .

There are two sects of Vaishnavites,
Thenkalais and  Vadakalais. It 30
happens  that the Principal and the
Chairman of the Board of the Pith are Vada-
kalais, with the result that the Thenkalais are
often ill-treated, and a good number of irregula~
tities have been committed. Though I have

* reported about these, till now no inquiry bhas

been made. Even the Review Committee
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which is supposed to inquire into these allega-
tions have not done so. It is now more than
two years since this matter was raised. The
Government are spending Rs. 4 lakhs every
year on the Vidyapith. What is the number
of students there ? Hardly 60.

Recently I saw a pamphlet published in
Tirupati where it is said that one boy by the
name of Kodandarama Reddy has been failing
in the Sanskrit final examinations four times
and then the Principal and the Chairman sent
his case tothe Moderation Board and they
gave him 21 marks to make him get 35, If
such students go to our High Schools and teach
Sanskrit, what will be the fate of Sanskrit
learning? The Education Minister should
look into these too and see that the Vidyapeeths
are real Vidyapeeths like the ancient Vidya-
pecths and that the Sanskrit taught tbmmbu
good Sanskrit scholars and not narrow
Vidwans fighting like the Tengalais and
Vadagalais. There may be other Vidyapeeths
in a similar position though thecy have not
come to my notice, The Ministry should sec
that the Vidyapecths are reorganised to make
them into efficient institutions of Sanskrit
Jearning.

Coming to the C, 8. L. R., as I am in the
Enquiry Committee, it is not proper om my
part to say much. But often some of the
Di of the Lab ies give pres state-
ments criticising the administration of the
C. S.1. R. 1donot know if the disciplinary
rules of the Government servants allow this.
‘Without any reference to the Director-General,
some of the Directors of the Laboratories give
press statements, and directly approach the
‘Minister without the permission of the Director
General. I think this is gross indiscipline. If
such indiscipline is encouraged, naturally effici-
ency of the Laboratories will suffer and they
cannot be improved.

It appears, sometimes the Directors take the
rescarch results of the junior scicntists and
publish them in their own names without cven
a reference to the junior scientists. Naturally

the junior scientists are frustrated and their

rescarch work suffers. The Enquiry Committee
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bas already given a report and I hope the
Minister will go into it and sec the Laborato-
ries are made more and more effective and
‘more uscful for tht industrial development of
the country,

Regarding the National Council on Educa-
tional Research and Training, the Review
Committee made a remark that the text-books
published by this Organisation are on hypothe-
tical syllabus. This made me look into some
of the text-books publithed by them. On 13
December in reply tomy Unstarred Question
whether some of the science books published
by N. C. E. R. T. were translations of Russian
text-books, the Minister replied in the negative
and said these books were written by the stafl
of NCERT with the help of UNESCO experts.
This made me do some research. I got some
of the books. I will hand them over to the
Minister so that he can go through them before
he replies. The Physics text-book published
by NCERT, Science for Middle School—Part I
and the Russian text-book on Physics published
for VI Form may be compared by the Minister,
‘They are almost sentence by sentence similar,
The Russian book was published in 1966 while
the NCERT book was published in 1968, The
Minister can find out whether it is a translation
or not.

MR. DEPUTY SPEAKER: You have
taken about 30 minutes. You can take the full
time of your Party if you like.

SHRI P. ANTONY REDDY: Similarly,
in respect of Chemistry text, a local publi-
shing company by name Rajkamal Prakashan
Private Limited have published a translation
of the Russian book in 1963. This. book and
the NCERT book published in 1968 for the
same subject are almost similar.

The reply the Minister gave is not correct.
I request the Minister to go through these and
sec whether my statements are correct or not.,
Another complaint is that the State Govern-
ments do not adopt the text-books of the
NCERT. The State Governments have sylla-
bus and the NCERT text books are published
without any syllabus, So, these text books
cannot possibly be adopted by the states, that
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is perhaps the main reason why the State
Governments have not introduced these books.

I bave taken much time. In conclusion I
wish only to say that education has been one
of the most neglected subjects in the country at
the central level. I request the hon. Minister
to see that our educational standards are raised
at all levels, that the adults in our country who
are illiterate are made literate during the Fourth
Plan period and that the two hundred million
students in our schools are provided with
schooling facilities. If we can do this we shall
become one of the great nations of the world.
In conclusion, I only pray in the words of the
Upanishad :

Lord, from the unreal lead our ministers
and leaders to reality.

From darkness lead them on to light.

From death lead our leaders to immortality.

MR. DEPUTY SPEAKER: Shri Sarjoo
Pandey is going away from Delhi to-night.
He may kindly conclude before 6.30.

ot sy qT  (TRYT) ¢ AT
JurerE  wgred, g8 faw wAram A
wii 9T TgE FC @ & R AW@EH
qur aga wgea ¢ dfew gE@ A aw
7z & fr fore ag ag a@X T &N
# waww gt &, @ avg fawr & ax
¥t gEer awm ARl F T gw
wga frew M)

1968 % ¥ sk A ¥
g § uF g5e7 qife fean e wow
gl & 3§ 9 #We s ¥ fay
Fgr | AfFT aw gy § i
g sgar § fe fosr oW« fam
& 9 Ton ¥ oer WY Aifadi ®
adf w1 zw feafa § 9@ w7 X
s Ay fear war gatk gAR WA
foren & gvaew § g Aifa Faifa @
FAagg !

forer &1 9w s gAr qifgd ?
FX W ¥ ¥ GWoETE AT SRS
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& A gEwr oF arfaw aar s
& A A § A g epe-m
¥ Ut far T wifg?d, foamd gt 3w
¥ a¥ ygarEfes @, gwrE &
wfa gaar sfa dar @ &t qefay
IO Ry o are AT, AT A
e F afa TE@ # wraAr dar g
qg GTHTC EHAT & T=49] &1 ¥qr arew
e & guwr o feae o & A
4 FAT AEATE

aof wrer ¥ awgr 104 9T wr
T § :

"gRT FrANY (WA ) g EHrd A
.99 ¥ ¥ gw 9fex @ £
wAT § my ¥ ag? quv § 9 far
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fordr qury & maw 21

‘g efgre” & @R 33 9w
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AT

[Surs K. N. Trwany in the Chair]

R gk W H dwr dfgw
qgrar wmar &, a1 fee fergafew owar
Fram sET qEar g Faen s
T @19 ¥ fad ferimre § & 99 st
¥ @z fraw &9 aul ¥ gurd fam
# w1 arge  afda a8 frar § el
g 3 W @ oy 9gw A fra qrd
It &

garhr fomr "eqreli ¥ weeTETl
dAr gaT 1 A9 @A A @
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g fm fewrar 3 9 & | #RaAl 9T
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TRE GAX §TT WG § | 9T @Al W
aopTe fad aeaar AT & A AR
agi & gumefa w9 § | OF-F A
¥ quaqwE A1 SR I
Gy AT ondt gl agi 4 a® @ E
aTH A & | ITY A FE AGA
FQ § dI TEFITRT T GEATH] I OF
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T g Y g 7w gk & e Ferar
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ez sredz el ¥ W, AU I aAEErg

gaw WIH 1 g AW e w7 A faeen, 97 =7 avdwa w8,
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fagidi aé & oF @Y 39 qw # faan
*T %< #41 g1= grm 7

¥gg frard weziwil &t &
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gon & & SRR g1a-am g, Are-ATs
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9 G99 §AT A ¥ fF A0 A9
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HALF-AN-HOUR DISCUSSION

Use or NucLEAR ENGINEERING TECH-
NOLOGY FOR PEACEFUL PURPOSES

SHRI SAMAR GUHA (Contai) : Sir, the
Atomic Energy Ministry is headed by the
Prime Minister, a gracious lady who does not
believe in any kind of purdah system. But,
surprisingly, she is pursuing a policy of a
purdah lady in respect of the atomic policy of
India.

I tried during the last three years through
a number of questions to get some informations
on the development of atomic science in our
country and also production in our nuclear
fuels in our reactor. I asked a question how
much plutonium is produced, a bi-product in
our nuclear reactor, and how much heavy
water is produced by our Nangal project.
The reply given every time was that it is
in the interest of the nation, it is in the
national interest, not to disclose these facts,
Those facts which are denied to this Parlia-
ment and to these members are not secret to
the foreign countries, Firstly, as regards those
foreign countries which supply nuclear fuel
and also nuclear reactor technology, our
government is bound under the agreement to
furnish them with these informations, Not only
that, I asked a question whether it is not a
fact that even if we try to suppress or withhold
facts from the Parliament, just by a little bit of
calculation the foreign makers and suppliers
of our reactor can have important facts about
the productive capacity of the bi-product of
plutonium by our reactor. Again, about heavy
water, even though facts were denied to this
Parliament, all those facts appeared in the
foreign papers wherein they stated that India
annually produced 14.6 tonnes of heavy water
of which 6 tonnes are used for consumption in
this country and the rest are exported to
Belgium and Canada. In reply to my ques-
tions, the government agreed and said :

“It is also possible for such parties’’—that
means, the foreign countrics—

“to arrive at an estimate in this regard"—

. that means, production of plutonium and
other by-products and heavy water.
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‘However, it is not in the national interest
to give publicity to such information.’

Sir, what is in the national interest and not
—is a matter of dispute. What the Gowvern-
ment may ider as a of national
interest, the Opposition—even the other Mem-
bers of her own party—may not consider that
to be in the interest of the nation. On the
contrary it is in the interests of nation that this
Parliament should be furnished with all the
facts, data and informations in regard to the
development of atomic energy in our country
so that they can arrive at a concusion in
regard to the future policy and projects that
our country will undertake in regard to atomic
energy. g

Sir, in the consultative committee for
Atomic Energy when I told the Government,
what informations you have denied to the
Members of Parliament are all known to the
foreign countries, immediately the reply of the
Prime Minister was: “we do not want to
give an official seal to this data and informa-
tion.” Sir, I desisted that day and even today
I desist to use strong words about this attitu-
de of the Government. But I would say that
if Government wants to deny this Parliament
the right to Have all informations, data and
facts and other things in regard to atomic
development, then they should legislate an
Act. Only by that Act they can prevent or
debar a Member of Parliament from his legiti-
mate right to have information from the
Government in regard to nuclear development
in our country.

Sir, I had sent to the Government more
than a dozen questions in different forms to
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technology as to develop Indian capa-
city for nuclear engineering ;

(b) whether it is a fact that unless our
scientists are allowed to have experi-
mentil knowledge about mass fission
technology it will not be possible for
them to acquire practical knowledge
about the nuclear fusion technology in
the future for harnessing thermo-nuclear
energy ; and

(c) ifso, the stand taken by the Govern-
ment in this direction for developing
nuclear and thermonuclear blast
technology in our country.

The answer was ?

(a

to (c). Our atomic scientists are engaged
in th ical and experi l work
needed for development of entire range
of peaceful use of atomic energy in the
context of our economic development
and consistent with our objective. The
Atomic Energy Commission keeps itself
abreast of the latest technological deve-
lopment.

Sir, bere you should note two words : (a)
that our atomic scientists arc engaged in
experimental work and (b) that they are
abreast of all the latest development in regard
to nuclear technology.

What does it mean ? Does it mean that our
atomic scientists have already conducted or
have plans to conduct experiments in nuclear
blast technology ? If not, why is this answer
that our scientists are engaged in experimental
work ? This creates a suspicion and an enig-
matic impression in the mind of the world
powers and alsoa false hope in the minds of

have inft ions as to whether our st
Bave theoretical as well as practical knowledge
in regard to nuclear blast technology. Do you
know what the answer was? That is very
interesting. I shall read the whole question

and answer also :

Will the Prime Minister be pleased to state 3
(a) whether the atomic scientists of
India will be allowed to acquire experi-
mental knowledge about nuclear blast

the people of our country that our scicntists

have already conducted experimental work in
nuclear blast technology.

I am very glad that in this reply, perhaps
inadvertently and unconsciously, they have
used the sentence :—

“Qur scientists are engaged in the develop-
ment of the entire range of peaceful use
of atomic energy.”
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Please note the words “entire range of
peaceful use of atomic energy”.

Today I am mot advocating for making a
nuclear weapon.

SOME HON. MEMBERS : why ?

SHRI SAMAR GUHA : My whole ap-
proach is to develop nuclear enginecring tech-
nology.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Is there some understanding with the
Prime Minister ?,

SHRI SAMAR GUHA: You
knowledge.

have mno

What is the cotire range of peaceful utilisa~
tion of atomic energy ? It is, firstly, the use of
radioactive isotopes for medical purposes, for
preservation of food, for industrial and other
purposes ; sccondly, the utilisation of nuclear
energy for development of nuclear power plants
for electricity ; and, thirdly, the development
of nuclear enginecring.

What is the purpose of nuclear engineering ?
It is to convert the desert into fertile land, to
change the course of rivers for flood comtrol
purposes, to create roads in mountainous arcas,
tunnel in rocky areas and for many other pur-
poses. Nuclear energy can be used for effective
engineering purposcs. In our country every
year more than Rs, 700 crores worth of ondi-
nary dynamite is used for blast purposes. If
nuclear engineering is allowed a full play in
our country to develop, this blasting work can
be conducted at a much cheaper rate.

When I wanted to know whether Russia,
America and other nuc.]urpmven, after sign-
ing the treaty for t ing pons or
non-proliferation of nuclear weapons, were
conducting underground nuclear tests, it has
been stated that up till now the Soviet Union
has undertaken 58 underground tests and the
USA 141 underground tests. I do not want to
add the figures for UK, France and China.
But there is one significant sentence here. Our
Government admits that out of these, “20 were
reported to have been for peaceful and scienti-
fic purposes”
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In the USA there are two projects—Project
Gnome and Project Ploughshare—which are
being conducted by the USA only for the
purpose of developing the technology of nuclear
engineering. Not only that, even in the treaty
on non-proliferation of nuclear weapons there
is one clause in which it has been agreed that
if any country outtide these nuclear powers
wanted to use nuclear devices for peaceful
purposes, it will be made available to that
country.

If it is so, what does it mean? The nuclear
non-proliferation treaty or the nuclear ban
treaty—neither of them—does prevent India to
develop the technology of nuclear engineering.
Not ‘only so, if it is the commitment of our
Government to use huclear energy for peaceful
purposes, if thatis the p::ili,cyof the Govern-
ment, what prevents the Government to deve-
lop the technology of nuclear engineering ?

Not only the Government, perhaps, inadver-
tently committed to this policy of developing
technology of nuclear engineering, but even
Shastriji, as back as in 1964, while replying to
a debate raised in this House, not only support-
ed but he said that our Atomic Energy Com-
mission was already seized of the problem and
they were developing nuclear engineering
technology. I want to quote what Shastriji
said, when as a Government policy, he com-
mitted himself to this House. This is what he
said it was in Hindi; I quote :

‘g sifae, g0 OF TEEnE & @
g mAard Fw gH A aAl g,
Tga a1 ofwar, ww #@ifwg, ¥ o
FET ¢ 7218 F Ear g, fedvoiz a9
¥ fag g Su®1 QWA ST AT
ga% fau st gw feaa fearsfaw
#1 oifes =1 Jgrad, at 9% 2@ ;Y Ay
giar 1 ot A g ) A
Eifas oAt A garr 99 &
AT W 8§ g aXF  TEE
feeraiz AT fasra qgar sar g1”

, Thisis the commitment of another Prime
Minister in this House that, for making a
tunnel, for the development of a wide area,
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this nuclear device should be used, and it will
be for the benefit of the country and for the
world asa whole. He has committed this
House and this Government to the position
that our Atomic Energy Commission is not
only seized of the problem but they are already
working on it. Ifit is so, our Government is
allo committed to use nuclear enecrgy for
peaceful purposes.

I want to ask the Prime Minister : Can not
the development of nuclear engineering be
used for peaceful purpose, as done in other
countries? As I have already said, U.S. A.,
Russia and other countries have ~developed
puclear energy, nuclear blast technology for
development of theiy own countries. If itis
the purpose of the Government to have nuclear
encrgy for peaceful purposes, what prevents
the Government to develop nuclear engincering
in our country ?

The Government says that they are bound
by an agreement with the foreign supplicrs of
nuclear fuel and nuclear reactor. Yes. Why
will we be bound, and for what purposes, not
to use nuclear energy for making nuclear
weapons. In this debate, I am not raising
the point that our Atomic Energy Commission
should immediately go to make nuclear weapons,
But ncither the ir ional ag nor
the international convention, nor the nuclear
weapons ban-treaty, nor the non-proliferation
treaty,—none of the international commitments
or international treaties, or our commitment to
any international treaties, debars us from deve-
loping the nucl engi ing technology in
our country,

Now, the ultimate question, ifit is notaginst
the policy of the Government to which it is com-
mitted, is : are we capable of undetaking nuclear
blast technology ? Are we capable of blasting
nuclear devices ? T would say with all the sense
of responsibility and with all knowledge that I
had gathered after visiting Trombay and other
arcas of activitics of the Atomic Energy Commi-
ssion that we have nuclear fuel, we have
nucleartechnology, we have the techniques and.
we have the components and all the necessary
other regirements for undertaking experiment
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in blasting of nuclear devices. It is only the
question of decision of the Governmeat. The
Government has created an impression—I have
already used “the expression enigmatic impres-
sion—inside and outside the country that our
nuclear scientists are abreast of even experi-
mental devices and experimental knowledge of
blasting nuclear devices, Then, what does stand
in the way ? I want to know. This House has
aright to know as to what stands in the way of
the Government not allowing our scicntists to
declare nuclear blast engineering and to make
experiments with nuclear devices, That answer
the Government owe to this House and the
country. Unless the Government is reluctant
for any other purpose, according to their policy
according to their commitment, according to the
necessity of the country and according to the
capability of our Atomic Energy Commission,
we are capable of developing nuclear engineer-
ing technology in our country. I want to know
from the Government as to what stands in the
way of not allowing our scientists to undertake
practical knowledge of nuclear blast technology.

SHRI RANJEET SINGH (Khalilabad) : If
Government  stands in the way, blast the
Government. No violence is meant.

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): The hon.
Member has shown fairly great interest in the
subject and very persistently so for quite some
time. As he has mentioned, he has raised this
subject in other forms also, However, it is
after some time that he is coming back to the
engineering side of it. Normally his demand
has been for the manufacture of an atom bomb.

IfI may skip the long introduction, the
main question he has asked is why we are
preventing the Atomic Energy Commission
from going in for ouclear blasting and for
using nuclear energy for engincering ; why are
we opposed to it ? Now, Sir, we are not at all
opposed to the use of nuclear energy for peace-
full purposes when a meaningful application
onmere economic significance is identified. This
was an important part in our opposition to the
Nuclear Non-Proliferation Treaty.
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The hon. Member has mentioned about some
of the experiments which have taken place in
USA. We know that such blasts and experi-
ments have also taken place in the Soviet Union
and perhaps few in France also. Although this
wording seems to irritate the hon. Member I
must say again that our scientists have tried
their best to keep themselves informed of these
developments and they are in the picture so
far as this matter is concerned. At the present
moment the peaceful use of nuclear explosives
and detonators is very much in the develop-
mental stage and a practical technology of
economic value based on such uses has not yet
emerged. In other words the nuclear detonator
as a substitute for TNT is not yet on the
market as a ial proposition, as there
are many complicated problems connected
with this development which are yet to be
solved.

SHRI SAMAR GUHA : The most com-
plicated problem is the decision of the Govern-
ment.

SHRIMATI INDIRA GANDHI: If the
hon. Member is reading the magazines and
papers which come from other countries he
would have noticed that the one thing which is
greatly occupying the minds of people in the
West is concermed with the changes in the
environment which any scientific experiment
can bring about : for instance, the effects on
the environment as a result of residual radio-
activity. In an underground explosion there is
always the danger of the contamination of
ground-water, For many years many things
were being donein all these countries which
we all looked up to as advanced technology, of
advanced country, but today these very things
are being looked at with new eyes. We see how,
although they have led to progress in some
directions, at the same time such actions have
done great harm in other directions_as well as
this matter is occupying great deal of energy,
money and the attention of the public. Ob-
viously they now consider these ill-effects to be
quite serious for the population.

As I said, apart from the uncertainly regard-
ing the amount of radio-activity, such explo-
sions would also cause serious ecological
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changes which will be far more significant in
the long run.,

SHRI SAMAR GUHA : The clean devices
of atomic explosions arc there and there is no
radio-activity falling out ; they have developed
this system in U. S. A. and Russia,

SHRIMATI INDIRA GANDHI: There
is such a thing as a clean blast, but, as I said
earlier, in all these countries this is still in the
experimental stage, We are in touch with
developments, in the sense that our scientists
have attended the meeting, they have gone to
the sites before the explosion took place, they
have been explained the whole thing, they have
sccn the place after the blast—that is what we
mean by saying that we are fully in touch.
Yet, for a country like India, whether such
experiments at this stage are economically feasi-
ble and whether they can give results which are
commensurate with the expense, is a matter for
consideration. As I said, should we feel that
this is necessary for any particular project, we
would not hesitate to do it, but we must see the
problem from all aspects. As Professor Samar
Guha has himself pointed out, we are going
abead in many directions. He mentioned food
preservation, medicines, agriculture, etc. There
is also the use of isotopes for studying the silt
in the harbour and many other such things.

SHRI SAMAR GUHA : I am proud of
our atomic scientists; but unfortunately you
are not allowing them to go ahead.

SHRIMATI INDIRA GANDHI: I can
assure the hon. Member that we are not stop=
ping scientists, They are in no way being stops
ped from making experiments. They are today
engaged in gathering greater knowledge in all
directions so that when it is necessary to take
up any project we will be fully ready with the
knowledge and experience. They are the peo-
ple who will decide; in consultation with us,
what is the right place, what is the right pro
ject for using such technology and in what
ways it will be more useful ? Whether India
can start now when even in other countries
which are so much more advanced in this tech-

%hology, the matter is still at an experimental
stage, whether it helps us at this moment to do
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some experimentation, is a matter which has to
be considered.

19 hrs.

I think the hon. Member Dr. Guha raised
another point with which he was very much
concerned. That was with regard to our with-
holding information. We have never withheld
any information from the House which can be
given to the House. For instance, in reply to
an carlier question, we have given information
regarding the amount of heavy water. I think
it was Dr. Guha's question.

SHRI SAMAR GUHA : I have given the
figures which you deny.

SHRIMATI INDIRA GANDHI : I think
we said that the Nangal Plant produces about
14 tonnes of heavy water per year. But regarding
some other information, we did feel that it was
mot useful to give to the House,

As the hon. Member knows, there are many
items of information which are guecssed at by
other countrics. And there are some items of
information which are known to some people.
But, there is no reason why this information
should be made available to all countries pub-
licly.

Some matters may come up when we are
discussing defence or other such matters. I am
sure the House will appreciate that it is onc
thing for people to guess at information, and it
is another thing for authoritative information
being given by Government. People can always
gues a certain figures, I do not think the hon.
Member has asked anything clse.

I have just mentioned some of the problems
connected with the development of this techno-
logy—one about the effect on the environment,
the contamination and so on, and the other
about the actual usefulness of exploiting ores of
indigenous origin by creating cavitics from such
blasts and reaching the ores. Reaching in Situ
type of ore it economically feasible, but this
may not be necessarily suitable for all types of
ores and specially the types which we have in
India.
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& T & 1o A o gEmarT Al e
e g g g ? gg W o @ g
& 1 Zo uFo To TF 1T & A1 & vEE-
Ifcie T @ & | IgH T CAEGEA ATH
FIC T &Y @ & fras swe oww
qrEz §, odl § 1 TOEF FAT ¥ TH-

iz T @ & |—when kerosene under
the sea is subjected to the intense heat of
nuclear explosion, it converts to oil.

agt qg 1 qaaafaiE 8 @ ¢

building, canals and tunnels, extracting
copper, building underground reservoin,
release of gases from right rocks.

wag & # I F ¥ FsTRE
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¢ Sa% aga o fFa-fs i 9% uwm-
ifdie sen aifgd, sHE ga&r @
amy | & ag) Fgar f& ofemwer aw
Ta1d 5 wgf a% 5@ @7 ¥ gan feddo-
Hefrar &) afem @ vt § ow
HALT AT aqAIGgA ?

giumg £ aag ¥ ¥R AW F
THTT T Awg A, W IT T 9w w@r Y,
Frar & Y A ggw F fear o,
gusr fezdr & faerr faear mar @0
FAFT gET ATQAT ! AIAT H1ZA 1 @Y
T g1 1963-64 &1 T IEE QU
firar @ % ? g@ 9w & aisfee W
Y g SIS W wear @1, 9Ae oy
fazar snoan ?

% ag ot s wrgar § v owmron
am-mfastaT D §, 3T g% qga ar
wfesiwr § fr drage go & fag 1 i
mﬁﬂﬂ"ﬂ‘l“ﬂt.?ﬂ 9T H{IT 9154
gl w4, ¥ g AT A (79 F ?

SHRI B, K. DASCHOWDHURY (Cooch-
Behar) : We have had an interesting discussion
on atomic energy and nuclear power and its
peaceful uses. At the same time, the reply
given by Madam Prime Minister is also not
very satisfactory.

It has been clearly stated that Government
are not putting any impediment in the way of
better progress of research of the scientists. I
would request Government to go through the
budget allocations for the last few years.Without
having any comparison, we can say that even
Pakistan, our neighbour, has started two big
projects for extraction of nuclear power and its
development. One is already done near Karachi
with Canadian help. Very recently another
was sct up in Dacca, in Rupur, under Belgian

experts. For the onc in Rupur, they have a
scheme costing nearly 70 million dollars.
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Considering this, what is the amount budget-
ed even in the current year's budget for research
and development ?

It is only Ra. 50 to Ra. 55 lakhs more than
last year. Comparatively the national budget
of Pakistan is only a little more than 40 per
cent of ours, but they arespending more money
on this nuclear development. Therefore, I
‘would like to draw the attention of the Prime
Minister to the inadequacy of the provision
and would like to know if she is going to in-
crease this fund for the development of nuclear
power for peaceful purposes.

. Secondly, the projects that we have got  are
only in thenonh-w::nr.-mwtnfom country
and in Madras. The eastern part is completely
neglected. Why should not there be such a
project there? Though we have not yet got
uranium, it is possible to develop nuclear
energy from thorium by certain processes
according to scientists. We have enough thorium
in the country.

There are two principles in the develop

of nuclear energy, the principle of fission and
the principle of fusion. Till now the acientists
and engineers have been harnessing the princi=
ple of fission and now the developing countries
are making rescarch into fusion. I would like
to know from the Prime Minister whether our
scientists are being authorised to do research in
fusion so that there may be a pew bumst of
power.

st TTEETe AveRt (qEAr) : Funfy
#grT, g afe 5 mfagel s
&t gardr s Aifs &, 39S swA F @
FTF g T FLIEE

fagre & fazygm for & smger &
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Nuclear Technology APRIL 20, 1970

Jor Poacgful Purpases 388
T FE A Yar w1f arsgs frar §
B oF grAIRT 9T fea awf gar &
A g i x wfas gfee & gaw
w1 g9 w8 ; afe g, @t veE sara
L

qx W ard & e g ¥ § fawrd
N wAear # o wwm ¥ gAR
W F dwfas 5 em ¥ woemts @
oA vt qng qEax VT IAAF
frg o W wx @§) & ag araar
wigar § e sxwre axany afts & wreaw
¥ el &1 fawrd % fag qrdt T
T ¥ & FA F1 fawre @l g )

=Y feraeex Wy (wgaAt) @ g9rT w0
sraxgr g fe Afeas arfe & aaf &
FrEErEen & grayew § gavdforea afow
e AT @ g ¥ oy wrAar avgar
¢ f5 fer-fea diega § 3 qeatfdz g
@ & AR gw a3 ¥ faadt swfo g€ 80

T GIHIT A H1 fgarq s § fv
=gfea< qasff #1 Fg # 5gw 30 § w=-
frzfads feat a3 amawft, T & V@[T
#2 g1 §@-ang AAF & Feadr 9w ag
ot ?
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Fr #1§ AT A FY 1 gH THFC -
fea qadff & amd &« fagre &
Fhe 1 0 § | § ag o wigar g £
Far fagre & wvé gfyaae iz gom ar
aél ; A A, ar ¥4 g

SHRI KARTIK ORAON (Lohardaga) :
Picase allow me to puta very simple question. .
(Interruptions.)

awvfa gy : faa wre axedi &
A due & wig §, fad o= & ;@
qaE &1 Wt faar war )

st wifaw geiw : g8 fad o% famz
faar ard

awafa v : . & Frwl OF
fre gmr, &t fwT gadd o ot /YFT 2T

g |

AN HON. MEMBER : If you allow him,
you will have to allow others also.

SHRI KARTIK ORAON : It relates to the
+ development of nuclear energy in the country. .
(Interruptions.)

MR. CHAIRMAN: You know the pro-
cedure. I am calling the Prime Minister. Only
those four Members will be allowed to put
questions.

SHRI KARTIK ORAON: I am a design
engineer ; I have been associated with an
atomic power plant in the United Kingdom,
the biggest in the world, ***(Interruptions.)

. MR. CHAIRMAN: No, please. I cannot
allow this to go on record. The Prime Minister. .
(Interruptions.)

SHRIMATI INDIRA GANDHI: I must
say that I entirely agree with the hon. Member
that the provision for atomic energy is not
sufficient. But the hon. Member knows just as
awell as I do the finandial limitations under which
~¢ have to function.
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_ Itis a question of secing what item or what
programme is curtailed. In this process all
State plans are pruned ; and the Central plans
arc pruned ; the Minister of Education was
just saying how much his programmes have
been cut. So, thisis something about which
none of us can be happy. But we can only
enlarge these programmes if we can enlarge
our overall resources.

Iam sorry that some strong words were
used with regard to the Chairman of our
Atomic Energy Commission. Dr. Vikram
Sarabhai is a dedicated and knowledgeable
scientist and itis very unfair to say that he is
blocking the atomic energy prog in any-
way. On the coatrary, I think that he is
doing his utmost to go phead with it as fast as
posmsible. Dr. Bhabha was a very great scientist,
and it is true that he has left a void in our
scientific life. But if we do not have one
person to fill that void, I think the younger
scientists as a community are trying their best
to fll it.

SHRI M. L. SONDHI (New Delhi) : Dr.
Sarabhai—is he a nuclear scientist ?

SHRIMATT INDIRA GANDHI : Well, I
said that all of them are functioning together
to try and work.

SHRI KANWAR LAL GUPTA: He is
not a scientist at all. You ask him.

SHRIM. L. SONDHI : This is a point of
fact. We would like to know from the Prime
Minister.

SHRIMATI INDIRA GANDHI: The
other question asked was, whether we should
have an expert committee. The Atomic Ener-
gy Commission is such an expert body ; it is
in touch with expert bodies, the highest expert
bodies, all over the world. Therefore, it
would not be possible to have another expert
committee which could do more than this
Commission is doing. ([nterruption) Shri Shiva
Chandra Jha's question is covered by what I
have said about the budget.

# weeNot recorded.
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According to the circumstances and the
needs of India, which is the top priority for
what has to be done first, these have always to
be considered. What is in the long-term
interests of the country has also to be consie
dered.

AN HON. MEMBER : Treaty.

SHRIMATI INDIRA GANDHI : The
NPT bans not only nuclear weapons but also
other nuclear devices, and therefore, one has
to keep this in view. But, as I said earlier,
the most important thing for us is to gather
knowledge about all these matters. That is the
only way in which we can go ahead. And as
you see, today we are getting knowledge from
other countries, and also help from other coun-
tries ; so much so, that the Indian component of
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reactor construction materiak which were
only 35 per cent for the Rana Pratap Sagar
reactor I, are now 78 per cent for the Madras
reactor. We are going ahead.

Much has been said about peaceful nuclear
explosion fn. other countries. I find from a
paper which I have that there are a great
many unknown factors. A great deal of infor-
mation on the properties of nuclear explosions
and in fact their effects relative to conventional

explosives must still be developed. This was

conbrmed by the e hed by the
Board of Governars of the IAEA after it dis-
d the findings of the commi

ed last year on the applications of nuclear ex-
plosion for peaceful purposes and the role of
the Agency in this matter.

The Board concluded that—

“In the light of the experimental status of
the technology, the Agency should
approach this subject on an evolution-
ary basis, devoting its attention initially
to the exchange and dissemination of
i tion."!

That is why, since this is still at an experi-
mental stage, I think it would not be wise for
us to go into it immediately, but as I said, we
should endeavour in every possible way to
gain knowledge and learn from the experi-
ments which other nations are undertaking, so
that we are ourselves placed in a better posi-
tion.

MR. CHAIRMAN : The House stands
adjourned till 11 A. M. tomorrow.

19.26 hrs.

The Lok Sabha then odjourned till Eleven of the
Clock on Tuesday, April 21, 1970/Vaisakha 1,
1892 (Saka), .



